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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 5, 1980/Sravana 14,
1902 (Saka)

—p———-

The Lok Sabhg met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Criteria for setting up Televisio
Centres .

*837. SHRI SATYANARAYAN JATI-
YA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether any criteria has been
laid down for setting up a Television
Centre and if so, the details thereof;

(b) the capacity and the maximum
range of a new Television Centre; and

(c) whether cities of cultural, histo-
rical] and industrial importance are
riven preference in the matter of set-
ting up of T. V. Centres?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VAS-
ANT Sathe): (a) to (c¢). Selection of
blaces for setting up TV Centres takes
nio account various factors such as
*xtent of coverage to rural and urban
bopulation, service to border areas,
®mote and backward areas, coverage
1 large segments of working class/in.
lustrial population, availability of pro-
K_ramme production and programme
Inking facilities and other infrastruc-
ure. The above criterial will take care

1809 Ls—1.

2

of cities of cultural historical gnd in-
dustrial importance. Attempts are
made to include in a Plan a judicious
mix of places on the above considera-

tions.

A 10 KW transmitter with an anten-
na height of 150 metres has a range of
75 kms. A 1 KW transmitter with an
antenna height of 100 metreg will have
a range of 40 kms. The above ranges
are typical for a flat terrain.

st gegATaaw wizay : ATAATT W HYYET,
#AT Y 1 A awErew F IT W AT AR ATAQAS
g @, € wia ¥ wregw ¥ gEAr AT qayw
HaT ¥ oAy wrgay g fe wew 2w A qTwaey
oE, wrfr e @ qer AEifas
aregpfas e 9w & o &1 oF #v gfaer
FA oF Jqwew ®OE Ay ?

[sit wera wrE : AT G B GAFL T
ghr fF sy Jaadfa arwar 1980-85 & faq
S X ar ofY § I¥ { AgAEw faeew o
mgm WA ¥ fog graew gEET
™t g |

st wegaraor wfzaqr @ wewer WA,
Fura ¥ gra Fe¥ oY A wrwg wEar f wiara wi
geaYT ¥ 21 AY ¥ved «Y vAAT FCF I F TR
FTET TaaT T forg § IoA fY FHTET N

W & wfafega & sav ST ¥ gy v
wigat g f& wage & www F fqg wwiww
T F &% feselt & WS o7y & QY =g wayw
#r gfae ¥ wrdww Ja1C wa @ Ry Ry g 7

=t wara ws ; qAgE ¥ fan, S ey far
T a¥, 9T K gEE 79-83 F WA X
STEXET HAT fvar war ¥

wt frw gwre fog oo @ MART
asgq WErey, war fF ga wERw q
Farar f5 wd qwadfy g ¥ gRK
R W o7 A ww & A WMo F
AN ¥ HAY wAET ¥ WUE FT P
fr fag were ¥ faedlt, W@, aE F YT A
s wErw & Wt wT MRS Rt &
for TOTT ¥ o€ & WP T N faar@ W
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T § w0 ey wden dar qaew w4 fe o
adTA ATERET aax YR w i wiaforr
TRYRT |/AT HT TR OF ¥FTqaal S & |/
' 99 ¥ giasr s A wrg ? w W A
W Wy & 7

=it wae wre : gare 7 fasre e
S | wrewray fawew g frad saren & sanar
foor ¥ved w1 9% &, qg gaafo F Fa¢ fade
&, S B AT A Eq IFAY TR AREL W H
TTHY AT AT &

SHRI JAGDISH TYTLER: Will the
Minister be pleased to state when do
we expect satellite relay of T. V. pro-
gramme from our own satellite or from
any otHer country’s satellite;

(b) will this system be economical
as compared to the present one of re-
laying the programme and that too in
a limited range?

SHRI VASANT SATHE: Probably the
hon. Member is referring to INSAT
satellite possibilities. QOur satellite
which has been sent has not got either
the facilities or potential inbuilt in it
for TV transmissions. INSAT which
is going to come up in 1982 beginning
has two transbounders placed in it for
TV transmission and it can cover eight
regions spread over the entire country,
the electrified villages of the country,
if the software and hardware arrange-

ments of the ground segment are pre-
pared in time.

S TMAATT AT TeAw A, Hely AgreT
¥ FRRAA FT F A A AqgeE qaerar @ ¥
HelY AE ¥ Ag STAAT ATYAT § fiv 99 ATIT
F weaiter fagr < At TorUrEY qeAr WY STy,
W fr o g A &, wgt gonwsY worgw wm
FI g a9 T oY fir wfeard wemer 2,
TF HEAT WA, A X AIRA O F JgA A
0 JrorAr g AT Y g 7

st wara wrs . gewA wEEg, g #
for varlt ax farerre forr o g &, 97 3 gEw
wfaw § 1 wray & cqrat g3 faar < fgar smean

AUGUST 5, 1980
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qAgT { Feewa dew ©F eqraETy wean

*838. =Y ¥qryerw qred : VT g ste
Sare HAY 7g qATA F FW & ff ¢

(%) Arrge ¥ g Bx A WA H
w14 & % STTEN fwar onAwr; W

(@) afz ag wroew feg ond & dwamr
TEr T A1 I X wqr v § 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VAS-
ANT SATHE): (a) and (b). Plans for
expansion of TV through INSAT are
under formulation. There is a pro-
posal to set up a T. V. Centre at Nag-
pur under the scheme. The plan is
yet to be finalised and its implementa-
tion will depend cn the availability of
resources and allocation of funds after
the clearance of the VIth Five year
Plan.

M JAQW QU ;. WEAA WA,
A Welt A A Farar v A’ B wrsaw
TR $7F Mg & WY warfea F@ o

& | A amada gdy it ¥ xg q@AT Argar
. & ag Qo Fa oF dave el A Taw

|

faeew *1 61 AT
foar ot Gwar & 0 ogl 9% @S FT @A
g, WS IEFT  WE AFE qAA qHA 4,
afr & dex & fag w0aw qar-3g F08
To §AT AT §

ot WY qITEHY : WsASH HGIW, HIA-
Aim wft wdeg A dargAl Y gywsaar &
X ¥ Fa@ar g | & wradrg wdy ofr ¥
g w%m {5 wgrosg ¥ 4fF aw@d 0
T WgL ¥ Wi A F Fo Ao A F
oz q@r AgT 0% At ardy §, 9w
TN AW FIA wIH § WX wg wWriEaETe
afcar WY 3, ¥ gfeewror ¥ agi 9T ool
o Yo Iqwem &, ¥ are A wav fa=iT
fear s 7
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ot wewm @3 : wage Wt wEew faen
R fom omad & war § ff waar g
witfs & agr & wren g\ wafag @ gaAT o
et § f6 3 oW faew—meRdT o
‘erRe - fremee mage & fav fE
feqr g | ¥ ¥ gfr W fewea wiQ
W1 WOk AWy ¥ WISy WAL IEY
ge drma &, qfF A St qwErr
2 aY vax AW wrf ggTuer gl g |

siYo firsiert Ry rwaTere : WEAH TEEA

weaw agvey : fafer off, 5@ qare o ay
qga fafmzzs I &

sito frtar Y srvaw: 7 a@ qoAw
wredt g fa wareare § ey o wefrs Ay
W faeng oF dfvafas T - W@
A ¥ FRAT Y K AT FF FT TEHL
¥ faarz & 7

WA WA - g AN & qQT
T &, fiex WY fafares anga wara 3T g ot
T gy § )

st wHR 15 : TTEAT™ N G § JEear
& | =T oY FiorAr ® awRe & ol faare fen
A E R

st gefag : wwcaem . ...

MR wpg . Ed g, W
qonw &Y e Y frreay &

s g fag : &odto ¥ gume wr wTATH
D@ s xagafiewa &.......

weaw wERw ;. gar-ag-enwr |

This concern Nagpur.

What is there more to ask about it?
Let us proceed to the next question.

SRAVANA 14, 1902 (SAKA)

Oral Answers 6

Gujarat State Fertilizer Company

+
#3839, SHRI AMARSINH RATHAWA:

SHRI BALASAHEB VIKHE
PATIL: '
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:

(a) whether Government are aware
that Gujarat State Fertilizer Com-
pany is facing shut-down;

(b) if so, what are the main rea-
sons; and

(c) what measures are being taken
to save it from closure?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) The
sale of caprolactam, one of the products
produced by Gujarat State Fertiliser
Company has been poor during the last
few months.

(b) The selling price of caprolactam
of GSFC is higher than the landed
price of imported caprolactam. Further
more, the quality of caprolactam pro-
duced by GSF(C is inferior and unac-
ceptable for some of the industrial
uses.

(c) GSFC has been advised to, re-
duce their seliing price to a level which
will still provide it a fair return on
capital. At the reduced prices the
user industry will prefer GSFC mate-
rial and the beuefit of lower price will
ultimately be available to the consu~
mer.

st wuT fag wsw : @rAAg HAY oY
WX Farq § qarar § 5 4@ v esawew
wfear & & oAt wrgar g fv x@ w1 ww
wWrg? 1972 ¥ g TR FAAT § 51 whirwey
QL TGAT A1EAT Ay T oY T T -
& s Trgar § e wre 51 sfawa Gux
W ENIT M T T g ?

st eiven qrfewt : 59 F waAdE @ @ dA
§ Wk mrgAe swfaa) &1 W da< g, wwfad
WIT T TN w7 wAre @ Gur o g
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ofy e fag oewr @ AN w1 Awear
¥fex 51 73T I Tor §-3a7 FT syrer
A ST Y-~ XA FeqAl F A JTAT §, & (A7CA
® a7 ¥ 72 JQafy @ § I Y aqar off
W T ¥-TA TR I ¢ 7 «dfw 0w swmmafa
W wr ITWA ¢, wafaq w@ & qeT Wy
et gl

ot R arfee : JgTrT w1 g, Fafrr
TR BT A——AET a6 qH AT9H §, ™
® gz goETdE FEY § ) .

WY ¥THA qedr g F FA AG F @ E
1 XY Fafaw e yod a@ ¥ F17 i
FT Y, 9% vy 1 g Wi Tty
w1 ¥ dfe vy agi 9T ag A€ § ) qATH AV
AT g7 ¥ g 797 § & o w2 wfe-
TR HEqAT ST wregE w0t &,
I & fag Arwe At €, 5 gATT T FNAWRN
IX ¥ gt 90 guT § W I@ WY HIE G www
ot & | wwfay ag wefaa agt g2 gwv @0
I WY AV qOT W1, I ET AW G 2
fmt 8 0

ot wwrenfux few  @rfew : ot fafree
aTET ¥ AT W) AAfw arevwe F i A
warat 6 g § &Y 10 4@ 7 & Y I WY
frerar ST gear g XfEA gadrst ¥ grA I
¥ warar ¥ v €@ FoaAY w7 7 dNETA 8,
g A wfady w1 aff @ o i s

TATE

ZqQ AT A9} I K ¥l ag qari 2 v wre
w! fEga 5@ & fad v v a7 1 § wgT
argat § fr o dfvew g@ wrEr § qerw
farar T &, I w1 51 s frey S Agcta
" @Y FATHT IR AT 7 g Ry §,
] fefermr TR AW F W E o Y awg &
g o1 WE Wi g, ¥4 ¥ 9§ e A
‘BT & AT R & Ared 47 g1 ¥ fF wew Ayt
WA F A AE Q1 | & gg SrAAr =g
g6 wr e @ ary qrg faar afr v ¢
W &, T 40 ¥ @ gzvEfsa a=w+d anfed,
I % 3 qATA & foAw o w9 5o dra P §
o A |

) ey arfew @ WA AE FT AT Oy
wferma & f w22 sl madrae daa ofy
JagWAAqHIT - I AR §a

g TAUA Wz aTa a7 sEEr ¥ 99 €
FTH RTG[ F STTHUT ¢ 61 & A7 79 $7 $afqey
20 BT A ¥ 7c3aq GE 509 &7 § W
AFETHR JATET 7 TR IWET K Nw g
WEL1977 . ARAETKITT 15600 WA
T ar fyq ®r @3r $T IFTEA 1980 ¥ 26
BT <9 gL 27 HT faur 61 v§ Siva ) R

AUGUST 8, 19080

Oral Answers

¥ FRAG AEIFT B | gAT IT WY wgr
s wa Wfee w3 wwat v w ¥ o ge
wdr ¥Yforg | w9 T & w19 ¥ v qEi o=
JEaTT © Fare Y § Afwa s IEY T Sifee
WA SqTar qrAn gw F frar ek gr A ST @
g i Sifee s w7, TgAY srew w7 50 Afww
AT 9 FO & fog T dATCAE gu 9w oy
wrar ¢ € &Y g ¥ ¢ 33d W o w2 faar Wik
g RLET WY 937 fEar | wa 97 A oA,
INFET I T AR far AR wr d Al vy
TN A I7 & wrAA i ar W )

SHRI BALASAHEB VIKHE PATIL:
The only thing is, the Gvernment poli-
cy is import landed cost is much less
than their product in India. Then all
the material will be imported from out
side the country.

MR. SPEAKER: No. Shri Motibhai

Chaudhary,

WYy W WrTo WAy ¢ weTE wgvEw
M 4% Wy AT & {5 A g sy gar § fw
WA BT AT FIET ¥ qE T KT
AW W & SrAAT AgAr ¢ fE sw w e
A foex 3 a1} § faFaAr waver awvar &, foaen
fesrdy foar § X wTez § 3@ & T Wy
FITA ¥47 § SI 9 & T2 {9 FY S AT =Y
e IgEY N FAT & 7

st AR qrfes © g9 7 A sEE F FREN
FHENIBTE STF T AR agwgr &
FEATIAT FFYAT & T T &1 [ATF A
Faf 9 wiewresz & oregm QAT & AfsT Y
FYrazw w1 af7s § 39 wfae WY gram gg &
7€ 3 fr 37 @NY & W wpa wrEr &3 Y
awrg & ST wr g AT AT & vafae 5 gaTR
B F\AFEH 4Y FT SMTEYq%T g E ) IF AV
rqrar A AR § gz arera g AfwA wiawTiEs
Fiq<Y Y6 9 ¥ A9 WY E

WEa® AT < F3v97A | Y ywfaarg
e |

“grwvn”’ feew w0’ awn-gy faar At

*840. =it v fasre qrewra w0 gAAT
wYT waTTN HAr T JATA WY AT & {7 ¢

(=) w1 &=y §ax av@ gra Cara
faer w1 “g” é:m sreet & fog) swro-aw
fear mar §;

{w) afz @, & wa & =1 ot § ?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VAS-
ANT SATHE): (a) and (b). Yes Sir.
All films are examined by the Board
of Film Censors in accordance with the
provisiong of the Cinematograph Act
1952 and the guidelines issued there-
under. In terms of these guidelines,
films that are considered unsuitable for
exhibition to non-adults are to be cer-
tified for exhibition to adult audiences
only. Film ‘Amkrosh’ hag been granted
‘A’ certificate as the Board found it un-~
suitable for non-adults. The Producer
accepted this certificate.

st an fesre e © oW A,
ag AT g7 Wy ¥ Jae el & faaw § ¥ fafew
¥ e & fraat oY gag wA § 1w F wgw
w fraw aqrgwa | g ared o e Y
T Y A T WARAT SIHTAT & 1| T ATy
U warf &7 IF 6T fREE ¥ qEF 110 9
wsaTy 8(19) ¥ fwwr & fiF—

“qdary wrpr ot adaty Fav sfger @
ey wng fror AgY &, 9T Y forer a
faarTw wfawre 9T @), Faifw vy
oY A, forgf we F g ey
w vt fpey o o ¥ fog &
qQfawac quot ¥ ff 43 fraei @
wqETR qe IRy {gEray SN
wraferoens fawal & gt wg,
W 7 gwmrdr wigwrfed &
&, Forgi? eatig wrer & adwA
a< T #Y, §
fasaqe &t faveqy & w1 & Wy
‘T l”

H TN ¥ Q5 g § e v wrea ¥
e afgar arw fe ey siord ? war x freg a1
arredt fagta § 7 ureeer dax O fxw fewr
¢ X qry w2 @ | T HIFTC X AW F
wE fafem  qrare dfgar wnd e fasms
wrdy § ¥

e s s Rt W 3 o 307 0 0 §
w ¥ o
!vfanzf‘qﬁma‘m:rrvw ¥ srifwdie v #
T G war § 1 gw e e § fedmrEiTs
WH gtz Y seFamar w3 &
T oI gy FF gArT § € o faare & fod
ot Wik o Wy ®  awe e ¥ fag v
wrosr

g aw Sy W o warw §, wrAE
W o1 oW § fr gu ¥ yo garv o W

SRAVANA 14, 1903 (SAKA)
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qaeer § | wrEwETYE WY §, ogl aw wree
YR 7 9fT T fr & @I A § | e
e fradt off gedt @, www w7 § ardy
wiears oyt & 1 @ 9w 3 frar wr wwar
Y, €@ o< fa=r waww faqr @ @ §

ot T fawre maww . gsIR ARy,
O A W wgAr ARl faaew @ @
WY w1 A w3 geATa fpar avar & ) vEH
fer g tv wosy gl § Qeiw )1 A
et Y fawfya @ woar Y 1 e s feent &
QET 8T M  fa o fadw gran § 9w wer
wgt war w3 faemar snar §, T A v
wraY WY Safora farar srar § fF arw K ax
ww &7 fewwt & fraad & oY gag oo o v
AT E FIAA E 1 v A Wraw « W@ Y frale
F ot ok foee) & A1y fed g § o fw
Q' STy qw ¥ & v o AfeT 3T W gfaede
W § o few qar v fr 3 gfeew
oY T wrar wrfgd AT | T ATETT W FER
W & Fu3 v fag oY & fr qg ww Wiy, €
w1 faenl w7 gz A @ WX T TRt
¥ g [/ @ ?

&t gy wd o arfEe @ f fadmr o oy
feamar mmtwmwmu‘t@mg‘n
gt WY e faevy St ow g A<¥ £ o1 gy
e @ s g8 wa fr W € 1 wefey aa
T T, Ig § ATHIR FE w<ar g | afeT qw
% fuy Tac OF w) gorre & fagwor §F <

S THATY WY W o 39
faedt § forre) Focfua afefede aro
WY g, I &9 A9 gy & faan

wr

Feit vrore drree wma) @ ar A oE
LU U UL
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st egra w3 : g W A A A
WY o ageT WY e e § fora wY wgd
fe waw # srar srg o &A@ foed
o W¢ @ IEY aTa @ AT e

(o
g
X
¥

WSqW WENW : W A arw frey ar
8

PROF., MADHU DANDAVATE:
Khuda ig not present in the treasury

benches!

SHRI RATANSINH RAJDA: Our
friend hag not read Ghalib or other

sher. One sher has said:

AYGTAT ¥ gWC Jr H|T
i w1 femrar wk @ &

Perhaps he has not read it. Film is
a very powerfu] medium and about all
these films made for Adults only, there
is some irregularity going on. Those
producers themselves come forward to
see that they get ‘A™ Certificate. That
apart, the controversy ig going on in
our films whether scenes of kissing
should be shown or not. The Minister
had expressed his opinion and that has
Created a great controversy in the
country. Somebody told that g state-
ment attributed to Mr. Sathe, the hon.
Minister, was that he was in favour of
kissing. (Interruptions). 1 would
like to ask him a very pointed ques-
tion: Is he for kissing or against kis-
sing?

MR. SPEAKER: The question should
be split into two parts!

SHRI VASANT SATHE: I would
like to know a person who is not in
favour of kissing,

PROF. MADHU DANDAVATE: Why
don’t you say that you have lip sympa-
thy for kissing?

SHRI VASANT SATHE: I have every
sympathy. We are all human beings.
If jt is a norma) and natural thing in
human life, then if films reflect a nor-
mal and natural thing, there should
be no harm in that.

AUGUST 8, 1830
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SHRI JYOTIRMOY BOSU: The Min.
ister has candidly accepted the fact
that the Film Censor Act is observed
more in the breach than in compliance.
I would like to ask the Minister whe-
ther he is aware of the fact—he is
aware of the fact, but the queston is,
what steps he is taking—that after the
censorship is done, the clipped por-
tiong are kept and preserved and then
those clipped portions are added and
are being exhibited throughout the
country, Those are very vulgar scenes,
sex-provocative and creating thoughts
of violence in the minds of the peo-
ple. What steps does he propose to
take to prohibit this and to make the
Customsg Act enforceable? How does

he propose to do jt?

SHRI VASANT SATHE: I really do
not know why the hon. member is re-
peatedly so provocative and provoked
in the House. I do not know whether
it has anything to do with those clip-
ped portions! But this is a matter
which is directly within the realm of
the State if there is any breach of the
Film Censor Act. Once a film is cen-
sored and a certificate is given, if un-
certified portions are shown clandest-
inely, it is for the States to act and I
hope the States will act.

Allocation of Coal to H. P.

*841. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of ENER-
GY AND COAL be pleased to state:

(a) whether the allocation of Coal
to Himachal Pradesh hag been un-
satisfactory from the very beginning
and that now a cut of 60 per cent has
been imposed on this allocation,

(b) whether the Government of
Himachal Pradesh hag brought it to
the notice of the Government of India
that consequent upon this cut, &
large number of small geale indus-
trial Units have either been closed
down or forced to reduce production;

(c) whether for 47 Industrial Units
depending on Coal in 1978 only 362
wagons of coal were allocated to
Himachal against a demand of 700



1 Oral Answers

wagons and in 1979 for 83 such In.
dustrial Units against the anmual
demand of 3112 wagons oaly 105
wagons were allocated; dng

(d) # so, whether Government
propose to ensure a satisfactory
supply of coal for the Industrial
Units in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): () and (b).
There hag been some shortfall in the
availability of coal in Himmachal Pra-
desh in the past 2 years mainly due
to inadequate availability of transport
capacity. But, no cut in the allocation
of coal to Himachal Pradesh has been
made,

The shortage in coal availability and
its adverse impact on industrial units
#lave been brought to the notice of the
Department of Coal.

(c) The coal demand or Himachal
Pradesh is assessed at 0.18 million
tonnes per annum, against which the
supply in 1979-80 was only 27,000
fonnes and in 1978-79 it was 11,000
tonnes.

(d) Coal companies are in constant
touch with the railways to maximise
rail movement of coal Including to
Himachal Pradesh. The loading by
railways is also being monitored at
the highest leve] by a Cabinet Com-
mittee on Industrial Infrastructure.

PROF. NARAIN CHAND PRASHAR:
It appears from the reply that the hon.
Minister has brought it to the notice
of the Department of <Coal when he
himsgelf ig incharge of the Department
of Coal. What steps has he taken to
regularise the supply and to ensure
that this hopeless figure which has
been given here—against the assessed
demand of 0.18 millicn tonnes, the sup-
ply was only 27,000 tonnes—is not re-
peated again?

SHRI VIKRAM MAHAJAN: I have
already said that we have not cut the
coal quota. What is happening is that
there is shortage of wagon capacity.
We are asking the Railways fo maxi-
mise the rail movement. There is also
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a Cabinet Committee on the Industrial
Infrastructure which is monitoring the
entire thing. We are trying to see that
all the States including Himachal Pra-
desh get regular supply of coal

PROF. NARAIN CHAND PARA-
SHAR: It seems that the fault lies with
the Railways. May I know as to when
the Department of Coal or the Minis.
try itself wrote to the Ministry of
Railways to ensure regular supply of
wagong go that the (pal shortage is
not there?

SHRI VIKRAM MAHAJAN: I have
already said that there is a Cabinet
Committee which monitors the entire
movement of coal in the country.
Everyday, the statewise deliverieg are
monitored gnd there js no neeqd writ-
ing letters specifically.

Strengthening of resource base of
State Electricity Boards

*842., SHRI K. PRADHANI: Will the
Minister of ENERGY AND COAL be
pleased to state:

(a) whether Government have
evolved any plan $o strengthen the
resource base of State Electricity
Boards; and

(b) if so, the detaile thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). A
statement is laid on the Table of the
House.

Statement

(a) and (b). The state Electricity
Boards are constituted by the State
Government; under Electricity (Sup-
ply) Act, 1948. Although the State
Electricity Boards are autonomous in
their  operations, they are overall
under the administrative control of
the respective State @overnments,
Primary responsibility to strengthen
the resource base of the Electricity
Boards rests with the respective State
Governments.

But gsome important steps have
already been taken to strengthen the
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resource base of the State Electricity
Boardg and to improve their financial
position. The Electricity (Supply)
Act, 1948 was amended in 1978 to
enable the State Electricity Boards
to function on gound commercial prin-
ciples and improve their financial via.
bility. 'The amendmeni would enable
the State Governments to provide
funds to the State Electricity Boards
in the form of equity. It also enables
the State Governments to gpecify a
surplus to be earned by the respec-
tive Electricity Boards, after meeting
all their expenses.

Government of India have set up a
Committee on Power, to go into the
working of the Power supply industry
in the country, both in the Central
and State sector. The Committee
will examine all aspects of the func-
tioning of the State Electricity Boards
and Central organisationg engaged in
electricity generation, transmission
and distribution, including organisa-
tional structure, management prac-
tices, planning systems, efficiency of
operations, financial performance,
tariff structure ang legislative frame
work and make recommendations for
improving them. Recommendations
of the Committee are awaited.

SHRI K. PRADHAN]: In the year
1978, the Electricity Supply Act was
amended by the Janata Government.
After this amendment, the State Elec-
tricity Boards look more like commer-
cial organisations than development
agencies. In view of this fact, may 1
know from the hon. Minister whether
some of the States have stopped giving
subsidies to the Electricity Board? As
a result of it, will the State Electricity
Board continue with or give up the
social work and some unremunerative
work in backward areas?

SHRI VIKRAM MAHAJAN: The
State Electricity Boards are directly
under the control of the States and
there is not much control which we ex-
ercise over them. We can only make
suggestions. So far as the develop-
ment of backward areas is conecerned,
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we have a rural electrification scheme
under which the Central Government
is giving crores of rupees to the States
for the development of rural areas in-
cluding Harijan basties.

SHRI K. PRADHANI: In the year
1978 again, the Janata Government had
appointed a high level Committee un-
der the chairmanship of Shri Rajadh-
yvaksha. A lot of reports of commis-
sions and committeeg have been gub-
mitteq during Janata Government.
But this Committee has not complet-
ed jts work even gfter 20 months. May
I know from the hon. Minister as to
when this Committee ig 1ikely to gub-
mit its report?

SHRI VIKRAM MAHAJAN: The
Committee was appointed to go into
the power structure in the country and
how to improve it. We are expecting
its report very soon.

SHRI K. P. SINGH DEO: Arisging
out of the answer of the Minister, spe-
cially paras 1 and 2, in a situation
arising, as it has arisen in Orissa,
where the State Electricity Boards re-
fuse to take up the commissioning of
the Talcher captive power plant, which
the Government of Indig as well as the
French collaborators want to take up
for the aluminium metal plant, which
is to come up with French collabora-
tion, what are the concrete steps which
the Government wil] take?

SHRI VIKRAM MAHAJAN: We have
already sanctioned Talcher for 1980-85.
A reply was given earlier also. I would
like to mention that Talcher expansion
is costing Rs. 78 crores. A capacity
of 110 mw. will be commissioned in
1980-81 and another 110 mw. in 1981-82.

SHRI K. P. SINGH DEO:; I was re-
ferring to the captive power plant for
the aluminium factory, which is com-
ing up with French collaboration. The
Talcher power plant is an entirely
different one. The Chairman of the
Orissa State Electricity Board has
stated that he does not have Rs. 70
crores to take up this plant. Is this
collaboration going to. be given up on
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this ground or will the power plant be
taken up by the Central Government?

SHRI VIKRAM MAHAJAN: It is
entirely within the ambit of the State
Electricity Board. No request has, go
far come to us.

SHRI VIKRAM MAHAJAN: Electri-
city is given to the rural sector at a
concessional rate. In fact, most of the
State Electricity Boards are running at
a loss partly because of that. The
Central Government gives assistance
to the State Electricity Boards to cover
up the loss. Atter all, we supply them
power at a much lower cost.

PROF. MADHU DANDAVATE:
Knowing the financial as well as con-
sumption constraints on the State Elec-
tricity Boards, will the hon. Minister
assure the House that instead of con-
centrating only on traditional methods
of electricity production, they will also
bay some attention towards solar tech-
nology in the form of, for instance,
solar thermal station and photo voltaic
system by which there could be addi-
tional power generation, pather than
depending upon the traditional sources
of electricity?

SHRI VIKRAM MAHAJAN: We are
irying to find alternative sources of
energy, In fact, as the Prime Minister
also mentioned the other day, the
Science Division has already started
€xperimenting on 10 kw. solar power
station. We are also searching all
Over the world if any country has de-
veloped a commercial solar power sta-
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tion. But, so far no country has com-
commercialised the solar gystem. We
are making a thorough research on
new sources of energy like tidal, solar
geothermal and so on and so forth.

Amount of Provident Fund due against
Coal India Ltd.

*843. SHRI K. PRADHANI: Will the
Minister of ENERGY AND CQAL be
pleased to state:

(a) whether there ia any amoun
of employers’ contribution to provi-
dent funds outstanding againgt the
Coal India Ltd. and its subsidiaries
a9 on the 3188 March, 1979; and

(b) if #0, the details thereof and the
stepg Government have taken to en-
sure the payment of the amount?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) No, Sir.

(b) Does not arise.

SHRI K. PRADHANI: May I know
from the hon, Mifister whether Coal
India Limited and itg subsidiaries pay
any contribution to the provident fund
deposited by the employees and, if so,
what is the rate of contribution they
pay and when they release it?

SHRI VIKRAM MAHAJAN: The em.
prloyees have compuiscrily to pay 8 per
cent to the annual emolument and a
matching contributionr s made by the
employers.

Storage Problem of Pefroleum Pro-

ducts
+
*846. SHRI GHULAM RASOOL
KOCHACK:

SHRI M. V. <CHANDRA-
SHEKHARA MURTHY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the continued problem:
of storage of petroleum products in
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‘the important consuming eentrey has
been adversely affecting the Wagom
movement especially in the areas
served by the South Eastern Rail-
‘way,;

(b) if so, whether due to the agi-
tation im Assam and suspension of
crude oil from there Railways have
been asked by the Centre to take
special steps for increasing loading
from other refineries so that aceas
served by the Assam crude do not
suffer;

(¢) it so, whether the increased
movement has led to storage problem
in the key consuming centres; and

(d) whether in this way Railways
had to suffer and much of the petro-
leum products were also spoiled?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) to
(d). A gtatement giving the requisite
information is laid on the Table of the
Sabha.

Statement

(a) The overall availability of rail
tank wagons for the movement of pet-
roleum products, for the country as a
whole, is much less than the require-
ment and, in order to bridge the gap,
additional road movement of these
products in tank lorries is being orga-
nised. The stocks of petroleum pro-
ducts jn the depots served by the South
Eastern Railway are currently at a
high level and the demands are some.
what depressed in view of the onset
of the monson. As a result, it is possi-
.ble that some idling of tank wagons
for short durationg may have taken
place in the South Eastern Railway.

{b) Following the agitation in Assam,
the availability of petroleum products
from the Assam-based refineries has
been reduced. In order {o meet the
situation, it became necessary to re-
adjust the gchedules of rail move-
ment of petroleum products so that
the areas griginally supplied products
from these refineries woulg get the

AUGUST 5, 1980

Oral Answers 20

same, to the extent possible, from al-
ternate locationg with jonger leads.

(¢) No, Sir. As a matter of fact, there
is at present substantial storage capa-
city stil] ‘left in number of upcountry
depots, and tanks will be filled up to
the extent possible during the next two
months when demands are expected
to be low.

(d) No, Sir.

SHRI GHULAM RASOOL KOCH-
ACK: Mr, Speaker, the statement is
ful] of distortion of facts. So, liberty
may be allowed to bring out the
truth before this House.

I would submit that the storage
problem of the petroleum products is
not the present problem, buy it is a
continuing problem and the hon.
Minister has even denied that there
is such a problem existing in India.
During the Assam agitation, steps
were taken by the Government of
India to take enough of crude oil
from other refineries than  Assam,
and Railways were asked to have the
movements much more in other re-
fineries so that the country does not
face the crisis or too much crisis is
not felt by the nation. Now, during
this crisis what happened is, hundreds
of tanks, the petroleum wagons, were
employed by the ‘Government of
India, by the Railway Department,
but the result of this was that when
they reached those places, either
there was inadequacy of petroleum
products or the wagons did not get
sufficient quantitias to be  utilised
properly.

The second point is, huge losses
were suffered....

MR. SPEAKER: You have to pul
your Supplementary.

SHRI GHULAM RASOOL KOCH-
ACK: I have to bring out the truth-
I will put the question.

MR. SPEAKER: That is not the

way to put a question.
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SHR] GHULAM RASOOL KOCH-
ACK: Because that hag become a
problem that was not only talked
over in the papers, but by the other
side also.

Now, I will put the specific question,
The hon. Minister said, there might
have been losses suffered. But 1I
would ask: How much of losses were
suffered? Secondly, if losses were
suffered, would the Government not
take it upon itself that the losses were
suffered because of the irresponsibili-
ty and the lapses committed by them?
I would also like to ask the hon.
Minister for information, what is the
total number of /wagons that are
used for the movement of petroleum
products and what is the total product
per day....

MR. SPEAKER: You are putting a
question like you are doing in a Call
Attention motion.

SHRI GHULAM RASOOL KOCH-
ACK: That would give us an eye-
opner.

MR. SPEAKER: No, that is not the
way.

(Interruptions)

SHR] GHULAM RASOOL KOCH-
ACK: Let the Government say what
was the loss suffered.

SHRI VEERENDRA PATIL: What
is to reply? He did not clarufy any-
thing. (Interruptions). Sir, the hon.
Member has not put a question, but
he has made a speech.

MR. SPEAKER.: A statement.

SHRI VEERENDRA PATIL: He is
under that impression. I do not know,
but he is misinformed. He is under
the impression that in the up-country
or in the country, we do noy have
storage capacity. That is not a fact.
We have sufficient storage capacity.
On the other hand, in order to see
that whatever gtorage capacity is
there, that capacity is full, we want
more tank wagons, railway wagons,
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but we are not getting sufficient rail.
way wagons. That is our problem. But
I have said that only in the months
of June and July, not because of the
storage capacity, but because in gome
of our fertiliser factories, the demand
went down, therefore, somewhere in
Vizag and Haldia the demand of the
wagons was not there, it was there
only for two months. So, that wes
the only problem, during these two
months, but in the entire country we
want to move more quantities to our
depots, but we are not getting suffi-

cient wagons, to the extent that we
require,

SHRI M, V. CHANDRASHEKARA
MURTHY: It is admitted that ghor-
tage of storage facilities at the cons-
uming centres is also one of the
reasons which compe} tanker wagons
and tanker lorries to be idle. In
view of this fact I want tg know from
the Minister whether Government
has conducted any survey. If so,
what is the actua)] shortage of storage
capacity, and how do Government
Propose to meet the situation?

MR. SPEAKER: Why js there so
much noise in the Lobby?

SHRI VEERENDRA PATIL: The
hon. Member is under the impression
that the storage capacity is not ade-
quate. I have not accepted that.

SHRI M. V. CHANDRASHEKARA
MURTHY: At the consuming centres.

SHRI VEERENDRA PATIL: At
the consuming centres we have got
enough storage capacity. We want to
move more and more petroleum pro-
ducts, and I want to assure the hon.
Member that we have storage capa-
city. Wherever we find that the stor-
age capacity is not adequate, we are
prepared to build up more capacity.

SHRI NIREN GHOSH: The foreign
companies which were taken over
had their own tanker gervice, not on
a contract basis. Why don’t you re-~
sort to tanker service in order to
make up for the shértage of wagons?



23 Oral Answers

Secondly, why have you agreed to
the continuation of the oil blockade
in Assam? It is for you to answer
because you are the Minister, Have
you agreed to it? If not, what is the
reason for its continuing? Did you
take it up with the Government or
not? Did you insist on it in the
course of the negotiations, because it
ig within your Ministry?

SHRI VEERENDRA PATIL: I agree
with the hon. Member. Since we are
not getting sufficient number of tanker
wagons, we are moving petroleum by
road also. We are already moving
them, though I do not have the figures
just now.

The hon. Member has put a ques-
tion why we have agreed to the
continuance of the o0i] blockade in
Assam. Thig is a very delicate ques.
tion. It is not for me to answer that.

SHRI NIREN GHOSH: Mr Speaker,
I seek your protection.

MR. SPEAKER: No.

SHRI NIREN GHOSH: Why not?
Under what rule are you not giving
me protection? (Interruptions).

+

Notice of termination of service
‘Served to staff of nationalised oil
undertakings

s

*847. SHRI H. N, NANJE GOWDA:
SHRI K. LAKKAPPA:

“Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
management staff of the nationalised
Ofl Undertakings have been rserved
notice ol termination of service with
offer of re-employment on lower
fermg and conditions;
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(b) whether this decision iy in dis-
regard of assurances given by Gov-
ernment at the time of mpationalisa-
tion;

(c) whether eenior management
personne] of the Company are retain-
ing perks and benefliy including pala-
tial houses, fabulous entertainment
allowances and free use of cars and
i2 #0, the reasong therefor: and

(d) action proposed to De takem by
Government in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI VEERENDRA PATIL): (a).
Those members of the management
staff of Bharat Petroleum Corporation
(BPC), who were in position at the
time of the take over of Burmah
Shell Company, have been served
with service termination notices, with
simultaneous offer of re-employment
on revised terms and conditions.

(b) No, Sir.

(¢) and (d). The perquisites and
other allowances of the management
perdonnel of BPC will be by and
large similar to those enjoyed in
Indian Oil Corporation (IOC) after
the present scheme of rationalisation
is implemented fully. However, a
small group of senior officers have
been allowed to retain cars with re-
duced mileage jn lieu of the convey-
ance allowance permitted in IOC.

SHRI H. N. NANJE GOWDA: The
hon. Minister has given information
only with regard to one company
while there are geveral companies
which have been taken over like
Caltex and Hindustan Petroleum Co.
I would like to know what action
Government have taken about the
staff of the other companies. What
is the total number of staff of
all these companies put together?
How does the (Government propose t0
deal with them and give them 1€
employment?
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SHR] VEERENDRA PATIL: I am
sorry that I have said only with re-
gard to Burmah Shell. But in gll we
have taken over three oil companies
viz., Burma Shell, ESSO gnd Caltex.
Whatever we have decided applies to
all the companies. The number of
officers is 589 in the case of BPC and
961 in the case of HPC.

SHRI H. N. NANJE GOWDA:
How would they give them re-emp-
loyment? It is stated that they have
been served with termination notices.
1 would like to know whether these
staff have put forward any conditions
to the Government. What are the
revised terms and conditions?

SHRI VEERENDRA PATIL: Some
of the officers to whom we have issued
noticeg have gone to the Supreme
Court and the case is pending with
the Supreme Court. The rationalisa-
tion proposals in brief are:

(i) the pay scales in force for
IOC officers should be made
applicable to officers o HPC
and BPC;

(ii) the services of the officers of
HPC/BPC may be termina-
ted and they may be simulta-
neously re.appointed in the
new scales i.e., whatever the
IOC gcales are, they would
be made applicable to these
officers also;

(iii) these officers may be allowed
undiscounted pension or gra-
tuity as per the rules for the
services rendered before ter-
mination of their services;
and

(iv) in case the pension/gratuity
plus present pay is lower than
the pay drawn before termi-
nation of the services, the di-
fferential should be with-
drawn in two annual instal-
ments. The age of retirement
should be uniformly fixed at
58 years. The perquisites and
retriement benefits of these
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officers are to be in line with
those in force in IOC.

These are the conditiong on which we
want to re-appoint them.
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DR. SUBRAMANIAM SWAMY: The
Minijster knows that I am the Presi-
dent of the Indian Oil Officers’ Asso-
ciation. Therefore, he should not dis-
criminate against my Association be-
cause I am its President. He is right
that Indian O4i1 Officers should not feel
demoralised because parity has to be
maintained. The Indian OQil officers
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have been demanding periodically
that bonus whith has beéen denied to
them should be given as a method of
equalising. Has the Minister taken
any decision on this question of bonus
to Indian Oil officers?

SHRI VEERENDRA PATIL: It is
not concerning the Indian Oil officers’
problem. This concerns only BPC
and HPC. Let him put another Ques.
tion I wilt answer it.

MR. SPEAKER: Next Question.

DR. SUBRAMANIAM SWAMY: If
he is unprepared, that is another
matter. It i3 a question of equalising.
This is one of the ways of equalising.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR] VASANT SATHE): (a) and
(b). Kota in Rajasthan has been iden-
tified for the setting up of a Local
radio station during the Plan (1478.
83) period. Implementation nf the

scheme will be taken up after finan-
cial clearance.

A proposal to get up a Television
Relay Centre at Kota has been inclu-
ded in the T.V. expansion plan
through microwave links as part of
the draft Sixth Plan proposals 1980.
85. Its implementation will, however,
depend on the approval of the Plan,
availabillty of financial resources and
relative priorities.

SHRI VASANT SATHE: The pro-
posal to upgrade the transmitter
power from the present level of 20 to
200 KW, during the Sixth Plan, at a
cost of Rs. 210.75 lakhg has been
approved in the 1978-83 Plan.
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THE MINISTER OF INFORMA.
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a). Spe-
gific information about the number
of T.V. sets in the border area of Sri
Ganga Nagar is not available, How-
ever, according to information from
P&T, there are 18,485 licenced TV
sets in the postal circle of Rajasthan
as on 3lst December, 1979. Presum-
ably, this figure mostly relates to
areag ground Jaipur where 3 TV trans-
mitter is in service since 1977.

(b) Programme telecast from
Amritsar /Jullundur and Jaipur Door-
darshan Kendras are not likely to be
received in Sri Ganga Nagar.

(¢) No information about the ad-
verse impact of Pakistani Television
on the residents of Sri Ganga Nagar
area has been received.

(d) and (e). It has not been possible
to provide TV service in this area
due to lack of adequate Tesources.
The need for providing TV service in
this border area will be kept in view
while formulating schemes for ex-
pansion of TV services in the VIth
Five Year Plan.
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SHORT NOTICE QUESTION

....Wesiren Kosi Canal Project

-+

S. N. Q 2 SHRI
MISRA:

SHRI BHOGENDRA JHA: Wil
the Minister of IRRIGATION be plea-
sed to state:

(a) Whether the Central Govern-
ment have recently reviewed the prog.
ress made in the execution ¢of the
Western Kosi Canal Project, keeping
in view the urgent need for harness-
ing river kosi for irrigation purposes
in the Madhubanj and Darbhanga dis.
triets of Bihar and reducing its pro-
pensity for causing floods;

HARIN. ATHA

(b) if so, what is the revised pro-
gramme for accelerated completion
of the work in the Indian territory;
and

(c) what measures have been taken
to ensure adequate avail ability of
financial resources and timely execu-
tion of works?

THH MINISTER OF IRRIGATION
(SHRI KEDAR PANDY): (a) Techni-
cal Advisory Committee of the Plan-
ning Commission have reviewed pro-
ject on 7-6-1980. There is hardly
any flood control benefit from the
scheme.

(b) The State Government have
been advised to complete the project
by June 1987 at the latest for which a
detailed programme will be formula-
ted by the State Government.

(¢c) The project works were taken
up for implementation in 1972-73.
The expenditure upto June 1980 on
works in Indian territory is about Rs.
22 crores against the revised estimate
of Rs. 161.8¢ crores. The project works
need to be completed at the earliest
possible date. For this purpose the
outlay on project would have to be
stepped up considerably and other
measures for building up the tempo-
of construction work would have to
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be taken such as strengthening the
organisational set up including the
set up for land acquisition, procuring
equipmentg etc. The Planning Commi-
ssion while approving the revised
estimate of the project has observed
that the State Government should
provide® sufficient fund so as to comp-
lete the project by June 1987. The
execution of the project 1ig being
monitored by the Monitoring Unit
set up under the Central Water Com-
mission. The State Government has
also been askeg to set up suitable
monitoring unit for monitoring at
project level.

SHRI HARINATHA MISRA: Na-
turally, I will ask only two questions,
but there will be clauses to the ques-
tions.

Firstly, I would like to know whe-
ther it is a fact that immediately after
the census operations of 1961, the
Census Commissioner initiated a study
into the level of development in the
entire country and as a result of this
study four districts in Bihar, namely
Darbhanga, Muzaffarpur, Saran and
Champaran—Champaran, from which
district the Minister hails—were con-
sidered to be at the lowest level of
development.

SHRI KEDAR PANDAY: Yes, it is
a fact.

SHRI HARINATHA MISRA: My
next question is this. It is a fact that
while in other districts, some develop-
ments might have taken place here
and there so far ag the command area
of Western Kosj Canal of the Indian
territory is concerned, namely the
present districts of Madhubani and
Darbhanga, 98.5 per cent. of the land
received no artificial irrigation and
there is no industry, again ig it a fact
that the density of population. is one
of the his highest in the whole coun-
try next only to Kerala. Incidentally,
is it also, a fact that bordering North
Bihar there are 400 miles of Indo-
Nepal territory, Is the Minister aware
of it?....(Interruptions) My third
clause of the first question is....
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MR. SPEAKER: This is your sdcond
supplementary, Sir,

SHRI HARINATHA MISRA: Whe-
ther a token grant of Rs. 2 crores for
the Western Kosi Canal was made at
the instance of Planning Commission
Member Mr. Xbhosla, to whom,

I bhad led a deputation as early
as 1961 and not as the Minis-
ter says in 1971.72. And in

these two decades not even 5 square
inch of the Indian territory has recei-
ved irrigation facilities? It is, of
course, a fact that a few rest-houses
have been put up.

MR. SPEAKER: Mr, Misra, you are
giving information. Ask him gome-
thing.

SHRI HARINATHA{ MISRA: I am
asking whether or not it is a fact' that
although two decades have elapsed
but not even a square inch of the
Tndian territory has received irrigation
facilities?

MR. SPEAKER: Yes, Mr Kedar
Panday. §

SHRI KEDAR PANDAY: The
Western Kosi Canal is one of the com-
ponents of the complete Kosi Project.
Out of it, the Eastern Kosi Canal was
constructed and the barrage was also
constructed and this Western Xosi
Canal is still in the infancy. It is in
the initia] stage. 71t is a fact that the
Western Kosi Canal has not been
constructed and in the command area
of this Western Kosi Canal no jrriga-
tion is taking place. That is a fact.

MR. SPEAKER. Mr. Bhogendr, Jha.

SHRI HARINATHA MISRA: I can
‘put two questions Sir, It is the fourth
clause of the first.

Now, Sir, ., .
MR. SPEAKER: They may accuse

me of nepotism...Now, Sir how many
gnestions can yoy ask ?

SHRI HARINATHA MISRA: Now 1
will put the fourth clause of the first
question.
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QMR. SPEAKER: I will make you &it
here... That is the only remedy...
(Interruptions)

SHRI HARINATHA MISRA: ]t has
been a mission of my life, Now,
whether in view of what 1 have stated
about.. .

MR. SPEAKFR: You
four questions.

SHRI HARINATHA MISRA: 1 am
not going on.. ..

SHRI BAPUSAHEB PARULEKAR:
When he sits there, he does not
allow us.

SHRI HARINATHA MISRA: 1 do
allow provided the rules permit.

MR. SPEAKER: The rules do not
permit  four supplementaries, Mr.
Misra.

SHRI JYOTIRMOY BOSU. It
should be allowed, Sir. This is a very
important matter.

SHRI HARINATHA MISRA: The
fourth clause is: whetheyr according
to....

MR. SPEAKER: I am not going to
let this happen....

SHRI HARINATHA
whether according to.

cannot put

MISRA:

MR. SPEAKER: Please now g0
according to the rules.

SHRI HARINATHA MISRA: I am
going according to the rules.

MR. SPEAKER: No, please. You
have put two supplementaries. No
more,; please, Others also would like
fo put questions. Law does not see
who is who.

SHRI JYOTIRMOY BOSU: It i
the convention of the House that the
Chairmen are not pulled up.

MR. SPEAKER: I am not pulling

him up.

SHRI HARINATHA MISRA: 1 will
finish within 3-4 minutes.

1809 LsS—2.
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MR. SPEAKER: It is too much.

SHRI HARINATHA MISRA: I
want to know about the acute eco-
nomic distress of the area...

MR. SPEAKER: It is a repetition.

SHRI HARINATHA MISRA. Is it
not a fact that gccording to the policy
enunciatey by the Planning Commis-
sion for such areas as are actua'ly
suffering from actute economic dis-
tress the Planning Commission and
for that matter. the government
of India can formulate plans
and execute them also....if that
be so, how is it that the Union
Government is shirking the responsi-
bility of taking up this project? This
i the only project which can - pro-
vide irrigation facilities to three- mil-
lion people of Madhubani and Dar-
bhanga districts if you implement it.

SHR] KEDAR PANDAY: Sir, the
hon. Member has raised a very rcle-
vant issue. I must admit that the
Central Government is not so far
dircctly involved in the execution of
this project although w, have been
mcenitoring the project and giving
financial assistance to the project m
Nepal territory. As the canal passes
through Nepal, in a way, today, it is
an international project; it would cer-
tainly be helpful if the Central Gov-
ernments involvement in the execcu-
tion of the project is increased so
that it has the firsthand knowledge
nol only about the implementation
aspect of the project but also the ope-
ration aspect of it. This shculd not
only help us if it is imolemented ex-
reditiously but we would get full
benefits from the projes: at an early
date. (Interruptions). This is the
reply. I am, therefore, inclined to
consider constituting thea Kosi Control
Board on which the Minister of the
Central Government as well as the
Chief Minister and the Ministers of
Bihar will be represented. (Interrup-
tions) Before we theoretically move
in the matter of execution of this pro-
ject as well as the development of
irrigation facilities in certain areas, I
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shal]l take up this matter with the
Chief Minister of Bihar. (Interrup-
tions).

MR. SPEAKER: Mr. Bhogendra
Jha.

SHRI HARINATHA MISRA rose...

MR. SPEAKER: Please don’t ex-
prect too much from me. Please take
your seat, Mr. Misra. You shculd try
to help me in maintaining the order.
Mr. Jha.

SHRI BHOGENDRA JHA: Mr.
Speaker, Sir, the answer given by the
Minister is more confusing. Even to-
day, I would like to tell him that it
i¢ factually incorrect. I have tried to
help him by writing a letter on the
14th of July to which he replied to
me that he is getting the points to my
letter examined. Today it seems that
he has entirely forgotten it. His letter
is in my hands. Sir, he has written
to me:

HqIAFT 24 FATE, 1980 &7 7@ qfewdy
N 7T A ;I F Awrg F s
gAT | g |

@ ¥ fafga gaal &1 3 qg fow
& ol 9% fawm &7 fa@ar w@r g

Now, Sir, the Western Kosi Canal
was divided op our request into two
parts—ong is: east of river Kamla,
that is to be completed first so that
irrigation could begin; the other half
can be completed thre= years later.
In that first half more than 80 per
cent of the excavation work has al-
retdy been completed three vears
ago. The governmen: which came
in-between slept over the matter but
nenetheless 80 per cent of the work
has been completed. I have visited the
place thrice. The Minister is trying
tc put that part which has been com-
pleted along with that half whoere
not even land has been acquired and
thus brings down the percentage of
work accomplished and puts the tar-
get date for completion tc 1987.

Sir, to the east of Kanila this pro-
ject can be completed and irrigation
work can begin  within one year.
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East of Kamla the canal has almost
been completed and work on struc-
tures is delayed due to lack of cement
etc. I would like to know whether
for that part he is undertaking the
responsibility or helpinz the State
government to see that within one
year the irrigation begins.

Meanwhile, in respect of the next
half this year the land could be ac-
quired. Another problem 1s that the
whole canal which is capable of irri-
gating 1 million acres has to pass
below the bed and across the river
Kamla. A big undergrcund channel
will have to be built to pass the en-
tire western Kosi main canal. There
the Central Government’s help will
bc required.

Sir, after the Minister’'s wrong
statement there is a statement by the
Executive Engineer wnose head-
quarters is at Rajbiraj in Nepal and
this has been published in Searchlight
dateq 31st July where he has said
that 80 per cent of the work has
been completed. He is an officer of
his government and he is stationed
in Nepal. Through public statement
he has tried to correct the reply given
by the Minister on 8th July.

So, Sir, ¥he Minister has misled
himself and is misleading the House
and delaying the project by six years.
I would like to know whether to the
East of Kamla the project is gning
to be completed within on- year and
irrigation begun? If not, what are
the reasons for that? By what time
the irrigation to the East of Kamla
will begin. As regards the west of
Kamla land acquisition, the under-
ground channel and othes structures,
cement and other materials are re-
quired. Regarding finance the gov-
ernment has committed in reply to
my statement in this House in the
Fourth Lok Sabha that for the ex-
penditure in Nepal for that part Gov-
ernment of India would bear the ex-
penditure because it is g foreign coun-
try.
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SHRI KEDAR PANDAY: I have
not misled the House and the Mem-
per. This Western Kosi Canal passes
through Nepal territory, The portion
in Nepal territory—may be completed
soon—but so far as the portion in
Indian territory is concerned the length
of the total canal is 77 kilometres and
it is a fact that on the first 30 kilo-
metres out of 77 kilometres the work
has started and expenditure tc the
tune of Rs. 22 crores has been incur-
red. It is a fact. The main thrust
of the question is regarding the West-
ern Kosi Canaltobe completed and
to what extent and how long it will
take. This I have told. This Western
Kosi Canal main project will be com-
pleted by 1987. (Interruptions)

In a portion, the work, viz.,, exca-
vation is going on. It is a fact. But
I do not agree that East of Kamla,
the portion will be irrigated within
a vear. We are trying our level best
to see that this scheme is completed
within 1987. But it will take time;
and Irrigation will start in five years.

SHRI BHOGENDRA JHA: By
which year?

MR. SPEAKER: He has already re-
plied.

SHR] KEDAR PANDAY: 1 have
already mentioned. (Interruptions) 1
say within a year?

MR. SPEAKER: Shri Dhanik Lal
Mandal.

it gfre wrer Jew 0§ FdT AEET AN
Wy FoAar aSEAT FofF 1964 W O3IW
AT F FAY, S AT AETgT WIEAl, AW
T F e, fAT ¥ fawwe g ¥ 39
?Ftwfﬁrﬁm‘m“rmmfsrmﬁm
T ¥ g FH qE F | AA 1980
| HHY FF O £ SHIE #7 fY qrEr qg@Y
g | (vgmara) wWel WERW T F

g

W%ﬁma}h}a%nﬁﬁ-—
&) fegeam | oy #9222 W= ar
35 frelirrer a% I 20z ¥ ¥ @
FL ARG W7 Wi A AgEAy o &
AN F o wAw s | wwi @w AoT
Fomwed 3, g o) AfeEl ® aga ¥
W GY gT F ) gwid ugi S oveT &

]
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agl TH-uF Hior qeafami §——agr ax afem
w forw & faer gur ¢

TN RPAT . THAAIT GIEq qAH FL

"R st afre s oA ow gEE wE
gro, ot Age fawet + R gwR agi

TF W gFER qU AG W & 1wl wgry
T wg § 5 oAy agy ad I & S
;%%l

3 TF¥ WG AT ST
_ F AT A W FW A WYY TG
i aft ai &, aa aw ag wW WD qu
agr & quE )

-

VT zad werar AT AWl &Y Y wr &
AHAT & | 1975 ¥ WG &I F qewreq
Har, =it afaa aromw fow, 7 z@ graey
¥ famgedy & @ 6\ 3% ggw § Ane
F gra gawrar gwr ar, foad g ww oar
f& 1981 a® oWt famr smaw 1 afy oar
g faar smar &, & =g &fu s @ s

AR ARG . ANAT qGEd {7 9T
F T& F7a § 7

ol uffe am AW ;. AT FEE dE §
f& =@ afy w1 @3 gu, a8 ¥ w@T A
Wy gufe wWia g & s W
AqE F WST A W gWT &1 fmereaa
fear a1, =T 39 T@ &1 W efee A
A gy f& g Age AW W ¥ ¥ &Y
Fv fAFar, far W@ qEEIT OSg §IFIT
F AN ¥ TH FW &7 HYT g9 A /T 1§
SOTEr FFEr ST @1aT ¥ @Y SiAT Sigar |
¥ gew ¥ (&) Wi oag @ fw o wwen
¥ Q@ & IAF g, FT A& ST 3@ A
# @ ¥ gT FT, FAAT & Q9 & @
1 T F FFT Fodl § ST qrEr fwETel
F ggT F owEeqr w47 A @y faw
g 919 99-FATT W GleT d9d JiIE
aum w1l & & & fau owuw s
F1 owET &G 7

(suzam)

Nt W af¥ : 9@T AF Tgm §AE §,
g ag wgr & 5o g #r g o Fw
# Fr 3 gE ¥ 1§ ¥W a9 # AwWar
g ! 1961 ¥ ¥g W & g, ag JA
Wt s & e quw ed 7 @
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e Tadde ¥ g Fww Q¥ W A
fasft | wofeg 71 & @A UES
fear ... (vrwgwm) ... .q® | Al
I H fex & omar 1 ... (emE@Ew) . ...

ag aig @« 3% § wramr | e gwr R )
afer Aqwr @ ¥ W wm faed #
Frar faqva gwy, TAiAQ 71—72 §
gad gz & ge fFar .. (vwwaw) ..
.ag @R @ g @ famr wie
% Y gg w@ww AT 7 gidw ar @
g Aqe TERdE WL WRAT I &
e ¥ | TEF I &M@ Ag g | g W
WY g FIF F, AW A OFHW OUF FAT |
duie Mt § &7 wIW @ @1 1 35
freldz ®1 AgX 9@ FT IE 3, AT
rEr 2 1 w9 Anw &Y A F @
¥ @ig  @a  zfega ed HOOAER
Fyqr ) ¥ W FAMT A F @ A%
St & IAY w9 o&m & | §1 49 @ 6
77 faeiex svdt ag agx & | gfEaA
et & IEH ¥ 40 feerEE § gWA
W s fRar 21 I o[ WT FT OFH
g T & 0 IE & AR F ogig FT FE
2 & Taf TEY T TWE 4.
(maem) .. ...... a3 A9 WA A@
F1 G FET F 1 TG N | qTEIT
& & FET & HWIAE TS WA IFI
FY @ FET & | ANA FERX T IO
qAEY VAT & | G WITA AGEIL A FAT R

{egmawm) . ... WA §IETT FT AIN
grg & YFT IT 7% A T FW AT FAT
g 1 ¥fEa o §F sare Swe fawr &
gz Ay der A€ AL 91, qIH FA U
fear & f& w9t T2 A8 qm foe
s gfcimm fafaeer @ sl 9w
fafarze 6l s & SuH & afat @@
TaAAz  TEH 99 UFgerE % i |
grit f& avdl Fae qIR AT WY 39R
af@ ag F™ grm )

weaAR WEAQ ¢

qga g Tar ) o"Y u4R
TAT. AATA FAT 7

SHRI DIGVIJAY SINH: Mr.
Speaker. ...

weqe wWEtaw : What has Gujarat to
do with Bihar. 79va #1 waar avag

2 Ad 1 eTE an wr Ay & 7

SHRI DIGVIJAY SINH: Sir, I fully
appreciate the sentiments expressed
by Bihar M.Ps. But the point is
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whether it is Eastern Canal or West-
ern Canal, the project will be fulile
if the catchment area of the river
Kosi is not ecologically preserved.
Therefore under the Kosi Project
whether the Government of Nepal
will be asked to preserve the eco-
logical balance of the Kosi catchmert
area go that the flooding angq the sil-
tation o¢f Kosi canal is stopped. (In-
terruptions)

WeqA "gEA ;. A3 FFT | &ga &
arE Y, wa WX FW T afew

st ymEaR wwE o OF q49 & qed
Afm

weaw Agem . fF ag g v | wa 617 A
& ?

WRITTEN ANSWERS TO
QUESTIONS

Purchase -of Multipurpose support
Vessel from M/s. Ocean Inchape
Ltd., London

*844. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Oil and Natural Gas
Commission have gecided to purchase
a multipurpose support vessel from
M/s. Ocean Inchape Limited, London,
for use in the Bombay offshor» pro-
ject;

(b) whether Rs. 23 crores is the
purchase price;

(c) whether no global tenders were
invited;

(d) if so, why firms jin only 3
countries were approached; and

(e) whether M/s. Ocean Inchape
Limited had admitted that they had
no previous experience of coastruct-
ing and operating such type of vessel?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
and (b). A proposal of the ONGC
was approved by the Government in
November 1979 for the purchase of a
Multipurpose Support Vessel (MSV)
at g cost of Rs. 20.83 crores is be
covered under Dutch Credit, from
M’s. Ocean Inchape Limited, UK.
However, M/s. Ocean Inchape Limited
subsequently  withdrew their offer
ar.d as such at present the ONGC is
not purchasing any Multipurpose Sup-
port Vessels from M/s. Ocean Inchape
Limited London.

(¢) and (d) The tenders for the
purchase of the MSV were invited
ry ONGC from three countries na-
ricly, U K |, Netherlands and France
a< per the directive of the Govern-
ment of India This was done with
a view to utilise the availability of
credit/grant from thes. countries

(e) The offer of M/s. Occan In-
chape Limiteq was accepted by ONGC
¢ fter satisfying itself about the capa-
bility f M/s. Ocean Inchape Limited
and the Dutchyard where the MSV
vas to be fabricated.

Progress of work on Buxer Koel-
war Embankment in Bihar

*845 SHR] CHANDRADEQO FRA-
SAD VERMA: Will the Minister of
IRRIGATION be pleased to state:

(a) whether even one fourth work
of Buxer-Koelwar embankment on
tight side of Ganges in Bihar has
not yet been completed; and

(b) if so, the details thereof?

THE MINISTER OF IRRIGATION
(SHR] KEDAR PANDAY): (a) and
(b). The State Government has re-
ported that out of the total] earth-
work of 171.52 lakh cubic metre
required for the Buxer Koelwar Em-
bankments, the quantity of work done
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to the end of June 1980 is 77.27 lakh
cubic metre.

Bedthi Power Project in North
Canara, Karnataka

*850. SHRI T. R. SHAMANNA:
Will the Minister of ENERGY AND
COAL Dbe pleased to state what is
the estimate of the BRedthi Power
Project and what is tha stage of the
execution of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Bedthi (Gan-
gavali) Hydroelectric Prciect Stage—
I (2x105 MW), has been approved by
the Planning Commission in April,
1979 for an estimated cos*t of Rs. 13924
akhs, including transmission  lines
and receiving stations. Present.y,
mfrastructure works and detailed in-
vestigations for taking up the cons-
truction of the varwous comporents
2Ie 1n progress.

wgEr IWT { qwr faaw

*851. »t AA W' TUM : ¥AT FAT AN
®ras gF aF FAT FT T I {3

(%) ®FET FAW &1 UKET FI07 74
W1 9T HWIT AIEIT @ WG g% 39
feadr oot smE TE &

(@) srmar am sfasor fafads ok
s gfear fafwes ¥ Towre g o9 a=
feadt geft smrd wd & W WY aofEy
FFagoFr g A 39 I F diw fam
IFIT FT gHAT TG &

(w) wraar @@ wfgsor q@r A
gfear fafwds ¥ = mm‘r gafaat grar
ferdT oot wrd T

(%) a1 & Sy welwar foed ave &
|1E & A2 9T 94 @T g WX TE T,
&1 IT% &qT FIor & ?

sl daea ¥ wer wat (st faww
wEwe ) (%) WX (). FEaAT S F7 U-
mma’twﬁﬁfmmmwﬁa (1)
1-51972 %Y FI FEFT FEwr  Qqray
®T WLIAFOT FIF :ﬁi i@ ®ifen B
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foro & mefys &z fegr war av ; (2)
1-5-1973 ®Y I A FgET "W FT
Uy FOT & fagr MWW @ WX TG
FI RF AT uw FEAT wadr @rT
grtaszer fao” & mftw & faar mar a1
T FFAN ¥ I wwg fawwmw uw owew
Ty wor g wer fawrg fm &1
Wt fawg & foar mar 91 | FAEEY, 1975
7 udmEm ®EOAr IO w1 qEasa  (war
Tar AR wWgwr gw Afgwwer fao  Far
qa sifenr f| fae #1 f@ey /AT FT
“xYer gfwar fro”’ Amas v wreE wuAY ouT-
foa & € fager o sgaw  swfaai
FmE wft | §grEEs WA F AN
F—WTRA HMHT w70, FEgT wrAwIeew
fao, T Fwree fwo,  IwA
Frrdree foo w1 Fw @@ AT #R
fesrgn geara  sfs Frwr @= SrfawTr
fao M, wreg Ffenr & oo &1 off
faag ®1&, i gfrear fao ama aegdr
gmm & T @ oz fwo wvaen
grr wifgsw  fqe #wR @ gfear
fao & &ty fody o/ w1 W @Y
gt gzar 1w gfmar fae  wedm
HIQIEAT F TART W AR FAIIEFHATHT
#t g 7 & g ¥ Fmar  w=d
& farg WM IAm & foo s €
%9 s & I¥ g T faw @ww ey
srrfas goar & @AW WR w@eT  Q@m
Aagdl wr gt w1 gafem e wEen
q¥AT & | WA AEIT A 31-3-1 980
an w1 gfear fao &, ot ga gofr, wwrd
€ 3T T 1343.31 FAUS ®WA T

(7) ®rx gfegr fae F fodt TTaw=wrd
oHAET w7 FIE TqAT AE T &

(%) =17 <fegr foe &1 urr g9 1
[ FA@ @I A frga wmer
Y g HATNETO Frad o @ e
A T as wafafoa & @ AR @iy @
AR X T g FO qg @ fw
O W qwr S@reT ¥ @ qieAl #)
e § afa oy & R 3o o= fasen
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w1 w41, O W faemes qxrat § 57,
T ®r qafesfa, s wl sgaear o
HHEGT qqT % Wq GEEAHT & HIT Iq7-
T ¥ FHT AT W

Pending Applications for issue of
new Domestic Gas Agency

*852. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the number of applicationg for
new domestic gas agencies gre pend-
ing with the Government as on 31st
December, 1979,

(b) whether any new agency has
been allotted during the year 1980;

(¢) if so, when and to whom; and

(d) the criteria adopted for allo-
ting such agencie@?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRY VEERENDRA PATIL): (a)
Retail outlet dealerships/distributer-
ships including cooking gas agencies
are awarded by respective oil mar-
keting companies ang not by Govern-
ment. Appointment c¢f dealers/
distributors is made by them in ac-
cordance with the guidelines laid
down for this purpose. After selec-
tion of the dealer is complete:d from
among the applicants, the remaining
applications are deemed rejected. No
record is maintained as regards in-
dividual requests made to the Gov-
ernment.

(b) Ves, Sir.

(c) A statement is laid on the Table
of the House.

(d) According to the policy guide-
lines currently in force, 25 per cent
of all agencies are reserved for Sche-
duled Castes/Scheduled Tr:bes, 10
per cent for Defence personnel dis-
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abled in war and war-widows, 10 per
cent for physically handicapped, 30
per cent for unemployeq graduates/
engineers and the remaining 30 per
cent are tg be awarded on commercial
considerations. All appointments are
ic be made after invitinz applications
by issuing advertisement 1n the news-
papers in circulation in the areg con-

Statement
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cerned and selection of randidates has
to be made by 5 duly constituted
Selection Committee set up for the
purpose by the respective otl com-
panies. However, Government
undertakings may be awarded agen-
cies without advertisemeni procedure,
if such gagencies are run departmen-
tally by them.

Dustributorships awarded by the oil companies 1n 1980 are reported to be as under

—

S. No. Nante of Party

« 1. Shu Nagaiaj P. Seth
2. Shii G. M. Katakdhond
3. Shri D R. Jadhav

4. Shri M. D. Vengurlekar

6 Shi R. N Bhagatp
7 Shri Gui Raj Singh

8. Smt. Knishna Tomar

9. Shri Vineet Kumar

10. Shri R. L. Chcudhary

11. Shri Vikrant Dhondhiyal
i2. SI:ri Bhanu Prasad Pandya
13. Shri H. K. Chavda

14. Shri Bhupendia I. Sheth
15. Shri J. P Shah

16. Shri Ratilal G. Makwana

17. Shri J. N. Deva Dutt

Location When apponted
Uran January-8o
Osmanabad Fcbruay-8o
Parbham Februaty-8o
Venguirla March-8o
5. Khanpur Taluka Agncultural Produce Co-

operative Marketing Society Lrmuted . Khanpur April-8o
Karad July-8o
Agra January-8o
Agra Do.
Simla Do.
Chandigarh Do.
Jaipur Do.
Ahmedabad Do.
Ahmedabad Do.
Ahmedabad Do.
Ahmedabad Do.
Surat June-8o
Hyderabad/ June -8o
Secunderabad
Meerut ) June-8o

81. Major S. D. Goswami
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Aljotment of Diesel to Andhra (=) Fr wiw_ @iz v wTERRT F
Pradesh naal Igd Y § ofq@y &@ F1 W

werrs ¢ ww afz @, & Iawr w7 ar

*g53. SHRI G. S. REDDY: Will :g; & ®ix 77 qfads & q% 190 w3 ;

the Minister of PETROLEUM AND

CHEMICALS be pleased to state: (n) #7 P Sy

(a) what is the total amount of wifzai #1  fAdfaaat s qdwfort  ww

. ThET B ®IgvE wRariat w® v wifs #®5y
diese] allotted to Andhra Pradesh FAHAT wH >
between January and June, 1980; and st & st afe Ag, &1 gEh w@

(b) how does it compare with allo- g wte sare qar g At gt

. . . Har (s amen &i3) o F) WEHY
cationg in the previoug two years? ﬂra:w(ur”r P mtﬁ'!? ?:.Tfr‘;rr) gaifie

THE MINISTER OF PETROLEUM, Fg7a & fsw gfa " g
CHEMICALS AND FERTILIZERS famry  wedt  gAmer ot mfew @
(SHRI VEERENDRA PATIL): (a) H &, ¢0 ¥ F @ sh g 3fad
The total quantity of high speed diesel A ardrn A gfa wraEEt A1 TEew ST
oil allotted to Andhra Pradesh bet- &1 st A% 37 FagEl o7 (g0 a0 @9

FT ATEY § 59 ANAl F1 HAT & {Fwrasn
97 93 2. sAfE oF F1awmw &l &y
gt afafafgs @1 v @7 ¥ S ags &

ween January and Jun= 1980 was
about 359000 metric tonnes.

(b) The system of making month- g7 wraw gAfE a7 2 o fav & fau
ly allocation of high speed diese!l fag gwidt, s @& asdEr glaard,
(HSD) to States/Union Territories, st F fam argien g=wt geAr
including Andhra Pradesh, was intro-
duced for the first timn with effect (@) afe grdo FAdaEi oswa IAF
from 1st October, 1979. According- g9 H #rf qaftadT arq &1 (s #
ly, it is possible to indicate only the TET AG &1 AGTT, FAFAT HOGUR TF
figures of sales of diesel in Andhra A gfFar & w7 #14 A1 #7 wrawEmai Al
Pradesh for the period January-— * AT 5 | ATV HE{H fam At
June during the years 1978 and 1979 g, afvada f&o srg &

which are as under: () P, qﬁﬁ 5 i

Andhra  Pradesh FHIT{7AT a1 &g AHear e o o
Uzar  miowrfeai &1 s g30 & whe
forferar sfr odmafaat za off & fem
faotfzn adf faawt & sgare &Y s & o
g FAFAT & fau fameq  sdarfaat qur

(Figures in Metric Tonnes)

Year Sales giqlwwa oasteafeat, stiaw ostefesT
& g waq wdt framw g g forteaat
1978 g7 qarataat fafmafes # § 1 dfs
(January - June) 297300 (Approximate) TAT gaut & fqu owdt  faaw fww g
T gaat foifeat o odsfaat oame

1979 a0 § ®WI &7 T TE I2aAr |

(January-- June) 323670

] . Death of Minersg in Bihar
sreToaTot & &emk (7 sfw wraww wt garew

~ *856. SHRI JYOTIRMOY BOSU:
* « - Will the Minister of ENERGY AND
854. St TWATT HiwwT wreAl : F COAL be pleased to s‘ate:
g st W HAY I3 TATT ®Y FAT
o fr . (a) whether it is a fact  that 11

miners were killed in accident in

(%) orwrmary & frad ¥ ¥ gfa Bihar recently. and

oY grfor fasre sTaEN w1 yATIO
graT § AR 37 ¢ fwewr =9 T ¢ (b) if so, detailg thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
vIKRAM MAHAJAN): (a) and (b).
On 3-7-1980 an accident occurred at
Gopalichuk Colliery in Bihar, as a
result of roof fall resulting in the
death of 4 persons and injury to 8
cthers.

Orders for Power Protection Relays
ang Equipment

*857. SHRI TRIDIB CHAUDHURI:
Wil] the Minister of ENERGY AND
COAL be pleased to state:

(a) is it a fact that nearly ninety
per cent of all orders from the elec-
tric power generating and distribut-
g agencies of Government for
power protection relays and gquip—
ment are being placeq on a foreign-
owned multinational company while
Indian owned manufacturers are
starving for orders; and

(b) what steps Government
pose to take in order that
ment orders

pro-
Govern-
for these relays and

SRAVANA 14, 1802 (SAKA)
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equipment are ‘fairly distributed-
between all manufacturers in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
A statement indicatinz the name of
various firms manufaciuring the
power protection relays in the coun-
try, their collaborators, equity of
collaborator, licenced ana installed
capacity, production during 1977, 1978
and 1979 which would indicate the
extent of orders these firms are get-
ting, is attached. The extent of
orders a particular manufacturer bags
depends on the performance of the
equipment, cost effectiveness, delivery
schedule, etc., the general procedure
of State Electricity Boacds being to
invile open tenders and placing the
orders on technically acceptable low-
est offer. With commencement of
production in the new units licenced
by the Government, in this field, even
loading should be experted



AUGUST 5, 1980 Written Answers

Written Answers

‘SI

"‘SIR3A

€/z31xau 3y ur osipeLId)eW 01 A[3Y1] JON 000‘o1 uohjeroqefjop) oN ‘' peqepuej ‘udiop PYNOY eYSQ S/]y ‘ol
*5g-1g61 a1 uononpoud oyut 08 03 Aoy : 000'gl %19 oouel] ‘woylsyy oo S/IN  °  Ieuuely ¢ pi ‘snpuy wrn mumpy ‘s/jy 6
*xead sty uolidnpoud jensour puelRzZiImg 19pkq
~TUO DUIUMNIOD 0} pajaadxa due Loy ], 005‘zE Y%lz "PIT 119A0¢] UMO I ‘S/JAT Epodeq ¢'PY] LIoAGH UMOY UBISNPUIH ‘s/]y ‘g
0g-L-1 uo uononposd M Cpi ‘seapey ©pr]
JeDIoWWoD pajiels 9ARH ook zz oo¥‘sz % Sz "pUJ suosied a[[o1kaY "S/IN A $901a3(] B SAR[OY OJj0JAY unsvy L
6461, *00g W uo1ONP ¢
Lol -01d jernur poyrels sael] 000°LT 000°Lz uopamg euUUNWINGY ‘s/N : ‘fequiog “p¥] VISV S/IN "9
‘poaldxo
(Ajuo 9sn  sey uonyer
- aandeo) -cqe[enD
N IIN U\ syrefof ' 546.6 oouely ‘LR uniepy SN ‘Aequiog “p)] WD R WP wIEL S/ S
‘(urjqoid [eDURUY O3
onp LL A[ o3 LL Aepy pasop wun)
L16 I'N z13°1 obo‘S o¥o‘S - ‘uonye10qejon) oN ‘Aequuog ‘sathisnpuy [edlnoo)y o10sAN s/ ‘¥
. ‘uedef "on au9g
9¥9%g £18‘g Co‘€¢ 000‘08 00008 Vs WSTYQIYSIN 'S/ "ennoje) “pyY SOLIddpd [eswaun s/iy ‘€
paaidxa
' sey
goneloq ‘ouel] 193 1quUIN|Yag
LE¥ oz 8561 96S°g 006°z1 0uSz1 -ej[on) sanyydwon s/ : "eporeg “pr] o[ s/IN 'z
‘SeIpey
166°GY LE6'SH 9gr'e¥ 003‘6% 005 6¥ %1999 AD A D SYIW “pYT EPU] jo 0D ol yelBug S/
L61 LL61 ‘ON ‘ON 10yeioq
6Lo1 .3 . Anoedeo KLyoedes -1 (70
uonoNpoIg pa1[eIsuyf paoudly Jo Aymbyg 10JRIOQE[O]) & dureN wiy oy jo dweN ON IS
sfedy uwond3oid I13Mmod

1TAMWIIVIS



53 Written Answers

Modifie@ Neradi Irrigation Project
Report

6786. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether the Government of
India have received the modified
Neradi Irrigation Project Report
duly accepted by the Governments
of Andhra Pradesh ang Orissa from
Government of Andhra Pradesh;

(b) if so, the extent of areas and
villages likely to be submerged in
Andhra Pradesh and Orissa and
protection suggested in the report;
and

(c) number of irrigation projects
constructed/likely to be constructed
on river Vansadhara by the Govern-
ment of Orissa ang Andhra Pradesh
so far?

THE MINISTER OF JRRIGATION
(SHRI KEDAR PANDAY): (a) No,
Sir.

(b) Does not arise.

(¢c) One major project is already
under execution in Audhra Pradesh
and two medium projects are under
execution 1n Orissa. Orvissa Gov-
ernment have intimated that they
propose to take up 25 medium and
minor schemes in the Vansadhara
basin. In Andhrg Pradesh, one major
project is proposed to be taken up.

Action taken against Partieq by
M.R.T.P. Commission

6787. SHR) D. S. A SIVA PRA-
KASAM: Will the Minisler of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the names of par-
ties against whom the Monopolies and
Restrictive Trade Practices Commis-
sion took action under Section 11 of
the Act and Regulations 19 and 35 in
the year 1979 (Jan.—Dec.) in the
States of Tamil Nadu, Keraia, Andhra
Pradesh and Karnataka?

SRAVANA 14, 1902 (SAKA)
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR):- During the
calendar year 1979, no enquiry was
instituted by the M.R.T.P. Com-
mission under Section 10(a) (i) of the
Monopolies and Restrictive Trade
Practices Act on the basis of the
1eport of the Director of Investiga-
tion under Section 11 of the M.R.T.P.
Act and Regulations 19 and 35 of the
M.R.T.P. Commission Regulations
1974 against any party ia the States
of Tamilnadu, Kerala, Andhra Pra-
desh and Karnataka. Nor was any
action taken against any party in res-
rect of enquiries instituted earlier
In fact an enquiry under Section
10 (a) (ii) instituted against M/s.
Scuth India Viscose Limited, Coim-
batore on 31-12-76 was terminated
and the charges vacated by the MRTP
Commission on 20-9-79

gaTr 9w ¥ wwfoa fF ay gArene
@ awt  gfaery

6788. =t fagm fag : #:1 guar =iz
qEIN [Al TE  qqTT Fr &qT  FLA
fa

(%) 39T Rw & v faa & garfue
g arar £faw, ararfes qur arfes
qfasIsl & A9 T § ;

(@) g g1 Frafeq gra frest F
gurarwal &1 g feafsa swoar &y
fasm fag @ ; W%

(37) T&@ AT wratay grA TAF AATATT
gg wqar qfgeEr #v feo a0 famral 1
st w@r g 7

sy wwow awm gfw W
gaata  wet (=t www we)

(%) wﬁ‘a’l#ffmwm F gHTATL
wE & Wy W ‘gw ' gferr’-1076
qras arfes foid , &Y 27 @1k, 1979 Y
TEA Y AF qT T w4y off, § T @ w170

(@) o= gor  wrafew fodr W
gararod fagastfas v &t fanmw-arat
gt @, frg ST} A awrd s
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() wsu< 22w & {5 GRIATT qAT ®WIT
fazysrfas qaf *1 g W wraterd artr
ST qrAdr gorf ¥ et ¥ 9w
gaey X @ feaoor ¥ fau w%w
[fowera § <war v Rfaw e 1223
180]

Mackinnon Mackenzie and Company
Limijted, Bombay

6789. SHRI S. M. KRISHNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o
state:

(a) the composition of the Board
of Directors of the Mackinnon Mac-
kenzie ang Company Limited,, Bom-
bay, value of shares held by each
such directors, denomination of
equity and preferential shares and
the total paid-up and subscribed
capital;

1. Sh. Shyam Kumar Srivastava.

2. Sh. M. C. Bhatt
3. Sh. H. N. Vesuvalla

4. Sh. R. P. Vachha

. Sh. G. S. K. Mohan Rao,
6. Sh. Dilip Srivastava.

[}

7. Sh. N. Sunderesan

8. Sh. R. M. Pradhan

Out of 8 directors on the Board men-
tioned above, Shri R. I>. Vachha holds
200 equity shares of Rs. 10/. each
ang Shri H. N. Vesnvalla holds 50
equity shares of Rs. 10/- each.

The total subscribed capital of the
Company is Rs. 2.50 crores divided
into 25.00 lacs equity shares of Rs.
10/- each. As on 31st December, 1978,
calls in arrears amount to
Rs. 1,56,750 and thus the paid up capi-
tal amounts tov Rs, 2,48,43,250.

(b) 40 per cent of the equity capi-
tal is held by British India Steani-
ship Company Limited.
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(b) the total amount alongwith
the percentage of total shares still
held by the foreigners including the
British India Steamship Company
Limited;

(c) whether it is a fact that the
Bombay High Court has restrained
some of the DirectorsManageyrs fof
the Company from acting as such on
the said Board of the Company; and

(d) if so, the facts and details
thereof and action bheing proposed
fcr safeguarding Government’s in.
terest f any, in the Company?

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): :a) There are
eight directors on the Eocard of Dir-
ectors of the company according to
the information furnished bv the com-
pany:—

Nominee of Financial Institutions

Dy. Managing Director.

Wholetime Director

Nominee Director of LIC

MNominee Director of Central Bank.

(c) According to information avail-
able the High Court orf Bombay has
not passed anv order restraining some
of the Directors/Managers of the
Company from acting as such on the
Board of the Company. There is,
kowever, a Court order restraining
one of the Directors froin exercising
voting rights in respect of 20 per cent
shares, and restraining transfer of
40 per cent shares wiihout giving
option to buy, to certain plaintiffs i
the High Court.

(d) Does not arise.
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Starting of a Marathf Broadcasting
Section at Indore Station of AIR

6790. SHRI RAMAKRISHNA MORE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Go-
vernment have decided to start a
Marathi broedcasting section at
A.LR. gtation, Indore;

(b) if so, what is the difficulty
being faced by Government in start.
ing the same; and

(e¢) if so, what action Government
intend to take in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULAR] SINHA):. (a) The Indore Sta-
tion of All India Radio has introduced
a composite Marathi Programme with
effect from 29th June, 1980. It is
broadcast every Sunday for a duration
of 30-minutes from 8.30 to 9.00 A.M.

(b) and (c). Does not arise.

Misreporting of Resul; of Election
in Madhubani Lok Sabhga
Constituency

6791. SHRI BHOGENDRA JHA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the A.LR. had mis-
reporteq the result of Madhubani
Lok Sabha Constituency in January,
1980 by placing the third candidate
in place of the main loser and
omitting the close second contestant;
and

(b) if so, reasong therefor and
steps taken for this lapse?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) and (b). Yes,
Sir., AIR while reporting the result
of Madhubani Constituency in Janu-
ary, 1980, had, by mistake said in its
1.00 pm. English and 2.10 p.m Hindi
bulletins on 8-1-1980 that the Congress
(I) candidate defeated the Janata
Party rival by a margin of 98,000 votes.
The mistake occurred in transmission
when hundreds of results were being
fed to the AIR News Room from diffe-
rent parts of the country However,
on the same day at 450 p.m. a correct
version was received on the hotline
which said that the Congress (I) can-
didate defeated the CPI candidate by
a margin of over 3200 votes and the
Janata Party candidate was placed
third. The revised story wag carried
by all the evening language bulletins,
including Tamil, Malayalam, Nepali,
Bengali, Kannada, Punjabi, Gujarati;
Marathj, Assamese, Telugu, Dogri;
Kashmiri Oriya and Sindhi of A.LR.

WIETAAOR & IEAgT wew A “gvver wrer
wawm”’ enfar o

6792. Wt wirar wif : FT gww s
SRTTO FAT Tg FATT FT FAT HI fF

(%) #a1 7z @9 & f& wereEnd &
ITAIT F ‘arey wmr’ ¥ o w50
AT wqrfaa a@Y faar qar g

(=) afz g, & 373 v w7 #

() w1 ag it wy ¥ s 3 Fedrerr &
A ofe @A wwar & amt wwr &
dAp-Ta, &Y qar Ww-arat & s oAw
aoaT 3Ifaw T grw Ad amr 2

\
/

(a) #ar SEge fedftwm & wiesfas
AT FUT @EIN wEERH FTARAY ST gAY
LR L I R P
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(®) = goee wigs § 9 fedroa
& fadty gwpfe, fewrw s qa@sar AN
g @ graedy 9w 9 fa=1e T @

g ?

g st sarew awr g wte gaaiw
war (st swrx w3) ;- (%) S, @

(= & (¥). «agy g qur a@
wEr &dl ¥ foerd faw woower svdww
qraty WY aTHIT FTEEAT ¥ omy & w9
¥ gmif feg ortd &+ zad wiafam
IIAIL FE Wl IZAIX AEw ¥ Hiegpfaw
At A @ A FIT FAT & awWA
FAIR ¥ OF W qAS qAT g
# e fag & 1 1 T W@
i, mifa w1 wfuw amar ¥ g faar
STt grEEfer ¥ Wy Rww worfag
T F I A v @ wEar

AUGUST 5, 1980

Written Answers 60

Proposal of Power Projects to be set
up in Coal Belt Areas

6793. DR, A. U. AZAMI: Will the
Minister of ENERGY AND COAL be
pleased to state:-

(a) the total number of power pro-
jects proposed to be set up within coal
belt areas in the country;

(b) how much shortfall is being
monitored at present in the various
power-plants throughout the country,
State-wise; and

(c) what positive steps are being
taken to utilise the existing caparity
to the full extent of each such power-
plant?

THE MINISTER OF STATE IN JTHE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The fol-
lowing thermal power projects within
the coal belt areag in the country have
been sanctioned and are in the various
stages of installation:—

S1. No Name of TPS

Capacity (MW)

1. Anpara (U.P.)

2. Singrauli STPS .

3. Satpura 8th & gth units (M.P.)
4. Korba East (M.P,)

Korba West (M.P.)

6. Korba West Extn, (M.P.)

(8]

7. Ghandrapur St. I & II (Maharashtra)
8. Korba STPS

9. Ramjagundem STPS .

1o. Patratu oth & 1oth Units (Bihai)

11, Te ughat (Bihar)

12, Durgapur (DVCQ)

13. Bokaro ‘B* (DV())

14. Talcher Extn. (Orissa)

15. Santaldih 4th unit (W.B.)

16 D.P.L. (W.B.)

17. Farakka STPS

3X 210
5% 2104 2% 500
L% 210
1 120
2% 210
2 X 210
4% 210
3X 21401 X 500
3X 210 ; 1> 500
2X 110
2% 110
. . 1x 210
I~ 2310
2% 110
1x 210

1x 110

3% 210
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In addition to the gbove power projects under execution, proposals for
the following pit head thermal power stations are also under the considera-

tion of the Government:—

N

Gapacity (MW)

e S IS SR S S e - Ee e R e G @ G o S

- WS S e e o e

1. Biusingpur (M.P.)
z. Bokaro ‘B’ Extn. (DVQ)

3. Farakka STPS Extn. (Central)

4. Anpara ‘B (UP)

5. Anpara ‘C’ (UP) . . . .
6. Vindhyachal (MP)

7. Pench (MP)

8. Chandrapuara St. IIT (Maha)
g Korba STPS St, II (MP)
10 Bhadrachelum St, | (AP)

11, C(olgong . . .
12. Ray
13. Bargolai . . . . . .

14 Garo Hill (Mcghalaya)

15. Borjan

2X 210
2% 210
1 X 500
2 X 500
3X 500
. . 2X 500
2% 210
1 X 500
2 X 500
. . %X2I0
6 x 500
2% 200+ 4 X 500
. 2X30
4X 30

1% 30

(by During the month of June, 1980,
the actual receipt of coal by thermal
power stations in the country was
223,000 tonnes as against the total
allocaiion of 3862,500 tonnes. A gtate-
ment showing the requirement (alloca-
lion) actual receipts and consumption
of coal by thermal power planis in the
country during the month of June,
1980 is given in the statement. It
would be seen from this statement that
the total consumption of coal in the
thermaj power stations in the country
hag been about 2,739,000 tonnes against
actual receipt of 2,923,000 tonnes of
coal in June, 1980.

(c) A number of steps have been
taken to improve the capacity utilisa-

tion of thermal power slations. These
steps include: -

(i) Concerted efforts for early
stabilisation of the newly com-
missioned thermal generating
units;

(i) identification of deficiencies in
design  equipments etc. and
expeditious completion of the
project renovation programme
of a number of thermal power
stations;

(iil) organisation of intensive train-
ing programme in oOperation
and maintenance of thermal
power plants;

«»
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(iv) visit of roving specialist
teams to vartous thermal

power stationg for introduc-
ing better operational prac-
tices in identified thermal
power stations;

(v) supply of requisite quantity and
quality of coa} to thermal
power stations;

(vi) arranging assistance to the
power stations in repairing/

recommissioning generating
units under prolonged shut-
downs;

(vii) introduction of moderan main-
tenance techniques including
preventive maintenance prac-
tices; and

(viii) arranging visit of experts from
various disciplines to power
stationg for suggestiong for
improving the performance of
the power stations.

As per reports received from State
Electricity Boards. none of the power
stations have been shut-down for want
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of coal. However, generation had to
be backdewn in a few cases.

Following steps have been taken to
augment the coal supplies to the vari-
ous thermal power plants in the coun-
iry. These include:—

(i) Coal companieg and Railways
have been asked to step up
coal supplies to the various
thermal power stations.

(ii) Close liaison is being main-
tained between the Depart-
ment of Coal Railways and
Department of Power and
high level inter-Ministerial
meetlings are also held period-
ically to review coal supplics
1o the power plants.

(iii) €'nal supplies to thermal power
plants are also being monitored
by the Cabinet Committee on
Industrial Infrastructure ona
weekly basis.

(iv) A control room has been se{ up
in the Railway Board ‘o
monitor the coal supplies to
power plants on daily basis.

Statement

The SLC Allvcation. actual receipts and consumbtion of coal al the Thermal Power Stations during the month
of Fune, 1980.

(Figures in ‘000 tonnes)

Sl. Name of TPS Allocation  Actual Consumn-
No. Receipts tion
1 2 2 4 )
NORTHERN REGION
Delhi
1. Badarpur . . . . . . . 140 120 104
2. DESU
(i) Tndraprastha . 120 46 63
(i1) Rajghat 15 5 7
ToraL 275 1771 174
Haryana
3. Faridabad K 25 4 6
4. Panipat 50 22 29
TorAt. 5 26 35
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1 2 3 4 5
Punjab
5. Bhatinda . . .. . . 110 83 89
Uttar Pyadesh
6 Harduagani A . . . **® e -
7. Hesduaganj B&C . . . . . 140 72 73
8. Kanpw (RFH) . . . . . 30 16 15
9. Obra . . . 250 236 244
10. (i) Panki . 25 17 18
(ii) Panki Extn,. . . . 8o 47 55
11, Renusagar . . . . . . 8o 68 81
Torar . . . . . 605 436 486
Total (Northern Region) : ... 1065 736 784
WESTERN REGION
Gujarat
12, Abmedabad .~ . . . . . . 100 86 57
13. Dhuvara\n, L . . . . . 10 15 8
14. Gandhinagar . 70 59 28
15, Ukai , ¥.™ . . 160 131 104
Toraw || . 340 291 197
Maharashira
6. Bhusawal . . . . . . . 8o 55 56
17. Chola e e 25 17 21
38. Kbaperkheda . . . . . . 30 28 28
319y Keradi .| . . . . . . . 220 209 187
20, Nasik . .. . s 160 120 g
21. Paras | . . . . . . . 40 39 40
2a. Parli . . . . . . . . 35 24 30
2g9. Trombay . . . . . - . Nil Nil Nil
EAS
Torar . . . . . . 590 492 474

1999 LS 13 -
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1 2 3 4 5
Madhya Pradesh
24. Amarkantak . . . . . 95 84 66
25. Karba . . . . . . . . 220 144 172
26. Satpura . . . . . . 120 104 118
ToraL . . . . . . 435 332 356
Total (Western Region) . . . 1865 1115 1027
SOUTHERN REGION
Andhra Pradesh
27. Kothagudem . . . . . 185 138 122
28, Ramagundam . . . 35 29 26
29. Vijaywada . . . . 65 9 Nil
ToraL . . . 285 176 148
Tamil Nadu
g0. Basin Bridge . . . . . 30 19 25
g1. Ennore . . . . . 110 107 66
g2. Tuticorin . . . . 6o 34 Nil
ToraL . . ' 200 160 91
Total (Southern Region) . . 485 336 239
EASTERN REGION
Bihar
33. Barauni . . 30 15 19
34. Patratu ., . 145 136 89
Torar . . . . . 175 151 108
D.V.C.
35. Bokaro . 65 81 48
36. Chandrapura . . 155 122 126 |
37. Durgapur (DVC) . 65 1r 26
ToraL . 285 214 - 200
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Orissa

38. Talcher . .

West Bengal
39. Bandel . . . .
40. Calcutta . .

41. Durgapur (DPL) . . .
42. Santaldih . . . .

TorAL

Total (Eastern Region) .

Total (Major TPSS
Total (Small TPSS.)

Grand Total . . . .

2 3 4
45 37 48
65 63 64
130 120 116
. 65 32 33
. 8o 49 50
. 340 264 263
. 845 666 619
3760 2853 2669
102.5 70* 70*
862.5 2923 2739

*Tentative figures.

#»*Power House lving closed.

Scheme for Imterlinking Rivers im the
Sounthern Pepimsular Region

6794. SHRI N. SELUVARAJU: Will
the Ministey of IRRIGATION be
pleaseg to state the steps taken to
expedite the scheme for the inter-
linking of rivers in the Southern
Peninsular region, where the link
canalg can work by gravity alone?

THE MINISTER OF IRRIGATION
(SHRI XEDAR PANDAY): The com-
ponent pertaining to the Peninsular
River Development of the National
Perspective for Water Resources
Development envisaging creation of
optimum storages, wherever feasible,
and inter-linking of various rivers,
wag discussed with the Irrigation
Secretarieg and Chief Engineers of
the concerned Stateg in a series of
meetings held in June 1880, The
State Governments have agreed to

supply further data regarding bheir
plang of utilisation of waters in the
near future. It is proposed to have
another round discussions with the
States to finalise the proposalg after
study and analysig of their propesals.

Energy Genmeration amd its Require-
ment, State-wise

6795. SHRI HANNAN MOLLAH:
Will the Minister of ENERGY AND
COAL be pleased to gtate the energy
generation and its requirement jn the
country during 1977-78, 1978-79 agnd
1979-80, State-wise and year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Twyp state-
ments gshewing the State-wise energy
generation, energy requirement and
energy supply during the yearg 1977-
78, 1978-79 ang 1979-80 are attached.
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Statement—I
Statement showing stateewise Thermal Hydel and Nuclear Generating during the years 1977-78
1978-79 and 1979-8o.
(All figures in Gwh)
Region/State Generation
1977-78 1978-79 1979-80
- — —— P . S e —— —— — T —— O p— — e e
Northern Region

1. Bhakra . . + . Hy 5437 6827 6663

2. BCB. Hy 538 3150 3333
3. HP . . . . . Hy. 198 3187 338
4. J. & K. . . . . Th, 11 7 12
Hy. 325 516 677

ToraL . 336 523 689

5. Delbi . . . .. Th. 2843 2834 3364

6. Haryana . . . . Th. 604 351 531

7. FPunjab . . . . Th. 8o1 870 1143
Hy 597 492 485

Torar . " . 1398 1362 1628

8. Rajasthan . . . Hy. 1478 1100 1115
Nu 198 483 1130

TorAL . . 1676 1583 2245

o. GP. ., . . . . Th 7184 7480 7958
Hy. 3173 3689 3269

ToraL . 10357 11169’ 11327

Total Northern Region :

I'h. 11443 11542 13008

Hy 11746 16161 15880

Nu 198 483 1130

ToraL . . . 23-;87 28186 30018
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73
(All figures in Gwh)
—;egion [Statc- B Generation T
1977-78 1978-79 1979-80
1 2 3 4
Western Region
1. Gujarat Th. 5892 6834 7662
Hy. 1292 1161 1206
ToraL T84 7995 8868
2. Madhya Pradesh Th. 4876 5025 5622
Hy. 660 624 465
ToTAL 5536 5649 (—5:3.;7——
3. Maharashtra Th. 8467 8683 9798
Hy. 6280 7036 5047
Nu. 2075 2287 1746
ToTtAaL 168?_2_ 1 80;(; T —:7:;;
Total Western Region : T
Th. 19235 20542 2308 2
Hy. 8232 8821 2618
Nu. 2075 2287 1746
ToTaL 29542 31650 32:4;
Southern Region T
1. Andhra Pradesh Th. 3147 2877 3269
Hy. 2296 3610 3538
ToraL 5443 6487 —_*55;
2. Karnataka Hy. 4499 5812 5411
3. Kerala . . Hy. 4473 5188 5118
4. Tamil Nadu Th. 4545 4575 4410
Hy. 3770 4536 5505
ToraL 8315 g1t 99;;
Total Southern Region : -
Th. 2692 7452 7679
Hy. 15038 19146 19572
“'ﬂ273‘; 26598 2725—1—

TorAaL
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%6
1 9 3 4
Eastern Region
1. Bihar . . . . . Th. 2476 2308 2537
Hy. 37 116 v8
ToraL . 2513 2424 2615
2. DV.C. . . . . Th. 4903 5219 442 9
Hy. 259 225 189
Toraz, . . 5161 5444 4618
3. Orissa . . . . . Th. 670 726 698
Hy. 2340 2386 1786
ToraL . . 3010 311z 2484
4. West Bengal . . . Th. 4960 4976 5211
Hy. 76 40 13
ToraL . . 5036 5016 5224
Total Eastern Region . . Th. 13008 13229 12875
Hy. 2712 2767 2060
TorAL 15720 15996 14991
North Eastern Region
1. Assam . . . . . Th, 584 655 511
2. Meghalaya, Tripura & Nagaland Hy. 233 243 358
Total North Eastern Region Th. 584 655 511
Hy. 233 243 358
ToraL 817 898 869
ALt Inpia ToraL . . . Th. 51962 53420 57155
Hy. 37961 47138 45494
Nu.. 2273 2770 2876
ToraL

92196 103328 105525
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77
Seatemcont II
[ ]
Region/State Year Requirement  Supply
. (Gwh)(net) (Gwh) (net)
I. Northern Region <
1. Haryana . . . . . . 1977-78 2804 2353
1978-79 3184 3074
1979-80 4124 3451
2. H. P . . . . 1977-78 304 312
1978-79 313 296
1979-80 360 318
3. JL&K. . . -« .. 19778 6o1 540
1978-79 760 674
1979-80 885 793
4. Rajasthan . .' . . . | 1977-78 3333 3004
1978-79 3783 359
1979-80 4489
5. Delhi . . . . . . 1977-98 2104 1996
1978-79 2268 2293
197g-80 2611 2476
6. Chandigarh . . . . . . 1977-78 184 174
1978-79 204 209
1979-80 218 213
7. UR. . . . . . . . 197778 13150 9665
1978-79 13154 10725
1979-80 13932 10760
8. Punjab . . . . . . . 1977-78 3775 3340
1978-79 4975 4774
197g-80 6111 5310
9o NEF. . . . . . . ., 197778 1341 819
1978-79 863 1003
1979-80 825 846
Northern Region . . . . . . 1977-78 27596 22203
1978-79 29504 26643
1979-80 33555 28133
II. Westwen Region :
1. Gmjarat . . . . . . 1977-78 7867 7453
1978-79 8014 8
1979-80 9230 gggg
2. Madhya Pradesh . . | . . 1977-78 5317 497
1978-79 6103 522
1979-80 6531 5524
3. Maharashtra , . ' . . . 1977-78 16799 14162
1978-79 17705 15686
197g-8o 19322 15635,
bJ
4. Goa . . . . . . + 1977-78 274 197
1978-79 292 232

1979-80 324 245
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Regin/State Year Requirment Supply
(Gwh) (Net)  (Gwh) (net)
. L §
Westeren Region . . . 1977-78 30257 26785
1978-79 32114 29445
1979-80 35407 30286
I I, Southeren Region :

1. Andhra Pradesh . . 1977-78 5246 5017
1978-79 5741 5626
1979-80 6578 5956
2. Karnataka . 1977-78 7875 5215
1978-79 8482 6357
1979-80 8470 6266
3. Kerala . 1977-78 20909 2851
1978-79 3124 3043
1979-80 3327 3168
4. Tamil Nadu including Pondicherry . 1977-78 9721 8986
1978-79 10510 10404
1979-80 11503 10314
Southeren Region 1977-78 25751 22069
1978-79 27857 25430
1979-80 29678 25704

IV . Eastern Region :
1. Bihar . 1977-78 3720 2624
1978-79 3670 2481
1979-80 3644 2483
2. West Bangal . 1977-78 6190 5017
1978-79 6207 5038
1979-80 6193 5177
3. Orissa . 1977-78 2870 2724
1978-79 3057 2995
19%79-80 3343 2747
4. D.V.C. . . . . . 1977-78 4739 4149
1978-79 4924 4481
1979-80 5306 3835
Eustern Region . . . . 1977-78 17519 14514
1978-79 17858 14995
1979-80 18486 14242
¥. North-Eastern Region 1977-78 1057 772
1978-79 1202 836
1979-80 1244 937
ALL INDIA . . 1977-78 102180 86343
1978-79 108535 97349
1979-80 118370 99302
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Muitinational andg MR.T.P. Companies
Operating in Tea Plantations

6796. SHRI SUBODH SEN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
State:

(a) how many of the multinational
corporations and M.R.T.P. Companieg
are operating in Tea plantations and
the nameg thereof; ang

(b) the total acreage under planta-
tions held by the individual com-
panies referreq to0 above;

(c) the paid-up capital and reserve
fund of the individual companies re-
ferred to above; and

(d) the remittances sent abroad hy
those companies during the last thrée
years?

THE  MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) 84
branches and 13 Indian subsidiaries
of multinational corporationg were

operating tea plantations (including,

processing and manufacture)
in the country as on 31-3-
1979. 29 out of the 84 branches
and 6 out of the 13 gubsidiaries were
.also registered under the M.R.T.P.
ACT, In addition, there were 19

other Indian companies pperating tea’
plantations which were registered.

under the M\R.T.P. ACT. The names
of the 84 branches and the 13 subsi-

*tions durin g

82

diaries of multinational corporations
are given in Statements I and I an-
nexed and those of the 19 gther
Indian companies registereq under

the M.R.TP. ACT in Statement III
annexed.

(b) Information on the acreage
under tea plantation js not available
ag the game js not required to be
furnished by the companies under the
provisiong of the Companieg Act.

(c¢) Information about the paid-up
capital and reserves of the branches
of multinational corporationg is not
available, since branches of multina-
tional corporations do not have
separate paid-up capita] ang reservesg
for their activities in India. For the
Indian subsidiarieg of multinational
corporations and for the Indian eom-
panieg registered under the M.R.T.P.
Act, information about the paid-up
capita] and reserves is given in State.
ments IT ang III respectively referred
to in Answer to part (a).

(d) Information regarding the re-

.mittances gbroad by the branches and

subsidiarieg of multinational corpora-
the last three years,
namely, 1976-77 to 1978-79 is given in
Statementg I ang II respectively
referred to above. As for the Indian
companieg registered under the

"M.R.T.P. Act, the remittances made

abroad during the same period, as
shown in the Annual Reports of the
companies are given in Statement 1II.

Statement—I

Names of Branches of multination al corporation engaged in tea planta-
tions (including processing and man ufacture of tea) in India as on 31-3-79

ang their remittances abroad during 1976.77. 1977-78 and 1978-79.

(Rs. in lakhs)

81, Remittances abroad
No. Name of branch - .
- 197677 1977-78  1978-79
1 2 3 ‘ 4 5
@1 Tippera Hill Development Co. Ltd. _ — —_
2 P.C. Abraham &.Co. Ltd. - - — —_—
*3  Achabam Tea Co. Litd.. 323 — 112

*4 Amalgamated Tea Estates Co. Ltd.

34" 46 — 7:07
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1 2 3 4 5
@5 Amgooriec Tea Estates Ltd. . . 19° 42 — —
#*6 Anglo American Direct Tea Trading Co. Ltd. g7 64 —_— 8:-65
@*7 Assam Co. Ltd. . . . . — et —
8 Assam Consolidated Tea Estate (India) Ltd. . — — —
@9 Assam Dooars Tea Co. Ltd. . . . 39' 14 2° 70 —_
@%*10 Assam Estates Ltd. - . . . . . 3'91 —_ —
@11 Assam Frontier Tea Co. Ltd. . 17- 51 — 12824
@*12 Attareckhat Tea Co. Ltd. ., . . 2191 —_ 30° g1
13 Badulipar Tea Co, Ltd. . . . . 1:00 — —
14 Bagracote Tea Co. Ltd. . . . . —_ — —_—
15 Bamgaon Tea Co. Ltd. —_— — —_—
@*16 Bargang Tea Co. Ltd. . . . . 3' 50 — 10° 65
17 Bazaloni Tea Co. Ltd. . R . . . 582 — —
18 Belseri Tea Co. Ltd. —_ —_— -—
@*19 Bordubi Tea Co. Ltd. . . — — 9-02
@°20 Borelli Tea Co. Ltd. . . . . . 2: 60 — 1124
®21  Borhat Tea Co. Ltd. . . . . . —_— — 135
22 Borholla Assam Tea Co. Ltd. . . . —_ — —_
@®23 Boroi Tea Co. Lid. 129 — 269
#24 Brae and Chingoor Tea Estates Ltd. . . 1-29 —_— —
@25 British Darjeeling Tea Co. Ltd. . . . —_ — —
26 British Indian Tea Co. Ltd. . . . 5'25 — —
29 Budla Beta Tea Co. Ltd. . . . — — —
@28 Buxa Dooars Tea Co. Ltd. — — —
¢29 Chubwa Tea Co. Ltd. 46- 31 — 4 72
@30 Chulia Tea Co. Ltd. — — —
®3; Consolidated Tea & Lands Co. (I) Ltd. . 81-02 — 12° 87
@*32 Carramore Tea Co, Ltd. . . . 1°52 —_ 4718
33 Craigmore Land Produce Ltd. — — —
@34 Dangua Jhar Tea Co. Ltd. . 483 — —
85 Darjeeling Co. Ltd. . . . . . 5°93 4'74 —

36

Darjeeling Consolidated Co. Ltd. .
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86

85

I 2 3 4 5
37 Dejoo Tea Co. Ltd. 5°42 — —_
38 Dhoolie Tea Co. Ltd. . 13°73 — —_—
39 Doolahat Tea Co. Ltd. — —_— —
*40 Doom Dooma Tea Co. Ltd. . 9864 —_— e
41 Empire Plantation Ltd. — — —
42 Endogram Tea Co. Ltd. 0 42 — —
43 Estates and Agency Co. Ltd. — — _—
@*44 Greenwood Tea Co. Ltd 17-61 —_— o—
45 Harmutty Tea Co. Ltd. 3°75 — —
@46 Haridson & Cross Field Ltd. 32°95 2-13 —
@47 Hope Tea Co. Ltd. 778 _ —
48 Isabheel Tea Co. Ltd. 5°33 —_— —
@*49 Itakhorlie Tea Co. Ltd. 5°'97 — 9-87
50 Jalanagar South Bstates Ltd. —_— — —

51 Jalinga Tea Co. Ltd. —_— — —_
52 Jatinga Valley Tea Co. Ltd. — — 1302
53 Jhanzie Tea Association Ltd, — — —
54 Jorehaut Tea Co. Ltd . 29- 28 — 1479
*55 Kanan Davan Hill Produce Co. Ltd. — —_— 10° Qo
@*56 Koomsong Tea Co. Ltd. 8: 20 —_— 10° 73
57 Kukicherra Tea Co. Ltd. —_ — —_—
58 Laktaria Ltd, . —_ — —_—
59 Lankapara Tea Co. Ltd. —_— - —
@60 Lebong Tea Co. Ltd. 3:04 — —
@61 Loesh River Tea Co. Ltd. 973 — —
@¥*62 Lipton (India) Ltd. 1T 13 15'90 43° 39
63 Longai Valley Tea Co. Ltd. . 014 —_ —
@64 Madras Tea Estates Ltd. —_ —_— 2500
@%65 Majuli Tea Co. Ltd. 10°17 — 17-24
@66 Malyalam Plantations Ltd. 1513 — 22° 47
67 Marangi Tea Co. Ltd. . — — —
@68 Meenglass Tea Co. Ltd. . T 04 2°' 08 —

69

Melong Tea Estates Ltd.
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I 2 3 4 5
@"*70 Moabund Tea Co. Ltd. . . . . -_— — 033

21 Moran Tea Co. Ltd. . . . . . 23° 00 —_ —_—
@*72 Rajmai Tea Co. Ltd. . . . . . 067 2°93 5°94
@73 Romai Tea Co. Ltd. . . —_ — —
74 Rukni Tea Co. Ltd, . —_ — —
@*75 Rupajuli Tea Co. Ltd. . . . . 0-64 —_ 2' 49
@®76 Salonah Tea Co. Ltd. . . . . 10° 66 — —_—
77 Singlo Tea Co. Ltd. . . . . 7'99 23 59 —_—

48 Sonabheel (Assam) Tea Co. Ltd. — - _
@79 Southern India Tea Estates Ltd. —_ 1-84 —_
@80 Stanmore (Anamallay) Estates Ltd. . . — —_ —_
@*81 Thanai Tea Co. Ltd. . . . . 965 — —
@ *82 Tingri Tea Co. Ltd. . . . . 11-96 — 23" 91
@ *83 Uppar Assam Tea Co. Ltd. . . 2226 — —_
84 Vaghamon (Travancore) Tea Co. Ltd. — —_ —_
ToraL 70455 55'01 427" 29

Notes : #Qut of 84 branches engaged in tea plantations (including manufacture and proces-

sing of tea), 29 branches were registered under section 26 of Monopolies &
Restrictive Trade Practices Act, 1969. These branches are marked with an
asteriks.

@Of these 84 branches 38 were closed down subsequent to 31-3-1979.
have been marked with the sign @.

These

Statement— II \

Names of Indian  Subsidiaries of Multinational Corporations engaged
in tea plantation (including processing the manufacture) as on 31-3-1979,
their paid.up capital and reserves in 1978-79, and their remittances abroad

in 1976-77, 1977.78 and 1978-79.

—I\'Iame of Indian Subsidiary

SL. Paid-up  Reserves Remittances abroad
No. capital
1978-79 1976-77  1977-78  1978-79
I 2 3 4 5 6 7
1 Amgoorie India Ltd. .. @ @ —_ —_— —_
2 Buxa Dooars Tea Go. Ltd. 30°00 12-91 — —_ —
3 Darjeeling Plantations India Ltd. 44" 40 15911 — —_ 633
4 Empire Plantation; (India) Ltd. 6000 92° 79 — —_ 25° 00
*5  Jokai India Ltd. . 250" 00 168- 58 — —_— 45" 79
*6 Lipton Tea (India) Ltd.. 252° 71 75° 50 — — _—
7 Majuli Tea Co. (India) Ltd. . 33 30 25°36 — — —_
*8 Makum Tea Co. (India) Ltd.. 8485 91-25 80' 95 12°84 11-22
*g Mcleod Russel India Ltd. 199° 98 130- 28 —_— —_— 74 37
*10 Namdang Tea Co. India Ltd.. 95° 65 go* 15 9° 56 15°16 13°25
11 Singlo (India) Tea Co. Ltd. . 6000 8135 —_ —_ 26° go
#12 Tea Estates India Pvt. Ltd. 5000 638 91 I'70 —_ 963
*13 Warren Tea Ltd. 325° 00 69- 58 — —_ —
TorAaL 1485-89  1635° 77 92 21 28-00 212° 49
Notr : * Out of the 13 subsidiaries of multinational corporations engaged in tea planta-

tions, 6 were registered under Section 26 of MRTP Act.

shown with asteriks.

These have been

@ The balance sheet is not available as it is a newly floated company.
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State ment—1IFI

Names of Indian Companies aother, than branches and subsidiaries of
Multiindustrial Corporationg registe red wnder M.R.T.Ps Act enguged in
tea plantution aincluding processing land ¢ manufacturing during 1979
with their paid up capitai and reser ves in 1978-79, and their remitlances
abroad in 197677, 1978-79 and 1978-79.

(Rs. in lakhs)

S1. Nare of the company Paid up Reserves Remittances
No. capital

- a— P —

1978-79  1978-79 1976-77 197778  19Y8-79

e e o e e e S e e S e ) S TR e e S e e S

I 2 3 4 5 6 7
1. Tata Finlay Ltd. 600 00 750 09 53 47 98 51 88 -91
2. Rydak Tea Syndicate Ltd. 97 31 159 23 4 49 1 30@ o 95@
3. T. Stanes & Co. Ltd. 63 94 45.14 — 0-oI o or
4. Jayshice Tea & Industies Ltd. 273 33 796 96 2 67 9 32 I I
5. Stancs Amalgamated Fstates Ltd. 33 75 45°'27 o a7t o oyt o o8t
6. Rajunaga Tea Co. Ltfl. 3 20 (—)8 22 — — —
7. Joonktollee Tea & Indistries Ltd. 30 36 21 06 — 012 —_
8. Ghillidary Tea Co. Ltd. 8 oo 9 8o — 0 or —
9. Tezpore Tea Co. Ltd, 49 54 g6 86 1 28 3 56 —_
10. Assainbrooke Estate Ltd. 105 00 53 34 9 29 8 20 5 Bo
*11. Doomn Dooma India Ltd. 129 50 352 07 —_ - 5.94
12. Duncans Agro Industries Ltd 196 83 665 93 0 10 o 86 1241
18. Bishnauth Tea Co. Ltd. 82 47 8o 34 17 75 21-17 {1
14. Dimakusi Tea Co. Ltd. 39 07 114 33 1 82 12+18 3-6g
15. United Nilgiri Tea Estates Co.
Lid. 49 34 71 61 0 03 0-04 —
16. Ncw Sanambagh Tea Co. Ltd. 6-60 (—)19 45 - — -
17. Brookc Bond India Ltd. 1423 8o 702 64 52 19 14589 64-17
18. Davershola Tea Co. Ltd. 1200 12 56 — - —_
19. Thaisola Tea Co. Ltd. 350 6 99 — 004 —
ToraL ;;(-;/—é: -3;5:(-5;; ——1:3:- :E _‘33113-—;;:;

* The company’s first balance sheet was for the year 1978-v9.
-»

@ Paiccli to Indian banks on Mandate, custodian of enemy properties, official receivers in.
India.

1 Amount remitted to Bankers of Non-Residents in India.
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Increase in the Royalty om Coul,
Mica anq other Mimerals

6797, SHRI GEORGE FERNANDES:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether the Government of
Bihar hag sought an increase in the
royalty paid to it on account of cosl;
mica and other minerals;

(b) if so, the details thereof; and

(¢) Government’s decision there-

on?

AUGUST 5, 1980

Written Answers - 92

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI

VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The getails of increase in the
royalty rates on account of coal, mice
and other minerals as proposed by the
Government of Bihar, are given in
the attached statement.

(c) The proposals made by the
Government of Bihar were considered
by the Study Groups on Revision of
Royalty Rates and their reports there-
on are receiving attention of the
Government.

Statement

Sl Name of Mineral
No.

Existing rate

Rate proposed by Govt.
of Bihar

I. Coal
1. (i) Group I Coals
(a) Coking Coal; Grade A,B & C
(b) Non-coking Coal, Selected Grade
2. Group fAI Coals
(a) Coking Coal: Grade D& E

(b) Non-coking Coal Selected Grade
and Selected Grale B.

3. Group III Coals:
(a) Coking Coal : Grade F.G.H. and
HH.

Five rupees per tonne

A quantum of 109, of
F.O.R. price of coal

Four rupees and fifty Do.
paisc per tonne

(b) Non-Coking Coal; Grade I and Do,
Assam Coals and Singareni Coals Four rupees per tonne
4. Group IV Coals:
(a) Coking Coal: Grades J & K Three rupees and fifly Do.
. paise per tonnes
(b) Non-coking Coal: Grade II, 111,
II1A, IIIB,
5. Group V Coals: Upgraded Coals . 'Two rupees per tonne Do.
6. Group VI Coals: Rejects. One rupee per tonne Do.
I1. Mica
(i) Grude Mica Rs. 8,00 per 100 kg. Rs. 12,00 per 100 kg.

(ii) Trimmed mica of qualities other
than heavy-slamed douss stained

or spotted second quality . Rs. 16,00 per 100 kgs

Rs. 16,00 per 100 kg

——
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(iii) Traimmed Mica of heavy-stained, Rs. 8-40 per1ookg. Rs. 1200 per 100
densec stained or spotted second quality. kg.
(iv) West Scrap Mica. Rs. 2:80 per 100 Rs. 3:00 per 100
kg. kg.
(v) Waste rounds . . . Rs. 2:00 per 100 kg. Rs. 5k-oo per 100
g.
3. Ljme Stone . . . . . Rs. 2:50 per tonne Rs. 5:00 per tonne.
4. Graphite
(i) With 80%, o= more fixed carbon. . Rs. 16+ 00 per tonne  Rs. 75:00 per tonne.
(ii) Between 409, and 809, fixed carbon. Rs. 11:-00 per tonne  Rs. 5000 per tonne.
(iii) 409, less fixed carbon . Rs. 3- 50 per tonne Rs. 1000 per tonne.
5. Fireclay Rs. 2-00 per tonne Rs. 4'00 per tonne,
6. Pyrites . . . 10 paise per unit Rs. 15-00 per tonne.
per cent of sulphur
per tonne of ore
and on prorata
basis.
7. Asbestos
(a) Chrysotile :
(i) of superior quality i.e. AS, A, B&C . Rs. 250 per tonne Rs. 300 per tonne.
(ii) of inferior quality i.e. other than AS,
A, C. . . . . . Rs. 60-00 per tonne Rs. 100 per tonne
(b) Amphibole Y. . Rs. 12-00 per tonne Rs. 15-00 per tonne,
8. Quartcite . . . Rs. 1-25 per tonne  Rs. 300 per tonne.
9. Chromite

(a) Containing 45% Cr ,°, and above.
(b) Containing 40% to 489, Cr 4%

(c) Containing 40% Cr. 3°s or less.

Yo. Sogpstone

(a) All grades except inferior grade  used

in 1nsecticide industry.

Rs. 20-00 per tonne
Rs. 12-00 per tonne

Rs. 6-00 per tonne

Rs. 4+ 50 per tonne

(b) Inferior grade used in insecticide indus- Rs. 2:25 per tonne

try,
11. Chinaolay
(including Bull clay).
(a) Crude
(b) Washed

e ————

Rs. 2: 00 per tonne

Rs. 8- 00 per tonne

Rs. 25- 00 per tonne,
Rs. 1500 per tonnec.
Rs. g- 00 per tonne.

Rs. 6- 00 per tonne.

Rs. 3: 50 per tonne.

Rs. 3-00 per tonne.

Rs. 15-00 per tonne,
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12. Bapytes

(a) White (including snowhite)

(b) off-colour
13 Apartite

(a) Containing 25% P,0;

{(b) Containing less than 25% P,0;.
14 Bauxite
l15 Dolomite

16 Uranium

(1) 0.05% U0,

(ii) 0,05%U,04
17 Felspar

Rs. 10,00 per tonne

Rs. 6.50 per tonne

Rs. 5.00 per tonne
Rs. 4.00 per tonne
Rs, 4.00 per tonne

Rs. 3.00 per tonne

109 of the rate price

at the pit’s mouth

Rs. 3.00 per tonnc

Rs. 12,00 per tonne.

Rs. 8.00 per tonne.

Rs. 10.00 per tonne.
Rs, 6.00 per tonne.
Rs. 6.00 per tonne

Rs. 5,00 per tonne

(i) Rs. 5/- per tonne/per

0.019%,
(i1) Re. 1/~ per o.c19,

Rs .00 per tonne.

Proposal for Diverting part of
River Krishna to Rayalaseema
in AP,

6798. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION be
Pleaseq to state:

(a) whether there hag been a pro-
posal for diverting part of the water
of river Krishna to Rayalaseema in
Andhra Pradesh; if so, detailg there-
about and steps being taken to im-
Plement the same;

(b) whether by constructing a
water storage reservoir to store
water during rainy season at appro-
priate location in river Krishna,
Rayalaseema area can be irrigated
without adversely affecting the areas
under irrigation through Krishna
waters at present;

(¢) if so, Government’s reaction
thereto; and

(d) if not, any alternative measure
for ensuring irrigation to Rayala-
seema?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Yes,
Sir. The Srisailam Right Branch
Canal Project envisaging diversion of
Krishng waters from the Srisailam
reservoir, estimated to cost Rs. 161.29
crores for irrigating annually 76,900
ha. in the Rayalaseema gareas, has
been received from the Government
of Andhra Pradesh. The Project is
under examination. The Project wil]
be considered for approva] by the
Planning Commission after its techno-
economic feasibility is satisfactorily
established ang it ijs found acceptable
by the Teehnical Advisory Commiitiee,

(b) to (d). The Krishna Water
Disputes Tribunal has decided that
the State of Andhrg Pradesh will be
at liberty to use in any water year,
the water remaining after the alloca-
tion to Maharashtra & Karnataka that
may be flowing in the river Krishna
but thereby it sha]] not atquire any
right whatsoever to use in any water
year in excesg of 800 TMC. In addi-
tion, some regeneration water can be
used by Andhra Pradesh. Of this,
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78216 TMC are for protected wuses
and for evaporation losses in the
Srisailam reservoir ang 17.84 TMC
for the Jurala Project in Telangana
area. The Tribunal hag also estimat.
ed that about 11 TMC of water will
be available to Andhra Pradesh by
regeneration by 1998-99. Against this
regenerateq water and against the
possible savings in the use of water
in the existing system and alsop with
future diversion of the Godavari
‘waters to Krishna, Andhra Pradesh
has proposed the Srisailam Right
Branch Cana)] Project. In view of
Ahis, there is little scope for construct-
ing reservoir or augmenting the capa-
city of the existing reservoirs for
diversion of water to Rayalaseema
areas.

Ipdo-Italian Agreement for setting up
of Fertiliser Plamt at Xolaba,
Maharashtra

6799. SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that Indo-
Italian agreement hag been signed
in July, 1980 to set up super ferti-
liser plant in Kolaba District of
Maharashtra;

(b) if so, what would be the cost
and capacity of the plant; and

(c) by what time the construction
will be gtarted and completed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] VEERENDRA PATIL): (a)
Agreements; were signed in July,
1980 by M/s. Rashtriya- Chemicals &
Fertilizers Ltd. and Fertilizer (Plan-
ning & Development) India Ltd.
(both of which are fully owned by
Government of India) and M/s.
Snam Progetti of Italy regarding the
consultancy sgservices for the wurea
Plantg of the fertilizer complex being
set up at Thal Vaishet in the Kolaba
District of Maharashtra by M/s.
Rashtriya Chemicals & Fertilizerg Ltd.
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(b) The Thal Vaishet Fertilizer
complex wil] consist of two ammonia
plants each with & capacity of 1350
tonnes per day and three urea plants
each with a capacity of 1500 tonnes
per day. It was estimatedq in January,
1979 to cost about Rs. 512 crores.

(¢) Work on the project has already
been started and the project is expect.
ed to be completed in 45 months after
all the approvals are given.

Number of Casual amd Temporary
Workmen in Coal Mines Weliare

Organisation

6800. SHRI A. K. ROY: Will the
Minister of ENERGY & COAL be
pleaseg to state:

(a) number of casual eng tem-~
porary workmen - exceeding omne
year working in Copal Mines Welfare
organisation, Dhanbad without con-
firmation of service;

(b) if so, facts in details;

(¢) whether the Ministry are
aware of a notice of indefinite hun.
ger strike from 1st August, 1980 on

thig issue; and
(d) if so, stepg taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
The information ig being collected
ang will be laid on the Table of the
House.

Shortage of Staff in Judicial Courts
in Amdamans and Nicobar Islands

6801. SHRI MANORANJAN BHAK-
TA:. Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is fact that judical
courtg including District Judge in
the Union,. Territory of Andaman
ang Nicobar Islands are running
short of gtaff and adequate facilities;

if reply is affirmative, state in de-

tails the reasons thereof;
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(b) whether Andaman Adminis-
tration hag received any communi~-
cation from District Judge, Port
Blair in this regard, if so, what
action has been taken;

(e) whether there was misappro-
priation in the District Court and
the reasons thereof, state in details;
and

(d) whether Government propose
considering providing sufficient staff
and adequate facilities for the sake
of justice to the people?

THE MINISTER OF LAW, 6 JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) and (b).
According to information furnished by
the Andaman and Nicobar Islands
Administration, the District Judge of
that Union Territory reported to the
Administration that the judicial courts
were running short of staff and ade-
quate facilities. He requested the
creation of posts of three higher grade
clerks, six lower grade clerks, four
stenographers, three peons and swee-
pers and two chowkidars. The District
Judge also requested for construction
of additional accommodation in the
District Court at Port Blair. The
Union Territory Administration have
requested the District Judge to send
up proposals for additional staff for
provision of funds in the next budget.
A regards additional accommodation
the matter is being processed by them
in consultation with the local Public
Works Depariment.

(c) According to Andaman and Ni-
cobar Administration, the District
Judge reported that on a check up
of the accounts and also on audit
certain items of defalcation came to
notice and that he lodged a first infor-
mation report with the local Police

Station, and initiated departmental
proceedings against the accounts
clerk-cum.cashier.

(d) Proposals as and when received
by the Government of India from
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Islands Ad-
receive due con-

Andaman and Nocobar
ministration will
sideration.

Generation of power in Damodar
Valley Corporation

6802. sHRI BINDESHWARI DUBEY -
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether it is a fact that mana-
gerial inefficiency and non-co-opera-
tion of the technical officerg insti-
gateg@ by the officers’ association has
been a major Yactor for the down-
fall of the generation in DVC;

(b) whether it is also a fact that
remote control from the Headquar.
ters of Damodar Valley Corporation
situateq at a far distance from its
major partg of formation, has also
been the one of the reasons ‘for the
deteriorating condition of DVC; and

(c) if the answers to partg (a)
and (b) above be in the affirmative,
what steps Government propose to
take to imporve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The main
reasons for the short-fall in power
generation in the Damodar Valley
Corporation have been industrial rela-
tions problems and deterioration in the
law angd order situation in areas where
power stations are located. 'Technical
problems have also adversely affected
power generation.

(b) The question of remote control
from headquarters does not arise since
operational headquarters for the DVC
system are located in the fields. For
day-to-day control fleld officers have

sufficient powers.

(c) All efforts are being made to
increase power generation in the DVC.
Betterment-cum-rehabilitation pro-
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grammes are being evolved for imple-
mentation on a time-bound basis.
Maintenance management is being
made more effective. Extra police
force hag been deployed to instil a
feeling of security among the DVC
staff and engineers.

Import of Import orders by Indian
0il Corporation

6803. SHR} NIREN GHOSH: Wil
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) whether Government are
aware that the Indian Oil Corpora-
tion has never imported the com-
plete quantum of imports orders,
the quantity alwayg being less by a
few thousands metric tonnes; and

(b) if so, whether Government
are considering to institute an en-
quiry into thig matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 VEERENDRA PATIL): (a) and
(b). Throughout the world, the sale/
purchase of the petroleum products
normally have provision for 10 per cent
plus or minus tolerance vis.a-vis the
contracted quantities as it is not
feasible to uplift upto the last metric
tonne., This tolerance of -+10 per cent
is provided keeping in view operational
constraintg and limits arising from
draft limitations at loading and dis-
charge ports, type and capacity of
tankers available and actually utilised,
etc. After reviewing the total imports
of varioug products made during
April, 1979 to March, 1980, Indian Oil
Corporation have reported that the
variation in upliftment was well
within the plus minus 10 per cent
limit.

In view of the position explained,
the question of holding any enquiry in
the matter does not arise.
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Setting up of New Units of Chemical
in State of Karnataka

6804. SHRI S. B. SIDNAL: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased fo state
whether in view of the basic raw
materials and wvther favourable
natura] resourceg and scope for
chemica] industries, the Central Gov-
ernment propose to provide incentives
to entrepreneurs to establish new

~unitg in the chemicalg fields in the

State of Karnataka; if so, the details
thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): As
part of measureg to ensure balanced
regional development, certain finan-
cial incentives for industries establish-
ed in selected backward areas/dis-
tricts have been announced by the
Government of India. These are in
addition t, facilities ang incentives
that are offered by the individual
State Governments. So far as Karna-
taka State is concerned, three distrits
of the State. viz, Raichur, Mysore &
Dharwar are eligible for the incen-
tives provideq for the setting up of
industries under the Subsidy Scheme
announced by Government of India
in 1971. Apart from this, certain
industrially backward districts have
also been gelecteq for concessional
finance from the financial institutions,
These Districts are Belgaum, Bidar,
Bijapur, Dharwar, Gulbarga, Hassan,
Mysore, North Kanara, Raichur, South
Kanara gnd Tumkur.

There are certain facilities which
are exclusively available to the gmall
scale sector with regard to the setting
up of all types of small scale indus-
tries including chemica]l industries
and these are available al] gver India
including Karnataka. These are:—

(1) Supply of machinery on hire-
pyrchase from National
Small Industrieg Corporation,

(2) Finaneial
Bankos.

assistance from
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(3) Capita] subsidy of 15 per cent
for getting up units in back-
ward areas.

(4) Interest subsidy provided to
those entrepreneurs who are
engineers equa] to the differ-
ence between interest rate of
75 per cent per annum and
the normal rate of interest
charged on the loan from the
financial jnstitutions.

Setting up of a Fertilizer Factory im
Goa

6805. SHRIMATI SANYOGITA
RANE: Will the Minister of PETRO-~
LEUM AND CHEMICALS be pleased
to state:

(a) whether the receng find of pro-
mising gag flelds in the north of Goa
can gerve as g feed-stock for fertilizer
plantg in the territory;

(b) whether Government propose
considering the setting up of the plant
in the public sector in view of the
industrial backwardness of the Terri-
tory; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] VEERENDRA PATIL): (a)
The fields discovered off the coast of
Ratnagiri to the north of Goa have
been categorised as oil fields. How-
ever, gas has been jndicated in one
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zone in one of the wells drilled in the
fields.

{b) and (c). No, Sir., The assess-
ment of gag production from these
wells hag not as yet been made, nor
is any gas production from these
wells envisaged at present. The
question of setting up a fertilizer
plant based on gas, therefore, deos
not arise for the present.

Jobs secured by Engineers India
Ltd. in Algeria and other Countries

6807. SHRI MOHD. ASRAR
AHAMAD: Will he Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Engineers Indla
Limited, a Government of India Under-
taking has secured a $ 6.5 millien
consultancy and engineering job in
Algeria; and

(b) whether it has secured such jobs
in other countries during the last five
years, year-wise, country-wise and
amount-wise details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) Yes,
Sir. Engineers India Limited has
secured during 1980-81 a consultancy
and engineering job of U.S. § 65
million in Algeria.

(b) Yes, Sir. The jobg secured in
the countries during the last five years
are as under:

(in Million U.S. Dollers)
-

Country 1975-76  1976-77 1977-78 1978-79  1979-80
Sri Lanka 1-536 — — —_ —
Iraq . - 1453 — — —_
Algeria . .o — — — 112 40
Soudi Arabia . . . . — — —_ 016 0" 00039
Abu Dh abi — — — — 3 ‘0
ch.cx.l . . . . . — —_— — — 0-077
Ethopla B . . . . = — — — o 0085
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Recommendation of Bureau of Indus-
trial costy & prices

6809, SHRI R. L. BHATIA. will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have
accepted the recommendationg of the
Bureau of Industrial Costs and Prices
in respect of drugs;

(b) if so, whether it will solve the
financial crisis of industry; and

(c) if not, reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) The
recommendations of the Bureau of
Industrial Costg & Prices in regard to
the fair priceg of bulk drugs are at
various stages of consideration. A
decision on these would be possible
after the procedure and principles
based on which revision of the prices
of bulk drugs and formulationg is to
be effected, are flnalised, ‘which will
take some more time.

(b) The proposed revision of the
prices of bulk drugs and formulations
would, besides rationalising the prices,
compensate the manufacturers for in-
creases in the cost of inputs and
would thus provide the necessary
relief, wherever deserved.

(c¢) Does not a’we

Report of Staff Inspection Unit for
Doordarshan employees

6810. SHRI RAM AWADH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
report of Staff Inspection Unit for
Doordarshan employees has been
partially implemented so far;
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(b) whether implementation of the
report has been done with a view to
give benefit to certain categorieg of
regular employees only;

(c) if so, then what are the details
of the complete report; and

(d) when the other recommenda-
tiong affecting all the categories of
the employees will be implemented
to open further promotion channels
for staff artists?

THE MINISTER OF.. STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): (a) The
report of the Staff Inspection Unit
recommending norms for providing
staff at the seven main Doordarshan
Kendras has been fully implemented.

(b) No, Sir.

(¢) and (d). Do not arise.

Harassment to (Coal Dealery of East
Axad Nagar, Delhi-51

6811. KUMARy KAMLA KUMARL:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether Government are aware
of the fact that some of the Coal
dealers of East Azad Nagar, Delhi-81
are being harassed by the officers of
the Department of Supply and evem
they are being told that their licesms
ces would be cancelled for not oblig-
ing the local officers; and

(b) if so, whether Government
propose to take immediate steps and
transfer the entire gtaff of the local-
ity?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No such
report hag, been received.

(b) Does not arise.
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‘Bale Engineers, Sale Representatives
ang Depot Supervisors in Hindustan
f Petroleunt Corporation

6812. SHR;] RASHEED MASOOD:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are prescribed salaries
and respective grades in Hindustan
Petroleum Corporation Limited
(HPCL) after the nationalization of
the company for the (i) Sales Engi-
neers, (ii) Sales Representativeg and
(iii) Depot Supervisors;

(b) whether it i a fact that the
HPCL had advertised on June 28,
1977 some posts of Sales Representa-
tives and Sales Engineers;

(¢) if so, the emolumentg mentioned
in the gsaid advertisement for these
posts; and

(d) how many candidates were
selected for each of the above posts,
their individual details (including

qualification, experience galary offer-
ed)?

Written Answess 108

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) The
prescribed salaries and respective

gradeg in respect of the three positions
are as follows:—

Salary HPC(A)
Grade

Position

(i) Sales Engincers. | Rs. 850—1550 (Till
! 31-3-1979)

(ii) Sales Represen-

1 Rs. 750—40—1150—
tatives b

[

|

50—1550 (From
1-4-79)

(iii) Depot S rpervisors J

(by Yes, Sir. HPCL had advertised
in June 1977 for filling up posts ©f
Sales Representativeg and Sales Engi-
neers and in July 1977 for posts of
Depot Supervisors.

(c) The total emoluments mentioned
in the said advertisements for all these
three positions were mentioned as
Rs. 1190 per month including DA,
CCA HRA ang other benefits appli-
cable at that time.

(d) In all 22 candidates were select-
ed whose details are given below:—

Name Qualification Post Offered Basic
Salary
[Rs.)
| 3 4
S/Shri
1 K. Muralidharan « BE (Mech), MBA Sales Enginecr 850 PM
2. N. Chandrasekharan . . . BSc (Engg) Sales Engineer 850 PM
3. S. Acharya . . BE (Elect) Sales Enginc& 850 PM
4. K. Ahmed BE (Electronics) Sales Representative 850 PM
5. R.K. Padekar . B.Tech (LL.B) Sales Representative 850 PM
6. K. Ananth . . . BSc., AMIE Sales Representative 850 PM
4. S. Sarkar . . . BE (Electronics) Sales Representative 850 PM
8. S.T. Sawant . . . . MSec. Terminal Supervisor 850 PM
9. S.K. Saha B.Com. Terminal Supervisor 850 PM
b
10. G. Bhaskaran . . B.Tech(Chem) Terminal Supervisor} 850 PM
11, M. Tokedar . . DME Terminal Supervisor 850 PM
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12. V. Raghuram BE (Mech) Terminal Supervisor 850 PM

13- R. Krishnan . . . . DME Terminal Supervisor 850 PM

14. A.M, Atre . . . . DCE Depot Supervisor 850 PM

15. W. Khan . B.Sc(Civil Engg) Depot Supervisor 850 PM

16. S.R. Mishra DIP in Engg. Depot Supervisor 850 PM
(Aeronautics)

17. A.W. Durnford . . . « DIPin Refrigeration Depot Supervisor 850 PM

18. S5.C. Malhotra
19. S.P. Sharma

20. P.K. Roy . . . . . DME
BSc. (Engg)

21. M.R. Nair

22. P.M. Kulkaini . . . . M.Sc.

DIP in Mining

DIP in ELWC Engg. Depot Supervisor 850 PM

Depot Supervisor 850 PM
Depot Supervisor 850 PM
Depot Supervisor 850 PM

Depot Supervisor 850 PM

Rejection of Industrial Licences of
Indian Drug Companies

6813. SHR1 RAVINDRA VARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) how many applications for in-
dustrial licences of Indian Drug Com-
panies have been rejected fully or
partially during last three years;

(b) nameg of the bulk drugs and
formulations applied for by these
companics but rejected by Govern-
ment; and

(c) reasons for rejection and the
affecteq Indian companies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
to (¢). A Statement giving details
of Industrial Licence applications of
Indian companies (New Article and/
or Substantial Expansion) rejected
during 1977, 1978 and 1979 is laid on
the Table of the House. [Placed in
Library. See No. LT-1224/80.]

N V7

Low Preoduction of Coal due to Labou{
Trouble

6814. SHRI MUNDAR SHARMA:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether Government are aware
that the low coal production in coal
industry is also due to prevailing la-
bour trouble ang that is due to multi
Iabour union system;

(b) whether Government are consi-
dering to implement one party Union
system in coal industry; and

(¢) if so, decision of Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Union
rivalry is one of the many factors
leading to loss of production of coal

(b) No, Sir.

(¢) Doeg not arise.
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Nepal’y Water Resources for Hydel
Power

6815, SHRI HARINATHA MISRA:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether hydel stations will have
to be set up in the upper reaches of
the rivers which fall in Nepalese ter-
ritories; and

(b) whether i1t is proposed to hold
discussions with the Nepal Govern-
ment on the utilisation of Nepal's
immense water resources for hydel
power generation; if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): (a) Several
Hydro Electric Projects like Karnali,
Rapti, Kosi, Pancheshwar etc. will be
located in the reaches of the rivers in
Nepalese territories.

(b) Yes, Sir. The utilisation of
water resources of Nepal is a subject
of on-going discussions with HMG
Nepal.

Supply of Coal from Singareni Col-
lieries t0 Raichur Thermal Power
Project

6816. SHRI B. V. DESAI: Will the
Minister of ENERGY AND COAL be
pleased to state:

(a) whether the Union Govern-
ment have decided to supply coal from
Singareni Collieries to Raichur Ther-
ma] Project;

(b) if so, what is the total quantity
of coal to be supplied to Raichur
Thermal Project from the above col-
lieries;

(c) how much hasg already been
supplied up-till-now;

(d) whether the TUnion Govern-
ment ig also considering a proposal to
set up washeries near the Raichur
Thermal Power Project;
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(e) it so, when the same is likely
to be set up; and

(f) whether the
Raichur Thermal Project
fully met?

demand of the
has been

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

\

(b) The estimated coal requirements
for the Raichur thermal power station
(2x210xMW) from the date of com-
missioning during 1983-84 onwards
are as under:—

Year Estimated coal re-
quirement in million
tonnes

———

1983-84 . . . 016
1984-85 . . 0 65
1985-86 . . 1-06
1986-87 . . 1' 30
1987-88 . . 1° 34 onwards

(c) As the power station is still in
the initial stage of construction, no
coal is required at present.

(d) and (e). There is no such pro-~
posal under consideration at present.

(f) Coal requirement of Raichur
thermal power project would be fully
met.

Forming of Natiomal Gas Grid

6817. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are form-
ing a National Gas Grid; ang

(b) if so, whether it connects the
gas available in the Andhra Coast?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) No,
Sir.

(b) Does not arise.

Oil Exploration in Uttar Pradesh

6818. SHR]I JITENDRA PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether oil exploration is in
progress in the District of Shalyahan-
pur and Pilibhit in Uttar Pradesh;

(b) if so, the details of the project;
and

(c) which are the other districts
where oil exploration is going to take
place in Uttar Pradesh?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL); (a) No,
Sir.

(b) Does not arise.

(c) The selection of sites for fresh
drilling will depend on the results of
geophysical and geochemical studies
proposed to be undertaken in the
Himalayan foot-hills.

Meeting of representativey of Pharma.
ceutical Industry

6819. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether a meeting of the re-
presentatives of all the pharmaceu-
tical industry associations was held
on 9th July, thig year; and

(b) if so, the details of the discus-
sion and the outcome thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) No
meeting with the representatives of
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all the pharmaceutical industry asso-
ciationg 'was held on 9th July this year.

(b) Does not arise.
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Setting up of Fertiliser Plant by
Neyveli Lignite Corporation Ltd.

6821. SHR1 ERA AMBARASU: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have re-
ceived any proposal from the Neyveli
Lignite Corporation Ltd., Neyveli for
setting up of a second fertilizer plant;
and

(b) if so, whether the proposal has
been approved by Government, if not
reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
Neyveli Lignite Corporation Ltd. have
recently submitted a preliminary
feasibility report for setting up a ferti-
lizer plant at Neyveli based on lignite
as feedstock.

(b) The scrutiny of the proposal is
on hand,
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Difference between the cost of Import
and Indigemous Coal

6822. SHRI ARJUN SETH]. Will the
Minister of ENERGY AND COAL be
pleased to state:

(a) whether it is a fact that there
is considerable difference between the
cost of imported and indigenous coal;
and

(b) if so, what is the percentage of
the difference?

THE MINISTER OfF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir. The average price of the
washed Indian Coking Coal is Rs. 280
per tonne whereas the cost of imported
coking coal from Ausiralia is around
Rs. 680 per tonne. Thus the price of
the imported coal is around 243 per
cent of the price of indigenous coal.

Setling up of a TV. Centre at Surat

6823. SHRI C. D. PATEL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Surat City (Gujarat
State) is to be provided with T, V.
Relay Centre under new proposals
under formulation;

(b) if so, when the project is likely
to be completed; and

(¢) if not, what are the reasong for
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) to (c¢). Plans for
expansion of TV service by setting up
relay centres with the help of P & T
microwave linkg are under formula-
tion. Surat which falls on the plan-
ned micro-wave route is expected to
be covered when the scheme is imple-
mented. The implementation of the
scheme will, however, depend on the
availability of resources and the re-
lative priorities.
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Theft of Transformers in Rural Dis-
trikution Line in Bihar

6825. SHRI SATYENDRA NARAIN
SINHA: Wil| the Minister of ENERGY
AND COAL be pleased to siate:

(a) whether there have been reports
of thefts of step down transformers in
the rural distribution line in Bihar;

(b) whether the rate of the burn out
in these transformers is high in Bihar
as compared to other States and in the

‘Whole country as compared to inter-
national standards; ang

(c) if the answer is yes, what step®

have been taken to remedy the situa-
tion?

SRAVANA 14, 1902 (SAKA)

Written Answers I1g

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The inci-
dence of the ' transformer thefts as
intimated by the Bihar State Electri-
city Board for 1974-75, 1975-76 and
1976-77 js as follows:—

S.No, Year Theft cf trans-
for mers

1. 1974-75 442

2. 1975-76 273

3. 1946-77 . 168

_

(b) The information is not available.
The compilation of this information by
the Electricity Board, it is felt, is an
involved task and time-consuming.
Further, international standards to this
effect, are also not available.

(c¢) The Bihar state Electricity Board
has intimaled that they are taking
following steps to curb theft of trans-
formers:—

(i) Transformers are being wel-
ded with supporting struc-

ture or in gome cases top
cover of the  transformers
bhas been welded with the

transformer body.

(ii) New {ransformers are being
mstalled in places inhabited
by public and those installed
at un-safe places are being
gradually shifted to safer
areas.

(iliy All Mukhias and BDOs have
been requested to keep a watch
on the transformers installed
in their areas and form village
volunteers force.

(iv) Local officers have been in-
structed to contact Gram Pan-
chayat Authorilies, prominent
villagers and others to guard
the transformers from anti-
social elements.

(v) Law and order authorities have
been approached to take suit-
able measureg to prevent un-
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authorised handling of trans-
formerg by villagers and theft
of transformers by anti-social
elements.

(viy Instructions have been issued
to shift the burnt transformers
to safer placeg to prevent
their theft.

Setting up a power pump storage unit
at Purulia in West Bengal

6826. SHRI CHITTA BASU: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) whether a project prepared by
the Wes; Bengal State  Electricity,
Board, for setting up a power pump
storage Unit at Purulia, West Bengal,
is presently under the examination
of the Central Electricity Authority;

(b) if so, whether the C.E.A. has
come to any final conclusion about
this; and

(c¢) if so, the nature of the conclu-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No report
in respect of this project has yet been
received by the Central Electricity
Authority.

(b) and (¢): Do not arise.

Average Cost of Production of Coal

6827. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) what are the details regarding
the average cost of production of
coal in the country; and

(b) whether efforts are being made
to reduce the cost of production and
if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) According
to provisional unaudited accounts of
Coal India Ltd. and the Singareni
Collieries Company Ltd.,, the average
cost of production of coal for the
year 1979.80 is as follows:—

Coal India Ltd.....Rs. 105.34 per
tonne

Collieries Co.

Singareni ..
Rs. 112.03 per tonne.

(b) In view of the increase in the
cost of production of coal as result of
increasing wage bill and rise in the
cost of inputs, it is very difficult to
bring down the cost of production.
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Refugees in  Maharashira

6829. SHRI R. K. MHALGI: Will
the Minister of SUPPLY AND RE.
HABILITATION be pleased to state:

(a) the total number of persoms of
Indiay, origin who are repatriated and
settleg in Maharashtra upto 31-53-1880

—country-wise;

(b) the steps o rehabilitate these
Indians;

(c) whether any cell hag been cons-
tituted to guide and assist these per-
sons; ang

. {d) if s0, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) The
total number of persons of Indiau
origin repatriated and settled in
Maharashtra is indicated below:

(i) Uganda—about 2200 persons
(ii) Vietnam—83 persons

(iii) Burma=4 persons.

t

(b) Most of the repatriates from
Uganda and Vietnam had Trought
assets with them. The repatriates
from Uganda were also paid compen-
sation for the properties left in
Uganda. Such persons settled of their
own without seeking assistance from
Government. Financial assistance in
the form of business and housing
loans, admissible under the schemes
sanctioned for the rehabilitation of
these repatriates, have been paid to
the repatriates who have asked for
it. There are no applications pending
for such assistance with the State
Government. -

(¢) and (d). The requisite staff
from the Central and State Govern-
ments are deputed to arrange recep-
tion and dispersal of the repatriates

as and when they arrive in India.

Suitable instructions are issued by
the State Governmept to the district
authorities to guide the repatriates
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about the relief and resettlement
facilities admissible to them.

Supply 'of Petroleum Products
during ensuring festival season

6830. SHHRI LAKSHMAN MALLICK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state the detailsof the steps taken
or proposed to taken by Government
to ensure adequate supply of diesel,
kerosene and other petroleum pro-
ducts to-the public during the ensu-
ing festival season?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA FPATIL): The
petroleum products for which de-
mands are generally felt during the
festival season are high speed diesel
oil and kerosene. There is a system of
making monthlly allocation of high
speed diesel and kerosene to all
States/Union Territories. These allo-
cations take into account the overall
availability of the product, historical
sales and movement capacity and
other relevant factors like seasonal
variation in demand due to festivals
etc. Supplies of these products in
the country will continue to be maxi-
mised, and some of the major steps
already taken for this purpose are as
follows:

(i) Imports of these product
have been planned in such a man-
ner tha; there is adequate availa-
bility of diesel oil and kerosene in
coastal locations.

(ii) Rail movement of petroleum
products is being very closely
monitored and the movement
capacity is being increased by in-
duction of new tankwagons.

(iii) Movement of products by
road has also been stepped up by
pressing into service a large num-
ber ohf additional tanklorries.

(iv) The allocationg of diesel cil
and kerosene are being made at the
maximum possible levels Xeeping
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in view the past trends of consump-
tion  including those in festival
segefin, pverall movement capabi-
lity etc.

Equipment for T, V. Centres at
Raipur and Gulburga

6831. SHRI JANARDHANA POO-
JARY: Will the Minister of INFOR-
MATION AND BROADCASTING be
rleased tp state what steps Govern-
ment have taken to procure the
equipment for T.V. Programme
Production Centre at Raipur and
Gulburga?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): Financial
sanction for procurement of equip-
ment has been accorded by Govern-
ment. Technical estimates for the
equipment are under preparation.

Construction Work of a Grid Statien
at Nawada in Bihar

6832, SHRI KUNWAR RAM: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) the present position of Cons-
truction work of a Grid Station at
Nawada in Bihar; and

(b) when the Station will start
functioning?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MABAJAN): (a) The
status of Nawada sub-Station ag inti.
mated by the Bihar State Electricity
Board is as follows:—

(i) Foundation work and super
structure erection completed.

(ii) Transformer erection com-
pleted.

(iii) Erection of other equipments
completed to the extent of nearly
70 per ceént.
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(b) It is expected that the sub-
Station would be completed by the
end of March, 1981.

Central Irrigaticm 'Scheme for Nalanda,
Nawadah and Southern part of
Monghly District

6833. SHRI VIJAY KUMAR
YADAYV: will the Minister of IRRI-
GATION be pleased to state:

(a) whether it 1is a fact that
Nalanda, Nawadah and Southern part
of Monghyr district have fallen under
rain shadow area; and

(b) if it is true, whether any Cenwe
tral Irrigation Scheme hag been
prepared for those areas, if so, details
thereof?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) No,
Sir.

(b) No Central Irrigation Scheme
has been prepared for these areas as
Irrigation is a State subject.

Exemption op National Award
Winning Films Entertainment Tax

6834. SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have con-
sidered the request of the All India
Filmg Goers Association for exemp-
tion of National award winning films
from the levy of entertainment tax to
enable more people to see these films;
and

(b) if so, action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): (a) and (b).
No request has been received from
the All India Films Goers Asspcia~
tion. However, Government has, of
its bwn, recommended on 16.4-1980
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to all States/Union  Territories to
exempt all National award winning
films from Entertainment Tax.

Specia] quota for petroleum products
for Flying Clubg

6835. SHRIMATI PRAMILA DAN-
DAVATE: Wil] the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether any specia] quota is
provided to Flying Clubs 1n the
country;

(b) if so, whether these Flying
Clubs have been regularly drawing
their quota of gasoline; and

(c) whether there is any proposal
to withdraw all licences for petro-
leum to these Flying Clubs in view
of the shortage of Petrol in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEBERENDRA PATIL): (a)
and (b). Al civilian aircraft opera-
tors, including flying clubs, have been
permitted to draw their requirements
of aviation gasoline based on their
averpage] monthly offtake of this
product for the year 1978.79 and sup-
plies are being effected accordingly.

(c) There igs no proposal to -vith-
draw the supply of aviation gasoline
to the flying clubs.

Income from export of Indian Films

6836. SHRI NAVIN RAVANI:

PROF, NIRMALA KUMARI
SHAKTAWAT:

Will the Minister of INFORMA.
TION AND BROADCASTING be
pPleased to state:

(a) what is the income from export
of Indian films during the last three
Yyears, year-wise;

(b) if there is g decreasing trend,
What are the reaseng thereof;

SRAVANA 14, 1902 (SAKA)

Written Answers 126

(c) whether it is g fact that some
people prepare video tapes out of
these films here gnd illegally sell
them overseas; and

(d) if so, what gsteps are being
taken to stop this?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): (a) Income
from export of Indian films during
1977-78. 78-7%3 and 79.80 is as under:

1977-78 Rs. 966 lakhs
1978-79 Rs. 949 lakhs

1979.80 Figures of actual export
are not yet available, but
value of shipping bills
passed by the Indian
Motion Pictures Export
Corporation is Rs. 1215
lakhs.

(b) There is a slight decline in
value of exports during 1978-79. On
the basis of the shipping bills passed
during 1979-80, income from actual
exports is expected to be higher than
previous years.

(c) and (d). Government have no
authentic information regarding illicit
copying of Indian films on video tapes
and smuggling thereof out of India.

Proposal to open more T.V. Centres

6837. SHRI D. L. BAITHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal
to open T.V. Centres in Patna arnd
Purnea, if not the reasong therefor;
and

(b) will Government state the cri-
teria for opening 5 T.V. Cenire at a
particular place?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) A proposal
for setting up a T.V. Station at Fatna:
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has been included in the VI Plan
proposals (1980—85) now under for-
mulation. Due to constraint on re-
sources, there is no proposal at
present to set up a T.V. Station at
Purnea.

(b) Selection of places for setting
up T. V. Centre takes into account
various factors such as extent of
coverage of rural and urban popula-
tion, service to border areas, remote
and backward areas, coverage of
large segments of working classes/
industrial population, availability of
programme production and program-
me linking facilities and other infra.
structure. Attempts are made to in-
clude a judicious mix of places on
the above considerations.

Seiting up of a High Court Bench at
Agra

6838} RAJESH KUMAR
SINGH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is g fact that some-
time back the State Government of
Uttar Pradesh had recommended to
the Central Government for setting
up a Bench of the High Court at
Agra; and

(b) if so, when and the decision, if
any, taken by Government in the
matter?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). The State Government sent
a proposal in May, 1979 for establish-
meny of a Bench of the Allahabad
High Court at Meerut. No decision in
this regard has been taken.
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Electrification of +villaces in Gujarat

6841. SHRI CHITTUBHAI GAMIT:
Wit the Minister of ENERGY AND
LCOAL be pleased to state:

(a) how many of the Gujarat vil-
lages have been supplied with elec-
gricity sv far and how many left now;

(b) how many villages will get
power in 1980—85 period in Gujarat,
and

{e) whether Harijan bastis in the
villages which were electrified receiv-
ed power at the same tim ,if not, how
many bastis supplied and how many
Ieft to be electrified?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MATIAJAN): (a) There are
18,275 villages in the State of Gujarat
as per 1971 census. Out of these,
11,071 villages had been electrified up
to 31st May, 1980. leaving behind
7,204 vilages yet to be provided with
<lectricity.

{b) Proposals regarding electrifica-
tion of villages in the country during
‘the period 1980—85 have not yet been
SGinalised. During the year 1980-81
however, 1,500 villages are expected
to0 be electrified in the State of
‘Gujarat.

(c¢) According to the latest progress
Teport received fromm the  Gujarat
Electificity Board, 6,537 villages in
the State have the facility of street-
Hghting as at the end of March, 1980.
‘On¢ of these, in 6,199 villages street-
Tighting has been extended to the ad-
joining Harijan Bastis also. 281 elec-
trified villages in the State do not
have Harijan Bastis attached to them.
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Thus, in 47 electrified villages the
streetlighti:ig facilities still remain to
be provided to the adjoining Harijan
Bastis. Electrification of Harijan Bas-
tis has been receiving special attention
of the Government. In all schemes of
rura]l electrification being framed by
the State Electricity Boards, it is in-
variably ensured that wherever street.
light facilities are proposed in the
main villages, such facility is also
extended to the adjoining Harijan
Bastis.

Cancellation ,f Bannj Canal of
Narmada Waters

6842. DR. MAHIPATRAY M. MEH-
TA: Will the Minister of IRRIGATION
be pleased to state:

(a) whether Banni Canal of Nara
mada waters for irrigating the nor-
thern part of Kutch ig being cancelled
inspite of the popular demand; and

(b) if so, the reasons thereof?

THE MINISTER OF IRRIGATION
(SHRI XKEDAR PANDAY): (a) and
(b). Government of Gujarat have re-
ported that with the allocation of 9
million acre feet of water made by
the Narmada Tribunal for irrigation,
a8 well as domestic and industrial
use, it is not possible to cover Banni
area under Narmada Command.

Daordarshan EKemdra at Sambalpur

6843. SHRI NITYANANDA MISRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) wihether there ig any proposal
before Government tp coavert the
present Doordarshan Kendra at
Sambelp:ir in Orissa from relaying
station to programme producing Cen-
tre; and '
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(b) if s0, the steps G ment (b) The quantity of crude nil sup.

have taken in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA: (a) and (b).
Doordarshan Kendra, Sambalpur is a
transmitting centre (not a relay sta-
tion) get up under the SITE on-going
scheme. Programmes for this Centre
are recorded at the Base Production
Unit at Cuttack and sent to Sambal-
pur for telecast. For the production
of programmes with local content,
mobile film and video units have
been provided at Sambalpur. Due to
constraint on resources, it has not
been possible to set up a Doordarshan
Studio there.

Agreement with Iraq for supply of
crude oil

6844. SHRI G. M. BANATWALLA:
‘Wil] the Minister of PETROLEUM
AND CHEMICALS 1be pleased to
state:

(a) whether Iraq has any agree-
ment with India since 1973 or there-
after to supply crude oil to India;

(b) the quantity of oil supplied by
Iraq since 1973 annually;

(c) the quantity agreed to be sup-
Plied by Iraq in 1980 and thereafter
annually; and

(d) whether Iraq is the biggest oil
supplier to India ang the respective
quantities to be supplied to India by
other countrieg during 1980?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
‘Government has no running agree-
ment with Iraq .for supply of crude
oil to ¥ndia. Contracts with Iraq are
entered into by. Indian Oil Corpora-
tion ar calender year basis.

lied by Iraq since 1973 iz as follows:

Year Quantity in million.
MTs.

1973 . . . 085

1974 . . . 2° 79

1975 . . . 2'91

1976 . . . 2- 08

1977 - . . . 2 8o

1978 . . . . 476

1979 579

-—— e

(c) and (d). No agreement has beem.
so far entered into with Irag for
supply of crude oil beyond 1980. It
would not be in the public interest
to disclose any further details.

Utilisatiomn of Alcohol for Cars and
Buses to save Petrol

6845. SHRI RAJESH PILOT: Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state:

(a) whether Government are con-
sidering any plans or projects to
initiate, encourage and utilise alcohol
production for cars and buses to
save petrol in view of the success im
Brazil;

(b) if so, to what extent such pro-
jects are to be taken in cottage and
small scale industries; ang .

(c) to what extent incentive and
support propose tp be given for pro-
moting the use of alcohol operated
engines?

L

THE MINISTER OF PETROLEUM,
(CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): {a) to
(¢). The Ministry had set up an Inter-
Departmenta] Committee to examine
the use of alcohol as fuel in admix-
ture with Motor Spirit (Petrol). The
committee has submitted its Report
and the feasibility of such admixture
is being assessed.
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Seiting up of a T.V. Statien at
Colmbatore

6846. SHRI ERA MOHAN: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there ig a proposal to
set up an independent T.V. $Station at
Coimbatore;

(b) if so, the details thereof; and

(¢) if not, do Government propose
to take necessary steps to set up a
T.V, Station at Coimbatore in view
of the increaging business and com-
mercial activitieg?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): (a) to (c).
The approver  Plan (1978—83).
provides for a TV transmitter at
Kodaikanal for relaying the pro-
grammes of the Madras TV station.
When this transmitter is commis-
sioned, Coimbatore is expected to be
covered by it. ) 3

C W

Publication of English and Hindi
Monthlies “Bhagirath”

6847. SHRI ZAINUL BASHER: Will
the Minister of IRRIGATION be
pleased to state:

(a) the existing arrangements for
the publication and editing of the
English and Hindi monthlies ‘Bhagi-
rath’ of the Irrigation and Power De-
partment alongwith the journalistic
qualifications and experience posses-
sc¢q by their existing officers and
members of the Editorial Board;

(b) whether the publication of both
the English and Hindi, monthlies,
‘Bhagirath’ has slackened since last
year and me meeting of the Editorial
Board has been held during the yeart;
it so, the reasons therefor; and

(c) the steps being taken to ensure
timely publication of the magazines?
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THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a)
The Central Water Commisgion pub-
lishes 2 magazines “Bhagirath” in
English amd “Hindi Bhagirath” qua-
terly through the publications Divi.
sion of the Mimistry of Information
and Broadcasting. The publication of
English Bhagirath eommenced in
1954 while the Hindi Bhagirath was
started in 1974. The English Bhagi-
rath has an “Editor’”” who hag no
specific journalistic qualifications bus
had the experience of editing En-
gineering Publications of the erst.
while Central Water & Power Com-
mission for three years, after which
he also worked ag Assistant Editor
of the same magazine for over 14
yvears. The Hindi Bhagirath has an
Assistant Editor with post graduate
qualifications in Geography and Hindi
and diploma in journalism. For the
English Bhagirath, there is no Edi-
torial Board. There is an Editorial
Board for the Hindi Bhagirath. A
list of Members of this Board is at-
tached.

(b) Both the English and Hindi
Bhagiraths are being published qua.
terly with fair regularity except in
the case cof a couple of recent issues
which were delayed on account of
disturbance in power availability at
the Government Press at Faridabad,
where the magazines are printed.

There is no fixed schedule for the
meeting of the Editorial Board of
Hindi Bhagirath as it is expected to
meet off and on whenever there are
any problems which need to be de~
cided by the Board.

(c) Does not arise.
Statement

List of Members of the Editorial
Boarg of Bhagirath (Hindi)

1. Shri N.L. Shankaran, Chairman,
Joint Secretary,
Ministry of Irrigation,
New Delhi.

2, Shri Mahesh Chand, Member

Chief Engineer, .
Central Water Commission,
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2. Shri V.D. Kulkarni, . Member.

Durector (P&P),
Central Water Commission,

4. Dr. Shachi Rani Gurtu, .
AD.G. (Hindi), P. & T.

3. Shri Vijay Mohan Sharma
Deputy Director,
C.S.M.R.S.

Member,

Member,

6. Dr. Shaym Singh ‘Shashi’, . Member,

Deputy Director,
Publication Division.
7. Shri Shalendra, . Member.
Special Correspondent,
Daily ‘Hindustan’.

8. Shri Radhakant Bharati, .
Assistant Rditor,
Central Water Commaission.

Member,

Agute Power Shortage in Delhi

6848. SHRI BHIKU RAM JAIN:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether it is a fact that the
eapital city of Delhi is again in the
grip of acute power shortage ag a
pesult of the power availability having
gone down geverely with the DESU;

(b) how long the capital would face
power cut; and

(¢) the measures proposed to be
t%iken to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
no shortage of power in Delhi at
present. Load shedding had, however,
to be done on a few occasions in
July. 1980, due to simultaneously
outage of generating units at In-
draprastha and Badarpur thermal
power stations.

(b) and (c). The total installed
capacity, in Delhi. is adequate to
normally to meet the power require-
ments of Delhi. However, some
loed shedding occasionally cannot be
avoided at the time of simultaneous
ouage of one or more generating
unitse at Indraprastha and Badarpur
power houses. At present the water
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inflow position at Bhakra is satisfa.
ctory due to good monsoon. Some
restrictiong on industries by way of
staggering of weekly holidays have
also been introduced in Delhji to re-
duce the peak demand by about 20
to 30 MW. It is expected that by
and large Delhi would be able to
meet ite demands from its own re-
sources as well as by arranging short.
term assistance from Bhakra-Beas
Hydro System.

One more unit of 210 MW is also
under erection at Badarpur Ther-
mal Power Station to meet the in.
creasing demand for power in Delhi.
Feasibility of further extension of
Badarpur Thermal Power Station
is also being studied. Delhi will get
a share of power from the super
thermal power station being set up
at Singrauh.

Regularising Workers of Seetalpur
Colliery .

6849. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of En-
ERGY AND COAL be pleased to
state:

(a) whether Government have
received any representation regarding
the regularisation of 42 workerg of
Seetalpur Colliery who have been
engaged in cutting stone, coal etc.
since 1973; eng

(b) if so, the steps taken by Gov-
ernment to regularise them?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Coal Mines Employees’ Union had
raised a dispute about regularisation
of 41 persons. Theee persons were
employed by a sinking contractor
and were not directly employed by
the colliery. They were also never
erigaged in coal cutting jobs in the
colliery. This dispute was taken up
for conciliation but the conciliation
had ended in failure,
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Breakdown in Bhojodih Washery
Plant

6850, SHRI A. K. ROY: Will the
Minister of ENERGY AND COAls
be pleased to state;

(a) whether he is aware that fre-
quent breakdown in Bhojodih Wash-
ery Plant has caused heavy fall in
production; and

(b) if so, the details about these
breakdown, loss caused thereby and
the reasons for the frequent break-
down?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Bhojodih Washery was not affected
by breakdowns. In April—June, 1980,
it worked at 91 per cent of the de-
signed capacity.

Disposal oy Malasses by Sugar
F actories

6851. SHRI MOHAN LAL PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
stata:

(a) what are the various modes
of use of molasses from the sugar
factories;

(b) whether it is a fact that due
to lack of demand of molasses, sugar
factories are forced to destroy molas-
ses and as euch incurring losses;

(¢) if so, what steps Government
have taken or proposes to take in the
matter;

(d) whether it is a fact that Gov-
ernment had sanctioned export quetas
of molasses to various parties during
ist April 1977 to 31st December,
879;

(e) if so, the names and details
thereof including the sanctioned
quotas to each one of them and the
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quantity and amount of molasses ex-
ported by them; and

(f) the foreign exchange earned
therefrom?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI VEERENDRA PATIL):
(a) Sugar factory molasses are pri-
marily used for the manufacture of
alcohol, yeast and a number of che=
micals. They are also used for the
manufacture of cattle feed. ,

(b) No reports have been received
regarding destruction of molasses by
any sugar factory due to lack of
demand. )

(c) Does not arise.

(d) and (f). During the period
1-4-1977 to 31.12.1979 export of
molasses through the State Trading
Corporation of India Ltd. was allo.
wed only on the specific recom-
mendations of the Department of
Chemicals and Fertilisers except for,
a brief period from  29-11-1978 to
31-3.1979 when the export of rpolas-
ses was brought under Open General
Licence (OGL) and exports could be
affected on the production of a clea-
rance certificate issued by the State

Commissioner of Excjse of the State
concerned to the Government tha¢
the product to be exported had been
produced in the State, The details of
the export of molasses made by the
State Trading Corporation of India
Limited are as follows:—

—

Year Quantity Valye in
in tonnes Rs, lakhs

1977-78 21407 62

1978-79 163337 691

1979 (upto, 363204 2179
3 1-12-1979)
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Move te oxpand Song and Drama
Division

8852. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleaged to state;

(a) whether there is any move to
expand the Soag & Drama Division so
as o set up a larger number of its
unitg in the fleld during the 6th Five
Year Plan; and

(b) if z0, the nature of the expan-
sion produced State-wise alongwith the
names of the places where pnew units
are planned to be gset up?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAM DULARI SINHA): (a) Yes,
Sir.

(®) A Song & Light Unit is being
set up at Bangalore in the current
financial year. The proposals of the
Division for inclusion in the revised
6th Plan (1980-83) include schemes
for setting up a Pilot Project to uti-
lise folk forms of tribal areas in the
Central and North Eastern Regions
of the country as well as a Pilot
Project for utilisation of artistic tal.
ent available amongst the rural
youth. The implementation of these
schemes is, however. contingent on
the approval of the Plan proposals
and allocation of funds.

Dandakaranya Project

6854. SHRI GIRIDHAR GOMAN.
GO: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) the names of the Blocks that
covers the Dandakaranya Projects of
Koraput, Orissa gt present;
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(b) number of refugees so far

resettled in the Blockg and names of
the camps thereof;

(c) the local tribal population and
refugee population therein;

(d) the programmes taken up for
the development of the area and the
people thereof;

(e) programmes for refugees and the
tribals taken up separately;

(f) money so far gpent gince the
inception of the project on refugees
and on local tribals; and

(g) achievement made so far by the
Dandakaranya Deveiopment Authority
Koraput reported so far in solving
the refugee problem and also the
problems of the tribals?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
REHABILITATION (SHRI VAS.
ANT SATHE): (a) Koraput portion
of the Dandakaranya DI’roject com-
prises of following Blocks:

1. Jeypore 2. Raighar 3. Ume-
rkote 4. Dabugaon 5. Jorigaon
6. Malkangiri 7. Korukondj 8. Kali-
mela 9, Podia.

(b) So far 4,430 refugee families
have been settled in Umerkote Zone
in 64 villages and 10, 179. families
have been settled in Malkangiri Zone
in 195 villages. The names of the
villages are MV 1 to 128 and MPV
1 to 71, MPV 75 in Malkangiri Zone
and UV 1 to 23, 51 to 54 57, URV
24 to 30, 31A, 31B. URV 32 to 50,
URV 55, 56 58, 59, 60 & BJ 1 to 3
in Umerkote Zone.
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(c) The local tribal population and refugees population therein is given
below:
Zone Tribal population refugee population Total
1. Umerkote 2,32,000 26,000 2.58,000
2. Malkangiri 1,66,000 49,000 2,15,000
(d) The Dandakaranya Project has (f) Tl March, 1979, Rs. 115.36

been taking up various measures for
the development of the area and the

people thereof like construction
of roads and irrigation projects
provision of medical care. educa-

tional facilities and drinking water
supply, reclamation and develop-
ment of land, development of agri-
culture, animal husbandry and
marketing facilities and induction of

electricity through  assistance and
motivation to the State Electricity
Boards, .

(e) Programmes to resettle re.

fugee families in agriculture have
been taken up by providing duly re-
claimed and de=veloped land on pres-
cribed scales i.e. 5 acres of dry land,
4 acres of partially irrigated land
and 3 acres of perennially irrigated
land per family. They are also provi-
dad rehabilitation assistance mostly in
the form of loans for housing, bul.
locks, agricultural inputs like ferti-
lizers, seeds etc. and for subsidiary
occupation. Non-agriculturist 1efu.
gee families settled in small trade/

business are provided homestead
plot and loans for housing and
business.

As regards programme for tribals,
25 per cent of land reclaimed by the
Project is made available to the res-
pective State Governments for re.
settlement of tribals. Financial as-
« sistance of Rs. 3,500/- per tribal fa.
mily (including Rs. 650/- as loan)
is also provided by the Project for
housing assistance and schemes for
economic development of individual
tribal families. The tribal resettle-
ment programme is being executed
by the State Governments.

§

crores net have been spent on the
entire Dandakaranya Project, out
of which Rs. 3433 crores has been
spent on General Development,
Re. 2429 crores on Tribal Welfare
and Rs. 56.52 crores on relief and
rescttlement of refugees.

(g) Nearly 23,000 displaced per-
pon families have been settled in the
entire Project area and about 2,000
families, remaining in Karmishi-
birs are proposed to be settled during
kharit 1981. About 4,150 tribal fami-
lies have also been settled in the Pro-
ject area. Infrastructure of commu.
nication, health and education faci.-
lities have been provided. Large-
scale irrigation facilities are also be.
ing provided. Government are keen
to complete the unfinished gchemes
like construction of roads, houses,
primary schools, provision of drink-
ing water supply etc. at the esgrliest.
These schemes benefit both the set-
tlers and the #ribals. When the irri-
gation projects like Potteru. Sati-
guda and Paralkote are completed,
the economic condition of refugees as
well as tribals will improve consi=
derably.

Funds provided for Koraput
Project

6855. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) the funds provided by his Minis-
try for Dandakaranya Development
Authority” Koraput since the year of
its inception of the project, plan-wise
up to the current flnancial year;
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(b) the infrastructure  irrigation,
electrification industries and other al-
lied schemes taken up and completed
so far;

(c) whether the Government of
Orissa provided funds in their plan
for D.D.A. areas for development of
tribals;

(d), the role played by the Govern.
ment of Orissa to settle the probleme
of the tribals and refugees so far;

(e) if 'nothing has been done by
that State in this regard, the reasons
therefor; and

(f) if done, to what extent?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR] VASANT SATHE): (a) A
statement is laid on the Table.

(b) Infrastructure has been pro-
vided py completing construction/im-
provement of 561 kilometres of main
roads, 295 kilometres of tribal roads,
822 kllometres of link roadg and 405
kilometres of village roads, 305 pri-
mary schools, 31 middle schools and
8 high schools have been set up to
provide educational facilities, 10
hospitals, 3 dispensaries, 20 sub-
centres, 51 primary aid centres and 4
mobile units have been provideq for
medical care and attention of the
population. 314 village tanks, 350
headwater tanks, 505 masonry wells
and 1781 tubewells have been cons-
tructeq for providing water for drink-
ing and other community uses. An
area of 1.67 lakh acres has been re-
claimed, 386 villages for displaced
persong and 107 villages for tribals
have been set up and 16,600 houses
have been constructed for settlers.
Compeénsatory afforestation of 10588
hectares has beep completed. One
major irrigation project, viz. Potteru
has been taken up at an estimated
cost of Rs. 48.86 crores with a view
to provide an irrigational potential of
1.50 lakh acres. One medium irriga-
tion project, wviz. Bhaskal dam has
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been completed at a cost of Rs 135
crores with a total irrigation potential
of 6820 acres. Two other medium pro-
jects, i.e. Satiguda and Paralkote dams
are under ccnstruction at an estimate®
cost of Rs. 11.05 and 35.46 crores res-
pectively, with a view to provide an
irrigation potential of 28,000 acres
and 24,000 acres respectively. 48
minor irrigation schemes have beenx
completed providing kharif irrigation
of about 7000 acres. Electricity has.
been taken to Umerkote, Malkangiri
and Paralkote zones by providing
special grants to the State Electricity
Board. Schemes for electrification of
villages are being prepared and imrple-
mented by the State Fiectricity
Boards under tae Rural Electrificatjion
Programme of the respective State
Governments. 3 production-cum-train-
ing centres are functioning at Jagdal-
pur, Boregaon and Ambaguda with
small scale manufacturing capacity of
agricultural implements, f{urniture,
cartwheels, textileg etc. Khadi and
Village Industries Commission have
opened some training centres for new
model charkas. The All India Handi~
crafts Board is imvarting training
courses for cane and bamboo work.

(¢) Yes, Sir. Besides taking up
morma] development programmmes,
Government of Orissa have provided
funds for the Integrated Tribal Dewve-
lopment Agencies at Malkongiri and
Nawarangpur for development of tn—
bals in the DDA arecas.

(d) Government of Orissa have pro-
videq lands free of cost for resettle-
ment of refugees and tribale in the
DDA area. They are implementing
the tribal resettlement programme
under the DDA with financial support
from the DDA. They are also imple-
menting tribal development pro-
grammes for general as well ag indi-
vidual penefit through the Integrated
Triba] Development Agencies estab-
lished by them in the area.

(e) Does not arise.

(fy As indicated against replies 1o
partg (c) and d) above.



145 Written Answerg SRAVANA 14, 1802 (SAKA4) Written Answers 146

Statement
Statement showing ‘Pay.wise’ expenditure incurred by Danda-
' karanya Project since inception till 1979-80
Sl. Plan Period -Expenditure
No. Incurred
(Rs. in lakhs)
1. Second Plan . . . . . 1957-58 to 1960-61 72767
2. Third Plan 1961-62 to 1965-66 2105°38
3. Annual Pla;, 1966-67 315-3%
4. Anpual Plan * . . 1967-68 33177
5. Annual Plan . - . . 1968-69 35837
6. Fourth Plan . . . 1969~70 to 1973-74 203994
Fifth Plan R 1974-75 to 1977-78 375565
8. Annua! Plan , . . 1978~79 1454 -78
9. Annwmi Plan . . . . 197680 1184 -68
Total 1227357

In addition, an expenditure of Rs.
876.28 lakhs has also been incurred by
the Dandakaranya Project till 1979-80
on provision of relief assistance to
families of displaced persons while in
Camps/Karmi Shibirs.

gRrETRRat  ® awme faw
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Amount earmarked for rural electri-
fication in tribal areas of Maharashtra

6857. SHRI R. K. MHALGI: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) an amount earmarked for rural
electrification in tribal areag of Maha-
rashtra during the period of 1978-79
and 1979-80 and the amount actually
disbursed;

(b) ;avhat are guide-lines for the
rural electrification in tribal areas;
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(c) if the entire amount earmarked
is not actually disbursed, the reasons
thereof;

(d) what are the physical targets
.achieved, district-wise from the
amount gso disbursed; and

(e) if no physical targets have been
.achieved, the reasans thereof?

THE MINISTER OF STATE 1IN
"THE MINISTRY OF ENERGY (SHRI]
VIKRAM MAHAJAN): (&) The
amounts earmarked by the Rural
Electrification Corporation for rural
.electrification schemes in the tribal
.areas of Maharashtra during the
period 1978-79 and 19879-80 and the
amounts actually disbursed are as
‘follows:

(Rs. in  lakhs)
1978-79  1979-80

Amount earmarked Qo 100

Amount disbursed 75 134

In addition, the Maharashtra State
Electricity Board may also have
undertaken rural electrification pro-
grammes in tribal areas during 1978-
79 and 1979-80 wunder the Normal
Development Programme of the State,

(b) The following criteria are
adopted by the Rural Electrification
Corporation in sanctioning rural elec-
trification schemes in tribal areas:

(1) The anticipated revenue from
sale of electricity undep the
schemeg should be adequate
to (i) give a net return of
6 per cent or a gross return
of 10 per cent on capital base
at the end of the 7th year of
the scheme, (i) achieve
break-even status at the end
of 15th year of the scheme,
and (iii) give a net return f
3 1/2 per cent on capita] base
at the end of the 25th year.
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(2) The investment eon 11 KV
(Main and Spur) lines is
excluded from the eapital base
of the project for the purpose
of computing return en capi-
tal base. In the case of triba)
areas coveredq under the
Revised Minimum Needs Pro-
gramme, the investment on
distribution thransformer
centres js also excluded from
the capital base.

(3) In the case of areas covered
under the Revised Minimum
Needs Programme, the
schemes of exceptlionally
difficult areas are considered
on individual merits for guch
further relaxations in the
above criteria as may be
necessary.

(c) Rural Electrification schelnes
are phased for completion over a
period ranging uyp to 5 years. Lean
amount in respect of these gchemes is
released in instalments, the first
instalment to be released on comple-
tion of necessary legal formalities
and the subsequent instalments on the
basis of the phasing of the constru.-
tion gchedule ang the progress
achieveq in the execution of the
schemes. Due to jnadequate physical
progresg in the execution of schemes,
the State Electricity Board could not
draw the amount earmarked for
1978-79 to the full extent. However,
ag against the amount of Rs, 1.90
crores earmarked for the year 1978-
79 and 1979-80, the Board has drawn
Rs. 2.09 crores against tribal gchemaes.

(d) As stated in reply to part (c)
of the Question, the gchemes financed
by the Rural Electrification Corpora-
tion are phased for eompletion pvera
period ranging up to 5 years. A
statement indicatimg the achievements
against the targets fixed fer 1978-79
and 1979-80, gistrict-wise is attached.

(e) Amongst the reasong for the
slow progress in achieving the targets
may be mentioned the shortage of
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construction materials, shortage of and coordination and also organisa-
power, lack of load promotion efforts tiona] difficulties.
Statement

District-wise Details of tergets and achievements of R.E.C. Schemes in the tribal areas of
weneete Majl.:araxlma State during the year 1978-79 and 1979-80.

—— i s & -

Sl.  Name of Distt. 1978-79 197980
Ne. N:w-;i-ﬁ;g:s_t-: P.mpsets to be New Villagesto P.mpsets to be
be electrified energised be electrified energised
T-;r;c;; T\—c_‘;;-— T;';;t—s_A:hi—c--— Targets Achie;;- T;;‘; Tﬂgli—e-.
vements vements ments vements
1. Amravati . Nil Nil 167 181 * Nil Nl 332 96
2. Chandrapur . 105 44 75 6 76 59 104 28
3. Dhulia . . 73 12 278 56 70 8 311 329
4. Nacik . 10 8 526 245 9 I 541 267
5. Ponna 2 4 — 142 20 3 - 86
6. Thana 11 2 329 It 9 - 318 —
Total . 223 70 1375 1153 184 71* 1606  8c6*
* Provisional
Cases pending before the Foreign (b) The reasong for pendency are: —
Exchange Reguiation Appellate
Board, New Delhi (i) Granting adjournments pur-
suant to requests made by
6858 SHRI D. S. A. SIVAPRAKA- the parties.
SAM: Wil] the Ministey of LAW,
JUSTICE AND COMPANY AFFAIRS (ii) In some of the appeals,
be pleased to state: origina] appellanty having
. died, their lega] representa-
(a) the tot'a.l number and det;uls tives gre to be brought on
of cases pending with the Foreign record,

Exchange Regulation Appellate Board,
New Delhi for more than three years;

and (iiy)) Some of the appeals have

been kept pending ag identi-
(b) the reasons for pendency? cal issues are pending dis-
posal in courts.

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI (iv) Lot of time is taken in the
P. SHIVSHANKAR): (a) Total constitution of two-Member
number of over three year olg ap- Benches in respect of the
peals pending ag on 31st July, 1980 appeals involving penalties
is 333. In 129 appeals, penalties exceeding Rs. 50,000/-. These
exceeding Re. 50,000/- hag been im- Bencheg are constituteq and
Pposed by the Adjudicating Officer. hearings in these cases are
These appeals are to be heard by fixed taking into considera-
Benches consisting of two members. tion the convenience Of the
The remaining 204 appeals are to be Members of the Board, the

heard by a Single Member. parties and their counsel
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ASC Engineersg and Coﬁsultants
Limited, Calcutta

6859. DR. A. U, AZMI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the A.S.C. Engineers
and Consultants Limited, Calcutta has
been allowed to change ity name as
A.S.C. Engineers and Allied Industries
Limited, Calcutta;

(b) if so, the reasons therefor and
whether the Articles and Memeoran-
dum of Associationg have also been
changed;

(¢c) the composition of the Board of
Directors of the said Company, value
of its equity and preferential shares,
if any, holding of each Director along
with the number of whole-time Direc-
tors, their remuneration etc.;

(d) whether the Company has not
been filing returns in accordance with

the provisions of the law in time; and

(e) what kind of business is being
carriel on by the Company and its
total turrover during the past three
years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIP.
SHIV SHANKAR): (a) Yeg Sir.
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(by The company mentioned in
the explanatory statement pursuant
to section 173 of the Companieg Act,
1956 that it hag been noticed by it
that its existing name, viz,, “A.S.C.
Engineers and Consultantg Ltd.” gives
an jmpression in the minds of those,
who deal with the company and also
in the minds of the general public
that it is engaged in providing engi-
neering consultancy gservices only.
This impression, in the gpinion of the
board of the company, was mislead-
ing and wag corrected by seeking
change in the name of the company
from *“A.S.C. Engineers and Consul-
tants Ltd.” t9 “A.S.C. Engineers and
Allied Industries Ltd.” because the
main objects of the company jnclude
setting up of plants also and the com-
pany proposed to set up plantg in
India and abroad. The justification
given by the company for change of
its name wag considered reasvonable
and the change of the name was,
therefore, approved under section 21
of the Companies Act, 1936 on 12th
December 1978. The Articles and
Memorandum of Association have
also been amendeq suitably.

(c) Thig company is managed by a
Board of Directorg and the names of
the Directors of the said comgpany,
the value of itg equity shares and
preferential shares held by each
Director, along with the number of
whole time Directors, their remun-
eration etc., are as under:—

Name of Directors

[

"y

Preference shares

Equity shares he'd
held @ Rs. 10/- each .

@ Rs. 10/~ each.

Shri M.L. Mittal, Chairman
Shri Maddi Sudarsanam
Shri S.K. Chakraborty

Shri R.K. Cho: dhury

Shri M. Goonka

Shri L.N. Mitial

Shri K.K. Damani

Shri P.K. Mittal

Shri V.K. Mittal

O X I

20 200

10 J—

50 _

20 100
21,000 100
20,650 —

|
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As per the latest balance sheet of
the company, as on 30-4-79, there
were no whole-time Directors in this
company. No remuneration was
drawn by any of the Directors, but
sums of Rs. 2,900/- anq Rs, 61,233
were paig to the Directors as Direc-
tors’ fees and travelling expenses
respectively.

(d) The company is filing its
returns in accordance with the provi-
8iong of law,

(c) The main objects of the com-
pany are to carry on the business of
iron and steel founders, mechanical
engineers and manufacturers of
metals, boiler makers, mill wrights,
machinist, iron and steel convertors,
wood workers, electrical engineers,
gas makers, firmers, printers etc. The
tota] turnover of this company during
the past three years wag gs under:—

Year T rnover
Balance Sheet as of 21~10-76 Nil
Ba'ance Sheet as of g-10-77 40.14 lakhs
Balance Sheet as of 30-4-79 50.65 lakhs

Monthly Requirement of Coal for
Power Plants in Maharashtra

6860. SHRI RAMKRISHNA MORE:
‘Will the Minister of ENERGY AND
COAL be pleased to state:

(a) what is the monthly require-
ment of coal for power plantg in
Maharashtra State;

(b) the quantity supplied during
the last three months;

(c) what are the reasons for short
Supply of coal to power houses; and

SRAVANA 14,1902 (SAKA)
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(d) the steps taken by Government
to supply coal to power houses ag per
their requirement to avoid power
breakdown in the State?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHR]
VIKRAM MAHAJAN): (a) and (b).
A statement ghowing the requirement
(Allocation), actual receipts and con-
sumption of coal by thermal power
plantg in Maharashtra during the jast
three months of April—June, 1980 is
given in the attached gstatement.

(c) The main reasons for the ghort-
fall in supply of coal against the
allocation have been inadequacy of
movement by rail as wel] as by road.

(d) A number of steps have been
taken to augment the coal supplies
to the various therma] power plants
in the country including Maharashtra,
These include: —

(iy Coa] Companieg and Railwaysg
have been asked to step up
coal supplies to the various
thermal power stations.

(ii) Close liaison ig being main-
tained between the Depart-
ment of Coal, Railwaygs and
Department of Power and
high level-inter-Ministerial
meetings are also  held
periodically to review  coal
supplieg to the power plants.

(iii) Coal supplies to thermal
power plants are also being
monitored by the Cabinet
Committee on Industrial JIn-
frastructure on g weekly
basis,

(iv) A control room has been get
up in the Railwayg Boarq to
monitor the coal supplies to
power plantg on daily basis.
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The SLC allocation, Actual Reccipts and consumption of Ceal in respect of the thery
Power Stations in Maharashtra State During the Perivd April 1980 to June, 1980, ¢ thers ol

(Figures in *000 tonnes)

Sl
No

1

Name of TPS

Bhusawal .

Khaperkheda .

Koradi

Nasik

Paras

Parli

Ballarshah.

Trombay .

Chola

Grand Total .

>

n R ORP>POR

I o T~

o ® » O

A

220
221
2094
120
110
115
40
29
30
35
22
24

10

25
19
18

5/80

220

211
184

160
138

132

25

20

19

6/80 Total
8o 240
55 158
56 160
30 90

28 96
28 83
220 660
209 641
187 574

160 480
120 368
112 359
40 120
39 103
4C 109
35 105
24 76
30 81
10 30
8 22

8 23
Nil —
— 2
25 75
17 56

21 58
A ——1-(;0; B

R 1522
C 1447

Remarks

Operating
on oil/

Gas,

Power
house of
Central
Railway

‘A’> — Allocation
‘R? — Receipts
‘C*> — Consumption
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TWe QWX AT w2 fovn

6861. Wt Y= fewIw wvwwrw : way
it wETew dA Ay wAR « vy o\ fr

(%) w1 wrw & www wwvfa, wo
A IO ¥ W o7 feaw v ait sy
< foew w1 fawiw goemd weay d-gwra

&1 frstarat wt feew & 7w afawrl & fag
1,74,557. 57 ¥4 1 qOA fwan qaw °v )
foen gwma fadwm 9771 7 foe £34 & w@ios
¥ foem ®1 494 HleT AT A, FIFAT JATT
fFar 2 1 fesw 1 15 wEw, 1980 W s
FIA FT FEFT § |

e ! ¥ mume e WA fAggw ® e
af ®oAT oEl © asqn

6862. st wa fuwrs arama: FAT sHwk
T W7/ {AY TZ TTA A FA AW F

(%) Iv=T AT ET i T A
froig & s grer €1 ¥ ;O g Hed
afgsre & = 7€ Frgwr @A € g fHar
2

() ¥ wrIom @t o fead T aw
WY FT FET @ W,

(n) v wafw & <\ frmA wEa &1
FraaT faswreT Tar €1 WY 47 @ 9r, #/W

(7) 37 ¥ waafr agx v & fa3
o oyag fey TR R ?

At warea ¥ won wa (W fesa wgwA) ¢
(%) grer & ¥ yvwaw = gra ko T
froir & warcasa dwrdr v ¥ R T @
YA & A w T fRo o ] | W g #
?Tﬂtﬁ fdy wraen @ #7 wfawgw @
AT )
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Comstruction of Pong Dam

6863, SHRI NIHAL SINGH: Will
the Minister ot ENERGY AND COAL
be pleased to state:

(a) whether it ijs a fact that for
construction of Pong dam, land and
building in the area, falling up to level
of 1410 ft only have been taken over
by the authorities and compensation
paid to the oustees;

(b) whether there are some oustees,
whose huildings are partly covered by
the dam and the rest remaining with
the oustees have been irrepairably
damaged due tg seepage etc. and ren-
dered dangerous and unliveable;

(c) whether other structures
around the dam, though not covered
by the project, have also been badly
damaged and their foundations rend-
ered loose sg much so that they have
become dangerous and unhabitable.
and

(d) if so, whether any compensa
tion is alsg proposed to be paid to the
affected persons mentioned in parts
(b) & (c) above, if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) No such case js in the notice
of the Project Administration.

(c) and (d). There are four cases
in village Dhameta which are under
observation by the Project adminis-
tration regarding jamage which could
be either due to natural causeg or due
to rise of water in Beas reservoir.
Any case which is found to be affected
due to rise of water in the reservoir
will be acquired and paid for.
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Medium and major Irrigation Projects
in Orissa

6864. SHRI GIRIDHAR GOMAN-
«GO: Will the Minjster of IRRIGA-
TION be pleaseg to state:

(a) the names of the on-going
medium and major irrigation projects
in Orissa since the First Plan period,

if any;

(b) the reasons for delay in com-
pletion of the projects;

(c) plan.wise the medium and
major irrigation projects taken up by
that State to increase the irrigation
potential;

(d) how many of them have been
completed in time and the reasons for
delay in completion of the said pro-
jects; and

(e) the measures proposed by that
State to increase the irrigation facili-
ties through the medium and major
irrigation schemeg in Sixth Plan pe-
riod which is under preparation by
that gtate?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) The
Mahanadi Delta Project ig the only
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major irrigation project which js still
continuing since the st Plan. It is,
however, likely to get completed in
all respects by 1981-83.

(b) to (d). Plan-wise details of the
completed and on-going major and
medium irrigation projects are given
in the attached statement.

Some of the main reasons of gelay
in completion of projects are as
under:

(i) Nwen-availability of adequate
financial allocationg to jndivi-
dual projects,

(ii) Proliferation of projects
under construction by the
Stateg resulting in  thin
spreading of financial, mana-
gerial and technical resourc-
es.

(iij) Large escalation in costs due
to overal] increase in prices
of materials labdur, equip-
ment, land etc.

(iv)y Lack of thorough investiga-
tiong prior to taking up the
projects.

(v) Changes in gcope of projects
during implementation gque to
inadequate Planning

Statement

Plan-wisc completed/on-going Major and Medium Schemes in Orissa State:

S1. No. Completed Projects

Ist Plan

Ilnd Plan
. Dhanei

-

n

Derjang
Godohado
Salia
Salki

S

1. Hirakud Stage—I & II (Major)

On-going Projects

—— — . T Gt G — —— - N —— v — —— — — e gt S

Mahanadi Delta (Major)

Salandi ( Major)
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Illrd Plan

I.

2.

3.
4.
5-

Pitamahal
Bahuda

Uttei
Budha-Budhiani

Hiradharbati

Annual Plan (1966-69)
I. h

IVtk Plan

Vth Plan

vith Plan

-
.

o W N

o v

—

[

- s
. e

o N N S S

Baghua

Dahuka

Anandpur Barrage(Major}
Ong

Sunder

Saipala

Kalo

Dadraghati

Rengali ( Major)
Upper Kolab (Major)
Upper Indrawati (Majer)

Mahanadi Birupa Barrage
(Major)

Khad Kei
Daha

Nesasadki

Pilasahki
Bemerbehi
Bomti
Bunei
Ramanad tage-I
Ruhili
Gohira
Ramlala
Kuanria
Sarafgarh
Jara band
Valasara

Harabhan~i

Kanghari
Harjharjore
Upper Suktel
Bainua State-II

. . Bandapipili

1809 L.S.=6



163 Written Answers

(vi) Lack of construction Plan-
ning and monitoring organi-
sations.

(vii) Lack of detailed plans and
estimates for the distribution
system and structureg there-
on. *

(viii) Difficultieg in land acquisi-
tion.

(ix) Unforeseen problemg during
construction,

(x) Non-availability of scarse
materials.

(e) In an exercise for formulation
of Sixth Five Year Plan (1980—85)
by the State Government an outlay of
Rs. 450 crores has been proposed with
the object of creating an additional
irrigation potential of 0.3 million ha.
during the plan period, against 1
million ha. created from 1951 to
June, 1980.

TP W qHaWET & saqrra fasl &
grate fagdiwor  dwaig

6865. Nt W@t W€ : FT FAT WMT W7
HeY gg FarA & FAT &G F

(%) 71 o faga @1 F anfo
et drsarsi § T ST FAATST F
s foret Y fedt A A s
TET & &,

(@) afe gi, a1 9= & #a1 Frow §;

(r) #ar 5@ §dg §F A9 AT ¥ Y
ANt fagra darg Q §;

(w) afg adi, a1 5@ ¥ Fa1 FOw §;

(s) Fa1ra a8 & wigwrial w
AT MR IT-ASAT A FAl qdT A=
wygfa gaf 3§ a9 farwm § s
18

2

(=) ‘Tﬁaa’tmﬁaﬁw A
¥ wgfea s e groATs
7 wffoa a o o & #m s & 7

Fuf worwa § wea Wt (o feww apww)
(%) o< (@) cmﬁtm%frﬁ?ﬁ#
o fagdteon & Y qEmT 3 & Wy
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Y YNt oy fealt ¥ F v @ s
e &Y & 0

v (w) W= (9) AW wH By
o & smomely Aat # W wfae
wi‘aw%fa&um&qzﬁmﬁwam
Arut fagra WY fau &, o # w=r amd
* g9 9, WAl & =EAgEar gyl AR
aar wg & wE &\ Freafawar o€ & R fm,
ARG dal #1 @i & Ay 37 wEt )
WO AT 2 |

(¥) Tomum wow & AWl syl dal
1 AT IT-FrET § oo w2 fAan
2 | "ifwg feq 7o gaglea &@at & sfatas,
IEHT F &l & oy Fe-uaglaa ax wt
wifwa & fom & Ao wrErEy 94y @ | SR
W graaret {9, S FEal 94 A4l F T SrEH

sgiaa G&1 #§ wfwe € )

() wgfas SAeEE S@d@ Iy
THINET a1 & WA WA AT % o
T T fasdt a8 9 9w faaam
formm &1 G0 & 1 37 § &, 13 79 e
ﬁﬁwmmmﬁr#mmu?waﬁ%

faa & 1 7 I S wegfem Sawds g9 &

e WY W 2 fm |/ aigarey faer § 9
?ﬁﬁﬁﬁﬁﬁ*fwﬁ%m 519 Fm T
mﬁv%wgﬂmﬁﬁrﬁsﬁﬁﬁﬁﬁﬁﬁg
& oema 231 a0 = mfae &)

frgt woae Fafet & awa & ofemdm
& fed me

6866. WIATT WIAIA Iq : 7
BT TRIXW WAl qg A &7 FAT H 4T
(%) Fav g=FTT ® "rEHTIETON & FAee)
s §  garfo 5 s e s gt
g ¥ o@ WA 9% afady R owa @
IR # wQ" wrw gu § fr awe qafe
oY W wETfRa 6 O E v AW W I

ECU SRR AL

(&) 71 F7e @1 fEAR @ aAEr
FAfeA] F1 I A FEW g WX 9 AN F 1A
sarf &3 #1 § 7

gaar Wiy seeo wawa ¥ g way
(Wt v gendt feen ) : (%) faedt qafent,
I TH THT W 8. 40aﬁr%s 50 AN IF
WRAT 6. 1579 ¥ 6. 2579 aw QT (64
¥ & ¥ aug § ofcadw v & fay wif fafrse
TAQE S q¥ gWT &

(=) o, =gy |
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arwoiielt“wfarenfeal & wdir wrw we @ Wed
enn

6867. WraTd W 4w : T g WX
SETW HelY ag a4 &Y war 54T i

(%) 77 famen-fea) €wa oF a1y
afa® & wv &9 T QU L;

(@) 2w & a1y afawfal & =i
g:wr&iﬁu’rém’fﬁm&ﬁ%;

() = aw yaTwr # gfee ¥ ag
s gaadal § & teay @wm w1 d9rew
FUFA & gEen § gafga G s
& e g Srfey ?

a1 Wi wHITw Rawmy § sy way
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=g
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6868. WA WAAIA 34 : FT FaAAT T
[T AAY Ig AT FT FO0 HFA F

(%) ¥ar aww fgaa w2qw §  foaar
feqy w@wa ®Y 9T q2F F W 9 fa #1
= §; WR
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¥ Hpfy, dareAl 9 gywEEr WK qRw
srafawemst gz fdx sTm
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Trangport charges for Coal esrrying
to Sindri Factory

6870. SHR] A. K. ROY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleaseq to state.

(a) whether he is aware of some
perennial transport contractorg doing
the job at the higher rate than the
lowest quotations carrying coal from
Tasra and other collieries to Sindri
factory of the F.C.I; if so, the facts
in details;

(b) whether it ig a fact that to
suit the ®onvenience of the contrac-
tors Sindri F.C.I. management 1s tak-
ing coal from distant collieries
spending more in transport avoiding
the adjacent colliery at Tasra special-
ly marked for it; and

(c¢) if so, reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) For
the year 1980. Fertilizer Corprration
of India Ltd. (FCI) has awarded con-
tract for the transporation of coal to
four parties who agreed to work at
the lowest tender rateg in various dis-
tance slabs,

(b) and (c). Sindri gets its supplies
of coal from the collieries of Bharat
Coking Coal Ltd. (BCCL). Tasra
Colliery is a linked colliery for supply
of coal for Sindri Modernication
Plant. Since there was a labour
agitation at this colliery, FCI Sindri
had to lift coal from other sources as
offered by BCCL,

gzt ¥ T @ ewY

6871. o TNWIAFIT AI&AT © FAT
WIT TEIGA Fell I qAI9 F FA H % ¢

(¢) "nag g § fs o= duq ox@
fag ¥ THET 9EAT WgL # &9 &1 w41 B
deg ¥ I% uw 7 faar @;

(w) afe g, @ aady st s &
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(n) TR IIT IH I AT HHEAE A
o § !

,  THIEA WX IATE WAy
(st Rex wfew) : (F) o, g

(&) fei® 12-6-1980 ¥ T *1 q+ayW
qZAT ¥ | #Y H3y W fraoh!, fawsswzayge Fo
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(7) a0 weEwer F T @9 X
a<e Fgifaad f| 1 7 qEeEar F FTLO0 GEAT
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T e wrEAET ¥ SO 35w & e
FEEAT WA F 7 @ & | e & fawg
fareraeY # s &Y 9T @ &

Memorandum from Synthetic Fibre
Manufaeturers Association

6872. SHRI R. L. BHATIA: Will the
Ministey of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Synthetic
Manufacturers’ Asgsociation submit-
ted to Government a memorandum
requesting for the grant of approval
to the expanmsion of their existing
polyster filament yarn capacity;

Fibre

(b) if so the broad outlines cf the
memarandum submitted by them;

(c) whether it is a fact that as at
present, even the existing capaCity
of polyester filament yarn manufac-
turing concern is not being fully uti-
lised;

(d) whether thig industry is man-
ned by a few persons and it is a
highly profit oriented industry; and

(e) what efforts, #f any, have been
made to promote the manufacture of
polyester filament yarn in the public
sector?

THE MINISTER OF PETROLEUM,
CHEMICALg AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a) A
joint memorandum from three manu-
Yacturerg of Polyester Filament Yarn
has been receiveq in this regard.

AUGUST 5, 1980
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(b) It has been pleaded in the
memorandum that the existing units
manufacturing Polyester Filament
Yarn should be allowed to expand to
economically viable sizes.

.(e) No, Sir.

(d) At present 9 Companies are
licenseg to produce Polyester Filament
Yarn. The profitability of this indus-
try was on the higher side in the past.
However due to import of this yarn
under OGL and competition, the pre-
sent price is not significantly higher
than its fair selling price.

(e) Petrofils Cooperative Ltd, a
joint venture of Government of India
and co-operatives of yarn users have
already set up z 3500 tpa polycster
filament yarn plant at Baroda which
is being expandeg to 7000 tonnes per
year.

TEAR { A AFw wTAA wr faato
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feeelt wfr & wf & o 29 gaw ¥ fwady
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g

Setting up of a Fertiliser Factory in
Gajipur or Jaunpur, Uttar Pradesh

6875. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state whether Government
are considering the question of setting
up of the fertilizer factory in Gajipur
or Jaunpur out of the four fertilizer

factorieg already sanctioned for Uttar
Pradesh?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1I VEERENDRA PATIL): The
exact Jlocations of the fertilizer
factories proposed to be set up in U.P.
State are yet to be selected,.

Central help for re-modelling the
Irrigation Dams in Gujarat

6876. SHRI AMAR SINH

RATHAWA: Will the Mipister of
IRRIGATION be pleased to state:

(a) whether the Gujarat State has

requested the Centre to help the State
in remodelling the irrigaion dams and
roads in the light of the recent heavy
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rains and floods as these structures
had been designed for low average
rain-fall for the last 100 year; and

(b) if so, the steps taken by Gov-
ernment thereon?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) No
such request has been received by
Central from the Government of
Gujarat.

(b) Does not arise.

| &1 IR
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(w) =€ 1976 ¥ =€ € & =ror-
fow J@TET & Ml 1R & tw Aw ¥ Iwr-
few dw ® =adarc mrar favmere § —

v Ierfe
wfsr,
aw (fao
o =AY ¥)
1976-77 0. 41
1977-78 2.07
1978-79 3.31
1979-80 4.42

() wdwra ¥ frfafeas 6 & s
I &1 wrara fear o @ § —

1. &% 2 fOA 3 R w@ 4
@g @@ w5 Ardsnfan 6. 4.
—q. TH. WIT.

Domestic gas connections im Gajarat
State

6878, SHRI AMAR SINH
RATHAWA: Will the Minister of
PETROLEUM AND CHEMICALS be

pleaseqg to etate:

(a) the number of domestic gas con-
nections in Gujarat State, district-

wise;

(b) whether any application is
pending for gas connections in Guja-
rat State;

(c) if so, the detailg thereof and the:
criteria adopted for sanctioning gas
connections in Gujarat State; and

(d) whether any preference is given
to Tribals or Scheduleq Caste persons,,

if so, the details thereof?

THE WMINISTER OF PFTROLEUM,
CHEMICALS AND FERTILIZERS
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(BRI VEERENDRA PATIL): (a) domestic gas connection in Gugarat
Disirict-wise position of number of State is ag under:—

e e —— e

Name of District ¥ndian Oil Hindustan Bharat
Corporation Petroleum Petreleum
Ltd. as on Corpn. Ltd. Corpna. Ltd.
30-6-1980  as on as on

31-5-80 30-6-80

1. Surat . . . . . . . 15,586 25,170 8,8g0
2. Kheda . . . . . . . . — 11,292 —
3. Valsad (Bulsar) . . . . . . —_ 13,740 9,906
4. Ahmedabad . . . . . . . 89,224 — 19,223
5. Amreli . . . . . . . 1,471 —_ -
6. Baroda (Vadodara) . . . . . 25,432 7,065 7,349
7. Bharuch . . . . . . . 4,978 — 1,758
8. Bhavnagar . . . . . . . 11,875 —_ —
9. Ghandhinagar . . . . . . . 4,099 —_ —_
10. Jamnagar . . . . . . . 10,328 —_— —
11. Junagarh . . . . . . . 11,086 — —
12. Kaira . . . . . . . 8,151 — 6,577
13. Kutch . . . . . . . 5,186 — -
14 Panchmabals . . . . . . 6,145 —_— —_—
15. Rajkot . . . . . . . 25,199 — —
16. Surendra Nagar . . . . . . 4,407 — —_
17. Mehsana . . . . . . . — — 3,107

18. Banaskantha . . . . . . —_ — 471
Total e e e 2,23,167 57,267 57,281

(b) and (c). The total number of wait-listed persons in Gujarat State is

as under:— o
Indian Oil Corporation Ltd. . . . 44,590 as on 30-6-80
Bharat Petroleum Corpn. Ltd. . . 94,473 as on 30-6-80
Hindustan Petreleum Corpn. Ltd. , 91,600 as on 31-12-79

2,30,663
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Depending on the product availa-
bility from time to time new gas con-
nections are released by and large to
the pending applicants ag per their
turn in the waiting lists held by the
distributors.

(d) No. Sir.

awfaa fmtn & fao ueta foew fam
famm gy fad o =ww
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Manufactare of Life Saving Drugs
from Indian Herbs

6880, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of PET-~
ROLEUM AND CHEMICALS be plea-
sed to state:
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(a) the names of Multi-Natienal
Companies with headquarters outside
India which are allowed to manufae-
ture life-saving drugs out of Imdian
herbs;

(b) whether any firms or companies
manned totally by Indians are also

allowed to manufacture these drugs
in India;

(c) if so, the names thereof;

(d) whether Government propose
to ban the export of the herbs outside
the country in order to encourage the
Indian companies who face an uun-

equal competition with the multi-na-
tionals;

(e) if so, the likely date by which
this step would be taken: and

(f) if not, the reasong therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
The names of foreign companies with
direct foreign equity more than 40
per cent engaged in the manufacture
of life-saving drugs out of Indian
herbs are given in Annexure,

(b) and (c). There is one com-
pany manned totally by Indians, na-
mely, M/s The Chemical, Industrial &
Pharmaceutical Laboratories, Bom-
bay engaged in the manufacture of
drugs out of herbs.

(d) to (f). Export of the herbs
outside the country is regulated by
the Export Policy in force. There is
no proposal under consideration for

banning the export of the herbs out-
side the country.

ANNEXURE
(1) M/s Ciba-Geigy of India Ltd.,
Bombay.

(2) M/s Burroughs Wellcome &
Co. (India) Private Ltd.,, Bombay.

(3) M/s Glaxo Laboratories
(India) Limited, Bombay.

(4) M/s Organon (India) ULtd.,
Calcutta.
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, (b) M/s Roche Products Ltd,
Bowmbay.

) M/s Sandoz
Bombay,

(7) M/s Wyeth Laboratories Ltd.,
Bombay.

(8) M/s Whiffens Lid., Bombay.

(India) Ltd,

Instruetions of State Govermmemts to
inerease irrigation facilities in
tribal sub-plap areas

6881. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION be pleased to lay a statement
showing:

(a) the guidelines issued by his
Ministry to the States and Union Ter-
ritories regarding the increase of ir-
rigation facilities in tribal sub-plan
areas in Fifth Plan and in Annual
Plan of Sixth Plan;

(b) the names of the States
which prepared master plan for irri-
gation development and the names of
the medium and major irrigation pro-
jects included in sub-plan areas by
such States;

(c) the irrigation projects taken up
for execution and preparation of pro-
ject reports in Fifth Plan and in An-
nual Plan of Sixth Plan State-wise;
and

(d) money provided by the States
for the Tribal sub-plan irrigation pro-
jects and funds released by his Minis-
try in 1979-80 and in 1980-817

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (3a) In
the meetings convened by the Secre-
tary, Ministry of Irrigation with Irri-
gation Secretaries and Tribal Com-
missioners of State Govts, in October
1977 & August 1978, the following
guidelines were given:—

(i) Medium and Minor projects
which could be completed should
be taken up immediately.

SRAVANA 14, 1902 (SAKA)
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(ii) Maintenance of medium and
minor irrigation works should be
geareq up.

(ili) Maximum possible water
resources should be earmarked for
tribal areas.

(iv) Major and medium irriga-
tion in tribal areas should be plan-
ned for completion in 15 years, and
minor irrrigation within a period of
5 years.

(v) Master Plans may be pre-
pared on top priority basis so as
to bring the level of irrigation in
tribal areas to that of other areas
in a reasonable time frame. The
States were also requested to indi-
cate their requirements of special
Central assistance if any for inves-
tigations and preparation of Master
Plans.

Again in May 1980, the State Gov-
ernments were requested by the Min-
istry of Irrigation that in formulating
the Sixth Plan (1980—85) needs of
tribal areas should be considereqd and
provided for adequately and separate
sub-plans pertaining to tribal areas
may be prepared so that the priorities
for these areas could be brought into
proper focus when finalising the plaa.

(b) The States of Andhra Pradesh,
Bihar, Gujarat, Madhya Pradesh,
Maharashtra, Orissa and Kerala have
so far prepared and submitted the
Master Plan. The names of major
and medium irrigation projects which
are to serve the tribal areas partly
or wholly are given in the Statement
No. 1. [Placed in Library. See No.
LT.1225/80].

(c) Information is given in State-
ment No. 2. [Placed in Library. See
No. LT-1225/80].

(d) Information regarding money
provided by Stateg is given in State-
ment No. 3. No funds were released
by the Ministry of Irrigation.
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Foreign Exchange incurred en
import of Bulk Drugs

6882. SHRI K. PRADHANI: Will
the Minister of PETROLEUM AND
CHEMICAILS be pleased to state what
are the details regarding the amount
of foreign exchange Government
have incurred in the import of bulk
drugs during the current financial
year?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): Im-
ports of canalised bulk drugs speci-
fied in Appendix-9 of the Import Po-
licy are made through the State Che-
micals and Pharmaceuticals Corpora-
tion of India Limited (CPC), whilst
the imports of bulk drugs otherwise
authorised by the Import Policy are
made either directly by the actual
users or by export houses.

For the current financial year, the
amount of foreign exchange likely
to be incurred in the import of bulk
drags through the CPC is estimated
at Rs. 23 crores. Information regard-
ing the amount of foreign exchange
actually incurred on the import of
bulk drugs for the period April—
June 1980 is being collected and will
be laid on the Table of the Sabha.

Amount allocated for Rural Eleefri-
fication in Karnataka

£883. SHRI H. N. NANJE GOWDA:
SHRI K. LAKKAPPA.

Will the Minister of ENERGY AND
COAL be pleased to state:

(a) the amount allocated for rural
electrification in Karnataka State; and

(b) details of villages in Xarna-
taka where this amount ig proposed
to be spent for electrification?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) An

AUGUST §, 1880
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amount of Rs. 0.95 qrores Mas been
allocated for rura] electrificatiom PO~
gramme for 1980-81 within the ever-
all power sector plan in the State of
Karnataka. This compriges: —

Rs. in Crares

1. REC Normal Programme . 3:00
2. Revised Minimum Needs
Programme (RMNP) . 0°50
3. Normal Development Pro-
gramme of the State . 6 o7
Total . . . . ——;;]

In addition, the State could also
draw funds from the Rural Blectrifica-
tion Corporation for financing the
special schemes of pumpsete energis-
ation called the Special Project
(Agriculture).

(b) 650 villages are expected $o be
electrifieq in the State of Karnataka
during 1980-81 under the Plan Pro-
gramme. The names of the villages
are, however, not awailable as these
are worked out by the State Rlectri-
city Board as and swhen rural electri-
fication schemes are formulakesl.
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having shareholding over
26 per eent

6885. SHRI RAVINDRA VARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) how many foreign drug compa-
nies with direct and indirect share-
holding of over 26 per cent are func-
tioning in our country; their names
and details of shareholding;

(b) how many foreign companies in
the drugs industry functioning after

Statement
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1978 COB notification are stilj operat-
ing in the small sector; and

(c) their names and detailg of their
activities; reasong for which they
have been allowed to continue to fumc-
tion in the small sector?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
Only companies with direct foreign
equity exceeding 40 per cent are
considered foreign companies under
the Drug Policy and under the Poreign
Exchange Regulation Act. The de-
tails of such firms are annexed here-
to.

(b) There is no Drug Company with
foreign equity exceeding 40 per cent
operating in the Smal] Scale Sector.

(¢) Does not ariee.

List of Foreign Companies whose Direct Foreign Equity is mere then 40%

———

S1 Name of the Company Direct Forciga
No. Equity
1 2 3
1. Mj/s. C.E. Fulford (India) Pvt. Ltd., Bombay . 100
2. M/s. Abbott Laboratories (I) Pvt. Ltd., Bombay . 100
3. M/s. Smith Kline & French (I) Ltd., Bangalore . 100
4. Mj/s. Geoffrey Manners & Co. Ltd., Bomaby 45° 00
5. M/s. Richardson Hindustan Ltd., Bombay . 55°97
6. M/s. Whiffens (India) Ltd., Bombay 50°00
7. M/s. Burroughs Wellcome & Co. (I) Ltd., Bombay 100
8. M/s. May & Baker Ltd., Bomaby . . . 100
9. M/s. Roche Products Ltd., Bombay . . 89
10. M/s. Parke Davis (India) Ltd., Bombay . . 83- 33
11, M/s. GlaxoLabs. (I) Ltd., Bombay . . . 75
12. Mjs. Johnson & Johnson ofIndia Ltd., Bombay . 75
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1 2 3
13. M/s. Pfizer Limited, Bombay 75
14. M/s. Ciba-Geigy of India Ltd., Bombay 65
15. Ms. E. Merck (I) Pvt. Ltd., Bombay . 60
16. Mj/s. Merck Sharp & Dhome of India Ltd., Bombay 60
17. MyJs. Sandoz (India) Ltd., Bombay 60
18. M/s. Hoechst Pharmaceuticals Ltd., Bombay . 50
19. M]s. The Boots Company (India) Ltd., Bombay . 58
20. M/s. Waener Hindustan Limited, Hyderabad 50
21  M/s. Organon India Limited, Calcutta 49
22. M/s. Uni-Sankyo Limited, Hyderabad . . . . 49
23. My/s. Wyeth Laboratories Limited, Bombay . . . . 74
24. M]Js. Bayer (India) Limited, Bombay . . . . 5157
25. M/s. Cynamid India Limited, Bombay. . . . 55
26. M/s. Alkali & Chemical Corpn. of India Limited, Calcutta . 51-38

Industrial Licences to Foreign Drug
Companies

6886. SHRI RAVINDRA VARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to lay
a Statement showing:

(a) how many applications from
foreign companies with over 26 per
cent foreign equity are still pending
for grant of industrial licences for
final decision;

(b) names of bulk drug/formula-
tions applied for; their production b
each of the companies during the last
five years;

(c) whether they have maintained
prices in accordance with the prices
approved; and

(d) if not, what action Government
propose to take in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
Under the Indust;ies (Development

& Regulation) Act, 195 and Foreign
Exchange Regulation Act, 1973 and
the Drug Policy, only companies hav-
ing direct foreign equity exceeding
40 per cent are treated as foreign com-
panies. As on 30-6-80, 60 industrial
licence applications received from
such companies are pending for final
decisions.

(b) A Statement listing the names
of the companies and the items ap-
plied for with capacities is attached.

The information regarding the pro-
duction of these items by each of these
companies during the last five years
is being compiled and will bg laid on
the Table of the House,

(c¢) No instance of unauthorised in-
crease in prices by any of these com-
panies has come to the motice of the
Government. However, certain pro-
ducts have been claimed to fall under
the price exempt category. Decisions
are taken in such cases after obtain-
ing expert opinion.

(d) Does not arise.
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Statement
Sl. Name of the Company Item of manufacture
No.
Name Capacity

1 2 3 4
x980

1. Mj/s. Roche Products Ltd., Lorodopa Tablets 4 Million Tablets

2. M/s. Roussal Pharm.(I) Ltd.

3. M/s. May & Baker (I} Ltd.
4. M;/s. Roche Products Ltd.
5. M/s May & Baker (I) Ltd.

6. M/s. Roche Products Ltd.

7. M/s. May & Baker (I) Ltd.

8. M/s. Merck Sharp &
Dhome of India Ltd.

9. M;/s. Roche Products Ltd.

10. Mj/s. Burroughs Wellcome
& Co. (I) Pvt. Ltd.

11. Mj/s. Merck Sharp &
Dohme of India Ltd.

12. M/s. May & Baker (I) Ltd.

13. M/s. Pfizer Ltd.

14. M/s. Roche Products Ltd.

Synastat Tablets
Synastat Suspension

Benzoyl Metronidazole
Flagyl Suspension

Betaionone

-
.

Thiopentone Sodium I.P. Sterile
Intraval Sodium brand Inj. Vials/
Ampoules containg Thiopentone
Sodium Sterile (with or without
water for injection).

Valium Syrup (Suspn.)

2-Mcthyl-4-Nitroimidazole
2-Methylimidazole

Moduretic Tablets

Bulk Drugs :
1. Sulfadoxine

Formulations:

Fansidar Tablets

2. Fansidar Ampoules

Polymyxin B
Sulphate B.P.,

Vitamin Bi2

Sulphatriad Tablets

Bulk Drugs :

I.
2.

Rifampicin

Cephalexin

3. Cephaloridine

Formulations :

I.

Rifampicin : Orals
Combination of Refampicin with
Ethambutol, Isoniazid etc.
Cephalexin Orals;
Cephaloridine : Injectable.

Limbitrol Tablets

!
i

—

48 lakhs
1-8 lakhs bottles

10 M.T.
150 K.L,

60 Tonnes.
5,000 kgs.
8-00 Million.

16 Kilo Litres

50 Million Tonnes.
40, »

220 lakh Tablets

7,000 kgs.
6-5 Million
~00 litres

2,000 Billion
units (BU)

300 kgs after expan-
sion

110 Million Tablets

30 M. T
38 M.T
2 M.T

Equivalent of own
bulk available for
captive consumption.

30 million
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15. M/s. Roche Products Ltd.

16. M/s. E. Merck (I) Pvt.
Ltd.

17. My/s. Glaxo Labs. (I) Ltd.

18. M/s. Glaxo Labs, (I) Ltd.

19. M/s. Burroughs Wellcome
& Co. (I) Ltd.

20. M/s. Roche Products Ltd.
21. M/s. Uni-Sankyo Ltd.

22. M/s. May & Baker (I) Ltd.

23. M/s. Roche Products Ltd.

1. Ornidazole
2. Tiberal Tablets

15 Tonnes

16 Million

1. Allergen Extracts (Pollens, Fungi, ) 600 litres of mother

Insects, Epithelia, Dusts & Foods)

| Extracts (109%,)

for diagnosis & Treatment.

|

}
2. Contact Allergen Extracts for ‘

diagnosis J
Bulk Drugs
1. Sotalol Hydrochloride 2,325 kgs.
2. Levamisole 1,380 »
3. Noicthisterone 270 ’s
4. Pentazocine Hcl/Lactate 1,375 ’
5. Furazolidone 6.585 '
€. Diphenoxylate Hcl 570
7. Chlorpheniramine Maleate 1.935 »
8. Ibuprofen 17,400 .
9. Dequa'linium Chloride 100 s
Formulations of :
1. Sotalol Hcl. 1162°5 kgs,
2. Levamisole 690 »
3. Norethisterone 35 »»
4. Chlorpheniramine Maleate 967 5 '
5. Pentazocine Hcl/Lactate 6875 »»
6. Furozolidore 292 »
7. Dequnalinium Chloride 50 .
8. Diphenoxylate Hcl. 285 s
9. Ibuprofen 8700 »
Septren Forte Double 40 Million
Strength Tablets Tablets

Bactrim D.S. Tablets

Cystine Hydrochloride & Salts

1. Metronidazole I.P.

2. ‘Flagyl’ brand Metronidazole Tabs.
L.P.

5 Million Tablets

50 Tonnes

50 Million tonnes
To the extent of

50 Million tonnes
of Metronidazole,

1-Phenyl-2, 3-Dimethyl-4-Isopropyl-5- 100 tonnes
Pyrazolone (Isopropylantipyrcncg
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24. M/s. May & Baker (I) Ltd.

1979
1. M/s. Giba-Geigy

2. M/s. Heochst Pharmaceuti-
cals Ltd.

3. M;/s. Hoechst Pharmaceuti-
cals Ltd.

4. M/s Hoechst Pharmaceuti-
cals Ltd.

5. M/s. Hoechst Pharmaceuti-
tials Ltd.

6. M/s. Alkali & Chemical
Corpn. Ltd.

7.  M/s. Roche Products Ltd.
8  M/s. Plizer Ltd.

9. M/s. Giba Gegy
M/s. E. Merch (I) Pvt. Lud.

11,

M/s. Gyanamin India Ltd.

12. M/s. Chiba Geigy
13.  M/s. Roche Products Ltd.
14. M/s. Alkali & Chemical
€Corpn. Ltd.
1978
1. M/s. Burroughs Wellcome &
Co. (1) Ltd.

2. M/s. Glaxo Lab, (I) Ltd.
3. M/s. Sandoz (India) Ltd.

4. Mys. Burroughs Wellcome &
Co, (I) Ltd.

‘Flagyl’ brand Injection of Metronido-
zole

Dexamethasone Trimethyl Acetate

Haemaccel

Prenylamine Lactate

Fenbendazole & formulations based
thereon

Baralgan Ketone (S.E.)

Anti-Surra Drugs (Vet.) :

1. Qunalpyraminc Methyl Sulphate

2. Qunalpyramine Mcthyl Chlonde

3. Formulations based on 1 and 2
above

5-Fluoro racl

1. Morantel Tartarate

2. Pyrantel Pamoate

3. Formulations based on 1 & 2 above.

Hydrochlorothiazide
Vitamin E and its derivatives

1. I)-2-Amino-butanol

Ethambutol

R

3. Formulations based on Ethambutol
1. Anceltol
2. Formulation based on 1 adove.

Sulphamethoxazole.

1. Primaquine Phosphate
2. Chloroquin Phosphate

Allopurinol

Betamethasone
Chloroquin Phosphate

Dapsone

100 Kilo Litres

50 kgs.
4- 5 lakh litres

4 tonnes

10,000 kgs.

4,000 kgs.

3 Tonnes

2 Tonnes

75 ke.
15 Tonnes

50 lonnes

10 Tonnes
34 Tonnes

100 T'onnes

50 Tonnes

12 Tonnes

70 Tonnes

2 5 Tonnes
25 Tonnes

Tonnes

650 kg.
30 Tonnes

28 Tonnes

—— -
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1 2 3 4
5. M/s. Wyeth International 1. Prednisolone Hydrocortisone &
esters . . . . . 1-2 Tonnes
2. Dexametheasone its salts & esters . 100 kgs.
Norgestrel Isomers 140 kgs.
. Norethisterone Acetate 100 kg.
900 kg.

6. M/s. Hoechst Pharmaceuti-

1977

1.

»

L

®

1976

1.

cals Ltd.

M/s. Cyanamid India Ltd.

M/s. Smith Kline & French

M/s. E. Merck (1) Pvt. Ltd.

M/s. Hoechst Pharmacecuti-

cals Ltd.
M/s. Geoffrey Manners

M/s. CGiba Geigy

M/s. Roche Products Ltd.

Ms. Bayer (I) Ltd.

M/s. Smith Kline &
French

M/s. Burroughs Wellcome &

Co. (I) Ltd.

M/s. Richardson Hindustan

M/s. Pfizer Ltd.

. Oxethazaine
. Oxazepam

Lorazepam

3
4
5. Mephentermine Sulphate
6
7
8

Canine Distemper & Virus Hepititis

Vaccine

Disphenol & Disophenol Parenterals

Poultry Vaccine
Animal Vaccine

Vitamin K & its derivatives

Reagents for diagnosis

Xanthotoxin
I'rimethoprim

Vitamin A

Canesten Cream (Clotrimazole)

Cephradine

Trimethoprim

Thymol

Zinc Bacitracin (Vet.)
Bacitracin & Zinc

Bacitracin (Pharm.)
Polymixin

[T |
Oleandomycin

2* 5 Tonnes

500 kg.

200 kg.

5,00,000 Doses.

100—120 kg.

12 lakhs dese
11 lakhs dese

6 Tomnes

150,000 Units

500 kg.
Tonnes
100 MMU

2+ 5 Tonnes

500 kg.

30 Tonnes

50 Tonnes
1500 BU
70 BU

1000 BU
6000 BU
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5. M;/s. Smith Kline & French 1.

Phenothiazine ]
a) Chorpromarine

b) Prochlorperazine Maleate

¢) Trifluopromazine Hydrochloride

} 7,000 Kilos

2. Diphenyl Pyraline Hydrochloride . 500 Kilos
3. Phenyl Propanolamme Hydrochlo-

ride . 1,000 Kilos
4. Triamterene 3,000 Kilos
5. Hydrochlorothiazide 5,000 Kilos
6. Chlorpheniramine Maleate 1,000 Kilog
7. Oxibendazole (for Veterinary) 3,000 Kilos
8. Zoalene (for Veterinary) 5,000 Kilos

6. M/s. Heechst Pharmace ti-
cals Ltd.

7. M/s. E. Merck (I) Pvt. Ltd.
X975

1. M/s. Hoechst Pharmaccuti-
cals Ltd.

Pentoxyphylline

Dolo-Neurobion Tablet

Ethacridine Lactate

. 8 Tonnes

110 Million Tablets

30 Tonnes

Production of Bulk Drugs and formu-
lations by Drug Firms having more
than 26 per cent Foreign Equity

6887. SHRI RAVINDRA VARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the production figureg of bulk
drugs and formulations by firms with
more than 26 per cent foreign equity,
during the last five years;

{b) how many items licensed to
Indian companies also have been over-
produced by foreign firms during this
period and reasons for allowing them
to do so; and

(c) whether Government propose
to take any action in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR71 VEERNDRA PATIL): (a)!?
to (¢).-

1809 LS—7

The necessary information is

being collected and will be laid on
the Table of the Lok Sabha shortly.

w2t foargn & afafefugi
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Supply of Newwmpring to Papers to
Andizra Pmdesh

6590. SHRI G. S. REDDI: Will the
Minister o7 INFORMATION AND
BROADCASTING bg pleased to state:

¢(a) whether small newspapers in
Amdhra Pradesh hawve eomplained that
they are finding it difficedt to obtein
newsprint from Bombay;

(b) if so, what steps are tekem to
redrees their grievance;

(e) whether it is proposed te stock
newsprint in Hyderabad to be released
’londpapers published from thmt State;
a

-

(d) what proeedure is followed to
enasure that allotted newsprint could

Be availed of by consurmers ja Andhra
Pradesh?
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THE MINISTER OF STATE IN THE
MINISTRY CT InMRORMATION AND
BROADCAS™ 5 (SHIRIMATI RAM
DULARI SINHA): (a) No, Sir.

(b) Does not arise.

(c) The State Trading Corporatxon
is comsidering the possibility of open-
ing additional gododwns in Andhra
Pradesh. A final decision is yet to
be taken.

(d) So far as the procedure being
followed for lifting of newsprint sup-
ply by the consumers in A.P. is con-
cerned, it is the same as in the case
of newspapers published in other
States. The periodiesls/newspapers
published from Andhra Pradesh have
the option to take their newsprint
either from Bombay Office of the State
Trading Corporation of India or its
Madras Office.

Reocording of National Pregramme of
Musig in Hyderabad station of
AlLR,

6891. SHRI G. S. REDDI: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleesed to state:

(a) whether natiomaj programme
of music has been recorded in Hyde-
rabad Studio of the AIR during the
peciod 1979-80 June;

(b) if so, on how many occasions
md who were the muaicians involved;
and

(c) how many of these were re-
eorded before the invited audience?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI ‘RAM
DULARI SINHA): (a) ard (b). Yes,
Sir. Karnatek voosl recitals by Shri
Nedunur; Krishmemurthy and Shn
Nookala Chinna Satyanarawana were
recorded at the studios of AIR
Hyderabad for broadcast in the Na-
tional Programme.

(c) Nome of the two programmes
was recorded beforg invited audience.
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Maintenance servicing of Gemerators
in Summer when more Energy v
needed’

6892. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
AND COAL be pleased ‘to state:

(a) whether it is & faect that the
maintenance servicing wof generators
is always done in summer when more
energy is needed for all the sectors;

(b) the difficulties in undertaking
maintenance servicing of generaters
by the Central Electricity Authority
onty in ‘the rainy season when con-
sumption of elsctricity in all the sec-
tors is much lower as compared to
that in the summer season; and

(c¢) the reaction of Gowvernment on
this?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (0).
The maintenanee schedules of the
generating units programmee are fin-
alised by the congerned rezional elec-
tricity boards after discuseions with
the various constituent State Power
System authorities. bn drawing up ‘the
programme, the load demand and the
availability of hydro emergy during
different seasons is taken into con-
sdderation and the programme is sche-
duled to give overall optimum avail-
ability. Normally, maintenanse of
thermal generatimg sets iz undertaken
during the rainy season whem more
hydro energy is available.

High Leve] Committee for Long-term
Energy Pelicy

8893. DR. VASANT KUMAR PAN-
DIT; Will the Minister of ENERGY
AND COAL be pleased to state whe-
ther it is a fact that a Migh Lavel
Committee of Plamning Commission
iz considering long-term energy po-
licy balancing hydro, ttrermal nu-
clear and solar energy in the coun-
try?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Considering
the developments both within and out-
side the oountry subsequent to the
formulatjon of a comprehensive Na-
tional Energy Policy in 1976, the
Planning Commission had set up a
Working Group on Energy  Policy
under the Chairmanship of the then
Secretary, Department ot Power to
carry out a comprehensive review of
the preeent energy situation, to deve-
lop a perspective for the development
of thg energy sector and to recom-
mend appropriate policy measures for
optimal utilisation of available energy
resources. The Working Group sub-
mitted its report in November, 1979.
A number of measures to guide the
energy demand along the optimal
level and the policy preecriptions for
development of the energy resources
in the country to ensure adequate sup-
pHes for meeting the anticipated de-
meands are contained in the report. A
Cabinst Committee of Energy sup-
ported by a Commitee of Secretaries
has been set up to consider the various
issuee arising out of the recommenda-
tions of the Working Group.

Power Projecé with time-bound pro-
grainme and with Fereign
Collaboration

6304. SHRI S. M. KRISHNA: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) whether it is a fact that a pro-
powal for setting up power project
with ttme-bound programroe and with
foreign eollaboration within the areas
of coml belt has been received by the
Centrel Electricity Authority and/or
Government from some group of peo-
ple within private sector;

(b) it so, the salient features of
such proposed project; and

(¢) whether in view of the time-
‘bound programme of raising output
of power, what encouragement Gov-
ermment propose o extend to such
private gector people?
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THE MINISTER OF STATR IN THE
MINISTRY OF IXNERGY
VIKRAM MAHAJAN): (a) Wo, Sir.
Neither the Central Electricity - Au-
thority nor the Governmemt has re-
ceived any proposal for setting up

Power Project with time-bound pro-.

gramme and with foreign collabora-
tion within the area of a coal beit
from the private sector.

(b) ang (c).
not arise.

The questions do

Prospects of more power capacity dlle
to good monsoon

6895. SHRI N. DENNIS: Will the
Minister of ENERGY AND COAL be
pleased to state:

(a) whether the good monsoon
have improved the prospects of more
power Supply:

(b) if so, what is the improvement

made in regard to power supply in
Karnataka State:

(¢) whether power supply to the
industries has been raised which were
closed down due to power shortage
in Karnataka; and

(d) by what time power supply to
al]l industrial units will be restored?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) to (d). Karnataka has only
hydro generation capacity and,
therefore, with good monsoon during
the current year, its hydro reservoirs
arp, pgetting better inflows and the
power supply position has also im-
proved. Generation level of 7.5 mil-
lion units a day in the beginning of
June, 1980 has already gone up fo
about 18 million units g day at pre-
sent. All power cuts on H.T. indus-
tries in Karnataka have also been
lifted with effect from first week of
July, 1980.
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Sewiel experis i advise Ceal Indin
Limited

6896. SHRI B. V. DESAI:

SHRI M. V. CHANDRA-
SHEKMARA MURTHY-:

Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether Soviet experts are to
advise Coal India Ltd. on the feasibi-
lity of opening a large open cast mine
as also setting up corresponding was-
hing facility in the Jharia fleld;

(b) if so, whether they have alse
stated that they will prepare a feasi-
bility report for thick seam mining i
the Makum coal fields of Assam:

(c) what are the total agreements
signed by CIL with Russia; and

(d) the main features of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
An agreement has been signed by
the Coal India Ltd. with a Soviet
Organisation for collection of initial
data for the preparation of a Feasibi-
lity Report for 6—10 million tonnes
year opencast mine with washery of
corresponding capacity in Jharia coal-
field.

(b) An agreement has also bees
signed by the Coal India Ltd. with a
Soviet Organisation for advice on
extraction of thick and steep seam
in Makum coalfield.

(¢) and (d). Since 1975, totai
number of 18 agreements have been
signed by the Coal India Ltd. with
the Soviet Organisations for wunder-
ground mining technology, design of
large open-cast mine projects and
washeries, modernisation of coa}
washerxes mine construction ete.
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Supply of Bembay High Gas to
Andhra Pradesh

6897, SHRI P. RAJAGOPAL NAl-
DU. Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether there is any pioposal
40 take gas line from Bombay High
#o0 various States;

(b) ¥ so, whethep the Andhra Pra-
desh Government requested to lay
the gas line to any impertant centre
in that State; and

(¢) if s0, the decision taken by
Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 VEERENDRA PATIL): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) The Satish Chandran Working
Group did not find establishment of
a fertilizer plant in Andhra Pradech
to be an optimum use of Bombay
High/South Bassein gas and there-
fore, did not recommend another pipe-
Iine from these flelds. This recom-
mendation has been accepteq by the
Government.

Investing money abroad for Fertiliser

Projeets

6398. SHRI P. RAJAGOPAL NAI-
DU. Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state:

(a) whether our Government is
investing money in fertilizer projects
abroad; and

(b) if so, the countries in which
the money is invested?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI VEERENDRA PATIL): (&)

SRAVANA 14, 1902 (SAKA)

Written Answers g02

and (b). Government of India have
not invested any money in fertilizer
projects abroad. However, a consor-
tium of Indian fertilizer companies
has agreed to makg an equity invest-
ment upto US $§ 20 million in a phos-
phate fertilizer project in  Senegal
with g stipulation that 66000 tonnes
of phosphatic at¢id (in terms of P205)
will be supplied by Senegal to Indian
companies annually,

Exploration for oil in Ninpuy and
Mahanadi

6899. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether exploration is being
done in Ninpur and Mahanadj jor oil;
and

(b) it so, the results?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] VEERENDRA PATIL): (a)
Exploration is being carried out in
the Mahanadi Basin. However, both
Oil & Natural] Gas Commission and
0il India Limited have no informa-
tion regarding a site called Ninpur.

(b) In offshore area of Mahanadi
Basin in the Bay of Bengal, Oil India
Limited completed aeromagnetic and
seismic|geophysical surveys in 1978.
A 8-well offshore exploration pro-
gramme has been planned and is
expected to be completed by 1980-81
The first well was drilled to a depth
of 2740 metres but no hydrocarbons
were found. The second well is undes
drilling.

OIL have already completed aero-
magnetic survey of the onshore area
of 6,800 sq. kms. and it is proposed
to conduct seismic|geophysical surveys
in 1980-81 and 1981-82.
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Setting up of a Radio Station at Burat

6900. SHR] C. D. PATEL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether .4here iz any proposals
for installing Radio-Station at Burat
City of Gujarat~State; and :

(b) if not, when the city is lkely
to get a Radio Station ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) and (b). A
proposal for the setting up of a Radio
Station at Surat is being considered
for inclusion in the Five Year Plan
1980—85. Its implementation will,
however, depend upon the approval
of the Plan, availability of resources
and relative priorities.
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Progress of Irrigation Schemes under
the Command Area Developsmemt
Programme

6903. SHR] CHITTA BASU:. Will
the Minister of IRRIGATION be plea-

sed to state:

(a) whether it is g fact that the
progress of irrighfion achemes umder
the Command Area Development Pro-
gramme in three Eastern States of
Bfhar, Orissa and West DBengal is
lagging behind the targets; '
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(b) . if so, the reasons thereof; and

(¢) the steps taken to carrect the
situation? .

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Yes,
Sir.

(b) ang (¢). The work under the
CAD Projects in Orissa and Wesk
Bengal States could not make much
headway due to lack of organiatiom.
The work in Bihar State picked up
during 1979-80 as the field units have
been strengthened considerably.

The State Governments of Orissa
and West Bengal have been requested
to strengthen the field units for acce~
lerating the CAD programme,

Names of best Thermal Power
Stations and their Power
Production

6904. KUMARI KAMI.A KUMARI:
Will the Minister of ENERGY AND
COAL be pleased to state: (a) names
of three best Thermal Power Stations
in India which have given maximum
power production of their litenced
capacity;

(b) What is the position of DESU in
production of power and its percenr
tage of production in 1978-79 and
1979-80 thereof; and

(c) whether Government will take
steps to see that Govt. power Stations
give maximum percentage and power
production?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI

VIKRAM MAHAJAN) (a): The cep2-
city utilisation of the best three uti-
lity thermal power stations in the
country during 1979-80 is as given
below:

Parli 60 MW 85 per cent
Amarkantak 60 MW 76 per cend
Korba IIT 120 MW 76 per cent
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(b) The capacity utilisation of
Indraprasthg power stations of DBESU
during the year 1978-79 and 1979-80
was 66 per cent and 68 per cent res-
pectively. .

(c) A numbey of steps have been
taken to improve the capacity utili-
sation of thermal power stations,
These steps include-

(i) concerled efforts for early
stabilisation of the newly commi-
ssioned thermal generating units;

(ii) idertification of deficiencies In
design, equipments etc. and ex-
peditiony ocompletion of the pro-
ject renovation programme at a
number of thermal power ste-
tions;

(iii) organisation of intensive train-
Ing pregramme in operation amd
maintenance of thermal power
plants;

(ivy visit of roving specialist teams
to various thermal power stations
for introducing better coperational
practices in identified thermal
power gtations;

(v) supply of requiste quantity and
quality of coal to thermal power
stations,

(vi) arranging assistance to the
power statiomg in repairing/
recommussioning generating units
undey prolonged ghut-downs;

(vii) introduction of modern main~

tenance techniques including
preventive maintenance Pra-
ctices; and

(viii) arranging visit of experts
from various disciplines to power
stationg for suggestions for impro-
ving the performance of the
power stations.

Branches of Forelgn Broadessting
Services in India

6905. KUMARI KAM[LA MUMARI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased tO
state;
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(a) whether iy is a fact that gome
foreign broadeasting gemvices have
their branches in India;

(b) if so, whether Gowernment keep
any watch over their news agencies;
and

(c) if o, the details?

THE MINISTHER OF STATE I¥
THE MINISTRY O¥ INFORMATION
AND BROADCASTIMG (SHBI-
MAT] RAMDULARI SINHA): (s
Yes, Shir.

(b) No, Sir.

(¢) Does not arise.

a9 TIey $1 A

6906, Wl CIWIENTY wTWOT: 3T guwr
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wm ay feduw dvaw
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(7) wewr mr IT®Y w7 5 fFarfaa
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o (|): QA grEw § 0 27.13
FAY ®q@ N qintlfag «wg  ardr qean
1§ T Wy wpfa ¥ & ¥ 1 w3-
il &, q%r @ fwdr ¥ 9T AT ¥ 9A-
97 Jeeg & 9Wfvaw B % U qIET Q3
faarf feare @ foghw, @y ® Wy a7 q%
Fzam # faufw oir #ac o oW ¥a-
frar® =&st ® garer FAC Q¥ AT
ferdogY & od a2 WY S0 IBAT T3
AARA FWI, WFNT &Rl qC g guar
FTGT, qTAT T € qERT QA 9T 7T AFH
Rz T T FE EY wqIwET § )

AUGUST 85, 1980

Written Answers 208

%! 1982.83 ¥ U f&y WA & @wwar

2

Time devoted to Programme
in various Lamguages

6908. SHRI R. K. MHALGI: Wil
the Minister of. INFORMATION
AND BROADCASTING be pleased
to state:

(a) the total time devoted to pro-
grammes in various languages broad-
cast (excluding music and news relay)
from AIR Bombay and T.V. Centre,
Bombay during the period from 1-4-
1980 to 30-6-1980;

(b) are there any guide-lines for the
distribution of the time to that effect;
if so, the details thereof;

(c) whether these guide-lines are
well-observed during the sid period;
and

(d) if not, the reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE):

() T¥ FIETT QT 37 QICGIRAT AT (a) Total time devoted to prog-
FIH I 90T 92X &r Pearfxa fagr o rammes in various languageg from
AFr & AT YT FISTT Ara N Fraf AIR Bombay is as follows:—

Language Programmes Programmes Total

originating relayed

Hrs. Mits. Hrs. Mts, Hrs. Mits
Marathi 290 44 74 54 365 38
Hindi . . . . 55 00 33 35 88 36
Gujarati . . . . 91 51 — — 91 51
English . . . 110 15 107 13 217 28
Konkani . . . . 60 45 — —_— 6o 45
Kan ada . . . . 5 00 — — 5 0o
Sanskrit . . . . 7 29 — — 7 29
Urdu . . . . 45 a7 — — 45 07
Sindhi . . . . 12 59 —_— — 12 / 59

——
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Ag regards Doordarshan Kendra,
Bombay, the average daily transmis-
sion time ig 4 hrs, daily or 32 hrs. per
week. During the period from 1st
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June, 1980, the time devoted to pro-
grammes in various languages is as
follows : —

Lang;ugc Percentage of trans-
mission time (This
includes News
coverage also)
Marathi 37 28
Hindi 26- 67
English 20 43
Gujarati 7' 20
/
Urdu 1 30
Classical music 2 17
Other languages 4' 93

(b) No, Sir, The Linguistic compo-
sition of the people in the service area
would broadly determine the distribu-
tion of transmission time among vari-
ous language progrmmes,

(¢) and (d). Do not arise,

Setting up of Thermal Plant ot
Mangalore

6909, SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY
AND COAL be pleased to state;

(a) whether Government have re-
ceived any proposal for getting up of
a Thermal Plant at Mangalore; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
A project report for setting up 2
2x110 MW thermal power station at
Mangalore at an estimated cost of Rs.
7987 lakhs was submitted by the
Karnataka S$tate Flectricity Board in
May, 1976. The project report was
based on the sea borne coal from
Bengal/Bihar cop] fields through
Haldja port. In ' view April to 30th

of the high cost of transportation of
coal by sea Karnatka State Electricity
Board were advised to explore the
feasibility of locating a power station
at a alternative location, The Karna-
taka State Electricity Board accor-
dingly had revised theiy proposal and
submitted 5 proposal for locating a
power station concisting of two unitse
of 210 MW each 3t 4 s:te located at
Raichur. This scheme has already
been sanctioned.

aamT & gada ¥:x o owrgar

6910. st fyqa gare wrae : w7 gaan
R RWIN A @ A W T w4

(%) %1 "vwrT W1 faue fagre ¥ -
M # geawa &2 curfag &7 s7 3, oY

(w) afz gl & sy sy AT 2 7

gwar wiv ugrew Hareg ¥ uvg wAY
(ﬂmﬂ e gardt famr). (w) 9% (@) :
T[(H-ATT wIEHIEA  Torwt £ gerwar ¥ qw
w dwnet ¥ farare o Ao dw A
oT @Y 8| el ¥ ww @wW ¥ geaw
Fvewy AT ¥ s T fF IER Y | agrfa,
= &1 C-yglems gatedt #W SuwewAr
W A srefarae 93 fd w0
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6912, Wt fagim fmg : =1 fufa, raa
Wit  wwat w19 A a3 FAA ST §AT
w0 &

(%) ®@1 Wy, 1980 F % HWr
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|
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fafa , sqrg WY weat w13 a9 (0
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(w) %= fs T g WR
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afcere fadtaw & wrdwat &1 auew

6913. =it fwgrw fag : a1 gaar wle
sarew WA 4 €AW Y g7 &0 fF

(%) 3 wwre A i R F
Afawt 1 fadar & arsaw & afare faar-
I, AT Vol W Ff Imga & Ay
aﬁﬁ%wﬁ;‘twﬁr@w&#%?«qw

(@) % wodi & am a1 § et avire

A C¥ FEFAI & TN & gy ¥

(7) 37 =wEww § w@rew F 97 "

% AR, feaq giasrer wafya fAr a@
FTfaare & wYT ¥® A ® =y oaar P

gaar dix wavew war gia st gawia
daY (Wt qpAa wd ) : (%) g1 FW®HA
Fx waAT graT sriwy wfafwlg & o0 & wq
7 qfearr weamw, Ffv qfarfear st 2wt
AT F frwma, 3wt & fawrg w0 faaar
NT w7y I frawt gz wmdwsa e

X ¥ | feom www #Fr 1930-33 F
Fraw afent svame . faewt F fawiw &
faw or oy & wrirw m@¥fR ol @l

§ a7 gErl W) @m QA A oand ¥
fagg WY feew sarg F famfo srrsst &
wifrar

(=) ardvor zal & fag gEdT SEsa
fafaes graeia &0 A 2w v oy € 0
fafqmr sgded &t Far @ # gha,
wgraeE, WAAH, GWE, T A FIETT,
I Waw, FfFerrg, TfvAw &, wrd-
2, A, Wy qx@,  SIwn, fAg,
FAEF F o Awr fror s 9@
F 9 arfgr &3 wiy
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External Bulletins in Regiomal
‘ Languages

6914. SHRI P. RAJAGOPALA
NAIDU: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased fo state:

(a) whether there are external bul-
leting for the regiona] languages; and

’
(b) if so, the regionsl languages in
which there are externa] bulletins?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) Yes, Sir,

(b) The extermal bulletins are bdro-
adcasting in the following regtonal

languages:—

. Bengali
Gujarati
Punjabi
Sindhi
Tamil
Urdu

I .

Besides, there are hroadcasts in
Nepali also.

Proposal for a Second Barrage en
Kesl River

6915. SHRI D. L. BAITHA. Will
the Minister of IRRIGATION be
pleased to state:

(a) whether there is any proposal

for a second barrage or buwdy  at
Dagmara on Xosl river; and

(b) if 50, the details of the srhems?
THE MINISTER OF IRRIGAION
é_SHR[ KEDAR PANDEY): (a) No,
1T,

(b) Does not arise.
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(ii) frgeam ¥y wnfww fafede
f(iil) mm fearw®r g RDkfawed
 §

(iv) s gr-tfawve seRww fafals
(v) ¥fea= aaw sy fafads
(vi) ¥ o sTgfaw dw wwEmr

THE WY W7 W § WY GNT 9EN 9T FRFgI A
TR |

Supply of L. P. Gas to Gujarat for Salt
ang Fisheries Comsumers Outlets

6919. SHRI CHHITTUBHAI GAMIT:
Will the Minster of PETROLEUM AND
CHEMICALS be pleased to slote:

(a) have Government received any
request from the Gujarat Government
for more allocations of LPG salt and
consumers’ outlets recently; and

(b) it w0, what ig the present altoca-
tion what is the exact demand made

and what is the response of Govern-
ment?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
No request has been recejyed from
Gujarat Government in recerit months
for additional a:location of L.P.G. A
request has, however, been received
from Gujarat Government on 30th
July, 1980 for opeening consumers’
pumps to cater to the diesel and petrol
requirements of fishing and salt indus-
tries.

(b) Indian Oil Corporation has been
asked to take necessary action on this
request from Gujarat Government.

fagte & fegy ddat & fog wlad &)
qeAr

6920. =Y afx wATT : agr FHAf
wte wwwt d47 Ty qATH ¥ T w4 O
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Tnvestment for Ejeotricity Gemeration
by Central, State, Private and Captive
Soestery .

6921. SHRI A. XK. ROY: Will the
Minister of ENERGY AND COAL be

pleased to state:

¢a) amount of electricity generation
nvestment by the Central, State and
Private and Captive Sector and their
.eapacity utilisation for the last three
years, facts in details; and

(b) sources used for electricity
generation for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Information it being collected and will
e laid on the Table of the House.

Expansion of the D.V.C. Hydsl anmd
Thermal Pebeniial

6922. SHR] SATYENDRA NARAIN
SINHA: Will the Minister of ENER-
@Y AND COAL be pleased to state:

(a) whether there s a progremme
for further expansion of the D. V. C.
hyde] thermal potential. and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Damodar Valley Corporation
hes been sanctioned two new projects
for execution namely the Panchet Hill
Hydro-electric Pump Storage unit of
40 MW and Boxaro ‘B’ Extension, Ist
Unit of 200 MW. The Bokaro ‘B’ Bx-
%emsion of 2 units of 200 MW each and
the associated trensmission lines have
alge been techno-sconomically cleared
by the Central Electricity Authority.
In addition the DVC has proposed the
following schemes which are under
examination: —

1. Extension of the CTRS -1 unit
of 120 MW,

AUGUST §, 1880
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2. Extension of the DTPS—1 unit
of 120 MW ij.e. Urit Xo. V,

3. Extension of Bokaro ‘B’ Station,
II Stege—2 units of 200 MW each.

4. Instalation of pump turbine
units at Bermo (x40) MW).

5. A new power station either at

Kalyanmeswari near Maithon or at

Mejla in Bankura district with
A% 200 MW units in the 1st stage.

500 MW Generation and 400 KV distri-
bation Eoergy Programme for Future
Requirement

6923. SHRI SATYYENDRA NARAIN
SINHA: Will the Minister of ENER-
GY AND COAL be pleased to state:

(a) whether 500 MW generation and
400 KV gdistribution has been aceepted
as thg standard in #he emergy pro-
gramme for all fusure requirements;

(b) it so, whether BHEL has the
capacity %0 supply tbe eguipment as
and when required ia futuse; and

(c) i1 mot, whether forelgn suppliers
would be the main comtvastors for such
equipment in future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERCY (SHRI
VIKRAM MAHAJAX): (a) Present
power generation plennimg is predo-
nantly based on standardisation of 210
MW Unit. It is, however, planned to
infroduce the next higher ra¥ing of
S00 MW in some of thm larger power
stations from 7th Plam enwards. One
Unit of 300 MW will be commissioned
during Oth Plan also. Regarding 400
KV tramsmission, this woltage has been
adopted for integretion of State and
Regional Systems,

(b) and (e). Indigenous manu-
facaturing industry including BHEL
would by and large, be able to meet
the future requirementy for 300 MW
power generating units and 400 KV
transmiseion gquipment. Import of
foreign know-how or mardwiare is not
ruleg out wherever indigemnous cape-
ity prowes inadequate.
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Development to Wind Mills and Utilis-
ing their Power

0924 SHRI RAJESH PILOT: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) whether Government have
supported any Projects for develop-
ment of wind mills and utilising their
power;

(b) if so, details in terms of number
of persons involved, their edueation,
training, experience; kind of designs
and expenses involved; utilisatrons and
popularity of these efforts in actual
use; and

(c¢) agencies and bodies involved in
providing technica] and financial
asgistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FNERGY (SHRI
VIKRAM MAHAJAN (a) to (c).
Government have been encouraging
efforts directeg towards development
of various sources of energy parti-
cularly the non-traditiomel ones. In
the area of wind energy utihsation,
R&D projects have baen sponsored.
Following the development and field
testing as a horisontal axis Wind Mill,
efforts are continumg to evolve cost
effecting designs suitabde for pumping
applicationg in Indian comditions. An
R&D Project on the dewelopment and
field testing ¢f 10 proto-types of a sail-
type Wind Mill, that ¢agx be gabricated
locally in rural aveas. and for irriga=-
tion use on small farms s wnderway
at the Natiopal Aeronautiea; Labdora-
tory, Bangaiore. The Nattonhl Aerd«
nautieal Laboratory has designed a
horizontal axis wind mill intended
Primarily for irrigation ip small Sarms
from shallow opem wells. The cest
of material and parts is about Rs. 7000
which excludes ccst of machining and
fabrication charges. A project on the
development of a 1 KXW vertical axis
Wing generator is rroposed to be
undertaken jointly by Bharat Heavy
Electricals Ltd. and Indian Inetitute
©f Technology, Madras, for providing
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alectrical power to remotely located
villages, small commaunity/domestic
use and for telesommunieation pur-
poses. A small output wultiblade
type wind mill is Leing dewe'oped at
Indian Institute of Tectnology, Bom-
bay, which would be appropriate for
micro irrigation needs. Another R&D
project on the development of a twin
turbine wortex-type wind mill suited
more for direct electric power genera-
tion has been initiated at Indian Insti-
tute of Science, Bangalore. An inte-
grated rural project for development
of wind mills has been taken up at
Ghazipur in U.P. with the cooperation
of the Netheriands Government with
the object of introducing wind as an
alternative means for ground water
pumping for agriculturel krrigation
purpose. 10 big size wind milis have
already been instailed under this pro-
ject, as per details given below:—

Place Date of imstallation

1. Kusumih KalanI January, 1978

. Ghazipur (R T.I) February, 1978

n

3. Kusumih Kalan II  March, 1¢78
4. Razadr I Setempker 1978
5. Razadi 11 December, 1978
6. Mohammadabad I  April 1979
7. Mohammadabad II  April, 1979
8. Ghazipur Ghat May, 1979
9. Mughalan: Chuck June, 1979
10. Dihlia School June, 1979

The jlth wind mill under the scheme
was aleo instelled during the second
half of 1979. The Workshop has also
been sef wp for the manwfacture of
wind milis. The projectsa is being
oontinued according to the mesommen-
dations of an Indo-Dutch Bwaluation
Team which evaluated the preject in
1879 to make the desigmg reliable,
saf, and cgost effective amd also for
studying the soci®-eeonomic aspect
in greater detaii. Further evaluation
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of costs amd soci0-economic aspects is
required. The capital cost of the wind
mill per eet hag been estimated st
about Rs 6800 provided an open well
exists. In case open well is not there,
an additional expenditure of about
Rs. 2000 will also be necesasry.

Highly qualified teams of Scientists/
Engineers with experience in mecha-
nical engineering, appliad machanics,
aeronautical gngineering and allied
fields are working on the gponscred
projects. Multi-disiciplinery organisa-
tions are involved im the dewvelopmeni
of wind mill projects.

Setting up of Fertiliser Plant in
Karnataka

6925. SHRI B. V. DESAI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Karnataka Govern-
ment hag urged the Union Govern-
ment to consider the.demand to set
up a fertiliser plant in the State dur-
ing the Sixth Five Year Plan;

(b) if so, how many fertiliser plants
are likely to be set up in India during
the above mentioned plan period;

(c) whether Union Government
have accepteq the State Government'’s
demand: and

(d) it so, the place, where these
fertiliser plants are to be set up and
the total cost of expenditure involveds

THE MINISTER OF PETROLEUM,
CHEMICALS AND PFERTILIZERS
(SHRI VEERENDRA PATIL): (a) to
(d). The Government of Karnataka
have made a request for getting up
fertilizer plant based on the Bombay
High/Bassein gas. The Working,
Group appointeq bv the Government
to consider the possible locotions of
future fertilizerg plants based cn the
additional gas expected to be available
from the Bombay High/Bassein arees,
has come t0 the conclusion that 6
more gas based fertilizer plants could
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be set up, one each in Madhya Pra-
desh and Rajmsthan, and four fertili-
zer plants to meet the large deficit in
the U.P.—Punjab region The Group
has not found egtablishment of a fer-
tilizer plant in Karnataka to be an
optimum use of Bombay High;Bessein
gas.

The question in part (d) does not
arise,

(b) The Government have already
decided to set up 5 gag based fertili-
zer plants, 2 each at Thal in Maha-~
rashtrg and Harzira in Gujarat based
on Bombay High/Bassein gas, and one
plant at Namrup in Assam based on
the gag available from the vil fileds
of ON.G.C. and Oil India Limited.
Besides, M/s. Nagarjuna Fertilizers
Limited are setting up a fuel cil based
fertilizer plant at Kakinada in Andhra
Pradesh. There is also a possibility
of a new more fertilizer plants being
taken up for implementation during
the 6th Five Year Plan.

Irrigation projects in Dadra Nagar

_Haveli
6926. SHRI UTTAMBHA]L H.
PATEL ~ Will the Mmister of IRRI-

GATION be pleased to state;

(a) how many irrigation projects
are going on in Dadra Nagar Havel
in the Union Territory and the
details thereof;

(b) how much amount has been
spent during the last five years and
the acreage of land brought under
irrigation scheme (year-wise); and

(¢) how much will be spent during
1980, 1981 and 1982?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a)
Under the major and medium irriga-
tion sector, only one project, namely
Damanganga, is under execution since
1973-74. This project is a joint ven-
ture of Gujarat, Goa Daman & Diu
and Dadra and Nagar Haveli. Under



225 Written Answerg

minor irrigation programme, open
wells/tube wells and 1lift irrigation
schemes have peen takepn up.

(b) and (c). Till March 1979, the
share of expenditure of the Daman-
ganga Project chargeable to Dadra &
Nagar Haveli wag PBs. 466.28 lakhs.
For the year 1979-80, the anticipated
expenditure is Rs. 200 lakhs. Op the
completion of Damanganga  Project,
culturable commang area of 8280 ha.
will be benefited ip Dadra & Nagar
Haveli.

The expenditure on minor irrigation
works during the fifth plan period
(1974—78) was Rs. 28.48 lakhs bene-
fiting an area of 862 ha. During the
years 1978--1980, the anticipated ex-
penditure is Rs. 19.55 lakhs benefiting
an area of 1658 ha. The outlay re-
commended by the Working Group for
1980-81 for the minor irrigation works
is Rs. 11.05 lakhs to benefit an area
1025 ha.

The outlavs for the year 1981-82
will be decided at the time of the
annual plan discussions to be held in
the Planning Commission

Clive Street Nominees Private Limited,
Calcutta

6927. DR. A. U. AZMI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the composition of the Board of
Directors of the Clive Street Nominees
Private Limited, Calcutta, value of
shares held by each director and total
amount of subscribed and paid up capi-
tal including number of equity shares;

(b) whether any irregularities or in-
fringements of the provisicns of the
Companieg Act, 1956 by the company
have come to notice of Government;
and

_(e) if so, the details thereof and ac-
tion proposed to be taken in this re-
gard against the company along with

1809 LS8
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its nature of business and total turn-
over dividends declared or loss made
during the past three years?

THE MINISTFR C¥F LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (2) The .om-
position of the Board of Directors of
M/s. Clive Street Nomineeg Pvt. Ltd.,
Calcutta, as par the annual return
made up to 22nq April, 1980, is as
under: —

1. Shri Rajinder Pal Goel.
2. Shri Cyprian D’ Souza.

The total subscribed ang paid-up
capita] of the company is Rs. 1007
consisting of 100 equity shares of
Rs. 10 each.

No share is held by the directors.
(b) No, Sir.

(c) Does not arire. According to the
profit and loss account for t;e years
ended 31-12-1977 1978 and 1979, the
company has not carrjed any business.
These profit and loss accounts do not
show any turnover, or any profit or
losg or any dividend over these years.

Production of a Film on Mah~tma
Gandhi

6928, SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a film on the life pf
Mahatma Gandhi is to be made by
a British Film producer;

(b) whether Government are financ.
ing the production of thig film;

(c¢) whether Government have ap-
proved the script of this film; and

(d) whether the terms and condi-
tions on which this film is to be made
and exhibited have been finally clear-
ed by Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) & (b). Govern-
ment have received a proposal from
Sir Richard Attenborough, a famous
British Actor and an internationally
reputed Producer, for help in the pro-
duction of a film on Mahatma Gandhi.
Government have reacted favourably
to the proposal of Sir Richard Atten-
borough.

(¢) Government have seen the
script of the proposeq film. It has
also been seen by acknowledged and
established Gandhian scholars in India
and thg modifications suggested by
them have been in-corporated by Sir
Attenborough. He has also expressed
his willingness for consider.ng further
suggestions/modifications.

(d) The whole project, including
investment reguirements, distribution
of sale proceede and profits etc, is
being appraised in detail.

Death of a Harijan Worker ir the
Mine of Area VIII of B.CCL. on
18-7-1975

6929. SHRY A. K. ROY: Will the
Minister of COAL AND ENERGY be
pleased to state:

{a) whether he is aware of the order
of certificate issued to the Deputy Com-
missioner, Dhanbad to gttach the pro-
perty of the B.C.C1.. to realise com-
pensation for the accidental death of
a l'l.xrijan worker in the mine of Area
No. VIII on 18-7-T1975;

(b) whether such callous attitude of
the B.C.C.L, has created resentment
amongst the workmen; and

(c) if so, facts in detail and the
steps taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Bharat
Coking Coal Ltd. has not received any
such order issued by the Deputy Com-
missionet, Dhanbad.
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(b) No representation from the
dependents of Workmen/workers re-
presentative, trade union ‘eaders or
Distt. Administration has been
received by B.C.C.L. in respect of
delay in payment of compensatiom.

(¢) Late Kishore Harijan and two
other leaders met with fatal accident
in Kunustore Colliery on 18-7-1975.
The delay in payment of compensa-
tion to the deceased workmen occur-
red due to oversight inadvertently.
The payment of compensation to all
the deceased workmen is being made
through the compensation Commis-
sioner immediately. An inquiry com-
mittee has been constituted for ir-
quiring into these delays and ressons
for not making timely payment of
compensation to the decezsed work-
men. Besides, the system for payment
of compensation wunder workmen’s
Compensation Act has also now been
streamlined to ensure immediate payY-
ment in such injury/accidental death
cases.

Giovanola Binny Limited, Cockin

6980. SHR] S. M. XRISHNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFATIRS bhe pleaseg to
state:

(a) the compositien of the Board of
Directors of Giovanola Binny Limited,
Cochin, Kerala, value of shares held
by the Directors/Principal Officers and
Public Financial Institutions including
various banks;

(b) whether the Company is a hold-
ing company for others and/or subsi-
diary te any other Company or both,;

(¢c) who are the principal share-
holders holding 1000 eauity shares or
more;

(d) whether it is also a fact that
the Company has committed irregula-
rities under the Companies Act, 1956;
and

(e) if so, the details thereof and
action being proposed to be taken
against all those involved?



229 Wrilten Answers

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The Board
of Directorg of M/s. Giovanola Binny
Ltd.,, Cochin, Kerala is ags under: —

1. Shri Laxmj Niwas Dajmia.

. Shri Marc Joseph
Giovanala.

3. Shri Carl Guby Verchief.
4. Shri Mcnan Lal Mittal.

5. Shri Pikas Chandra Sarbadhi-
kari,

&)

Jacques

The value of shares held by the
Directors is Bs. 90 only. The public
financial institutions including Banks
do not hold any shares in this com-
pany.

(b) The Company is subsidiary of
M/s. Laxim Niwas & Co. (Export)
Pvt. Ltd.

(c) According tc the Annual Return
made upto 28-10-78, the principal
shareholderg of tke Compary holding
1,000 equity shares or more are:—

(i) Mys. Glovanola Freies,
S.A, Switzerland ajong- 1,39,994 shares
with its nominee, of Rs.10/- cach,

(11) M{s. Laxmi Niwas & 2.09,09% shareg
Co, (Expnt) Pvt, Lid.  of Rs. 10/- each

(d) and (e). The Company has vio-
lated the provisiong of Section 159
and Section 220 of the Companies Act,
1956 by not filling the annual return
and balance sheet for the financial
year 1979. Further action in this con-~
nection ig under cons:deraticn.

Shortage of Power faced by Big Units
of Karnataka

6931. SHR1 M. V. CEANDRA-
SHEKHARA MURTHY: Wil] the
Minister of ENERGY AND COAL be
Pleased to state:

(a) whether power shortage of 1200
big units in Karnataka was a great
loss to the Karnataka State during the
Current year;
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(b) if so, what were the big units
which had to stop the work due to the
power shortage during the last 3
months;

(c) whether this power shortage in
these big units have put the economy
of the Karnataka State in a very bad
state of affairs;

(d) whether some of the units out
of them gare still closed due to the
power shortage and what sieps are
being taken in this regard;

(e) when the power is being restored
to these units;

(f) whether the power supply wvosi-
tion to the Karnataka State has been
improved; and

(g) if so, to what extent?

THE MINISTER OF STATE 1IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Due to
power shortage and imposition of
power cuts in the State, a number of
industries were affected during the
months of April-June of the current
financial year.

(b) Ag per reports received, some
of the major units which had stopped
working for some periods due to
power shortage in Karnataka include:

(i) Mangaolre Chemical and

Fertilisers ntd.

(ii) Sandur Manganese and Iron
Ores.

(iii) Alembic Glagg Ltd.
(iv) Bhoruka Steels Ltd.
(v) Andhra Steels Ltd.
(vi) Kap Stecls Ltd.
{vii) Gring Well Norton.
(viii) Panyam Cement.
(ix) Shimcga Steels.

(x) Canare Steels.

(xi) Indal Aluminium Co. Ltd.
(under lock ouf).
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Due to heavy power cuts imposed,
Mmany continuous procegg industries

were unable to operate the plants with-

the reduced vnergy. These industries
were, however, allowed to consume
qzine months energy quota during the
initial period of nine months from Ist
October, 1979 to 30th June, 1980 so
as to work their plants without any
damage to the equipments furnace
etc. Many industries hag availed of
this offer/facility and having utilised
the nine month energy quota well
ahead, had closed dowr their works
during the remaining period.

(¢) Power shortage has affected
industrial production in the State.

(d) ang (e). Thne industrial units
which were closed down due to sbort-
age of power are reported to have
started working with cffect {rom
1-7-1980 on withdrawa] of power cuts
in the State.

(f) and (g). The vower supply
position in Karntaka hag already im-
proved and all cuts on industries have
been removed. Further improvement
is linkeq with inflows to hydel
reservoirs during the hydraulic year
1980-81 from July, 1980 to June, 1981.

o do gme ¥ ghom awm wifzrarmE
afgen g st gz we qew wwgd A WA

6932. =t (a=rw Wz swl : v
Fat witT wvaen wof 78 FAT N F w7 5

(%) ¥a1  mwwrdt wRwi & mawe
o &ro gwo, gardar & w19 sfean foro
¥ wflT wW AT W@ gteaT adT wifEaTE
FfET wwgKd A g w7, I @ 9z 3@
¥ TE wwfel w) A o 2 1

(@) 331 gt wrw 7 @ wfgar  wegy
B OSkATET ¥ w7 wfuwtOe et
wifzaiar el #1 0w ox 7 @R W wA
T H IFHT wafaT ar9 9o @ , wig

() afz wer (%) s (@) a1 w=%
HwaES &, at foaer afgArst 51 Aa
¥ Ao § wlx g g P fa
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TQ Y AIAT F ATY 471 § qUT A-gfewa wmifz-
aifeat o frafes fso o1 & &1 F1ew §;
o g aR A\ IqEEs 907 e s1y
w1 fary & °

Fwt  Harm ¥ wegwat (st faww
AEIHA ) (%) s, &1 1 aurfa, o Fro
feae & @wer & fewrta @ a7 gomo qee
WX wfgar &1 a0t & @TwnQ & fao o
Ft € ¢ foaw Farfage afeer sawd &
g&a  mrfaar &1 T 3T &1 qEEE @
gEr we qwr afgar st oT Ay g §
faw wmrizardr oYz gl o ofasr &0

(=) w1 Ff ATAAT gavy AeET AT A
A AE WA g

Conversion of Adhawara Flood Project
of Bihar into Flood Prevention.-cum-
Irrigation Scheme

6933. SHRI DBHOGZNDRA JHA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether 1t 1s proposed to con-
vert the Adhawara flood prevention
project into flood prevention-cum-irri-
gation scheme 1n Sita Marhi, Madhu-
bani and Darbhanga district of Bihar;
if so, detailg thereabout;

(b) whether as a part of the above
double purpose project construction of
embankment with sluicegates at short
intervals are to be constructed in
Dhous Bagmati and Khiroi and other
rivers cf Adhawara group;

(¢ 1f so, details thereabout; and

(d) if not actual state of affairs?

THE MINISTER OF I[RRIGATION
(SHRI KEDAR PANDAY): (a) to

(d) No proposal to convert flood con-
trol project into Flood-cum-Irrigation
Project has been received from Bihar
Government. Bihar Government, in
their Action Programme (5-7 years)
for Flood Control and Drainage in the
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Bagmati-Adhwara basin have includ-
ed the following schemes:

(1) Adhwara Groun Floog Con-
trol Scheme.

(2) Embankment on Darbhanga
Bagmati from Sauli Ghat to Nabbi
and embankment on Bachraja
Kamla frony Carseum to Paseutn.

(3) Channelisation of river Lak-
handihi.

(4) Raising, widening and pro-
viding anti-crosion works for 44
miles of Adhwara embankment,
and providing pucca service road on
the top.

(5) Raising and widening of 59
miles at Khirohi embankment and
providing protection works.

In the draft Sixth Plan Dacument
(1980—85) submitted in Jane, 1980
the State Goverminent have not indi-
cated any separate provision for these
schemes.

DEUZA Diesel Generating Sets

6934. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of ENERGY
AND COAL bLe pleased to state:

(a) how many DEUZA diesel gene-
rating sets alongwith their spares have
been procured and brought to Dam site
of the Baira Siul Hydel Project and
what was their cost;

(b) it is also a fact that on July 19,
1978 the piston of one the DEUZA sets
was brcken due to improper supervi-
sion if so, what is the estimated loss:

(c) is it also a fact that no proper
record of the spares of the DEUZA
sets hag been maintained and some of
the spares have been thrown in the
scrap resulting in the losg of lakhs of
rupees; and

(d) if the answer to parts (b) and
(¢) above is in affirmative what acticn
has been taken in this matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) 2 Nos.
DEUZA Diesel Generating Sets were
purchased from M/s. Madhya Pradesh
State Electricity Board 1n cid and
used condilion (including 226 items
of spare parts and 23 items of tools)
at a consolidated price of Rs. 1,56,030.

(b) No, Sir, after working for
nearly two years, one of the sets
broke-down in July, 1978 on account
of normal wear and tear of its pistons,
piston rings ang cylinder liners and
the break-down wag not due to im-
proper supervision. Hence the ques-
tion of loss does not arise.

(¢) No, Sir, the spares purchased
alongwith the gsels have been taken
into account ag per Codal Provisions.
No spares have Deen thrcwn as serap
and hence the question of loss does
not arise.

(d) Does not grise.

Live Telecast of Olympic Games

6935. SHRI BHIKHU RAM JAIN:
Will the Minister of INTORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a [act that the live
telecast of the Olympic Games is ruled
out and only summarised version of
the g mes will be shown from Delhi,
Bombay and Calcutta:

(b) if so, the nature and details of
the difficulty in live telecast; and

(¢) whether Government still pro-
pese to make arrangements to telecast

live, the details of all the events of the
Olympics?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMAT] RAM
DULARI SINHA): (a) The daily
highlights of major events of the
Olympic Games of 20 minutes dura-
tion, as well as video recordings of all |
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the Hockey Matches in whkich India thig could not be done due o last
has figured are being telecast over all minute unforeseen difficulties.
Doordarshan Kendras.

(b) anq (c). Live telecast of all a¥r fewrk  afcdtaardt #t gear
events in the Olympic Games is not
feasible for the following reasons: 6936. st & wwr wnmr : wAr  Tewrk

ey T N FO FG fE
(i) The cost of arranging ‘live’ L

telecast will be high, involving a (%) =41 ZWA wrorwe T W WY fa=r

large amount in foreign exchange. oAl &Y g "= Wi} T T

. 7 9T @4 &Y 7 I gAatw avv fewk Wi

(ii) As Doordarshan has only one wwr Wil & e wiore fed v <@ Torer Wy

channel, direct telecast of all Olym- AT & qTHE TN qTeT OF FEaw AWy T
pic events will cut into Dcor- q¥ @l W ;R

darshan’s normal transmissions

substantially particularly as the (7) ¥ at feat W wfags @xF 9%
Olympic events are taking place foart g srsmar g 7
from morning til] night at wvarious
venues.
ceex vars . o fea w@at (o e qw ) (%)
(iii) With the existing facilities R (&) oF faaon qwiaed T Tur A

‘live’ telecast of the Olympics is 5
possible only from Bombay, Delhi
and Madras Doordarshan Kendras.

It was, therefore, decided to telecast gra uFa fwar smar & AR T dET W
live only the Hockey final, but even o8 AR I @0 A@r § )
fawrem
& fawtmity afeiiommal a3 gu sam a1 feam are fawor
(¥0x = )
aq Ho wex w AR/ «f @ agat mwfaa A1H, 1980
anTa T® gur
L
1 2 3 4
wnE S
1 Tl T . . . . . 66.0 47.3
2 A FOR AT qE, AW AT . . . 533.0 360.0
3 ORI . . . . . . 350.0 195.9
4  wrmifger TOT—aw . . . . 59.9 23. 4
5wzt I w7 T8 Tm—a . . . 40.6 29. 4

6 IHUTT FET—O0F MT A . . ) . 106.0 18.9
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1 2 3 4
7 faatrata &1 gER . . . . 14.8 11.1
8 fomgr ofarar . . . . . 32.0 4.1
qe
9 gafady . . . . . . 22.5 9.8
fagre
10 W= . . . . 415.9 230.9
11 AT . . 27.8 2.2
12 goieft S . . . 50.0 10,2
13 TETAAT . . . . . . 16.9 1.4
14 FIE TOT WX q& T . . 191.7 9.8
15 TAYGL g . . . . . 25.2 16.4
16 ofreit wey @R . . 161.8 21.2
17 a7 IV wdw T{j< . . . . 47.6 3.0
18 ®MIX =qEdT  IALT 29.8 5.7
19 TIAT IR JATNY . . . 118.8 38.7
20 arywEr 75.5 10.3
21 gEAwwE N 235.4 15.4
22 WX IAN 30.0 8.1
23 TN . . . . 16.0 3.8
24 wut faqw . . . 20.4 4.0
28 WATWATHT qiW . . . . . 22.8 3.5
26 wvear 80.0 2.3
e
27 TAAHM . . 96. 48 40.1
28 A . . . 46.2 4.7
29 FAT . . ) . . 84.8 13.0
38 FEAT (ATE wTw ) . " ] 9.3 87.6
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1 2 3 4
31 TAH . . . . . . 41 . 4 25.1
32 @EwAT . . . . 64.0 54. 4
33 g& . . . . . . 32,5 10.6
34 fay . . . . . 22.6 1.1
35 FAEH . . . . . . 24 1 8.8
36 ARET (TR LER) . . ) X 2755 0 53.5
ghearm
37 =¥ 3fAT UF AR AT fAwmor . . 8 5 7.6
38 =qrq afqe 1 ¥R T fawaix . . . 37.2 33.5
39 TEMT AT . . . . . 14 0 11 7
40 &0 Um0 wAo fawe  faarg . . . 94 3 66 9
41 e fawe {9 . . . . 30 0 23 2
42 @ fawew  fEErg . . . . 23.5 22 5
43 §aaw guar  faw . . C 130.0 29 0
44 avErenr aaw w1 o . . . 26 0 3.1
45 Au  si@T @O 1 fawio . . . 8.0 —_
weR HIT W
46 AT A . . . . . . 46 0 23 3
wAfes
47 TR . : . . . 58 0 46 6
48 HEEWT IFW—AA . . . . . 86 0 16 0
49 WETIWT . . . . . . 162 0 104 4
50 YUAWET SV wWAF W —aF . . . 10.8 10 1
51 WIT FOO . . . . . 400.0 100.8
52 FTAT . . . . . . 25.0 9.0
53 FARIT . . . . . . 16.0 31

54 fgaront sow . . . . . 43 0 2.6




v

Written Answers

241  Written Answers SRAVANA 14, 1902 (SAKA)

1 2 3
wiat afen W dwA-faw e

55 wrfadl . 79.0
56 g . . 58.0
57 FwTEdt . . . 240.0

L]
sg faagen . . 12.0
59 FeATST 176.0
60 FARIYAT 31.4
61 Fzfearey . . . 38.6
62 99T 43.0
63 Uf@r =9EY 39.7
64 gATHY . . 42.0
65 WFATHAT . . . 37 0
€6 HHEAET . 14. 4
5w WaW . . .

67 afrmege &t AT Awx . 18. 4
68 dAUMETX  aTH . 102.6
69 T . 289.0
70 gwew dm (fratd) 245. 2
71 g 12.8
72 &Y 6.6
73 UHo Ao ——aqLN-TH . 45.0
74 WEEE A-ET . . 124.6
75 qEEE JY . . N “' 75.8
76 |FAT 10.7
77 @& . 93.0
78 WU FIAT 50.7
79 Sfuw 7 gz 7@ 6.4
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34.3
16.3

32.9

25.6

23.5

10.7
45.2

39.6

82.2

26.9
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1 2 3 4
g0 faw ¥w & . . 13.0 12.2
81 T . . 13.7 10.9
82 Wiw . . 8.3 5.9
83 WA . . 11.6 2.3
84 AW AT 170.0 3.4

wgras;
85 AT . 127.7 96.2
86 WEEFWT . 35.4 1.3
87 JAAXATH AW-TF . . 156. 4 113.1
88 WAFATET AW-3Y . . 123. 4 35.5
89 WEATANT . 91.7 41.7
50 ¥wWT . . . 115.0 44.9
91 EHFEY . . . . . 140.4 52. 1
92 WIIT . . 32.8 19.2
93 WV . . . 27.5 24.0
94 W fart 81.5 30.9
95 W . 41.9 11.3
96 WYX WAL . 36.1 24. 6
97 WYL T . . . 170.3 8.6
98 HIT arft wIw-uF 61.0 35.0
99 HYT T$A 107.2 29.1
100 &% 128.6 30.2
101 fasemdy . . . 9.6 0.5
102 JwET . . . 97.5 10.2
werge
103  wrwewy faww faarg . . 15.3 10.7
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1 2 3 4
IPwm
104 OFRYT . . . . . . 9.7 5.2
105 wgWEr ¥ . . . . . 70.0 66.9
106 Al aiw . . . . . 20. 4 9.9
107 W ®E . . . . 96.7 10.5
108 W9T gETadt (FfW) . . < . B 46.4 2.0
N
109 &rw giae-oF W gaw faen . o ol 12.7 11.6
110 &g gfae-2 MR eqwr faex . A N 56.0 50.6
111 WIZTgR HIeT 7L . . . . . 33.9 19.6
112 WTEAEY Tg< &1 gare A {awre . . . 22.0 3.8
113 v I . . . . ; . 263.0 22.9-
114 mﬁxmmau%faqﬂtm
faarg &1 faeare . . 5.9 5.3
115 Tdr 1w & wfafom g &1 aaEEem] . . 9.9 5.9
THETA
116 318 afe-ox ¥ Iast faeare . . . 3.7 3.4
117 =qrq gfRe-ar s gasr faears . . . 131.5 118.9
118 I=_A IIN-TF ) . . . . 78.9 21.9
119 &I FEL . . . . . 9.5 4.7
120 TEw . . . K . . 31.8 11.9
121 A& STATHGTT . . . v . 58.9 11.2
122 TR AL AO-TH . . . . 206.0 194.8
123  TAHEATA TEL AN-A . . . . 215.5 64.8
afrrey

-

124 afcare worer &1 qEC . . . . 69.0 16.5
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1 2 3 4
Jere vaw
125 gHEAT 987 TET . . . . . 14.3 10.9
126 QA I JATIT . . . . . 6.3 5.3
127 WEH . . . . . . 91.5 64.3
128 TIUAMIT I/ 1T & &war ¥ gfg . . . 15.0 10.9
T 129  WETHT Ii™ . . . . . 61.3 6.2
130  wEaT ] . : : : 91. 4 3.0
131  Heq AATE . . . . . 106.0 27.3
132 QATATAT AL AT G l . . . 49. 4 _32.8
133 WTQT 921q% . . o . . 314.9 303.5
134 wga@TYg . . . . . . 8.0 5.6
135 ©IF 9%7 78X . . . . . 13.0 9.6
136 feg@d atw . . . . . . 346. 0 29.8
137 ==X faag . . . . . 55.8 13.0
138 wer aig . . . . . . 26.8 5.5
139 qIAE  qidg . . . . . 61.6 15 4
130 HI@AT IUT . . . . . 25,4 11.1
141 ®SAT JiF a* FFqT ISTET . . . 8,0 4.9
142 i€ J&© 9L A . . . . 299, 2 30.9
143 3fae ag | . . . . . 8.6 1.6
144 gger =g . . o e 6.4 3.7
145 STAfFAT 9Fq g &) ewar §  qfg . . 10.5 1.9
146 STATAT Tig o . . . . 22.8 5.0
147 & W A . . . . . 48,5 1.2
afraw ST
148 zART w@rér  faww fasrd | . . . 30.0 24.5
149 &gaar . . . . . . 72.0 67.0

150 HENMIT TF IT-AW--TF GFA-1 (dY) 120.0 45.9
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250
farwreor—I1
qgT W weaw qiearal (Ao qd afge ) ¥ wenfma swar @R FRgEteAr
(zoregwiae )
1979-80 1980-81

3T 0 asq S

A A wAAT  qRYIISAT
(searfoq) (saarfom)  (9ew)  (sanfeg)

1 2 3 4 5 6
1 S -t . . . 2932 2846 2987 2946
2 ouw . . . . 103 54 118 69
3 awus 4, . . . 1047 581 1080 609
4 fagiz | . . . . 2452 1720 2539 1804
5 giaarm . . . . 1769 1630 1783 1658
6 fearaq 3w . . . — — 3 2
7 I AT FER . . . 105 98 118 102
8 &AEH . . . . 1100 1075 1159 1133
9 FIA . . . . 479 458 515 494
10 weg 93w, . . . 1403 1098 1508 1266
11 AU . . ) . 1283 728 1373 799
12 afrge . X . . 8 7 15 10
13 JuTHAq . . . . — - — —
14 ATATSHOY . . . . — — —_ -
15 IEAr . . . 1429 1429 1459 1459
16 daty . . . . 2307 2301 236 2320
17 TIEATT . . . ' 1547 1332 1604 1365
18 fafasw . . . . — — _— _—
19 afwa arg . . . . 1188 1171 1191 1191
20 fagwr . . . . - — - -
21 I¥T 93 . . . 6013 4948 6253 5242
22 qfwmw Sarer . . . 1573 1427 1603 1498
LIE I <1 2> S . . . 26738 22903 27644 23967
Y9 TSy AF . . . 10 10 10 10

gfaw wa . . . 26748 22013 27654 23977
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fawoor—I11

o gt Tz feamd afcitomre stz et
ATTA'IA T FW W w frwrd

amar  faaT

(0 T/ FRAT F)

Written Answers

¥ o gfaeEi e weETiea awa)

Ho a 3/80 TH
gaT oW
1 2 3
WFH N¥M
1. Fo ®o I 7.95
2. v fm & 0F AgT 13.51
3. ®qH 8.36
4. TAWST I=9 W@AX ALY,
A —TF 20.20
fagn
5. qHAT 6.28
6. WATTTN I LI F14
qur faw  age 16.05
7. 4gq  AqTAT 14.06
RN
8. ¥® (ZAraTsT) 12.74
9. TWHTE 5.62
10. W¥s 6.96
11. %% 124.97
-12. WYL 28.55
gheaton
WTRET A9 (99 /I e« g §
feamm @ F gTe weAeifeuw)
13. 9fesw AT AgX (qA®UM) 9,47
we W wEIT
14. q&Y fogz faamg 7.11
wAEE
15. FIIANT A-TF 7.24
16. ¥ETAWT ATO-TT 65.30
s JAT qT TER 56.12
AMHET TAIAE AL 4.07

252
1 2 3
L]
17. WTANYAT 5.80
ey WM
WIRT g (S qAw ¥) IO W ¥
wraTfeat atw w1 wwr) aiw § wrfve
18. TRT I 10.15
19. A T qE WG 13.91
20. AT 15.27
gy
21. H@Is 5.56
22. @ g 5.35
23. faort 14.99
24. quri 19.61
25. 99 5.04
26. FF 8.11
27. gAEY 6.66
28. W 14.65
29. TATEIE 9.69
T¥
30. frugs 82.717
31. gqraEy 16.13
qur
32. wraer sww (gfamm st 175. 14

T & |19 H=TAaF )
33. gf& 9.13
34. fafee @ 6.71
UNEaw
35. WTEET 22.6
afmaTe
36. W AT 10. 34
37. HARMER 5.05
38. faaredan®T 7.47
39. art, 7w FT wrglon- 8.
LU
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1 2 3
IWT NI

40. wTarfasT 12,52
41. TWT IR TI—=1 ] 7.37
42. g w=mwn 6. 46
43. oY  faErg 11.60

fad srawern fae & nfwwrfeal ot
wrotnvz fway wese

6937. st wAYaOW AAF : T FAT
wiT wyawn "ot 7 I ¥ gar w37 @

(%) ¥ Eed wrm deea fao F 160
giawri@l ®1 9% faeg fafwer et 9T
wJronEie fear st g

(&) afg &1, 4t 9% fasg s} &=
w1 FAATE A T §; WK

(7) afz g% faxg wdi a% AL F73-
gy A &Y v &, Y e & v o §
ok 9% farg F=a1 FrdaEy * wrvn ?

Fai warewr ® ey W (W fewa) -
T ) : (7) ¥ (1) .t w-
wreeq tqo  F wwAd), 1980 ¥ IWTE, 1980
% 39 wigwtfay 5y fafws ooy & fom
qrig-ge  faw 7w )

TY 399t & ¥ ;Y % forar 1 1wTHST
w1 fager faar omoewrd, ST faaver
TH WHIC & —

araar fFar T — 3
Faraey & TE— 3
uF  Foadfg T wE— 1
-gaa fRg Q- 4

T AR ST AT AT AT @R | AW

¥ oforms qrr o1 & qI° FEAY €F 419 #°T .

:m*rﬂn G i few ggre o wriard &
]
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Strike by Eleciricity Employees of
Vidyut Vitran

Khamd Kamnawj, U.P.

6938. SHRI DAYA RAM SHAKYA:
Will the Minister of ENERGY AND
COAL be pleased to state:

(a) whether electricity employees 9&
Vidyut Vitran Khand, Kannauj in
district Farrukhabad, Uttar Pradesh
are still on strike;

(b) if so, their main demands;

(¢) the number of employees who
participated in the strike and the
period for which the strike continued;

(d) the efforts made by Government
to end the strike keeping in view the
present drought conditions; and

(d) the estimated amount of loss
suffered as a result of this strike?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN. (a) The electricity
employees are now not on any type of
strike/agitation. The employees were
on relay fast w.ef. 14th May, 1986, t0o
12th June, 1980 (FN).

(b) Their main demands were in
regard to promctions, transfer, pay-~
ment of T.A. etc.

(c) The relay fast starting from
14th May, 1930 continued till 12th
June, 1980 (FN) and on each day four
employeecs took part

(d) Local officers with the help of
district Admnistration Kannauj sorted
out the prchlems and the agitation was
withdrawn from 12th June. 1980 (FN).

(e) There has heen no loss as a re-
sult of the strike.

Examination of Allegations Contained
in the Book ‘‘Save Coal India’”.

6939. SHRI N. E. HORO: Will the
Minister of ENERGY AND COAL be
pleased to state:

(a) whether it is a fact that certain
allegations contained in the book
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‘Save Coal India’ were to be examined
by the Coal Indig Limited;

(b) it so, the details regarding the
result; and

(¢) the
thereto?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) and (c). Information is being
cellected and would be placed on the
Table of the House.

AILR. Programme on Hindy Religious
Scriptures

6940. SHRI NAVIN RAVANI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased tou state:

(a) whether the All India Radio in
its programmes carries lot of items
dedicated to Hindu religious scriptures
and stories, in early morning pro-
grammes in particularly;

(b) if sc, how does it match with
secular character of our administra-
tion;

(c) have any objections come from
other religious groups directly or in-
directly; and

(d) what steps are being taken to
keep away from any religious preach-
ing on Al India Radio and T.V.?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA): (a) No. Sir. For the
morning devotional music mostly non-
denominational compositions accepta-
ble to all religious groups are preferred.
Hewever, the very  association of In-
dizn music with devotion tends to give
an impression that Hindu religious
scriptures dominate the programme.

b) Indian society is secular but not
irreligious. The media cannot, there-
fore, be indifferent to the listeners/

AUGUST &5, 1980
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viewers interest in the religion and
eschew religious, spiritual and moral
sensibilities enshrined in the devotional
music which is not incongruous with
our secular policies.

(c) There were a few complaints in
the past about the predominantly
Hindu character of programmes. Some
complaints were also made by the ‘ra-
tionalists group’ abcut their religious
character generally.

(d) Akashvani and Doordarshan do
not indulge in furthering the cause of
any religion or faith. Caution is also
exercised in planning the programmes
so that no religion is discriminated
against.

Cases regarding Labour Disputes pend-
ing in Supreme Court

6941. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is true that a large
number of cases regarding labour dis-
putes are pending in the Supreme
Court;

(b) if so, what is the total number
of such pending cases; and

(c) whether in view of these pending
cases, some judges in the Supreme
Court are proposed to be assigned the
exclusive work of dealing with the
labour disputes?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). Accord-
ing to the information furnished by the
Supreme Court, the number of appeals
involving labour disputes pending as
on 1st July, 1980 is 498.

(c) The Supreme Court have inti-
mated that a Bench to hear appeals re-
lating to industrial disputes is consti-
tuted as and when it is felt necessary-
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[
Publishing of Flase Rape Incidents in National Thermal Power Cgrparatiom

Press

6942. SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION
AND BRCADCASTING be pleased to
state:

(a) whether Government are aware
that severa) false and exaggerated re-
ports of rape and other offences
against women have been published
in the Press recently thereby creating
panic and a sense cf insecurily in large
section of our people; and

(b) if so, what steps do Government
contemplate in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM-
DULARI SINHA): (a) Of late an in-
creasing tendency on the part of news-
papers to publish report about alleged
rape and cther atrocities against women
has been noticed. False reporting in
one case has also come to the notice of
the Government.

(b) Government is committed to the
freedom of the Press and do not intend
to interfere in the presentation of news
and views by ihe newspapers. In a de-
mecratic set-up with 3 free Press, self-
discipline and self-restraint has to
emanate from the Press itself. Evolu-
tion of a code of ethics and implemen-
tation of such code should appropriately
be voluntary.

The Press Council of India, set up
under the Press Council Act, 1978 is,
hewever, competent to take necessary
action on receipt of a complaint or
otherwise when a newspaper or a
news agency offends against the stan-
dards of journalistic ethics or public
taste or when an editor or a working
journalist commitsy any professional
misconduct. Further, the reconstituted
Press Commission is to study all aspect
of news coverage and news values.

1809 L.S.—9

Cheated by Calcutta Firm

6943. SHRI NAVIN RAVANI: Will
the Minister of ENERGY AND COAL
be pleased to state:

(a) is it true that National Thermal
Power Corporation at Korba has been
cheated by a Calcutta business firm to
the tune of Rs. 8 lakhs;

(b) if sc, the details of contract to
supply special steel and reason for
paying Rs. 8 lakhs as advance amount;
and

(c) steps taken against untraceable
contractor and responsible officers?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). On
21st April, 1980, the Nationa] Thermal
Pewer Corporation placed an order on
a Calcutta firm for the supply of 200
Metric tonnes of steel for their Korba
Project. Subsequently, the firm in-
formed the project authorities that the
entire material was ready for delivery,
and desired payment by demand draft
at Calcutta. Since the material was
urgently required, 3 senior Engineer
was deputed for inspection and to col-
lect the despatch  documents against
delivery of demand draft of
Rs. 7,34.691. However, after inspection
and testing, the firm managed to col~-
lect the bank draft from the official
through  misrepresentation on 15th
May, 1980, without handing over the
despatch documents. Subsequently, a
supply cf 42.02 Metlric tonnes, worth
approximately Rs. 1.66 lakhs was made
by the firm. Supply of the balance
material is, however, still pending.

(c): A criminal complaint was regis-
tered in the court of Chief Metropolitan
Magistrate Calcutta, in the last week
of June 1980 against the firm, its at-
torney etc. The Court has asked the
Detective Police, Calcutta, to investi-
gate 4nto the matter and to sumbit a
report. The cfficia] of the NTPC, who
had handed over the Bank draft to the
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260
firm without obtaining despatch docu- gt 7 oY afgg Wit afx g, & 9u® w1 wror
ments has been placed under suspen- g " gfz afY, &Y gasr wr wifew §;
sion. Preliminary investigations bave
been completed by the NTPC and the (@) =7 qg | 2 f& &t ara & w10
matter is being referred to the Central AT TSI ST AT WoAr gaer W,
Vigilance Commission for advice. 1 ]

§ wifs ¥ o), ey sfaal WX oY
sfadql & gwre F AT qTar §; W
Permission to Kerala to Import Power

Gener (7) ®&T wTER FT ag ghtfEs w1 §
; ators fora v aafa &1 grdvem w<x 1 fawre & f
6944. SHRI GHULAM RASOOL KO- Qar-fraer =yravefiert 1 FaT w1 gegw TE fwr
CHACK: (L ]
SHRI M. V. CHANDRASHE- )
KHARA MURTHY: fufa, ww Wit vt wra wer (s

dvo fowwiwe) : (%) dfaar §1 AT

SHRI P. M. SAYFED: Taw g9 S < fa=r< fear w@r o f W

Will the Minister of ENERGY AND arfe ’“T’*‘""}"" hil “}m* “ﬁ;_f“:g
COAL be pleased to state: T F7 { faafwa e amo T
famrz famet & ety ag 74 ot wrat av f gat
(a) whether the State Government of frara 7 AT ST |
Kerala had requested the Centre for
permission to import three units of Farfrge manhw S e TOTITEH
130 MW; ¥ ®7 & frawa feu S d Wk e frafe
(b) if so, whether Department of 37 o3 g gt @ o gea wnfas a1 wnfuw
Heavy Industry and BHEL have been weq ot & € & 1 7 w3 wewa AET T ]
insisting that they are quite capable f& % gqvare-wfag 031 &1 gren 7@ & faw
of manufacturing these sets and are ¥arla  wrgrdTE A1 dAC ST U
opposing the import: and qAOEIT 39 grq F1  qreAry quwdr & fw o@

qgi & faw carardi & FATO IAET

(c) whether any decision in the mat- arfrafa & qwrg o 3 Tw-drw SR A

ter has since been taken?

Rl
THE MINISTER OF STATE IN TIIE N ‘(ag 77 A W}iﬁwﬁﬂmﬁi
MINISTRY OF ENERY (SHRI VIK- T e
RAM MAHAJAN): (a) Yes, Sir. SIWJW T ‘frw;r;‘{r:'r F qrqr ;r‘a 17 e w’i“a"ﬁ
(b) and (c). Aiter considering all as- Aibiiehi f"m_—{r ‘]';f_lj’fw_: q‘_w V"qw
pects carefully, 1t has Dbeen decided qE g ¢ fq'_uﬂ‘q"”" 7o fWTg
that advantage would be in importing il AT AT :mm{w FETEAL AT R
the equipment from Canada, as there ERIEENCIIE S
would be total compatibility with the . N
machines installed in Stage I of the (W) SR
project, which were also supplied from
Canada. Special Scheme for the Land lying
_ beiween Ghaghara and Gandak
ffeaw  sareital ®  gatrafee Rivers
6946. SHRI ASHFAQ HUSAIN: Will
6945. =t wwaA wm: v fafe, the Minister of IRRIGATION be pleas-
wygfln’tt FAA €W AT A7 FOA AT gqv ed to state:
F4 fw '

(a) whether keeping in view the

(%) 71 e g Sfea wwod & e floods in Ghaghara, Gandak, Rapti
I Al $R wdt vavan & - rivers and their tributaries every
frger wrravef & faoely ofY w7 0 gaforgfies year, Government have under their
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congideration any special scheme for
the track of canal lying between
Ghaghara and Gandak rivers;

(b) if not, whether the Ministry will
take up the matter with the Planning
Commission ian this regard; and

(c) if so, the details of the scheme?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) to (¢).
The Ganga Flood Control Commission
has prepared a comprehensive plan for
flood control in the Ghaghra Basin
which covers the area lying between
the Ghaghra and Gandak rivers. For
the long-term, the plan envisages the
ccnstruction of reservoirs In Nepal ter-
ritory and watershed management mea-
sures for the more immediate needs, the
Master Plan proposes the construction
of new flood protection embankments
and the raising and strengthening of
existing embankments, construction of
a diversion channel on the Rapti, and
protection work for important towns.
This Plan has already been supplied to
the State Government. As flood con-
trol is a State subject, the detailed
schemes according to this Master Plan
have to be formulated and execcuted hy
the State Government.

STATEMENT CORRECTING ANSWER

TO USQ No. 3389 DATED 8th JULY,

1980 RE. COOKING GAS CONNEC-
TIONS IN RAJASTHAN.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): In reply
to part (a) of the question cited above,
the figures of number of ccoking gas
connections released in Rajasthan and
Sikkim were given as 44,119 and 51,299
respectively.

_On subsequent check-up it came to
light that the above mentioned figures

SRAVANA 14, 1902 (SAKA)

—— ———

**Not recorded.
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were incorrect and the correct figures
should be as follows:—

Rajasthan—51,299 gas
released.

Sikkim—1,204 gas
leased.

connections

connections ree

The error committed earlier is re-

gretted.

12.30 hrs.

st wnfow Avgeae @t (w9 ) @ wsEw
wERy, & uw @ AW wEWET .. ..

(Interruptions) **

meqm AKX ;. qg  JOET TE & 0
frezvaf, & oATs A FIGE
(Interruptions) **

MR. SPEAKER: T am not going to
allow like this... I am not going to
allow either you or the other gide...
Nothing is going to be recorded with-
out my permission,

(Interruptions) **

MR. SPEAKER: Not allowed.

12.33 hrs.
PAPERS LAID ON THE TABLE

ANNUAL RErOrTs aND RLVIEWS OF IN-
DIAN INST11UTE OF Mass COMMUNICA-
TION Niw Drour ror 1976-77, 1977-78
AND 1978-79 WITH STATEMENTS FOR DELAY

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): On bchalf
of Shrimati Ram Dulari Sinha, 1 heg
to lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Institute of
Mass Communication, New Delhi,
for the year 1y76-77 along with
Auditzd Accounts,




263 Papers Laid

[Shri Vasant Sathe]

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on tne working of the
Institute, for the year 1976-77.
[Placed in Library. See No. LT-
1206/80].

(2) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Institute of
Mass Communication, New  Delhi,
for the ycar <977-78 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on tne working of the
Institute, for the year 1977-78.
[Placed in Library. See No. LT-
1207/80].

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Mass
Communication, New Delhi, for the
year 1978-79 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Guv-
ernment on the working of the
Institute, for the year 1978-79,

(4) Three slatements (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (1), (2) and (3) above.
[Placed in Library. See No. LT-
1208/801].

12.34 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR KEMOVAL OF FXPORT DUTY
ON TURMERIC AND GINGER AND BAN ON
IMPORT OF NUTMUC, CLIVES AND COCOA,

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): Mr.

Speaker, Sir, the prices of turmeric,
ginger nutmug, cloves and cocoa have
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crashed to 30 per cent within three
years. Alleppy finger (Kerala variety
of turmeric) 1s cultivated only for
exporting. The price of that variety
hag crasheq from Rs. 8 pur kg to
Rs. 2 per kg Still the export duty
on turmeric is more tnap 100 per cent.
To save the poor and marginal culti-
vators of turmeric and ginger, I re-
quest the hon. Commmerce Minister to
remove all the export duty of tur-
meric and ginger and give some in-
centive to the helpless farmers at the
earliest.

As the prices of nutmug, cloves and
cocoa have gone down to one-third of
the price within three years I request
the hon. Commerce Minister to ban
immediately the import of nutmug,
cloves and cocoa agnd protect the in-
terest of this long term cash crop
farmers.

(ii) LATE RUNNING OF K. K. ExXpRESS
AND OTHER SUPER FAST TRAINS

**SHR] V. S. VIJAYARAGHAVAN
(Palghat): Sir, late running of trains
has become a regular feature these
days. Either gue to disturbance crea-
ted by the miscreants or due to the
indifference of the railway authorities,
the travelling public is put to a lot of
inconvenience. A superfast traip like
the K. K. Expres; runs late ny 5 to
6 hours almost regularly. The rail-
way officials have become indifferent
to the traing running late and the
miseries caused to the passengers I
woulg cite just one example to show
to what extent they have become in-
different. On 30th July. I was travel-
ling in the Delhi buound K. K. Express-
When the irain reached Karavadi, a
railway station in Andhra Pradesh,
about 100 people collected there and
started pelling stones at the train.
The driver stopped the train. Omne
person was injured. They would not
allow the train tc move unless their
demands were met Op asking them
as to what their demands were, they
could not give any satisfactory reply-

**The original speech was delivere® in Malayalam.
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However, they continueg detaining the
train. T assured them, as a Member of
Parliament, to rawse their demand
with the hon. Minister. But unorganis-
ed and leadericss ag they were, they
did not pay any heed to my pleadings.
An hon, lady Member of Rajya Sabha
was alsp travelling along with me.
The strangest thing in all this was the
total indifference shown by the sta-
tion authoritie; in dealing with the
matter. They did not think it neces-
sary to intervene and settle the
matter either way. The result was
that the train could leave only afer
two hours and it recached Telhi five
hours late. Had the station authorities
intervened in time, the passengers
would not have had to wait for 2 long
hourg under miserable conditions.
This is only one of many such ins-
tances. The law and order in the
railways is in a bad shape.

I, therefore, r2quest the hon. Rail-
way Minister to gear up the adminis-
tration and take immediate steps to
end the lale running of the K. K. Ex-
press and improve the law ang order
situatiop in the railways.

(iii) PROPOSLED AUCTTON OF TWO PLOTS
OF LAND 3Y ,THE OELHI DEVELOPMENT
AUTHORITY ON 5TH AvucusTt, 1980.

SHR; RAM JETHMALANI (Bom-
bay North West): Sir, the Delhi
Dovelopment Authority is auctioning
on 5th August, 1980 two plots of land.
Some property gpeculators have de-
vised a scheme to acquire them.
Advertisements by them have been
publicly issued and have teen appear-
ing in newspapers for some time. It
i proposed to construct commercial
tenements on thes= plots and put them
through a series of sales involving ex-
horbitant vrices to ultimate genuine
buyers and huge profits to the irter-
mediaries.

The advertisements assure the
buyers appreciation in prices. A
sample is enclosed.

The scheme 1g highly speculgtive.
‘How the adveriisers have convinced
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themselveg that the plots will be
knocked down to them at the propos-
ed auction is itself a matter of some
concern. The scheme, if carried out,
will push up priceg beyond tolerable
limits.

The D.D.A. ought to have embharked
upon construction of its own. It could
have sold the tenements to genuine
users at reasonable prices. Instead it
has allowed itself to fall into the trap
of profiteers and speculators.

The proposeq auction must be called
off and the whole matter re-examined
in the light of public criticism and
national good.

(Interruptions)

(iv) STEPS TU SAVE SEVERAL VILLAGES
IN GORAKHPUR LISTRICT FROM FLOODS.

s WEAT q|}E  (FrAiT) 0 oHeer
weren, & faeafafay gfgamdgy e gz07 &
fawr ®1 W qAATT qAlr AT F1 oqrA wiwg
FLAT ATEAT § —

“rreyT wATE ¥ Tew, ey, Tfe,
mel, g qgr =T afzer F cavr arg
¥ qw W F AW gealiow Afeg §, favi-
7 wedr At A wAT wreTr qiTt £
qiz 7 g f3atss o3 & ey v avTE
T T TT AT F W g, T,
FAATT AT SFHIT £ FGT AHATT 707 & |
afzqt & frart Angrama fyw o 2 oty gardd
F O ASTAT ET G P | TV WHET AEATH
1 TFY g0 7AW fo g9 @y F1
faqu gfaar 1 ow 577 7q w1 a1 difea
&dt w1 X Fwar Arfer afy ag gwary v
TR S TG W mlaw g AgirAT g
AT AT FAE | ALHIT FT 1A &g § awra%
oty FiEAr ardi &1 Twd & fau fame waw
gsm wifeT | FEa afzay & At he o
deae & IT &) WIS A orer ST AT iR,
faliy &3 At 7 F feqy fadwar awx
Fgr TYR W F IR qERT 14T
g aRarar sfgm avar ofy agt o4 qzad
gy ATy T @ GFE WT A2 § 97 AUAT |
aET ®1 gifgw f5 q@ & qrg Ay ggrardr
&y 9a Y Qv F foo Y oy ¥ gutey
FIH IIA | WA AFT AT Y fadew &
fr Mic@TT A9T Y A1F F Fritfaer Fa=wry
& fem fa@y garaar &2 1
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(v) REPORTED EVICTION OF BENGALIS
FROM MIKIR HILLS IN ASSAM BY LOCAL
REVENUES OFfICIALS.

SHRI SAMAR MUKHERJEE (How-
rah): Sir, under rule 377, I wish to
raise the following matter:

Thousands 5f Bengalis are being
evicted from Mikir hills in Assem by
the loca] revenue officials from their
lands which were under their posses-
sion for the last 12 to 15 years and
forced to leave Assam. Because of
this, West Bengal is facing a heavy
influx of evacuees from Assam.
Thousands of such evacuees have
reached Alipurduar railway station
and are camping there. Moreover,
thousands of evacuees are on the way
to West Bengal.

The West Eengal State Government
has already requested the Adviser to
the Assam Governor to stop this for-
cible eviction of the Bengalis and stop
this influx. But the Assam Govern-
ment officials have not taken any step
either to stop this cviction, or to stop
this heavy influx.

Hence I woulg like to request the
Prime Minister to look into thig matter
immediately and to take ungent steps
to stop the eviction of Bengalis from
Assam.

1245 hrs.

RE. MOTIONS FOR ADJOURNMENT,
CALLING ATTENTION, ETC. ETC.

Yt warar vy (feae) @ wemw
Agzq, AW 376 F AT qTEAT FT IR
g\ wilw ordf ¥ gTew A TW q@ ¥ A
N g I AR E fmagd oy
o RE .. (wmwmrw ) .. fggEra § oS
HZAMG WY §, I ®Y HQ S gl F AQ
o AW AR, T AvHAfwEA arg ¥

wsaw AP AN, A A FTEHr G oA
2 A w0

off wiraw wdy . neww ANEd, Wi
®s WA\ [T STIEAT §T AW § |
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W WY Wy AT T o
| & agr gut §, wafeg e

4
-

3

~ 4

A wYEr 93 W aEl @
BT () L,

weaw wguy ;. safeq Ag @@ guv
f& & o gar q&r @1 faweray ...

S RATTR WMEY © TE AT Fr FTT A
T\ o wers AT g, g% W @wr 1
e (v ) L

WEUR WA AZ AN AT | gIe
T § a0 WIT 17 7@ NG YR F
FQ@ ¢, IAT FQAR FAX IO, G LI
Y T, ST WIT HH a4 F )

Y RArOR AT : JSH WA W
gy atg gfag 1 L., (sowaw ) L

weqw wEEa : Please sit down waer

IR A1 AT I F A E ) wow §

qra wd F@ | wrg 37 7 AG § | 0w wrare-
dfgt ®IQ Y T 1., (wwww) .-,
7g a13 fasg a9a & 1 fag a<g ® =qIg<
R § wgfagy s a1 Fwa A
g ga & quT g 8 oxw e o

8
=
A
{
E

T XE TE AT AT WY F | Tga T
g qX ¥ ad T AT &AMT

TH O WIHT 98 W fw
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R gt arr o | ow ary B
W17 ¥T FAAAT A E 1y What I can

tell you ijs this.

b |

o

e

oy

M

11
=

WEqW WEET © o7y farw erg a7 e
argd €1 W7 a2 TH ¥ ey strory wifry

oY qATOW ATOYY WY A AT
FramaFEr & "

MR. SPEAKER: You seek my per-
mission to speak on what point.

fea ama 9x wTg A gy ¥

= wArow wrmey . e eTa g wiw
A § I ax F e g § o www A
Tl F A AwT A g L. (vwwmwr)

weqw wpew . faw wa ¥ A

o THrOw W - T T T T s
B AT SE GWT T wEer g, A NI EX QX
Aty AT E

ST AP . wre o ¥ e & geender
amr RE
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MR. SPEAKER: I am not allowing
his speech...

feg arr & g AW IWRE !

st WA oY : wIT A e & fRo
qYet 737 faar

UETE WERT ¢ 5w oTeT X W W@
& o fey a0 & g 7

ot wetow Ay - # wr o W T
WY araT 376 & RN HIW TR TENY &
T F faar qr fe 3w & T Y gwang
gedir s & § o

WSO WERAY : TT T AT | e
e | wy qu A fear § M gw A wwrs
g famar &

At WATOW AMTEY @ WEAW AEEA, WG
o e difww, G EEw. .

. wsTw WENw . gant ¥ qefar oY fear
)

5t HATOW ATUYY ¢ WTYA IEN HT Tw TET
wyT & fF oTq HET B ASHT ATHE AE 4w TN,
g‘;m WH AT @R T
{

wsuw wgew - & aEAT W g g0
W AATOW AT : ASST ATRE AT W

YU TFAT §, AAAT AT a7 g & Afwr
N T ..., (vowEm) ...

MR. SPEAKER: Let me listen to
him.

wW! waraw aregt o gdaTa Wy W gE

weqw wpvew - & wrowt qra g o &,
FareT W1 W wEar wgd g 7

o AW T Ha g AN WO qger
w™AX ...

aean w: ¥ qgrar g & =w
srefagl ﬁ'g;gwmglgmm
€ v Ak | W T@ J1 A9 w1 A

21 W frwm
kil

ot wataw wr T TR €
St o gawr o St ifeg
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weaw wfvy A A X § AT P
g %sv‘mq&m Zar § 1 feerw v
Tar g, fear = orzar a8

Y AT anT®t : sevs wAET, I
e g fafredy a1 aegac & Ot f& g
¥ fasr &, .. 2w FaTIFr A GATE

oq5qe WP . AT wAArd & fAwe
AT AT ITRT FI§ RAFT 74T § | (wAq¥)

of wAtTw woeg 0 @3 @ SATREr A
¥ qg FAATE g 1 (W)

wea@ wgag : FrwesraragT @ 0
T 39 a7 #Y qarar g f& oo A w3 qry
WA ¥ Iq A QA @A @0 g, qqAw
F g | Xmar g fx 9aw g § v A€y
o AN T FA¥ vzfae w3 FwaT £
(s@agrr) & qar T Fw, ¥ A gy
sy A F FIZAT0 (omwawr)  wrT Sifaa,
T #41 FIAE ?

oY o faqa qragr (IS ) - weTe
N, ¥ @7y o7 gEAdAe o fa €

"eqw "I : AY R) 3T &1 AT A2
FLAT AT & | zEH  faw s HArar T8
Ax 1 gzl arg ¥ MW ar  IqHT
AT |

&t TR farq qragIA @ WITRT AE R
gREr @A fasagmr of fw @ fraee @@ fan
T omEAT AT FAwr & A% F fawar
§, g NaATAT F A ALFACE, IA 9T A9
fagre w7 w & ar af ? a4z F R ArAAT
AFTE | Az a1 fAtAEdr v ATEAT 0

wsaw wREw ¢ & oAy wfEwr wdaw
H AT FLIGNE | ST AT GUAA  TAT FT
¥ &Hfwa

st R feara qrama @ #T9 F0ZT AT g
T FTWRE ?

weqw AqEEA : T ar AX awar &
T Axzwrg . (wwaam)

st ghawn soge  (TEgy) ¢ W,
wfgaral otz LTt o S W wArAre
w®E AT YTEWAM S qAAT ¥ @ F
T AT I F faay @ da@r @ 77 @
% ¥fpag @ AT FLIAR AT AL ?

Xeqw NPT T IART ®A & AT qE
gz & 99H | (srwEm) w9 AW osr
s @E? o faz @
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g waarfaadedt & gawr & wars T
e | W mawtfaarigt fadr ¥ oo fan
g g uFmgeE & ) WEIR)  HIT @Wr
FTTFIE E? R ¥ qUH FF=DTATA0E |
o7 AT TaT 7 § wT sraRT A T RAT & P
g% & mrg A7 Sfey 1 (smwww) AR
q ot @E w7 AT T AT @E?
(gwam) vz weser W arar § 1 ¥ 9w
T FUATFERIE | w7 350

SHR; EBRAHIM SULAIMAN SAIT
(Manjeri): Myself and many of my
colleagues have given Call Attention
notice regarding the firing, the kil-
lings, the atrocitics on minorities and
law and order...

MR. SPEAKER: I have already
allowed 377.

ot wifyw Avgerg @i (F0A9) A
389 & FANA QITHT €17 & 7 AT WiFAT
FeAr § % g7 wradr wEw & gz ofewrdr
¥ e gy swifearfaat o7, gfoeat av
QATATT F QIAT IFTIX § TOO AT 72T BT ITHT
AT &7 FTT /YT AT IX 97 wAA AT oA
F2, ATFT IART Afew 7 ...

MR WAIA : FA AT RE |

Y sfes MgPRT @i : W gFE OF 9
AT ¥ oA .., .

Seqsy AT AR qia Arfex f@ar

g

o mifes Argews @i FAMETE ..

qeqd "EE ¢ A fagr & & faw
7o q7 fgar & & A7 gra F 74T faa
g ?

ot sfyw Agenre @i Al Fadr o
gL WY AT AT AGT A

Reqq RQAY @ K TAISAD FT@IE |

sy sifes Agee @t 9 g gafaeE
ar g wT aF ¥ 1 Ay Afen fear

QN WEWAR : WTT HIAT ST ¥ FIW
q8Y W@ %Y £ WY usw o Y 377 F
uare < fegr §1 ...  have already
allowed him yesterday.
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oft sifew wygemz @t : @ w:A St B
78 & ST R avasq &\

qEqA WEAW : WIT ALY ¥ AHA & )
Now you cannot say. It :s his duty.
Not called for.

st Aaw ww gay (fawdie) @ @« §
wrowt forg w¢ W fear & 1 wofr Wi onfes
FA@ &gl w1 woar Je@AT Y —

MR. SPEAKER: How are you con-
<erned with him?

ot Haw W AW ;. AfFT gOAR F
areHtfEaT @ o FAT sERI WIOH L ..

MR. SPEAKER: I am not aliowing.

PROF. MADHU DANDAVATE
(Rajapur): Firstly, I never rise¢ uh-
lesg 1 give a notice. I have given you
in writing a notice under Speaker’s
Direction No. 117-—the other day when
Calling Attention Notice was being
replied on 28th of July on the ques-
tion of resignation of Allahabad High
Court Judze. Already Justice Srivas-
tava had sent a letter refuting the
charges. 1 have sent it to you. for

laying on the Table after yow examine
it.

MR. SPEAKER: I am not allowing.

PROF. MADHU DANDAVATE. I
have got a copy.

I wan{ to know what is your deci-
sion.

MR. SPEAKER: I sent the com-

munication to you I have already
done it.

SHRIMATI GEETA MUXHERJEE
(Panskura): I have given notice
under 377.

MR. SPEAKER: That is not to be
discussed here.

SHRIMAT! GEETA MUKHERJEE:

I want the Minister to intervene to-
day.

(Interruptions) **
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MR. SPEAKER: You can write to
me. I am not nllowing. This cannot
be done under the rules.

oY T AgE (REWIT) : AT A
Fg1 & fw il &1 W, Ay s arfed | Ffww
freer ue 7w & & gEwEw fomw w2 F
m I g, #few g @ A & § afwa
dfa 4 wre 987 #a gafad M ¥ wtaw
edwa WX g A, W qE AGY gHT § —

weum wEET . da & adl fawat g

ot TefE AET : AT F WA ¥ X
QAT UFNRAAT I FT EATAS WO f—

el AT I T WX gATS &
g

»it wiitr Wy : foeelt § qareat AE fra
W e

WA WEIA : T AT |

st Tatz wge : g9 fafaedy & aadec &
qafeas ?

SHRI CHANDRAJIT YADAV
(Azamgarh): He has given a personal
explanation. You can logk into that

and allow him for personal explana-
tion.

MR. SPEAKER: According to the
time and according to the urgency of
the situation we are allowing. We
have seventy, cighty Call Attention.

DR. SUBRAMANIAM SWAMY
(Bombay North East): When a top
Government functionary makeg a
statemenl which appearg in the press,
which reflects very greatly on the
stability of this couniry and I give you
notice, don’t you think this House
should discuss it?

MR. SPEAKER: Regarding what?

13 hrs.

DR. SUBRAMANIAM SWAMY: The
Maharashtra Chief Minister said that
CIA is trying to assassinate Mrs.
Gandhi. The Home Minister is here.
Why should not this House be inform-
ed about the correct position?

**Not recorded.

>
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MR. SPEAKER: 1 have disallowed
it.

DR. SUBRAMANIAM SWAMY: 1
would like to know why. Is it not a
gerious matter?

®eaw WEQEQ : A T EM )
(Interruptions)

SHRI G. M. BANATWALLA (Pon-
nani): The right to peaceful agitation
is being suppressed in Kerala with
bullets.

MR. SPEAKER: I allowed you under
rule 377.
‘ (Interruptions)

MR. SPEAKER: What Mr. Kashyap
says 'will not go on record.

SHR1 JAI PAL SINGH KASHYAP
(Aonla):**

(Interruptions)

Shri Jai Pal Singh Kashyap and
some other hon. Members then left the
House.

DR. FAROOQ ABDULLAH (Sri-
nagar): Sir, since the Finance Bill has
been passed and the House has less
work. now, I shall be grateful if you
allow lunch hour starting from today,
€0 that more members may attend the
House in larger numbers after lunch
break. Otherwise 'we have the pro-
blem of quorum in the afternoon.

MR. SPEAKER: It is for the House
{0 consider.

AN HON. MEMBER: It is a very
good proposal.

SOME HON. MEMBERS: Yes, Yes.

MR. SPEAKER: Al} right. The
House standg adjourned for lunch till
2 PM.

u‘“ ms .

The Lok Sabha adjourned for Lunch
till Fourteen of the clock.
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(Res.)

The Lok Sabha re-assembled ‘after
Lunch at five minutes past Fourteen
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
STATUTORY RESOLUTION RE:
MINISTERS’ (ALLOWANCES,
MEDICAL TREATMENT AND
OTHER PRIVILEGES) AMEND-
MENT RULES—Contd.

MR. DEPUTY-SPEAKER: We shall
resume further discussion on the motion
moved by Shri Makwana. Shrimati
Krishna Sahi will continue her speech.

sfyraly ooy vy (JTEAT)
Wi, &9 W §EA A WA wdr sy
Herar ¥ Y ety w@r o, § SEw zrmh
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drea #r gfgar, S wwree Fr gfEar
IWA A W wOsr sy oAt Migwn
¥ ggr g9y gl & W @ qq@ W g wR
& WY ¥ @A FEAT [EA FtE W
Foawd =1 @@ gy g @Al w1 A9
g gfaad & qd arfe wifes sfeag a1
ITAT 98 WYL T WIN HAAl F  qTAA
qE € ¥ HFT TP )

st srTogAe wHW  (H) - IqT6q|
o, e fe wdl qgT S 7 wgr fw agw
gq 9w wAr Ffge o1 qw (wiwed
F owar & 3iF ar ) #F gEEmm § STEr
wraTd 3w & M Wit Y wraaral F @19

gt §

szt ax xa fesiteqma # T9ga W AY
@i g, % gumar g f& w9 A Tw F
whaal 1 I gfawd faadr 2, a7 ad
g1 3% Y ag fooiegma wawtaw @
7 a9 4qW Sa< WiRd @i § Nfga g
oY g T F1 SAAr gt ¥ 930 fw g
fag 7 afew afaqr § w97t swaea
FT &1 § A 39 4T FA THAn, AT TH
7T FTAT AT

oqrF AT AL AE 2(AAT g wEmET
I IUIEA &T UITTF U EN B, SR
ag-afzal & goorg qfwy +fr & 1 w9 &
TH @7 FT GFT AT IART ATAME FHT |
& gg ot @@ W g foowen & A R
wfgdt &1 qed12 TIF T8 & 1 TTIT T4tem
F gAML ATV F g WA, werr S fag
st % faare a=iar w¥Rd oo owo @

2 =

99 ATy 1 Tz A4 g qEivE & W
JTAC F oaArs W FEHT ME T 2, aF 0F
ara ¥ wfgdqr F o To AT ¥ HWiv SATIC
qiaare g § W y{vorrA wd (AT )
o adm & W AT aiviealrar wfane
®, g ardr AT 1 IGF §U AL FIW IS
gifgr | k7 fas FT "ravAsar w1 T aHWFDN
g, affm ag gvg 78 & f& Towr u=@
faar SR )

Imeir wgza, ¥ wigm fe war A
™ gYq W & 9w 7 T WK TH
9 Ao ¥ a9 "l & g€ Swar
F 41 3G & AT HIT IAR! HEEITHT FT
frgra & oy T T ¥IW R AT o%
gfyme AWt 93r | g9 W) F ard X
AT BqATT T G N

SHRI P. NAMGYAL (Ladakh):
Whenevey any rule is made at the
Centre o' in the States, the high-upse
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in the administration always take
Delhi or the State Capital into con.
sideration, they never think of the
remote areas, the far-flung areas,
where life is very difficult.

I agree that life is very hard these
days even for Class 1 officers. For
instance, in Jammu and Kashmir, the
people serving in Ladakh get 50 to
100 per cent extra, of the basic pay
or the basic daily allowance in view
of the difficult living conditions, high
altitude and very high cost of living.
So, I feel that the rules should not be
uniform for the whole country. There
should be some provision, whereby, if
a Minister goes to Ladakh or a similar
part of the country, he should get more
than what you have suggested here.
This is much less not only for the
Ministers, but even for other officials.
My submission is that, although in
view of the present economic condi-
tions, the Minister has reduced the
daily allowance of the Ministers, as he
has already explained it before the
House, I feel that this is something
that should be taken info consideration.

With these words, I conclude.

wit OWo WIMOTAN qY  (FATTT)
JaTeTEY WY, WHEATAT AIFH AT ISATETUA AT
& & T smaw ¥ fAy merogur oz
R fam off @ ¥ FT T G A7 ARA
TG a1d &7 & F | K wamAT ¥ oIEA
T ORI TA AEN E, WA 43T R &Y § T &Y
qFY & a1g oY awe F4 A% F oA F «afy
wig fafaees &7 3w S 93 ¥ ovR &
fafaeed o oedr a7 ST Yy A g FTEAH
ST gFT Fw IHISEd fgar WTAT 9T, 9 6
FrA Wit & ATq Ser gAr A1, AbEA
gi.d-Frra 7 fawifr & garfes 3997
uarfrer w3 fqar war, TafAd 3w oarasd
FY f;‘ﬁ F¥ & 7 g9 AW FT A0AT
TR

oTy FY gg W wIAw ar =y, S
X GA A X o T oar fr oy FEiied
39 & Aarfaw 9T A Ty fAwAr 91, 9
IqY WM W &1 N Sdruarsw 31 FR
¥ or Y L, Tg IAY FW F o7 qgA FUTAS
Wigy W& fafacex ¥, 9§ 999 wq & |
gw axq Sater ¥ @ ¥, AfeT vy JwHy wW
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< fr w8 ) &9 w7 iy 5 oaw fwra-
ard § TA F--4T TE 31 TWEAT AT

t...

PROF. MADHU DANDAVATE (Raj-
apur): You just referred to me, please
check up whether I ever enjoyed the
hospitality of any State Government.

oY OHO WAATTIN O : AIT HAGH
arT ¥ A€ ar, 39 qgq S fafwed @,
I A AT | ;T A AT agT Avy §

g Hama § Iy Har (st aven
HewAT : 30 T9AT § |
QWO W|IATAGW TE . TE &l 31

Tl W AE g, ATH g ®OAT § 1 Ag wWrQw
ady %,%;f?ﬁ A ¥ sgrer fgar  aar
arfgd | UF JA FgarT |qIZA F
ﬁra%a‘r#a‘ﬁ%,%aom&%mﬁg,
wfeq st w9 Y w ST @
FIH AL LA, E-TH AE @, AgAT A
FH A W@ A TH AR FY e wY
Fifow w3 1 wgi 9 3EEr fefearzw &€AT
A% 7& &, ag W W, xW oaw N
gifriafrfres 7 &N afed 1 s
arew W Afeewd g § g W v 8,
IwT W1 ¥R @ik ¥ wAw & 0 &
yTowT agerar argat g fd oy aw=w wet
77 & ar o wifefoasr s%Aq § & an
w1 gEd FwdT §F &, I aynwT fafreed
¥ #aTad Surar d¢y @) 3@ fY ww
WregwA ¥ @i fafreze age o @
ge%,agmar:rg‘rg,afmmqmrg
1

. ¥ wyW W ¥ uF arq FgAr avgar
g-gum fum s0wdt goom @) SN X Sy
W HIT MW &gl &, H 99y @ aw@ q
T g | TR AT T I wgr §, 9Ew
FE Jawrd 7 &) 9A WIT §, 197576
A owE Fmg & fAw ogwa @@ fear o,
IET 9E¥ g9 1 500 w7 fAmay A
T gl afgfadis & 7f @ g8 aw @
AN AHT A FIH TeIAE A, wfEwA
w§ Fg faw ot@ g1 mar 41 @ QI
® W W E 0 AR qE A ogEd wrr F
ﬁ:rfr%f g AR WIEW T—m@arT T A gHTd
g o3 gu &1 T sixfiw g H &
Hfafedis A 7§ & g7 F fa¥ ggart &
fomy & f& Qo fig g wFaT @Y Frar
8 #fww ¥l g & fFaw qwo AW
S g ? 10 WA wHo 9w Wt agh A
WA, 90 HFH v dg T™, wifeed
e @er oy §, @few ag @dwt gl
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arT g7 9% @ § WX 39 avy g faere
oy & f5 ¥vag g7 THar @d @Y wr g
ag T oara &, owr W@ v owifd
AT HE WY FT & g vwo Nw Ar,
fafared =7 afwfadzal & awar =nfed
g WY WTAN §, Wi g AW ¥ oww gi
& 3zt a7 ga&r @rm fagar 3 # o)
56 ¥GT F ¥ wT mmar g owyr &
aumar g fr o®1d Wy ¥ A oA & ooy
F9 4w &1 agi 7% 5 7w ¥ Ar &
T7 A & Foaw ofr 2w &, 9 gw ¥ swrar
T FT T FIA K

¥ ox faqe § @ & W1 UF
feha & <7 gad AT fafaeer meza & o
g9 &1 & ggi aarar Argat € | wig ag a[ga
fr gra T wiw qifaardz &t A1 ATHT faerar &,
ag 9a%T 97 & fasar § wrafs ag feesh @1
faest § =% & g &) ST ag 997 faear §
9 gw S¥ g@o 9 @Y FgA 3T & WA
& gawr qUATT &1 T47 < fawar & 237
¥ ot g% FIT § AR gRurd & A
qg=d & af I T 51 T FT GAT ZAR!
agt faaar § wafs oF fafaeeT 1 "
ag 27 ¥ AHT F@T §, AY IW FT A IFAT
g d8r guwr fawar 2 1

s ¥ gHAT FF FI qurA FA1 g %
g7 & Jada savar fad A gad agfaad
s, ga & & @gua § |

SHRI SOMNATH CHATTERJFEE
(Jadavpur): Mr. Deputy-Speaker, Sir,
the hon. Minister stated yesterday that
that changes contemplated by the draft
rules which are sought to be approved
do not involve any additional financial
commitment and that they want to »e-
gularise or change some of the patiem
of payments {rem incidental expeases
to daily allowance, etc. Therefore, on
that, I have not got much to say. But
since so many hon. members have
taken ihe opportunity of espousing
their own causes or ocur own causes,
the causes ol the members of this
House, 1 would like to say a few things.

My hon. friend Mr. Satyanarayan
Rao, pertinently said, let them take
more money but let them work. I say,
let them, commit less mischief also.
Instead of working pesitively, they sre
working negatively. Is the money to
be provided to the Ministers to go on



283  Ministers’ (Allowances,

[Shri Somnath Chatterjee]

jaunts to State capitals to arrange Or
organise toppling campaigns of State
Governments? What bas been the re-
cent conduct of the Communications
Minister? He goes to West Bengal,
apparently, from the newspaper reports
that we have seen, to do his own party
work. He must have gone on Gevern-
ment money. I have no doubt about
it. He had gone there... (Interrup-

tions) My Chiet Minister did not go to

topple their State -Governments. Im-

patience has gone to their grains. They

have become impatient. They should

have patience.

We find that a Cabinet Minister goes
there, makes an open declaration of
war against the system of Government
that is prevailing in the State, starts a
movement which is sought to be laun-
ched by one section of the Congress (1)
in the State because it is being opposed
bv other secticn, he takes up partisan
matters and utilises the public money
for the purpose of their own partisan
causes. I know, some of them are in-
capable of doing anything; some are
not habituated to do anything good;
some are irying honestly but they are
not able to do anything; some are in-
capable—] am not putting anyone in a
particular category. The people know
them; they know themselves also.
Thercefore. I am taking this cpportuni-
ty onlv to tell the hon, Minisier—they
are honourable pcople—that they are
being given important work to do. Let
them have whatever money they think
necessary because they will be ultima-
tely accountable to the people If the
peovle say, they are not to get it, they
have not deserved it, they will deal
with them al an appropriate time. 1
am not taking up any cudgels on that
issue. But let not the people of this
country have a feeling that although
the quasi federal set-up we have in
this country is very imperfect, although
powers—legisiative power, money
jower, political power—is concentrat-
ed more in the Centre, although
in the name of federalism ,in
this country a sort of unitary Goveruo-
ment has been set up, this is our Con-
stitutional set-up and more and more
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demands are being made, and wil v,
made in futurre—I have no doubt aboys
it—for more powers for the Centpe,
From the Centre, maneuverings s
being made to topple popularly elected
Governments. In West Bengal, Kera.
la and Tripura the Communjcations
Minister has saild ‘Try to get rid of
these Governmernts: Let us launch ap
agitational movement’. Would yoy
conscientiously approve of public ex-
penditure in support of such a cause?
That is my point.

MR. DEPUTY-SPEAKER: Therefore,
this allowance should not be given to
Mr. Stephen?

SHRI SOMNATH CHATTERJEE:
Mr. Stephen is an Hon., Minister and
a very old friend of ours. We have
known each other very well. But 1
think he has been swayved by his emo-
tion. I know he is congenitally anti-
Marxist, he is congenitally anti people
and is congenitally anti-progressive. He
cannot change just because he is &
Minister. He has been rewarded for
his support and loyalty. Although ini-
tially he was vacillating, ultimately he
got into the band-wagon after 1977 and
then he has been rewarded. This is
not a personaj reflection that I am
making.

As for the Energy  Minister, what
sort of energy he nossesses T do not
know—ueither hydro nor thermal.

AN HON MEMBER: He 1s energy.

SHR1 SOMNATH CHATTERJEE:
He 1s energv? I do nol know. He
wanted to push us (Interruptions). I
stopped at hydro; I did not mention
anything else. He wanted to push u$
into the Bay of Bengal. He weekly
visits his constituency; I do not know
what work he is doing there so far as
Energy or his Ministry is concerned.
He goes to Calcuita for a stop-cver on
his way to his own district and gives
open support to the pernicious call
of a section of Cong. (I) in West Ben-
gal, asking CPM to leave West Bengal.
Where shall we go? Shall we go to
Bihar?



g65  Minister Allowance, SRAVANA 14, 1002 (SAKA) etc. etc.) Amdt. 286

MR. DEPUTY-SPEAKER: If your
Government i8 very well rooted, why
are you afraid Nobody can topple the
Sovernment.

SHRI SOMNATH CHATTERJER: I
want to expose them. These people,
who have no popular support, are uti-
lising public money through the help of
Central Ministers and getting publicity
through their media for the purpose of
trying to launch a compaign, I know
they will not be successful. But the
position is this. The Central Ministers,
with public money and with allowances
which have been approved here, are
going to the different State capitals
and saying that the State Governments
should go. I would like to know
whether the Central Government sup-

ports such activities of the Central
Ministers.

Where shall we go? Shall we go to
Bihar? Shall we go to Uttar Pradesh?
What will they say? They will say
‘Go back’. Therefore, what is the pur-
pose of this call and the Minisers’ sup-
porting this?

Therefore, if you have more money,
you wil] go on misusing more money:
we have no doubt about 1t. I fully agree
with Mr. Satyanarayan Rao, a venera-
ble Member, and honourable Member,
a sober Member—a very sober Mem-
her. He has said ‘Let them do worl’.
I am only adding to that That w»
positive; and I am saying ‘Let them
not do any mischief also’, negatively.

SHRI BAPUSAHWTB PARULEKAR
(Ratnagiri): Sir, I stand to oppose this
Resolution,, not bhecause of the details
which are mentioned therein. A refe-
rence was made by Shri Satyanarayan
Rao that this Resolution in fact gives
much less than what they deserve. T
take this opportunity to make a few
observations. Yesterday, while speak-
Ing, my senior colleage Shri Ranga
made a reference to the fact that M.Ps.
are getting Rs. 50 per day while the
Ministers are nct getting it and that
is one of the factors which should he
taken into consideration. But I would
like to ask the Hon. Home Minis-

Rules (Res.)
ter of State to leave aside the
salary, leave aside the allowances,
leave aside the comparison.

You tell this August House as
to what is the total ~amount that is
spent on a Cabinet Minister and a
Minister of State including rent, elec-
tricity, conveyance, water and other
tacilities like air services. It is report-
ed in the papers that about Rs. 30,000
per month are spent for a Cabinet
Minister from the Treasury. Is that
true? ... (Interruptions) Don’t repeat
that mistake. A mistake has been
cemnmitted. I am asking you. People
are looking at us. You have heen elect-
ed by a massive mandate on one slogan.
What is the slogan? Yours will be a
government that will work. But :s
this the work that you are doing? ...

AN HON. MEMBER: Not a massive
mandate but a massive number.

SHRI BAPUSAHEB PARULEKAR:
The hon. Lady Member has suggested
that the pay and other ccncessions be
increased. She also said that con-
stituency people come and an MP has
a lot of expenditure to incur on that
account. With all seriousness I may
tell her that I appreciate that the bene-
fits which are given to us are not ade-
quate. But the point that we have to
take into censideration is whether we
have sufficient funds  for all these
things. People are watching us. We
have come here to deliver the goods
for the people., 60 per cent o. our
people are living below the rpoverty
lire earning a rupee per headl. We
have to fake into  censideration whe-
ther we should indulge in <ning this
particular thing.

Now we take the name of Guandhifi
May I ask a question to the Govern-
ment? What did Gandhiji say bhefore
the government was formed and before
Independence—as to how our Minis-
ters should behave and how our Minis-
ters should live, in what houses the
Ministers should live, etc. We have all
forgotten that. When Gandhiii is use-
ful to you, yan refer to him and when
he is not useful, you forget him. May
I ask the hon. Minister one question”
Gandhiji being a true representative of
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the masses who are living below the
poverty line weni to the Round Table
Conie.crice wilh enly a smail duaotr on
That wus just a gesture. Why not vou
do 11”7 I do not mean to suggest that
you move about with only a dhoti on.
But at least don't ask for more money.
.. .(Interruptions).

SHRI MOOL ,CHAND DAGA (Pal):
I want to know whether 1t is within the
scope of the Bill.

SHRI BAPUSAHEB PAULEKAR:
Then, Sir, the hon. Lady Member com-
pared the benefits of an MLA and a
Memuer of Parliament. May I ask you
a question—whether there is any gov-
ernment servant or any MLA whe gets
the benefit of just attending Parlia-
ment once a fortnight and get a daily
allowance of Rs. 51 for all the 15 days?
Is it the work that we do? If you
attend for only one day and are absent
for the rest of the 14 days, even then
you are entitled te get for all the 15
days—all benefits. People are looking
at us. So. hefore taking this Bill into
consideration, we have to seec whether
we are actuallv delivering the goods to
the people. This is not a political gim-
mick. Let us sericusly consider this.

Apart from this, one smai] point with
all seriousness X Wish to submit. The
citizeng of the country are looking at us
as to what we are doing. They will
feel that to-day the Ministers have got
their DA and TA increased. They
will read in the papers that Shrimati
Shahi has made an appeal that MPs
shouid be able to take their altendant
along with them in the First
Class. Why not MPs. go in Second
(lass, taking attendants with
them also? Why do you want
to g0 by First Class? You make
some suggestions that  will appeal to

to the people so that we may not te
criticised.

SHRI NIREN GHOSH (Dum Dum):
At least we want a Steno-typist.

SHRI BAPUSAHEB PARULEKAR:
Sir. you must have read in the papers
that the Congress governments in the
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States are going to give Ambassador
cars spending lakhs of rupes of public
money so thot their MPg¢ can ma—w
aboul in the capitcl. Is it a govern-
ment that has come to work?

I would .equost Nr. Makwana i
withd aw tihis particular Resolulion
and bring a Bill sc as to make a provi.
sion that the Minister should pay tihe
reni, should pay the electricily charges
and should pay the water charges.
One more thing, Sir-—-though it may
not be strictly within the scope of this
Bill. People are  watching wus. Cae-
sar’s wife should be above board. I feel
that the Ministers of the Government
of India should ke above suspicion. It
ig said—I do not know but 1 would
like to ask whether it is not a fact that
the son of of a Cabinet Minister is
working as a Secretary to one
of the Ministers of State in
the Government of India. Is not
the daughter of the same Cabi-
net Minister serving as Secretary to
the Information Minister? Is it not &
a fact that the son-in-law of the Minis-
ter is working as P.A. or P.S. to the
Raijlway Minister? When this is being
talked about the point would be that
you are asking for an increase of the
particular pay? I will not disclose the
name. Shri Makwana Ji must he
knowing. I will not name him on the
floor of the House. You must be
knowing that all this is being spread
and is being reported in the press. We,
on thiz background, are speaking about
the increase of Dearness Allowance
We are upeakinz about the increase
of the benefils to this particular thing.
Is it not sericus? I all this for mak-
ing a <how, as you said, it is not so.

Therefore, with all sincerity, I oppose
this and I request the hon. Minis-
ter to withdraw the Resolution that is
brought before the House. Kindly
request the hon. Minister to tell uS
something about the actual amount
spent on the Ministers as also abouf
the last point to which I made a ré-
ference.

MR. DEPUTY SPEAKER: Now,
the hon. Minister,
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, I am really surprised to hear the
speeches of the hon. Member, parti-
cularly, Mr. Rakesh who hag gone
away ang that of the last speaker,
Shri Parulekar. I ask you whether
you support the Bil} or not...

SHRI R, K. MHALGI (THANE):
Thig ig not a Bill but a Resolution.

SHRI YOGENDRA MAKWANA:
I am sorry. I amend it. It is a Reso-
lution. 1 want to ask whether they
have seen the ruleg that have been
placeg on the table of the House.
(Interruptions) Ag these were placed
on the Table of the House, I took it
for granted that the hon. Members
might have gone through them. But,
it ig most unfortunate that without
going through the rules or, without
reading the Resolution and without
hearing my speech, the introductory
speech, which I gave yesterday, you
go on making your speeches. I said
that by this Resolution the Ministers
will be getting less ang not more. I
also said that there was np financial
implication because the amount which
the Ministers were getting previous-~
ly woulg be lessened by this Resolu-
tion,

Sir, Shri Parulekar and Shri Rakesh
and some of the learned friends were
talking about Gandhiji. I want to
remind them of what Raj Narain and
Shri Farnandes dig when the Janata
Pargy came to power. They were
quarrelling for a big house. It was
shamefu] that it was published in the
newspapers and the people were
Iagﬁiﬁng at the ministers and at the
Memberg of Parliament—Look, here
are the Memberg and here are the
Ministers why are quarrelling for a
big house’. Now, these people are
telling that we are jncreasing the pay
and allowance even though I am
decreasing * the allowance. 1 am

remindeq of the ganskrit proyerb:

O eR Tife s
1809 1LS—10
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It is like this. They are going to
advise us. In Gujaratj there is a
proverb:

%3 FUIE AT g4

Kunda means Big vessel, There is
a big vessel; there is also a small
vessel. The gmall one is Jaughing at
the big vessel. The same thing is
repeated by the hon. Memberg and
they had exhibited their intellect. pMr.
Parulekar went to the extent of alle-
ging about a minister’s son serving
with some one or his daughter serving
with someone. He also gaig that he
was not going to name them. g I
the fault of the son to be born in a
Minister’s house? Ig it a fault of any-
body to be born as a son to a ministep
or as a daughter to a minister? If he
or she becomeg the gon or daughter
of a minister, it ig the mistake of God
who gave the birth to him. It is not
the mistake of the Minister. (Inter-
ruptions) It is not a mistake of a
particular individual, who got the job.
What do we expect?

MR. DEPUTY-SPEAKER: He was
born to him before he became a
Minister.

SHRI YOGENDRA MAKWANA:
That js what I gsaid. What do they
expect of a minister’s son ang daugh-
ter? Are they not supposed to serve
or earn their livelihood? And if they
do it honestly and gincerely, where ig
the need for the criticism? Why
criticise that? On the contrary, you
should have appreciated that the son
of a Minister ig not doing anything
which is illegal. But he is serving
and earning hig bread by legal means.

Thig is what I wanted to say regard-
ing what the hon. Member, Shri
Pdrulekar and Shri Rakesh said, They
have not said anything in regard to
the Resolution. They have not heard
my speech. But, suddenly, as if they
havé woken up from slumber, they
Rave got up and started speaking
something quite irrelevant; this has
hothing te do with the rules which I
hiVe Placed before this House ‘or
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which I have laid on the Table of the
House.

Sir, some amendments were moved
by Shri Shamanna who alsp talked
about Gandhiji. Now, Gandhiji has
become very cheap these gays be-
cause every now and then we quote
him but nobody tries to, follow him.
May I ask the hon’ble Memberg whe-
ther they have ever tried to follow
Gandhiji in the real sense and gpirit.
I do not think any gne of them have
ever tried to follow Mahatmaji. They
have killed him. They went t{o the
Mahatmaji's samadhi gnd made false
promiseg to the people of the country
and within two and a half years
quarrelled amongst themselves like
bull dogs &nd went back. Now, the
same people are advising me and my
government. For what, Sir, withoud
studying anq without understanding?
1 thought, Sir, that after two and a
half years they might have learnt
some lesson but they have not learnt.
Even now without reading and with-
out knowing they start gpeaking on
everything,

Sir, it has created a very bad im~
pression particularly on those gitting
in the galleries of thig House. They
mark that here are the members
whom we have elected as our represen-
tatives gnd without knowing anything
they start speaking...(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
Sir, I rise on a point of order. He
cannot make reference to the
galleries,

SHRI YOGENDRA MAKWANA:
Sir, I would not have said all this but
suddenly they rose and looking to the
galleries being full of visitors they
said that the Ministery are taking
more.

Sir, yesterday I quoted an example
which I would like to reiterate. In
case of a Minister who ig travelling
from Delhi to Madrag the distance is
2192 km. The journey takeg two days

(Res.)

and forty minutes. According to the
existing rules the Minister ig entitleq
to incidental charges at the rate 33
paise which comes to Rs. 76.65 bug
with the passing of this Resolution
the same Minister performing the
same journey will get only Rs. 80.00.
So, it will be Rg, 16.65 less. So, where
is the question of getting more? In
case of Delhi to Bombay the distance
is 1388 km and the journey takes twen-
ty four hours. According to 35 paise it
will come to Rs, 48.65 whereas accord-
ing to the new rule it will be only
Rs. 30/-. Likewise is the case with
journey from Delhj to Calcutta. In
every case the Minister jg going to
take less. So, where is the question
of getting more?

Sir, may I reming the hon’ble
Members that Ministers are getting
Rs. 80/. per day whereas hon'ble
Members are getting Rs. 81/-. Shri
M. Satyanarayan Rao pointed out that
the Minister will get incidental
charges whereag Members are not
getting. Sir, he hae forgotten that
when the Member travels from the
place of hig constituency and comes
to Delhi he is entitled to claim one
first-class plus one second-class fare
as incidentalg which js more than the
incidental chargeg claimed by the
Ministers.  (Interruptions) Where is
the difference? Show me. It is only
that the Ministers are not getting
more. They gre getting less.

SHR!I NIREN GHOSH: Let the
positions be exchanged?

SHRI YOGENDRA MAKWANA:
It will take years for you to exchange
the positions.

Now, Sir, because of these rules it
wil] be reduced. Prof. Dandavate
raised the point whether jt will have
retrospective effect or not. Stir,
because he was a Minister he thought
I will recover gomething from him.
Sir, that wil] not the case.

PROF. MADHU DANDAVATR:
Sir, I was under the impression that
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senge of humour is not unparliamen-
tary.

SHRI YOGENDRA MAKWANA:
I am also replying in a Lighter vein.
Under Rule 11(2) there ig provision
that unlesg it is approved by both
Houses of Parliament and notified in
the officia]l gazette it will not become
effective. So, from the Jate of pub-
lication of notification it will become
effective. So, it hag prospective effect
and not retrospective effect,

Sir, coming to the amendments
moved by Shri Shamanna by his first
amendment he wantg to amend rule
2 in the proposed rule 9 for “two
pearsonal servants™ substitute “one
personal servant.” Like Mr. Parule-
kar, he also went on saying that we
should follow Gandhiji. Yes, we are
prepared to do. But who are these
two servants? These ruleg came
from the supplementary rules of the
former Governor General’s Council.
They were applicable to the members
of the former Governor-General’s
Council. They were made applicable
to Ministers after the nation became
independent.  According to those
rules the member was entitled for ten
servants which were reduceg to two.
vAnd now these two gervants—who are
they? Omne is generally g Class IV
person carrying the dqak and files etc.
of the ministers. That also many of
the ministers are not taking. I don’t
remember having taken. I have
travelled several times, visiting all
the places because of the Special
Component Plan work and go oh. And
I don't remember any time where I
have taken any gervant with me,—
not even one, why talk gbout two?
Also I have never claimed any D.A.
Most of the Ministers never claim
any D.A. They claim only for the
tips which they pay in the Circuit
House which is always generally less
than thirty rupees. So, these are the
ruley which we are now amending
Just to remove the anomaly which as
I said on a previous day was created
by the Third Pay Commission because
it i5 linked with Class I officers. The
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Third Pay Commission removed the
incidental charges for Clasgg I officers.
So we have to change the rule. It is
just a formal resolution, it is very
simple ang formal in nature. The hon.
Member has given hjg amendment to
this. I can say to the hon. Member
that it ig unwarranted. Then the
second amendment proposed by him
is in regard to rule 5. Hig amend-
ment gays:

‘In the proposed rule 17, gfter
the existing proviso, the following
further proviso be inserted, name-
ly:—

“Provided further that the daily
allowanceg cam be claimed and
drawn if the travel and stay of the
Minister is for official purpose
wb-” ?

X think the hon. Member has not gone
through the Bill and the rules in this
regard. Otherwise he would not have
placed this amendment. It is always
known when the Minister is on duty.
Rule 17 is very clear in this respect.
Rule 17 follows the pattern of Sec-
tion B of the Ministers’ (Allowances,
Medical Treatment and other Privile-
ges) Rules of 1957 which very clear-
ly bears a caption, “Travelling on
duty.” So these words “Travelling on
duty’ is already there. Therefore I
do not understand why such an
amendment has been moved by the
hon. Member, But I can understand
that he was moving an amendment.
just for the sake of moving an amend.--
ment and nothing more.

The third amendment moved by the
hon. Member reads like this:

“In the proposed rule 24—for
“Central Government servant of the
first grade substitute “Minister”.”

15 hre.

This rule concerns the Deputy Minis-
ten of the Central Government. He ig
getting something equivalent to the
Class I ofticer. These rules were chan-
ged by the Pay Commission. Ungder
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rule 9(2) it is very clearly stipulated
that the ‘ncidental charges’ will be
according to that of a Class I officer.
8o, it has been [inkéd in this way. I
would have accepted his amendment,
but that would create great difficulties,
because it is not a mere question of
‘incidental charges’ only. 1f the question
of parity is accepted between a Minis-
ter and a Deputy Minister in so far as
daily allowance is concerned, then, Sir,
the same analogy has to be extended
in respect of other facilities also such
as, ordering a special train at the ex-
pense of the Government, reservation
by requisition of a standard gauge sa-
lcon or an inspection carriage, reserva-
tion of First Class compartment, carry-
ing of personal servant on official
tours, transporting of motor car on
tour, etc. The amendment is therefore
unwarranted. As I said in the very be-

ginning, these rules are formml and
simple. *
-

PROF. MADHU DANDAVATE: Just
a point of clarification, if you don't
mind. Of course there is no financial
implication. But because you referred
to saloon, I would like to say this.
There were categorical instructions
given through the Railway Board that
only when the officers are required to
go Tor inspection of those tracks where
there is no boarding and lodging faci-
lity, only then, they would be entitled
for this, saloons can be utilised. Not
otherwise. These saloong cannot be
utilised by Ministerg at all. I have my-
self been Raflway Minister. I have not
even stepped into the saloon. Please
don’t refer to saloon. It is not supposed
to be used by the Minister.

SHRI YOGENDRA MAKWANA: I
only refer because it is there in the
rules, But nobody has used it so far.
And nobody is going to use it also.
But since they are in the rules, I have
to refer to them. Sir, as I said in the
beginning, it is a very simple and a
formal resolution and there is nothlnt
wvery much to be said on it. I hope tha
Non, Members of this House will pase
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this Resolution unanimously and I do
hope that fhe hon. Member who have
moved amendment, will very kindly
withdraw the same. With these words,
I commend my Resolution for the ac-
ceptance of thé honourable House.

MR. DEPUTY-SPEAKER: Mr. Sha-
manna, are you withdrawing your
amendment?

SHR] T. R. SHAMANNA: ‘(Banga-
lore South): I want to make a perso-
naj explanation.

MR. DEPUTY-SPEAKER: No, no.
You cannot gpeak now..

SHRI T. R. SHAMANNZA? He has
passed certain remarks on which a
personal explanation from me is neces-
sary.

MR. DEPUTY-SPEAKER: No, you
You cannot speak now.

SHRI T. R. SHAMANNA: I am not
making a speech. He mentioned cer-
tain things and he attacked me, it
is very necessary for me to explain
my position in that regard. It is only
a personal explanation, as he referred
to me...

MR. DEPUTY SPEAKER: No please.
Personal explanation is not necessary
at all. Please listen. You have moved
this amendment. I am asking you
whether you are withdrawing the am-
endment.

SHRI T. R. SHAMANNA: The Min-
ister can say tyhatever be wants; ean
I pocket ﬂ:’ Just hear me; I will not
take more than 2 minutes.

N.[R DEPUTY-SPEAKER: No please.

I cannot allow any speech now. I am

sorry So, you are not withdraw-

it. A1 rﬁht, I will put the amend-

men No. 1 moved by Shfi Shamanna
to the vote of the House.

Amendment No. 1 was put and
négatived,
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MR. DEPUTY-SPEAKER: Now I
will put the main Resolution which
was moved by Mr. Makwana to the
vote of the House,

The question is:
“This House approves the draft

Ministers’ (Allowances, WMedical
Treatment and other Privileges)
Amendment Rules, 1980 framed

under sub-section (1) of section 11
of the Salaries and Allowances of
Ministers Act, 1952 (58 of 19852)
and laid on the Table of the House
on 18th June, 1980.”

The motion was adoptled.

e

15.04 hrs.

Motion re-modifications in  Motor
Vehicles (Protective Headgears)
Rules, 1980

SHRI R. K. MHALGI (Thane): Mr.
Deputy Speaker, Sir, I beg to move
the following Resolution:

“This House resolves thal in pur-
suance of sub-section (4) of sectiion
133 of the Motor Vehicles Act, 1939
the following modifications be made
in the Motor Vehicles (Protective
Headgears) Rules, 1980, published
in the Gazette by Notification No.
G.S.R. 261(E), dated the 14th Mav,
1980 and laid on ihe Table on the
19th June, 1980, namely:—

(i) in rules 1, in sub-rule (2),

for “lIst November, 17307,
substitute “1st January,
19827,

(ii) in rule 3,—

(d) for the existing margina}

heading, substitute—"Excep-
tion in the case of women”;

{b) omit “who is a Sikh”.

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

SRAVANA 14, 1902 (SAKA)
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I would like to speak in Marathi.
I have given you the necessary inti-
mation,

MR. DEPUTY-SPEAKER: You
asked for 25 minutes; I am giving
you 20 minutes. You may speak now.

*SHRI R. K. MHALGI: Mr. Deputy-
Speaker, Sir, before I speak on my
motion I would like to give some
background information to facilitate
the discussion. Motor Vehicles Act
(1939) has been amended from time
to time, the lalest amendment being
that of Section 85. The amended
Section 85 namely 85A, says that a
person who  driveg a  Scooter
(I do not use the word scooter as it
is known in Delhi, because here it
means a rickshaw, a {hree wheeled
vehicle, here I mean a two wheeled
vehicle) or rides pillion on it must
wear 5 protective headgear or n hel-
mel. This is the legal provision in
Section 85A. Noi only this, if a per-
son fails to wear it he is liable to be
fined Rs. 100/- for the first time and
Rs. 200/. and 300j- for his subsequent
infringements of the rule. This pro-
vision of Section 112 will be enf{orced
along with Section 35A. The cmend-
ment further says that the helmet to
be used should be of certain specifi-
cations and measurements which will
be decided later. Alsg that some
persons are excempted from wearing
a helmet.

15.06 hrs.
[Surt SHIVRAS V. PATIL in the Chair]

The amendment of  Section 85A
necessitated framing of rules which
were placed on the Table of the
House on the 19th June, 1980. My
resolution seeks tp amend these rules.
The rules laid on the Table of the
House are threefold: (1) All the pro-
visions of Section 85A gshall be en-
forced from 1st November, 1980 (2)
a person riding or driving a scooter
shall wear a protective headgear of
such descriition as conforms to Indian
Standards Institution Specification

*The original speech was delivered in Marathi.
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No. IS 4151-1976 (3) The provisions
of Section 85A ghall not apply to a
womgn who is a Sikh,

1 seek tp make a two-fold amend-
ment to these rules; (1) The rules
should come into force from 1st
January, 1982 instead of from 1st
November, 1980. (2) It is not proper
to exempt only Sikh women from
wearing helmets and that provision
should therefore be deleted.

There are two reasons why the
time limit should be extended upto

1st January, 1982.

1 hagd written to the Secretary
Ministry of Shipping end Transport
to obtain information. I made the
enquiry regarding the following
points in my letter dated 28th July,
1980.

(i) Names and location of facto-
ries producing helmets;

(ii) Their annual capacity;

(iii) No. of protective headgears
new available in market for
sale;

(iv) How many Additional hel-
mets will be available for
sale by 15th October, 1980;

and

(v) The total number of motor
cycleg and scooters in India.

The Secretary of the Ministry of
Shipping and Transport provided me
the information on the 30th July,
1980. I would like to base my argu-
memnrts on the information supplied
by the Ministry of Shipping and
Transport.

Effective implementation of any
scheme demands that a lot of prepa-
ratory work should be done before
hand. But the present Governmen%¥
first announces a scheme and thea
thinks of means to implement it. I
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have pleaded for the extension of the
time limit upto 1982 in order to find
time to make¢ arrangement for imple-
menting these rules effectively. We
have to look deep into the problems
and judge whether the extension of
time limit ig justified. According to
the information available, there are
100288 registered motor cycles and
scooters in our country. This figure
does not include vehicles of three
States as the Ministry of Shipping
and Transport could not furnish the
information. This was the number of
scooters and motor cycles registered
as on 3l1st March, 1978. The total
number of vehicles must have cer-
tainly grown in the last two years.
I phoned the Director of Transport,
Delhi to know the increase in the
number of vehicles in Dethi, I was
told that two years back the number
of vehicles was 2,82,338, but on 30th
June 1980 the number of registered
motor cycles and scooters has grown
to 3,08,891. In 18 months 26,000
such vehicles were added to the
number in Delhi region. Recently, I
had been to Poona and Thane. I
enquired from the R.T.O. about the
increase in such wvehicles in Pune
region. I was informed that 9000 such
vehicles increased in one year. At
this rate of increase I feel that there
are 25,000,000 such vehicles in our
countrly. 'This ‘rule provides that
both the driver and rider on the
scooter or motor cycle shall wear a
protective headgear. It is the res-
ponsibility of the Government to
make 50 lakhs helmets of prescribed
specification available for sale in the
market by 1st November 1980. If
the Governmen{ cannot do this and
still wants to enforce the rules from
1st November, 1980, the police would
stop a gcooter driver or rider who
does not wear a helmet and prosecute
him. Even if the driver of a scooter
pleads that he could not get a helmet
of prescribed specification, he would
not be believed. To remove these
hurdles in the implementation, the
requisite arrangement should be made
first. For this purpose alone, I have
sought an amendment that the period
of implementation should be extend-
ed upto 1lst January, 1982
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The 56 factories producing helmeta
in India are located in different re-
gions as follows: Bombay-10, Delhi
19, Madras 9, Calcutta 8, Bangalore
10. Most of these factories are small
scale industries. Some of them are
sick and do not produce helmets. I
enquired with the Ministry about the
number of helmetg available for sale
because I feel that it was better to
speak on the basis of the official in-
formation, T received a reply as
follows: I quote:

“The office of Development Com-
missioner (Small Scale Industries)
do not have information about the
annual capacity and production of
these factories readily available
with them and there is no system
with that office for collection of in-
formation in respect of availability
of products in the market or in the
factories. As such that office has
expressed its inability to furnish
information in respect of points B,
C and D of your letter.”

As the Government does not know
the total number of helmets available
for sale in the market, it will not be
Avisable to enforce the rules so soon
and create complications.

The relationg between the police
and the public are not healthy. Many
people complain regarding the beha-
viour of the police. This rule will
2ive powers to the police and it will
complicate the situation. This will glso
pave the way for corruption. That
is why I ask for the extension of the
time limit.

The helmetg to be worn should be
of 1. 8. Specification and 1 want to
know whether such a big number of
helmetg of a particular specification
will be available in the market by
15th October, 1980.

I do not doubt that helmet isuseful
to protect head. But I want the Gov-
ernment also to realise the difficulty
In enforcing these rules and ponder
Over the original concept of “Helmet”
itself,

SRAVANA 14, 1903 (SAKA)
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From medical point of view also it
is not advisable to wear helmet. A
well known brain surgeon Dr. Richling
in West Germany hag remarked:

“Crash helmets reduce occurence of
open skull fractures but on the other
hand lead to increaseq injurieg to
skull (base and vertibrae and even
more cases of brain odema.”

It is report in “medical practice”,
(Munich) T quote:

“In case of accidents with crach
helmets the force of impact is
transferred from the surface of the
lead to the parts lying deeper in-
side it, where thig causes as a rule,
‘Far more severe pathological de-
rangement’ .

In view of thesg opinions, 7 wonder
whether we should at all make wear-
ing helmets compulsory. The order
issued by Mizoram State is enough
for the purpose. I quote:

“Owing to rapid increase of
motor vehicles plying in Mizoram,
it is hereby notified for the interest
of motor cyclists/scooterists that
with immediate effect all the riders
of scooters/motor cycles are ins-
tructed to wear helmet (while the
machine is in motion) for protec-
tion against injuries in the event
of accidents. This order should be
strictly observed by all the motor
cyclists and scooterists in Mizoram”.

If a person does not wear a helmet
be will not be fined A smoking is
dangerous still it js not banned by
the Government. So also a similar
position is obtained in  respect of
wearing helmets. In case of smoking
it is made compulsory to print
“Smoking is dangerous”. The Gov-
ernment may warn the people of the
urgency of wearing helmets as a
protective device, but should not make
it compulsory.

When my motion was admitted, I
received many letters from people of
Maharashtra narrating the <‘roubles
created by wearing helmets.  They
have complained that they suffered
from headache and had become hard
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of hearing. Some of them could not
tolerate the foul odour of sweat.

Four States had made this rule
cornpulsory. But many of them have
withdrawn these rules because of
their futility. Carrying a helmet is
rather difficult as it keeps one hand
completely engaged. If two nelmets

are to be carried, manyv practical
difficulties will arise. No body can
give a lift if the person does not

have a helmet. If two helmets are
to be carried there should be a box
attached to the scooter to hold them.
If this rule is made compulsory there
will be many mode inconveniences
and practical problems.

I am of the opinion that all tihe
people should be protected in case of
accidents. Sikh women are axempted
from this rule. In fact, Section 85A
makes the following provision:

“Provided that the provision of
this Section shall not apply to a
person who is a Sikh if he has
his wife driving or riding on the
motor cycle in a publiz wearing a
turban.”

But Sikh women do not wear
turbans.

There cannot be discrimination in
this  matter. This is also not in
accordance with the provisions of the
Constitution ©of India. I quote the
provision of Articles 14 and 15.

Article 14:—“The State shall not
deny to any person equality hefore
law or the equal protection of the
laws within the tervitory of India.

Articale 15:—““The State chall not
discriminate against any citizen on
grounds only on religion, race, caste,
place of birth or any of them.”

The provisions of Article 14 and
15 will come in the way of implemen-
tation of these rules and these ryles
wil be challenged in the Hish Court
and Supreme Court. Therefore, let
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the limit be extended yp to 1st Janu-
ary, 1982. Let us discuss ang solve the
difficulties in the meantime and let
us again bring this resolution in the
revised form before the House.

With these words I commend my
resolution to the House.

MR. CHAIRMAN: Motion moved:

“Thig House resolveg that in
pursuance wof sub-section (4) of
section 133 of the Motor Vehicles
Act, 1939, the following modifica-
tions be made in the Motor Vehicleg
(Protective Headgears) Rules, 1980,
published in the Gazette by Noti-
fication No. G.S.R. 261(E), dated
the 14th May, 1980 and laid on the
Table on the 19th June, 1980,
namely:—

(i) in rule 1 in sub-rule (2), for
“lst November, 1980”, subs-
titute “Ist January, 19827;

(ii) in rule 3,—

(a) for the existing marginal head-
ing, substitute—

“Exception in
women”;

the case of

(b) omit “who is a Sikh”.

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in thig resolution.”

=t g wey wrm (qrsht) - awrefy wEvEs,
qw ¥ og> Ay § vw qMrowq F gearar 77Ty
®Y gaT /T 4 AT IAM ardw sEr
e, f5 a7 =« 235 & wada ¢ Wwy w
g9t & a7 I ¥ AR =y ¥ 7 FW
TR qgE@ TH & &1 Iqqw X ¥ )
®F 235 B@ 9HIC & -~

‘“The Speaker shall in consulta-
tion with the Leader of the House,
fix a day or days or part of a day
as he may think fit for the conside-
ration and passing of an amend-
ment to such regulation, rule, sub-
rule, bye-law etc. of which notice
may be given by a member.”
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o F O TRy @Y § Aifefrdng
farwd §, W €W B3 & 2aF qX W@ WA
g ¥fwq ermfer & gro &1 mafede
sfeedew €T & TN WA IER A
aff wrar &1 safae & grada 1w &y
FEI-AYT MG FLAT B, WX IAXT QEATA
HIAET ¥ ) SR 0F B ¥ grdE qr 33
flag M1 2 & ¥ &l & I HITUST
&1 w3 gw@mwi 9y W ggAT TR [AT
wifgn | gq¥ qar wdar § fF foad #F9
an afim g g € ara &1 A Fradt
gEg! ¥ @ @ A g

gz Hwew UFe F §eWq 133 ()
Howgr owar g --

“Every power to make rules given
by this Act is subject to the condi-
tion of the rules being made &zfter
previous publication.”

T famfawr & & sgqar wEar g fr a9
¥ foay wow ywforg €1, 3 =T F 9w
9g 93 =1fgw 1 ag Fga 9% g, sqifw frd
UaT & HIgEd TN A &7 ®ow qfsaAwm @i
g T=Egi €Y g srAand, e fasdy g
¥ ag -f FEw g, fF Q¥ e #) w1
gt W Fq, Afp. 1 wEw, @,
Aifefrdviw, amé-amw ity Tarferz afore-
o F "adg oA fe&r WA §, 7 FeEd
w1 Suwew f&y srd srfew | wrwsw ag
gt ? 5 oeiwafeq oy &% ave war-
feae Sfoewma & gra gmd o A ww
’g fEms gwi} wrzEwm gx oEAg FAA)

|

¥ o w5y A1 fF5Y 1Y &, IFET IO
ag & f& qdeardl § a9rg & fau 39Ae
i gwfige qgar w13 wa wia §@w
Gy B s @@ wayww ) A@ 2
gafaw  xawr oy g2 & @ wfe”
82 ¥ AT X & aorrw, & zre & 77 AW
FIAT ATgar § f& mwie 6 WEIX AU 7 WA
SAE g ¥ oy &KifE agy § fadidE ¥
A gHg @ frar g1, 3 faa  gwEy AT
7&t feqr o, ox @ & @@ @ IEWA
ar fear § 1 97 1980 F ag §, AfEq
o ¥ o Jgq §rar awa o fear . mrae
oy Wy ¢ fF gdeart aga g &,
RAAT AR A€ AT =TET |

Y T oW A S QR TEa §
Yx ¢ faw,’ @t g warw Ay dEr &, W=
fargeara & wuc wrg ey, fow ® %@
P ag M g qgaat & 1 fergeara ¥
TawT qx cfagra & va cfage &Y a7
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3, ag 7= [a §, *fFx a8 ara Ay @
¥R fy ww W fegeart w1 fag 29
W mgaa &0 FrE W frw g ag wEEr
wsoT T8 qAwy § wWifes 7 € qerqad,
IT ¥ maug 0F &1 v§ g afeorz =k
TR ¥ ogw 9y & oo A% fav wh §
ot gh fax av Fugr g FY A{TAT
qEgar &1 HIX ;T 3@ e F war &7
agi W Fga ¥ faw wgd & gl @ W
FaF faq 3g =&f &1 I w rysqw faan
gar & Farer F N @Y & oar A AF
FT @ § fo o7 & NS M o wrgar agf
N oqT ) 9IgAT ) AF g A
FfFq gorweE €Ew 7 AAA-AIT HAS-
¥zq FT fgu 1 397 A¥W ¥ TF AWHEHT
frmr, g W@z 7 gEu fEAma faaa

@ § Fq A FN-gAT g¥HT F Q|

¥ ux aty Az T F MG 5T W AT
fF zaar sumar wEw o4 HIY S QT
fag qua faar & o7 #1 g2A # HU T
#¥ agifs w1 34 frearg & ®Awg g,
qoqT § IAET sqT7 A G FL gH AAFT
1 9180 |

SHRI BAPUSAHEB PARULEKAR-
(Ratnagiri): Mr. Chairman, in fact, it
is not necessary to add anything to
what Mr. Mhalgi has said. He has
given the detailly on everything. 1
congratulate him for that. But only
I would like io add two or three points
to what Mr. Mhalgi has said. He has
mentioned that about 50 lakh helmets
would be neccessary and it would not be
possible tg get the production of so
many helmetg upto that date which
is mentioned in this particular resolu-
tion. The information which he pos-
sesses indicateg that in the entire
country there are in all 49 small units
which manufacture these helmets; and
out of these 49, there are many units,
as referred to by my esteemed col-
league, Mr. Mhalgi. which are sick.
Under the circumstances, if it ig not
possible to manufacture so many
helmets, what would be the positicn
of the persons who would be riding
this particular vehicle. That will have
to be taken into consideration.

I would only request the government
that some time will have to be extend-
ed because I find upto First of Novem-
ber, the production of 50 lakh helmets
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would be impossible. I am aware that
Uttar Pradesh, Mizoram, Karnataka,
Maharashtra ang one more State, they
have already, passed a resolution to
this particular effect; and that the
total comes to 8 lakhs. But now this
particular resolution makes it compul-
sory that the person whe drives and
the person who sits at the back, both
of them, have to wear helmets. It
you make the total of that, it again
comes to 48 lakhs and that would be
the quantity that woulg be necessary,
I would, therefore, request the hon.
Minister to take into consideration this
particular points; unless the govern-
ment has already decided to give some
order for the manufacture of these
particular helmets so that the demand
could be met. That is all what 1 want
to say, as far as this first part is con-
cerned and I fully support it.

Ag Mr. Daga said, I am not particulap
whether it should be 1982, 1983, but
the government should take into consi-
deration that sufficient time shoulg be
given. Otherwise, the innocent per-
sons will be dragged into courts; they
will be fined; they will be punished;
and as my learned frienq rightly said.
That would give rise to some corrup-
tion because by bribing the police, the
case will not be filed.

Coming to the question of :xemption,
if we take into consideration the
orders issued by the various goverm-
ments, for example, U.P, what do
they say? They say that no person
shall drive and no person shall be
carried on a motor cycle, scooter or
moped on 5 public road unless the
driver and the person so carried wear
helmets, provided that the above provi-
sion shall not apply to the members of
the Sikh community having long hair
and wearing a turban and clildren up-
to three years of age. What Mr. Daga
says, the question of sentiment, re-
ligion, etc. is not involved. The only
question is about safetv. Even in
Delhi there are any number of Sikh
brothers and sisters. There are orders
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of the Delhi government, The order
in not applicable only to Sikh men but.
is applicable to Sikh women also.
The question that has to be taken
into consideration ig the protection
given because of the hair.

One more small point about the dis-
crimination under article 14 of the
Constitution. The hon. Member made
a reference to sub clause 3 or article
14 which says that nothing in this
article shall prevent the state from
making any special provision for wo-~
men and children. Therefore, 1t may
be said that article 14 is not hit. But
if you discriminate between women of
the Sikh community and women from
o.ther communities  that would be
discrimination and that point would
g0 to the Supreme Court and again it
will be stayed. Your purpose will not
be served. Even it article 14 is not
attracted 14(3) would be attracted and
it will be discrimination between wo-
man and woman and therefore in law
exemption cannot be made. I would
therefore appeal to the hon. Min;ster
to take into consideration both these
points, think over the matter, either
withdraw the resolution o accept the
amendment.

= frw gwic fow oy (wowar)
ToTafas Tz, gAY mgwﬁ'aga'g“yzt:q-(
X AT AT RIE | I was) ey
X IR A Ford oY & 3% P & gy
AT s g Afew W A W 7oy
WA ST AT § A7 ATERT F gAY 2O Y
WM R gt gwI AW F 25 are
PRET IT9F § WK ored M oo wiv @ oy
WA wfaw §fs vo¥ wqma §F aug
T QW ETE | WX eI AT qeT anefeer
TE AN W T W o e
TF wEavasal & ) #ifeaw ey, gery
T & A & g, o™ ww a@t F godr e
R & s 3w wom ag v 2, dfeivy o
TN % fm awar o gaw SICERS To Bt
AT @1 & 1| oF greurw ar o
ETHTIAT FT  ¥wz7 a1 #rzX qrefrd, frgd
VT €Y & W g §, w7 Trewww wt0 ¥
WO & WETT MTARaE § 1 gE Wi
TR WETR AT agy At wa sl
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R
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vl R ¥ audy @9 B o e O
T W A

**He has raised a question as to how
such an arrangement can be made. I
want to tell him that thig is not g
very big problem; and our Govern-
ment can certainly tackle it efficiently.

¥ orowY owaTy AT

=t TREYT ) : 7T,
il wa?“m;:g;r(ﬁ srm'rar)g, & gq¥
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Y FI R MA@ )

=
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**The original was spogen in Marathi.
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MR. CHAIRMAN: Mr, Mhalgi. what
is the position? Are you withdraw=-
ing it?

16 hrs.

*SHRI R. K. MHALGI (Thane): Mr.
Chairman, Sir, I am very grateful
to the hon. Members who participated
in the debate and spoke some good
words about me. I am also grateful
to the hon, Minister Shri Sharmaji for
his announcement regarding the ex-
emption of women and children below
the age of 12 from wearing helmets,
towardg the end of his speech. I wel-
come his announcement. But I was
hurt by some things at which he hint-
ed in his speech. During the course
of my speech, I never introduceq any
politics. I did not hurt the feelings
of Congressmen. I spoke on the basis
of the letters I received. I have
received a letter from a youth
Congress worker of Nagpur. If Iread
that letter the point will be clear. 1t
was hinteq that Cong(I) favoured to
give tenders to some company. It
wag also said by hon. Membey that I
intend to obstruct the Government. in
the implementation of the rules. I
am sorry to say, Sir, that such remarks
were not in tune with the spirit of the
discussion.

I do not believe in doing anything
for the sake of opposition. But 1 also
feel that the means adopteq for
achievement of something must also
be healthy and constructive.

You are aware, Sir, that it is impos=
sible to produce 50 lakhs helmets by
1-11-1980. The police will get powers
and may misuse them. The law abid-
ing people will alsp be brought into
difficulty. The Government should
take all the decisions with a sense of
responsibility and cautiousness, judg~
ing the far.reaching consequences as
well.  Only such decision alone will
be a well-conceived decision.

The hon. Minister accepted my
second amendment. I congratulate

*The original speech was delivered fn Marathi, o
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him for it. I have no ill feeling
against Sikhs. I feel that Sikh men
and women should also be protected
from accidents. That is why I raised
my points. But Mr, Daga saw a politi-
cal motive in it. There is a tendency
to look at everything from a political
angle. [ feel that it should be eschew-
ed.

The hon. Minister has not accepted
my first amendment. But I still
appeal him to reconsider the issue, and
exteng the time limit to some extent
as it may be convenient to the Govern-
ment.

I, therefore, withdraw my second
amendment. But I press for my first
amendment.

MR. CHAIRMAN: It is a little
difficult, It forms part of one motion,
1 cannot put half of the motion to the
vote and leave the other half.

SHRI R. K. MHALGI: Then I
insist on the motion being put.

MR. CHAIRMAN: All right. The
question is:

“This House resolves that im
pursuance of sub-section (4) of
section 133 of the Motor Vehicles
Act, 1939 the following modifications
be made in the Motor Vehicles (Pro-
tective Headgears) Rules, 1980, pub-
lisheq in the Gazette by Notification
No. GSR 261(E), dated the 14th
May, 1980 and laid on the Table on
the 19th June, 1980. namely:—

(i) in rule 1. in sub-rule (2), Jor
“Ist November, 1980 substitute
“1st January, 1982";

(ii) in rute 3,—

(a) Tor the existing marginal head-
ing, substitute—

“Exception in the case of women”;
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(b) omit ‘who is a Sikh”.

This House do recommend to Rajya
Sabha that Rajya Sabha do concur in
this resolution.’

The motion was negatived,

16.05 hrs.
BRAHMAPUTRA BOARD BILL

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): Sir. I beg
to move®:

“That the Bill to provide for the
establishment of a Board for the
planning and integrated implementa-
tion of measures for the control of
floods and bank erosion in the
Brahmaputra Valley and for maters
connected therewith, be taken into
consideration.”

In this connection, I wish to say a
few words.

This Brahmaputra river is the
biggest river in India, and it carries
more water than the Ganga. But it
causes extensive floods in that region.
The area affected by these floods is
8.8 lakh hectares per year and the
population affected is 15.1 lakh per
year, The total value of damage is
Rs. 9.3 crores per year. So, the Mem-
bers will be in a position to realise
that these heavy damages are caused
by this gigantic river.

I introduced this Bill in the House
on the 1st July, 1980. It envisages the
constitution of 5 Board which will pre-
pare g Master Plan for flood cntrol
measures angd thig floods control will
be an integral part of a multipurpose
scheme developed for the utijlisation
of water resources in this region.

PROF. N. G. RANGA (Guntor): Ir-
rigation also.

*Moved with the recommendation of the President.
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SHRI KEDAR PANDEY: This will
include irrigation, hydro power and
nevigation. 8o, thig Bill is very very
important,

Previously the Assam Government
was financing these flood control
measures, and allotment of funds
till 1974-75 was being made by
the Assam Government itself. After
that, the Central Government hag been
providing assistance for these works
to the Brahmaputra Flood Control
Commission, which had been found
by the State Government in
1970. The agency for the works
is the Brahmaputra Flood Control
Commission and it is being guided
by the Brahmaputra Flood Control
Board of which the Union Minister
of Irrigation was the Chairman. This
Brahmaputra Flood Control Commis-
sion is a State organisation. But this
work was done on an ad hoc basis and
embankments were constructed on both
sideg of the main river and some tri-
butaries, and some town protection
was done. But this was on an ad hOe
‘basis angd there was no comprehensive
plap for all round development of
water resources in the area of this
Brahmaputra river The fiood-
prone area of this river is 3.1 million
hectares. By this work only 33 per
cent hag been protected, and even
these embankments are subject to soO
many breaches here and there. So, it
was essential that a comprehensive
plan be chalked out and hence this
Bil1,

As you know, this Bill hag got &
comprehensive scheme.

PROF. N. G. RANGA: What aboub
the financia] part of it?

SHR1 KEDAR PANDEY: It involves
an expenditure of Rs. 13 crores perT
year. Up till now the Assam Govern-
ment and the Commission have spent
Rs. 114 crores, but still floods are there
and therp is no comprehensive plan.

The Bill has 30 clauses and deals
with the constitution of the Board and
other matters. It provides that the
Chairman of the Boarg will be appoin-
ted by the Centre ete.
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With these words, ] commend the
Bill to the House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
establishment of a Board for the
planning ahd integrated implemen-
tation of measures for the contrvl of
floods and bank erosion in the Brahe
maputra Valley and for matters con-
nected therewith, be taken into con-
sideration.”

SHRI T. R. SHAMANNA (Bangalore
South): 1 beg to-move:

“That the Bil} be circulated for the
purpose of eliciting opinion theretn
by the 30th September, 1980.” (18)

Every one of us knows that the
Brahmaputra is the biggest river in our
country, but economically the leasy
exploited. I want that the Statesthat
get the benefit from this Board should
be consulted. I may give some reasons
for it.

We know how these Boards work.
For instance, all Members are criticis-
ing the Electricity Boards. We have
Improvement Trusts in Karnataka.
Almost all of them are condemned by
everyone, saying that fhey have not
done anything. Formerly we had the
Bangalore Improvement Trust. I
told them once that the Trust had nei-
ther gained the trust of the people
nor developed the city in a proper
manner.

I fee) that the Board is a convenient
instrument of the Government. If
there is something good, then Govern-
ment will claim credit for it, but if
something goes wrong, they will con-
demn the Board for it and escape. It
is very easy for the Board to excuse
itself whenever the obligation of the
Board is not carried on satisfactorily.
The development of this area is very
urgent and it has to be taken up on a
war-footing.

PROF. N. G. RANGA: That is why it
should not be sent for circulation.
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SHRI{ T. R. SHAMMANNA: One
month is not & jong period and it will
not make any difference. This area,
which is covered by Brahmaputra Val-
ley, isavery backward area and tak-
ing into consideration the recent trou-
ble in this area, unless we develop this
area quickly and give the advantages,
I am quite sure that the people of this
area will rise up again. Therefore, we
have to have proper programmes aad
take up the work in all seriousness.

While going through the Bill, we find
that most of the provisions relate to
flood control and flood control work.
Of course, the Government has taken
up the responsibility of financing and
al} that. I am happy over it. There
are some sections relating to the de-
velopment of this area. The develop-
ment work will be taken provided the
concerned State Government makes
the necessary  contributiens for de-
Veloping this area. Though this area
is very healthy as far as the natural
advantages are concerned, it is the
poorest as far gs the development is
concerned. Whatever  money those
people get is not  sufficient even for
paying the establishment charges and
all that. Therefore, they will not be
able to make the cecntribution and so
we will not be able to develop the area.
The Government should see to it that
the area is developed properly, the
people in the area should be made to
earn and then they will pay. I am very
particular that the development should
not bhe left to its fate. Concrete steps
should be takemn for development of
this area and the Government should
see that the people there get cent per
cent benefit and then they will pay
you for all the benefits that they are
going to enjoy.

When I say that the Bill should be
sent for circulation and it is to be re-
turned by 30th September, I am quite
sure that peace will have been restored
in that area and we can take decisions
calmly, after taking into consideration
all the agpects, and see that the peo-
ple really get all these advantages and
it does not remain only on paper. In
al} seriousness and with good heart,
let us take up this good work, of cour-
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se, after consulting all the concerned
persons to give their opinon. If we
are going to pass the Bill without con-
sulting them, then they will go on cri-
ticising, saying that this or that has
not been done. Therefore, instead of
bringing admendments later c¢n, it
would be better if they are consulted
now at this stage and by that, it
would be quite possible for us to do
some good thing. I, therefore
strongly urge wupon the House
to accept my amendment  so
that the Bill is circulated. After get-
ting the various opinions, by 30th Sep-
tember, we can pass the Bill so that
the people in that area get the fullest
advantage.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Mr. Chairman, Sir, I would
like to support this Bili but I am sorry
I cannot because, I believe, this is an-
other exercise in hoodwinking the peo-
ple of the Nerth-Eastern Region.

It has very high-sounding objectives,
very laudable objectives and the hon.
Minister has referred to them while in-
troducing the Bill. These are all
stated in the Statement of Objects and
Reasons. But I must say that there is
a certain shoddyness about the way in
which this Bill has been introduced
because about the Statement of Objects
and Reasons which, I presume, are
related to the size of the problem that
the hon. Minister spoke about, how
the Brhamaputra is the most turbulent
and the most difficult river, even in
comparison to the Ganga, yet, if one
looks at the Bill itself, in terms of the
Board that s sought to be set up, the
work that this Board is supposed todo,
in terms of the resources that are made
available, one sees that there is the
total shoddyness about this whole Bill

The hon. Minister was to point out
and it is mentioned in the Statement
of Objects and Reasons also that some-
time in 1970, a certain three-tier orga-
nisation was set up, consisting of the
Bra‘:‘mfaputra Flood Control Board, the

ra utra Flood Control Commis-
sion and the Board of Technical Con-
suitani:s for ) ? arning, execution "and
rhaintenance of flood control and anti-
erosion measured, etc. having set up
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this three.tier organisation in 1970, I
presume, during the last 10 years, these
institutions cr these organisations have
been at work. We do not know what
work they have done really. Today,
the hon. Minister comes forward before
the House and says that the work which
all these three organisations were de-
ing will be now done by a new Board
and for the work which all these orga-
nisations had been doing thus far, with
no report before us, one wonders what
is the work that this new Beard is now
expected to do.

In the Statement of Objects and Rea-
sons, again, as also in the main body
of the Bill, one finds that there is a
constant hedging—the Board wil] jni-
tiate certain measures, the Board will
formulate certain schemes, subject to
the State Governments’ taking certain
responsikility; the Centre will make
available certain amcunt of money to
the Siate Government subject, again,
to the State Governments’ being wiiling
to do certain other things and so on
and sp forth. In other words, thereis
not a kind of urgency that the hon.
Minmister, mentions, about his coming
forward with a Bill of this kind, his
setting up a new Board, then giving
certain specific responsibilities to the
Board and saving this is what they
intend to do in the next year or in
the next five yeads or in the rext ten
years.

The Brahmaputra problem we have
been solving for the last 30 years or 33
years. Knowing that, the hcn. Minis-
ter was at a loss to tell us the amount
of money that the Government was
going to spend. He said, some crores
of rupees when my  hon. friend, my
colleague, in the  Opposition Benches
was te point out to him that it is actu-
ally Rs. 13 crores of which Rs. 10 lakhs
will go in for administration and Rs. 12
crores and odd will go for various
schemes and so on and so forth.

Now, if you lecok at the Financial
Memorandum, in paragraph 3, on p. 15,
the hon. Minister says or the Govern-
ment says:

“It is not possible at this stage to
precisely visualise the expenditure

1309 Ls—11.
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involved since that will depend upon
the nature and magnitude of the
flood contrel measures which the
Board may undertake or advise the
States to undertake.”

When I spoke about the casualness or
the shoddyness, this is further illustra-
tion of that. Are we to understand
that in the last 33 years no exercise
at al]l has been made about the size of
the preblem, what exactly are the
needs of that region and what is the
extent of flood in that region? What
has the Government of India doing
then? In so far as the North-Eastern
Region is concerned, the students
have been agitating there. This is one
of the issues which they have raised,
nol in sc many words. But the utter
neglecf, the utter callousness, is mani-
fested even in the Financial Memoran-
dum of the Bill when they say, aiter
33 years of the Government of India
functioning from here, setting up
the Boards and the Flood Control
Commissions, the Brahmaputra
Flood Control Commission, the
Brahmaputra Flood Cwontrol Board
and some technical services operating
for the last 10 years, and ccme before
the House with this Bill saying, “It is
not possible at this stage to precisely
visualise the expenditure involved since
that will depend upon {he nature and
magnitude of the flood control meas-
ures...” So, I find that this whole
exercise js really not a serious cne.
That is why I said that I would have
liked to support it but I cannot because
it is one more effort at hoodwinking.
Look at the two most important claus-
es cof this Bill, clauses 12(1) and 12(2)—

“Subject to the other provisions of
this Acl and the rules, the Board
shall carry out surveys and investi-
gations in the Brahmaputra Valley
and prepare a Master Plan for the
control of floods and bank erosion
and imprcvement of drainage in the
Brahmaputra Valley”.

Are we to essume that there has been
no Master Plan gt all drawn up so far,
that another bunch of engineers and
bureaucrats will sit together now and,
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for the mext God
years, they will start working out an-
other Master Plan, for which another
Bill wil} finally ccme? What exactly
are you irying to convey—and not
merely to this House but to the people
of that region, because more than 20
million people are involved, a vast area
that has been neglected over a period
cf time is involved. What are we try-
ing to tell these people®oday?

PROF. N. G. RANGA: Why not say
‘all of us’?

SHRI GEORGE FERANDES: That is
precisely the question. 1 would say,
you, me and all those who are concern-
ed with it.

What exactly is being sought to ve
conveyed to the people tcday—that
there has been, over the last thirty
three years, total caliousness?

SHRI M. SATYANARAYAN RAO
(Karimnagar): Whal about your two
and a half years?

SHRI GEORGE FERANDES: I am
glad they are conscious of the two and
a half years, but I hope they also know
arithmetic—simple arithmetic—that bet-
ween two and a half years and thirty
three years there is vast difference.
There is a wide gap between two and
# half years and thirty three years, we
are discussing about thirty three years.
Therefore, if today the Government
comes and tells us again, in very vague
terms that some kind of Master Plan
is to be prepared, well everyone is
aware of the fact that the Brahma-
putra waters can give energy—if the

waters are properly harnessed—
equivalent to 50,000 megawatts
between 40 and 50 thousand
megawatts. These are the two

estimates that are constantly be-

ing bandied abecut. Yet, all that we are

today told is that they intend prepar-

ing a Master Plan. That lack of seri-

ousness iy what worries me and that is

gpuy I have my reservalions about this
i
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I remember that when the Assam
Budget was pressented by the Finance
Minister, similar bhigh-sounding, lauda-
ble ohjectives etc. were mentioned in
the House and finally, when the budget
came up before us, we found that for
Industries Rs. 25 lakhs was given and
for Police Rs. 24 crcres. Today, agamn
you come with a very laudable objec-
tive, and you earmark only Rs. 13
crores in a year to tame the waters of
the Brahmaputra and to control floods
in that region. That is why, in some of
the ameadments I gave, I have sug-
gested that rather than just call it the
Brahmaputra Board, at least call it the
whole Brahmaputra valley Develop-
ment Board, and discuss the entire de-
velopment of that region and show
your seriousness with it, that the Gov-
ernment{ is not trying to tinker with
the problem—a very serious and very
grave preblem—but the Government is
concerned with the entire development
of that region, with the Brahmaputra
river acting as the kingpin in that en-
tire development. The waters that are
today causing havoc could not oaly be
harnessed for irrigation—the flood ccn-
trol measures would be concerned not
only with mere irrigation and nland
navigation but, most important of all,
you should have a plan, ycu should
have a programme which would pro-
vide energy not only to the people of
that region but also {o the rest of the
countiry, because Brahmaputra alone
can give you 40 to 50 thousand of me-
gawatts of electricity as against the
total generation of electricity in the
country today which is hardly
18000 megawatts. You know the
resources that are there and the
resources that are going waste
and have been going waste for several
years now. 1 do net know what the
Minister is finally going to tell us about
the justification for coming with this
kind of a half-hearted measure. But
I am aware that one of the arguments
that is constantly advanced and that
will perhaps be advanced in this case
also is that ultimately it is a quesiyon
of financia] resources. Tec-day I read
in the newspapers a news item from
Shillong which said that the North
Eastern Council has decided to spend
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Rs. 410 crores in the next five years
but this may be one more pious reso-

lutions which is not going to be ple- °

mented like most picus resolutions of
these Councils and organisations.

The point that I want to make is
that all this pertains to the entire de-
velopment and the kind of neglect that
the government has been responsible
for. Some days ago, I think, the Fin-
ance Minister received a memorandum
from the State Bank Officers, the State
Bank Officers cf the North Eustern
Region. It is a memorandum where
they have some grievances of their own
and they have discussed about the need
of a Regional llead Office, a demand
which, I think, is very legitimate and
which 1 hope the Finance Minister will
find it possible to accept. But I am not
discussing that. The reason why I am
citing this is that in this memorandum
which the State Bank of India Officers
were to submi{ tc {he Finance Minis-
ter, they have given slatistics on the
deposit-credit ratio of the banking
system in the entire north-eastern re-
gion. And the figures that are surfac-
ing agre shocking. Shocking is not the
word.

Meghalaya j5 one of the poorest of
our States. I was aware that the de-
pesit-credit ratio is  very bad in that
region. I was to mention it in this
House in other debates and on other
Gceasions. But from this document it
now appears that the credit-deposit
ratio js 6.5 per cent for Meghalaya.
Six point five per cent! In cther words,
in one of the poorest regions of this
country, of the total money that is de-
posited by the people of that region in
lhe banks of that State cnly 6.5 per
cent of the money is going back into
that region for developmental activity
and the rest of the money is coming to
t_he metropolitan  centres like Delhi,
like Bombay, like Bangalore or any
other major industrial megalopolises
yhich we are trying to build up. This
1s the situation in Meghalaya.

WRat js the situation in Mizoram?
It is 6.4 per cent. Situation in Aruna-
chal Pradesh, the northern.most senti-
Tel, the northernmost State of the
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country—it is 4.2 per cent. So, it a
hundred rupees js deposited in the
Bank there, you are giving back to
the people of that State, to the people
why have deposited that money, for
their own development only Rs. 4.2
and the rest of the money js coming
to the metropolitan areas. So, don’t
discuss the financial gituation in that
region. Even in Assam I find the cre-
dit-deposit ratio is 23.5 per cent.

PROF. N. G. RANGA: You mean
that they have so much money to
deposit?

SHRI GEORGE FERNANDES: 1t is
not so much money, Professor. Of
every hundred rupees that are deposit-
ed there, you are giving back to the
people of Assam only Rs. 23 and ihe
rest of ithe money is coming te the
metropolitan centres and for the whole
of the north-eastern region the credit-
deposit ratio is 19 per cent. I know
that we are not discussing the Finance
Ministry’s problems, but I am raising
this point because I do not want the
Minister to tell ys that it is a question
of resources, because, even the resour-
ces of that region, not resources gene-
rated by the government, not resour-
ces generated by any government
agencies but resources generated by
the people of that region which they
have deposited in the banks, you are
not using for the developmeni of that
region. These resources you are bring-
ing to the metropolitan area.

Therefore, my submission is that if
this government is serious abcut the
development of the nort-eastern region,
then it is no use coming with this kind
of a half-hearted measure where we
say ‘All right, we are not setting up
another Board." This may act as a
palliative and you may use the All
India Radio for the next f{we days for
telling the people of Assam and the
North-eastern region, ‘We are gerious
about setting up a Board. ...

“SHRI M. SATYANARAYAN RAO:
You are afrafd ot il?

SHRI GEURGE FERNANDES: I
am not afraid, But the point is that
you will solve nothing. You may fool
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a few people and the people may
be misled tonight and tomorrow
night but when some of them are
going to read this Bill, they are
young people, they are educated and
when they read it, they will under-
stand what it is ang if the whole
jdea is to hoodwink, then it ig going
to be counter-productive and you
will have more problems on your
hands and you will not be solving
the problem or the flood problem
with a ten crores of rupees a Yyear.
That you are not going to do. You
are not concerned with the genera-
tion of electricity; you are not -con
cerned with the entire development
of that region with the Brahmaputra
ag the kingpin. That is not what
you are trying to do. All that you
are trying to do is to come forward
with a bill where you say there are
80 many agencies—three agencies
have already been working in the last
few years. We do not in fact know
what they have done, I am unable
to come with any definite financial
requirement. We are going to pre-
pare more master plans which we
have, of course, been preparing for
the last few years. We are now go-
ing to produce more Master Plans,
In the meanwhile, here is another
Board that you are going to set up.
It may fool 5 few people tonight or
tomorrow evening. The day after to-
morrow morning the people really
get to know what exactly we are
trying to do, what are the problems
there and the response of *he Jov-
ernment to them. Then, the whole
matter is going to be more counter-
productive. = Therefore, Sir, my
submission to the hon, Minister is—
rather than taking it as a prestige
issue.... (Interruptions) There is
no hurry about it, You have already
three 'agencies which have heen ope-
rating and let those agencies deal
with the work which they have been
doing. ‘

In the meanwhile go back to the
Cabinet (Interruptions) discuss the
whole question and then come for-
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ward with a comprehensive Bill which
will be concerned  with the en.
tire development of the North-Eas-
tern region by using the waters of
the Brahmaputra. The whole scheme,
the whole project, will be the Bra-
hmaputra Valley Development by
using the waters ang controlling
floods on the one hand by making use
of it for irrigation on the other hand
as also by using the waters for the
internal navigation at another ' level
and by using the waters for power
generation not only to meet the needs
of the North-Eastern region but slso
to meet the needs of the entire coun-
try. That is the most important as-
pect in the entire exercise.

MR CHAIRMAN: Shri Ram Gopal
Reddy. Not here Shri Girdharilal
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SHRI RAVINDRA VARMA (Bom-
bay North): Mr. Chairman, Sir, this
Bill which the hon. Minister has
asked the House to take into consi-
deration is primarily meant to achi-
ve the integration of three agencies
_that have been working in the field

" of flood control and control of erosion
fa the area that the Bill refers to.
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It is a step in the right direction. I
may say, it iy a belated, over-due
step in the right direction. Ag far as
the problem, the magnitude of the
problem is concerned, as the hom.
Minister rightly eaid, Brahmaputra is
one of the eternal verities in the
conflguration of our country; it is one
of the determinants of the charac-
ter and personality of our country.
Its waters hold the power aot only to
deal death and destruction, but also
to infuse new life, and provide the
wherewithal for plenty, and to pro-
vide the sinews of the power neces-
sary for economic, modern develop-
ment. The vagaries of this river, the
temparamental nature of thig river
and the terrific impact of the tempe-
ramental nature of thig river, have
been felt by the inhabitants on the
banks of this river. Ang for long
we had hoped that there would be
an integrated, systematic, scientific
effort made to harness the tremen-
doug potential of this river,—not only
for the benefit of the inhabitants of
the area, the Basin, but also, for the
inhabitants of the whole country,
gince the power it holds in its hands
ig 80 great.

I do not want to take the time of
the House dealing with the details
which the hon. Minister must have
placed before the House. He refer-
red to the population in the Basin and
the drainage area which is almost as
extensive as the State of Gujarat and
the hydroelectric potential of the riv-
er system to which hon, friend, the
Rt. Hon, Gentlemen from Muzaffar-
pur alsg made a reference. The
fact is that nearly 25 per cent of the
hydro-eleetric potential in thig coun-
try les in this river system. Sir, in
spite of these water resources, the
fact remains that the areg in the
basin is one of the most poorly irri-
gated areas in the country. My learn-
ed and hon. friend, Prof. Ranga would
perhaps be amazed to know that only
17 per cent of the total croppeq area
is irrigated in the busiy in spite of
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the tremendous water resources. I do
not want to refer to the lossesy veu-
sed by floods and erosion in detail
But it has been pointeq out that
in the last 25 years, the losseg have
been tp the tune of Rs. 240 crores,
and the average annual loss has been
Rs. 12,77 crores in the last decade,
with an all-time high figure of Rs.
31,80 crores in 1977.

Now, it is very clear that the
problems of a river system like this
include the problems of floods, of
erosion and the problems arising from
the temperamental nature of the 1iv-
er, the meandering silt laden chan-
nels of the river whicn change
course, the tremendous problems of
grosion in the season of the foods.
The House might be interested to
know that a strip of the bank, 30
metres in width is eaten by the
river every day, when in flood,
which works out to 16 Km. of
width per season. The river
system therefore 1is a repository
not only of sources of power,
but also of problems. One would
therefore have thought that g multi-
pronged, multi-dimensional, multi~
disciplinary approach would be adopt-

ed for dealing with these problems. ~

This is necessary, for one reason
becanse the States in the areas, the
beneficiaries in the areas, are not
capable of finding the finance neces-
sary for such a mighty project, and
again, because of the inter-locking of
the investments, operations, utilisa-
tion and benefits. We woulq have
therefore thought that instead of
bringing forward a measure of this
kind which might glmost be describ-
ed as inadequate, certainly, and per-
haps half-hearted, he could have
brought forward a comprehensive
measure which dealt with flood con-
trol prevention of erosion, irrigation,
generation of electricity, navigation
afforestation, so0i] comservation, agri-
cultura] and industrial, economic and
general developrment, This is what
is happening in the case of Tennesse
River Valley to which my hon, and
distinguisheq friend referred. That
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ig what is happening with the Yel-
low River in China and the Mekong
River in South East Asia.

Now, we are disappointed because
fhis was our hope. In India &n
effort of this kind was made long
ago in the Damodar Valley with
which {ou are very famillar. The
object at that time was to legislate
for the all-round development of
that valley. That Act was passed
and the Bill itself wasg called the
“Damodar Valley Development Cor-
poration” Bill We thought that there
would be something of a similar per-
spective in this Bill. But one cannot
fing it in the Bill, in spite of the
hon. Minister’s claip that ynlike the
schemes of the past, thisisa compre-
hensive scheme, Now, 1 want to
look at the comprehensive scheme,
and I would request the hon. Minis-
ter to explain to me where he has
successfully hidden this compre-
hensive scheme. The object of this
Bill is “to provide for the establish-
ment of a Board for the planning
and integrateq implementation of
measures for the control of foods and
bank erosion in the Brahmaputra
Valley—a rather honest statement—
fhe control of floods and bank ero-
sion.” T want you and the House, to
compare this with the object defini-
ed in the D.V.C. Act, 1t talks of
“providing for the establishment and
regulation of a Corporation for the
development of the Damodar Valley
in the provinces of Bihar and West
Bengal.”

f

My hon. friend referred to the fun-
ctions that have been deflned in clause
12 and clause 13 of this Bill. By a
certain accidental coincidence, the
clause that refers to the functions
of the Damodar Valley Corporation
is also clause 12 in the DVC Act. I
would like with yolr indulgence, Sir,
to read out the functions as contem-
plated in the Damodar Valley Corpo-
ration Act:

“(1) thc promotion and operation
of schemeg for irrigation, water
supply and drainage,
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(2) the promotion and operation
of schemes for the generation.
transmission and distribution of
eleetrical energy, both hydro-elec-
tric and thermal,

(3) the promotion and operation
of schemes for floog coniral in the
Damodar river and its tributaries,

(4) the promotion and control
of mavigation in the Damodar iiver
and its tributaries and channels,

if any,

(5) the promotion of afforesta-
tion and control of soil erosion,

(6) the promotion of public
health ang the agricultural indus-
trial, economic and general well-
being in the Damodar Valley and
its area of operation.”

Consequently, in that Act, clauses
13 to 17 talked of irrigation and
water supply, and clauses 18 to 20
talked of the supply anq generation
of electricity. Other powers and fun-
ctions of the Damodar Vailey Cor-
poration specified in & ciion 2 in-
clude the power:

“(i) to construct, or cause to be
constructed, such dams, barrages,
reservoirs, power houses, power
structures, electrical transmission
lines, sub-stations, navigation
works, irrigation, navigation and
drainage canals.

(ii) to prevent pollution of any
water under its control,

(iif) to stock its reservoirg or
water courses with fish,

(iv) to undertake resetilement of
the population displaced by the
dams, acquisition of land for res-
ervoirs and protection of water-
sheds,

(iv) to aid in the establishment of
cooperative societies and other or-
“ganisationg for the better use of
facilities made available by the
Corporation gte”,
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This indeed was a comprehensive,
integrated picture of what can be
done to improve the quality of life in
the valley.

In contrast, what are the clauses in
this Bill? It seemg that after look-~
ing at an elephant one is looking at
an ant. Here, I woulq like my hon.
friend, the Minister of Irrigatiom, to
explain to us how he has successful-
ly hidden the magical formula, the
comprehensive scheme, that he ref-
erred to in his introductory remarks
which were as brief as the clauses
that define the functions of the
Board jn the Bill. Clause 12(1) says:
The Boarg “Shall carry out surveys
and investigations...... ” Very pious
and, of eourse, necessary. without
surveys and investigation, you can
do nothing but you can get bogged
down in the Sunderbans of the sur-
veys—this ig Tor your sake, Sir....
the chair can smile, but not Ilaugh.

This clause says:

“Shall carry out surveyg and in-
vestigations in the Brahmaputra
Valley and prepare 5 master
plan....”

That is the word.

®. ...prepare a master plan for

the control of floods and bank
erosion and improvement of draim-
age in the Brahmaputra Valley”.

And then, of course,

“In preparing the master plan,
the Board shall have regard to *he
development anq utilisation of
water resources of the Brahma-
putra Valley for irrigation hydro-
power, navigation and other be-
Teficial purposes....ete.”

You are a distinguished lawyer, Sir.
¥You know that when the objecty are
defined “....shall carry out surveys
anq investigations....” and then it
is added....“..in preparing this,
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the Board shall have regard....”
what ig the thrust, what is the ob-
jective? The primary objective is
the 'preparation of a master plan.
The mountain was in labour, I do net
know what it has produced, but this
clewse labours to say that the Board
will produce ; master plan.

¥/ hrs.

You go further to clause 13. It
says two things, very interesting, I
think, perhaps the hon. Minister has
been taken for a ride. Clause 13 says
it shall prepare detailed project re-
ports anq estimates, The two main
purposes of this Board are (1) te
make a Master Plan and (2) to pre-
pare detailed project reports. There-
after, of course I am well aware—I
will be told by the hon. Minister—
that (b), (¢) and (d) of clause 13
(1) talk of constructing multi-pur-
pose dams and works, and (d) talks
of preparing a phased programme
for the construction of damg by the
State Governments—So, on the one
hand constructing some dams and on
the other preparing a phased pro-
gramme Yor the State Government.
Now, the catch is still to come, The
catch ig that after this, it is said
that the construction under 13 (c)
will be undertaken if the State Gov-
vernments make land available; and
the comstruction under 13(d) :if the
State Government makes land avail-
able free of cost ang alsp under-
take maintenance. I do not know
why the words ‘free of cost’ were
omitted in 13 (c). Perhaps the hon.
Minister will throw some light.
Whatever that may be, in contrast,
the Damodar Valley Act says, in
clause 30, that the Corporation will
have the right to acquire land for
bublic purpose. And it also says
that there will be provision for the
regettlement of the people who will
be displaced by acquisition.

I realize 13 (2) says that notwith-
standing this, the Central Govern-
ment may decide to comstruct. I do
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not know whether it is a gmall mercy,
or a big mercy, But nevertheless,
it jig “notwithstanding”, resources
permitting, will asserting itself etc.
So, the thrust of the Bill which the
hon. Minister has placed before the
House ang asked us to take int
comgideration, iy towards the settisg
up of a Board for preparing a Master
Plan and for preparing DPRs. and
eventually, if possible, to do some-
thing in terms of construction, if
land is available, There ig an inbuilt
vulnerability for paralysis in those
two clauses. (Interruption)

I will conclude with reference to
a report that this Board is expected
to submit. The report that the BRill
talkg of, is a vague report about the
annual activities, whereas the Damo-
dar Valley Act talks of a report un-
der the following heads: irrigation,
water supply, electrical energy, flood
control, navigation, afforestation, soil
erosion, use of land, re-settlement of
displaced persons, sanitation and pub-
lic health, economic and secial wel-
fare etc, '

It is very clear that if the hon.
Minister®® claim that this was a
comprehensive scheme was to be
bbrne out by the clauses of the
Bill, the clauses of the Bill must have
been different. Either, therefore,
the description that he has given
to the clauses of the Bill is inapt, in-
exact and unwarranted, or he has
to explain to us how these constitute a
comprehensive scheme. Therefore, T
began by saying that thig is a modest
step in the right direction, a belated
step in the right direction but an
inadequate step, in the face of the
magnitude of the problem  We talk
of the dreams that we have of horn-
essing the resources of this river. The
Bill shows an atrophy in the dream.
T hope the dream does not disappear
in disillusionment because of this
atrophy. I support the Bill as far
as it goes, but I must, I will fail in
my duty if I do not express report
at the fact that no comprehensive
scheme is incorporated in this Bill
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PROF. N. G. RANGA. Do not bo-
ther about West Bengal.

SHRI M. RAM GOPAL REDDY.
I am worried about West Bengal.
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ATZ ] A syawar st wrA wrfgg

IgIe & fag fwat o=y @1 9% waw

I AR gER Y wiwew  weg Afaa)
9T &M W@ ¢, IT W G 7w g

I g7 @ @ §fear dam, Grmare
AT AT T WY AT ¥ 25-25
aw T W ¥ A waww § ' ogwrw
fqaal gz @t 8, I aga @wu 3
faqy Fe-wawie @ &1 14 fou we
I MERE T 0F A9 € ¥ ¥ 097,
T THuw ToeE W) AwT wE & a1
T I w1 AT W AT 2 g
fafrees wigm, ot sredErd §, 3z v
H foae @Y & wes a® T ¥ we-
fafrges ® &, wifs w7 = wvw wf

o oam g
¥owowm el ®ouw ¥ &Koo
T adt & wr e @ R, w® oI A
6l g WY & 3@ wdw g
gfe o g0 ¢ qitfe WY @w ¥ w2
W § WRT &% @ oW & Hid

AUGUST 5, 1980

Board Bill

# womar g.fk o8 a9 § qu o weT @aw
wTq AT

SHR] SOMNATH CHATTERJEE
(Jadavpur): Sir, this Bill would
ordinarily be a very welcome mea-
sure, but there gre certain very dis-
quieting features jn the Bill which
we should discuss in this House. 1
agree with Shri Ravindra Varma that
even with most of the cdeficiencies in the
Bill and evep though it is inadequate,
it is a welcoma measure. In a coun-
try like ours where we have got vast
natural resources, it is a tragedy that
we have not utilised them for decades
together for the benefit of the com-
mon people. It ig a national shame
that even after three decades of in-
dependence, half of the people of our
country are below the proverty line.

Therefore, our utmost endavour
should be to harness the resources
that we have—natural resources,

mineral resources and human resour-
ces—as best, as comprehensively and
as quickly as possible.

Nobody can deny the great poten-
tial of 3 river like Brahamputra to
provide irrigation facilities for the
entire region ;jf properly harnessed
and to generate electricity, when the
country is groaning wunder power
shortage throughout India. Even the
capital of India is faced with power
shortage. But still our major natural
Tesources have not been utilised.
Under the Constitution, although a
sort of federal polity has been set-up
imperfect though it is, it has jmposed
the obligation on the State Govern-
ments primarily to take measures
with regarq to harnessing of water
Tresources and regulting the water
resources within the State. But the
financial set-up is such that no Stafe
Government ig able to do it without
proper financial assistance from the
Centre. There would have been one
method of leaving it tp the State Gov-
ernments to provide adquate measures
with Centra] acsistance. It is admit-
ted, 1 believe, by the Central Govern-
ment at Delhi that without adequate
financial assistance being made avail-
able to the States, the States cannot

S
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possibly lookx &fter these problems,
especially problems of this gigantic
magnitude.

I say that there are some aisquit-
ing features in the Bill because, now
by declaration no doubt as contem-
plated by the Constitution that it
would be in the public interest the
Central Legislature-——the Parliament—
is making this 1aw, and because it
covers so many things. What we
would have liked specially in this case
is, although the Central Government
is taking this step, there should have
been much greater involvement and
participation by the State Govern-
ments in the formulation of the
scheme and in the implem2zntation of
the project. We find that there will
be only one reprasentative in the
Board of ~ach of the five State Gov-
ernments and the TUnion Territory.
Regarding the rest, we do not know—
may be they will be bureaucrats,
power cengineers and others—but the
control will be entirely with the Cen-
tral Government in a Board in which
each State Government has only one
representative.  Even then i% is mot
made certain how that represertative
would be selected. Would he be
necessarily a representative of the
State Government? Or would he be
nominated by the Central Govern-
ment on bchalf of the State Govern-
ment? 1 fully eadorse what has been
stated here by my friends earlier that
it would have been a better proposi-
tion if it woulj have heen a develop-
ment Bill.

So far as the river Brahmaputra is
concerned, it is fifta in rank in the
world in the matter of availability of
water. It is second in rank in the
world in the matter of potential of
energy resources. What we have lost
so far, what we are still losing and
what we shall continue to lose,—is
that awareness ralected in thi, Bill?
Does this Bil] even comprehend, far
less execute, the harnessing cof this
resources which is an asset to this
country? We are not importing poli-
tics here, I am gppealing to the
Minister and to the Government that
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the North Eastern Region is in fer-
ment. Their agitation may have taken
wrong directions, wrong pathg but
there js a genuine feeling of neglect.
There is a genuine feeling of back-
wardness, contrived backwardness,
and there is a feeling that powers
that be at the Centre gre not consci-
ous of their packwardness, neglect
and to come up to their State and 1lift
the people from the morass of back-
wardness, poverty and exploitation.
As my esteemed colleague, Mr. George
Fernandes, has said as compared to
the bank deposits in the State, the
investment raito is abysmally low.
Therefore, 1t is high time that these
matters are taken on war fouting by
all concerned. I personally feel that
these are measures which should be
taken really on emergency footing,
mot that type of emergency that you
declared. This shoulq be treated on
a genuine emergency basis because
the financia] condition, poverty, ex-
ploitation and repressin, i3 continuing
throughout.

The DVC had & laudabls cokjective,
But we have found that it has not
serveg the purposes for which it was
established. There have been pitfalls,
lacunae ang lack of political wiil and
lack of administrative will. These
things have been there And today
DVC which was to supply puwer to
the collieries cannot supoly. As a
result, coal supply is aflectej and big
engineering concerns and nower gec-
tor are affected. It is unable to sup-
ply adequate power to the Calcutta
Electricity Corporation with which it
hag an agreement to supply 95 MW
but it is supplying only 256 MW, It is
affecting the power supply system in
West Bengal of which we are the vic-
tims. Bihar is a victim op that. The
hon. Minister coming from that State
very well knows that because he was
a Chiet Minister there.

Therefore, this Bill has a very
limited object. I cannot avoid this
criticism. Your object seems to be
to prepare a master plan. When will
the master plan be prepared? What
ig in the contemplation or in the mind

\
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of the Minister? Would you net put
a deadline? Has your Ministry
thought of it? After thig master plan,
what will be the modus operandi?
Who is to consider that? When is it
to be approved? When it is to be put
into operation? When is it to be com-
pleted? I, therefore cannot but agree
with my hon. friends that this should
not be treated in a manner which is
nothing but a gimmick. That will not
help the people in the area, thai will
not help the people in the rest of the
country, that will not help the ad-
ministration. We may gc on making
our submissions cp this Bill with all
pidus wishes, with loudable objectlives
but you will not he able to achieve
anything.

One very vital aspect has been
touched by Shri Ravindra Varma and
also Shri George Fernandes. You
have imposed so many obligations and
conditions on the State Government.
You are saying that the State Govern-
ment are unable to manage this be-
cause of lack of resolirces and, there-~
fore, the Centre shoulgd intervene.
Now you compel the Stat: Govern-
ment to acquire the land. They have
to pay compensation. When so much
land is to be acquired, what is the
amount of compensation to be paid to
the uprooteq people? You make it a
statutory obligation on the State
Government to provide that. Instead
of your going and helping the State
Government, you are making it a
statutory obligation of the State Gov-
ernment to supply you land.

PROF. N. G. RANGA:
precedent.

SHRY SOMNATH CHATTERJEE:
Yes, condition precedent. ag Prof.
Ranga correctly says.

Condition

The master plan is prepared and
approved. I¢ has to be implemented.
The State Government is asked to
acquire so many acres of land. They
say ‘“we cannot do it, we have not got
the finanwial wherewithal’’, But the
statute says it must be done by the
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State Government. Although the
master plan has been approved by the
Planning Commission as such, § go not
know how long it will take for the
approval of theo Cabinet Sub-Com-
mittee and so on and so forth. The
whole thing will come ty an »nd he-~
cause the State Government cannot
provide land to you free of cost.
These are the inherent ingrained
deficiencies of the Bill. Kindly consi-
der this. If the Minister comes for-
ward with an amendment tomorrow
we shall consider it. Kindly make it
effective,

Then, these days if we are thinking
that we can uproot ordinary people,
cultivators, agriculturists, poor people
by paying ordinary compensation,
they are not going to accept it. There
will be resistance unless you arrange
for their resettlement. When the West
Bengal Government acquired J]ands,
they provideq alternative sites to
them. Since ordinary compensation
cannot possibly give them resettle-
ment, where is the State Government
to get land to resettlc them? That is
not provided. It js also not provided
as to how much of money would be
required for the maintenance of these
people, although +vou have imposed
a statutory cbligation on the State
Government tu maintain those people.

Thig sort of paliiatives tp the claims
and demands of the north eastern
region will naot serve the purpose;
unless it is backed up by effective ad-
ministrative and technical follow-up,
it cannot be achieved. When you are
taking away the constitutional powers
of the State Government, when you
arrogate them to yourself, you should
involve the State Goverminents in a
much more convincing way. Le¢ them
feel they are also part of its proper
implementation.  Otherwise, there
will be trouble if you ignore the State
Government. That has happened in
the case of DVC where, ag the hon.
Minister knows, the two participating
States are West Bengal and Bihar.
Not even a single meeting has been
held, for years, of the Chief Ministers
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of Benga] and Bihar, the participating
States, although it is contemplated,
They are not even consulted in any
matter, they do not sit together and
they do not feel involved in the pre-
per implementation of the DVC Act.
The Central Government takes up the
high and mighty attitude “it is our
concern” and he Energy Minister
replies on benulf of the DVC. This
arrogance will not help.

Therefore, my request is to make it
a proper development project. The
problems of soil conservation eng soil
erosion have tc be dealt with; then
there is the problem of genecation of
power. Thess problemg have to be
taken care of. 1 do not wish to take
further time of the House and tax the
patience of the Cheirman.

MR. CHAIRMAN: You are look-
ing at the other side.

SHR1 SOMNATH CHATTERJEE:
It is to avoid vyour eyes! Therefore,
1 earnestly request the hon. Minister
to think of an integrated project of a
development nature and make the
States feel that they are equal parti-
cipants in the imiplementation of pro-
jects, Otherwise this will be a mere
paper provision. Thank you.

MR. CHAIRMAN: Mr. Arjun Sethi.
(Interruptions). This has to be com-
pleted by 6 O’ Clock. I do not know
there are 7 more names with me.

SHRI NAWAL KISHORE SHAR-
MA (Dausa): This is a very impor-
tant Bill. You can postpone it for to-
morrow and time can certainly be ex-
tended so that all important gpealkers
can participate in the debate.

SHRI KEDAR PANDEY: I am also
not in a hurry. This is a very impor-
tant Bill,

SHR] M. SATYANARAYAN RAO:
My request is that time for this can be
extended by two hours.

MR. CHAIRMAN: All right, T am
also’ in agreement with you.
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): Then there will be
more Memberg to speak tomorrow.

SHRI ARJUN SETH] (Bhadrak):
Mr. Chairman, Sir, at the outset I
support the Bill piloted by our hon.
Minister of Irrigation. Sir, I must say
that this is a Bill in the right direc-
tion and it envisages to protect the
people against floods and damage in
this region, specially in Assam,

Sir, many hon. Members from the
opposite have criticised ihe Bill say-
ing that this i3 not a comprehensive
one, and my hon. friend, Mr. Chatter-
jee has said that the representation of
the States has not been adequate in
the Board. 1 would like to mention
here that the Bill envisages that the
representatlives of the State will be
there and they will decide and deter-
mine the course of aclion they would
Iike to take to prepare the Master
Plan for this Brahmaputra Valley. In
this connection I would lhike to draw
the attention of the House to one
thing. The bon. Members have criti-
cised that this is not adequate to deal
with the problems of the Frahama-
putra, Here 1 would like to cite one
sentence from this Bill which has
made the musition clear. In clause 18
of thig Bill it is stated:

“The Central Government may,
after due appropriation made by
Parliament by law in this behalf,
pay to the Board such sums of
money 5s the Central Government
may consider necessary.”

Sir, my point ig that it might not
be adequate to deal with the problems
of this Valley. But what | understand
is, from time to time the Government
will come before the Parliament and
decide ang the Parliament will have
a say in the matter and hon. Members
on thig side as well as in the Opposi-
tion can decide and can argue as t0
what more funds will be pecessary to
deal with thig problem.

So far as flood control in general is
concerned, it is a gigantic problem
and large-scale damage is caused to
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the areas in the country which are
very vast. The amount spent on flood
control has not been adequate till now,
and if the programme ig not expedit-
ed, it will take 20 to 30 years to con~-
trol the area affected by tha foods.

In this connection I would like to
say that the projects take a long time
to be examined by the Central Water
and Power Commision, and as a result
the cost escalates considerably. What
could haye been done with a meagre
amount now costs Rs. 100 or Rs. 200
crores.

Flood control 1s a national pro-
gramme, and so far as the north-
eastern and easterp regiong are con-
cerned, the damages to crops, com-
munications ang houses are very
great. The Governmen! of Orissa
has senl g0 many projects to the Cen-
tral Water and Powey Commission. 1
am happy that the Central Govern-
ment has realised at last that it has
to help the State Governments so
that the flood control programme can
be dealt with in time. Therefore, the
schemeg sent to the Central Govern-
ment and the Planning Coummiszion
by the State Governments must be
examined and cleared quickly, so that
the destructiop causeq by floods may
cease.

-

I support the Bill and urge upon the
Government to take immediate mea-
sureg to see that flooq control on a
national scale is tzken up in a mean-
ingful and urgent way, so that the loss
to the central exchequer is minimsed.

Wi QRo He@ATQAW T (FIHAIT) ¢
FwTafa WY, 0 FET IR A IR
a1€ faor o &, A ' &1 W FF & fo
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MR. CHAIRMAN: Mr. Verma, you
may continue tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 6, 1980/Sravana 15, 1802
(Saka). '





